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RAJYA SABHA
Wednesday, the 3rd July, 2019/12th Ashadha, 1941 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.
Notification of the Ministry of Home Affairs

& HATAT 9 T #3A (3f T I): eIy, § ARl fawae sifafes, 1946
DI YRT 3 DI T GRT (2) & A faeRrl fovas (@rfdaxon dees e, 2019 &
UBTRAT BRA dTell 8 HAT DI SRRLAT A, ALPLIA. 409 (30), f&7H 4 S, 2019,
B TP Ui (@S a1 Bl H) 99 ued W @l g |

[Placed in Library. See No. L.T. 689/17/19]
L Notifications of the Ministry of Petroleum and Natural Gas

II. Memorandum of Understanding between the Government of India and various

Companies

THE MINISTER OF PETROLEUM AND NATURAL GAS AND THE MINISTER OF
STEEL (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table:—

L A copy each (in English and Hindi) of the following Notifications of the
Ministry of Petroleum and Natural Gas, under Section 62 of the Petroleum and
Natural Gas Regulatory Board Act, 2006:—

(1)  F.No. PNGRB/Tech/6-T4SLPG/(1)/2019, dated the 21st February, 2019,
publishing the Petroleum and Natural Gas Regulatory Board (Technical
Standards and Specifications including Safety Standards for LPG Storage,
Handling and Bottling Facilities) Regulations, 2019.

(2) F.No.PNGRB/M(c)/62/2019, dated the 24th April, 2019, publishing the
Petroleum and Natural Gas Regulatory Board (Determination of Petroleum
and Petroleum Products Pipeline Transportation Tariff) Amendment
Regulations, 2019.

(3) F.No.PNGRB/Com/2-NGPL Tariff (3)/2019, dated the 27th May, 2019,
publishing the Petroleum and Natural Gas Regulatory Board (Determination
of Natural Gas Pipeline Tariff) Amendment Regulations, 2019.

[Placed in Library. See No. L.T. 60/17/19]
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Papers laid [RAJYA SABHA] on the Table

A copy each (in English and Hindi) of the following papers:—

0

(ii)

(iii)

Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Bharat Petroleum
Corporation Limited (BPCL), for the year 2019-20.

[Placed in Library. See No. L.T. 57/17/19]

Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and the Indian Oil Corporation
Limited (IOCL), for the year 2019-20.

[Placed in Library. See No. L.T. 54/17/19]

Memorandum of Understanding between the Government of India
(Ministry of Petroleum and Natural Gas) and M/s Balmer Lawrie & Co.
Ltd., for the year 2019-20.

[Placed in Library. See No. L.T. 55/17/19]

L Notifications of the Ministry of Labour and Employment

II. Reports of the Employees Provident Fund Organisation, New Delhi, (2016-17) and
V.V. Giri National Labour Institute, NOIDA (2017-18) and related papers

faNllaN

ST SR TISTIR HAT & o8 311 (31 WA FAR TWEAR): 98153, § FfetiRad o a1
Jed IR X9l §-

L

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Labour and Employment, under sub-section (2) of Section 7 of

the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952:—

M)

©)

€)

G.S.R. 284 (E), dated the 4th April, 2019, publishing the Employees
Provident Funds (Amendment) Scheme, 2019.

G.S.R. 285 (E), dated the 4th April, 2019, publishing the Employees

Pension (Amendment) Scheme, 2019.

G.S.R. 286 (E), dated the 4th April, 2019, publishing the Employees
Deposit Linked Insurance (Amendment) Scheme, 2019.

[Placed in Library. See No. L.T. 64/17/19]

A copy each (in English and Hindi) of the following papers:—

0

(a) Sixty-fourth Annual Report of the Employees Provident Fund

Organisation, New Delhi, for the year 2016-17, under sub-section
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(b)

(i) (2

(b)
©

[3 July, 2019] on the Table 3

(2) of Section 74 of Employees’ Provident Funds Scheme Act,
1952.

Statement giving reasons for the delay in laying the papers

mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 63/17/19]

Annual Report and Accounts of the V.V. Giri National Labour
Institute (VVGNLI), NOIDA, for the year 2017-18, together with
the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 62/17/19]

MoUs between the Ministry of Civil Aviation and Airports Authority

of India and between the Airports Authority of India and

Chandigarh International Airport Ltd.

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION; AND
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI HARDEEP SINGH PURI): Sir, I lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(1) (@ Memorandum of Understanding between the Ministry of Civil Aviation
and the Airports Authority of India, for the year 2019-20.

(b) Statement by Government accepting the above Memorandum of

Understanding.

[Placed in Library. See No. L.T. 106/17/19]

(i) (@) Memorandum of Understanding between the Airports Authority of

India and the Chandigarh International Airport Ltd., for the year
2019-20.

(b) Statement by Government accepting the above Memorandum of

Understanding.

[Placed in Library. See No. L.T. 107/17/19]
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L Notifications of the Ministry of Home Affairs

II. Reports and Accounts (2015-16, 2016-17 and 2017-18) of the Repatriates Co-
operative Finance and Development Bank Ltd. (REPCO Bank) and the National

Foundation for Communal Harmony, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, I lay on the Table:—

L

Q)

(ii)

(iii)

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Home Affairs, under sub-section (5) of Section 35 of
the Unlawful Activities (Prevention) Act, 1967:—

() S.0. 693 (E), dated the 5th February, 2019, amending the First
Schedule to the said Act, to insert “Tehreek-ul-Mujhahideen (TuM)

and all its manifestations” therein.

(2) S.0. 1806 (E), dated the 24th May, 2019, amending the First
Schedule to the said Act, to insert “Jamaat-ul-Mujhahideen
Bangaladesh or Jamaat-ul-Mujhahideen India or Jamaat-ul-

Mujhahideen Hindustan and all its manifestations” therein.
[Placed in Library. See No. L.T. 94/17/19]

A copy (in English and Hindi) of the Ministry of Home Affairs
Notification No. GS.R. 22 (E), dated the 11th January, 2019, publishing
the Investigation of High Quality Counterfeit Indian Currency Offences
(Amendment) Rules, 2019, under sub-section (1) of Section 53 of the
Unlawful Activities (Prevention) Act, 1967.

[Placed in Library. See No. L.T. 95/17/19]

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Home Affairs, under sub-section (4) of Section 6 of the
Anand Marriage Act, 1909, along with delay statement:—

(I) F.No. 01/02/2017-Genl, dated the 11th August, 2017 (in English)
and dated the 9th October, 2018 (in Hindi), publishing the
Lakshadweep Anand Marriage Registration Rules, 2017.

(2) No. 526-HIII (3)-2018/11264, dated the 29th May, 2018 (English
only), publishing the Chandigarh Anand Marriage Registration
Rules, 2018.

[Placed in Library. See No. L.T. 93/17/19]
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A copy each (in English and Hindi) of the following papers:—

@

(i)

(iii)

()

(@)

(b)
©

(b)
©

(@)

(b)

(b)
©

Forty-seventh Annual Report and Accounts of the Repatriates
Co-operative Finance and Development Bank Limited (REPCO
BANK), Chennai, for the year 2015-16, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Bank.

Statement giving reasons for the delay in laying the papers

mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 91/17/19]

Forty-eighth Annual Report and Accounts of the Repatriates
Co-operative Finance and Development Bank Limited (REPCO
BANK), Chennai, for the year 2016-17, together with the Auditor’s
Report on the Accounts.

Review by Government on the working of the above Bank.

Statement giving reasons for the delay in laying the papers

mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 91/17/19]

Forty-ninth Annual Report and Accounts of the Repatriates Co-
operative Finance and Development Bank Limited (REPCO BANK),
Chennai, for the year 2017-18, together with the Auditor’s Report

on the Accounts.
Review by Government on the working of the above Bank.
[Placed in Library. See No. L.T. 92/17/19]

Annual Report and Accounts of the National Foundation for
Communal Harmony (NFCH), New Delhi, for the year 2017-18,
together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (iv) (a) above.

[Placed in Library. See No. L.T. 154/17/19]
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Report (2017) on SCs and STs (Prevention of Atrocities) Act, 1989 and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following papers:—

(a) Annual Report on the Scheduled Castes and the Scheduled Tribes (Prevention
of Atrocities) Act, 1989, for the year 2017, under sub-section (4) of Section
21 of the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Act, 1989.

(b) Statement giving reasons for the delay in laying the paper mentioned at (a)
above.

[Placed in Library. See No. L.T. 97/17/19]

Notifications of the Ministry of Home Affairs

2 = I qeley, § FElaiad o 991 ued WR Rl §i-

L A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. G.S.R 43, dated the February 3 — February 9, 2019 (Weekly Gazette),
publishing the Ministry of Home Affairs, Directorate General of Fire Services,
Civil Defence and Home Guards (Fire Advisor) Recruitment Rules, 2019,
framed under Article 309 of the Constitution of India.

[Placed in Library. See No. L.T. 98/17/19]

II. A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. G.S.R 74 dated the 16th March, 2019, publishing the Sashastra Seema Bal,

b}

Combatised Communication Service (Group ‘B’ and Group ‘C’ posts)

Recruitment (Amendment) Rules, 2019, under sub-section (3) of Section 155
of the Sashastra Seema Bal Act, 2007.

[Placed in Library. See No. L.T. 161/17/19]

MESSAGE FROM LOK SABHA
The Indian Medical Council (Amendment) Bill, 2019

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Indian Medical
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Council (Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held on the
2nd July, 2019.”

Sir, I lay a copy of the Bill on the Table.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (OBCs)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, [ move the following Motion:—

“That this House concurs in the recommendation of the Lok Sabha that a Committee
of both the Houses to be called the ‘Committee on Welfare of Other Backward
Classes (OBCs)’ be constituted for the purposes set out in the Motion adopted
by the Lok Sabha at its sitting held on 24th June, 2019 and communicated to this
House, and resolves that this House do join in the said Committee and proceed
to elect, in accordance with the system of proportional representation by means
of the single transferable vote, ten Members from amongst the Members of this

House to serve on the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON
PUBLIC ACCOUNTS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, [ move the following Motion:—

“That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do agree to nominate seven Members from Rajya Sabha to associate with
the Committee on Public Accounts of the Lok Sabha for the term ending on the
30th April, 2020, and do proceed to elect, in such manner as the Chairman may
direct, seven Members from amongst the Members of the House to serve on the

said Committee.”

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO THE COMMITTEE ON
PUBLIC UNDERTAKINGS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I move the following Motion:—

“That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do agree to nominate seven Members from Rajya Sabha to associate with
the Committee on Public Undertakings of the Lok Sabha for the term ending on
the 30th April, 2020, and do proceed to elect, in such manner as the Chairman may
direct, seven Members from amongst the Members of the House to serve on the

said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, I move the following Motion:—

“That this House resolves that the Rajya Sabha do join the Committee of both the
Houses on the Welfare of Scheduled Castes and Scheduled Tribes for the term ending
on the 30th April, 2020, and do proceed to elect, in accordance with the system of
proportional representation by means of the single transferable vote, ten Members from

amongst the Members of the House to serve on the said Committee.”

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION
Interest rate cuts on small savings schemes

SHRI AHAMED HASSAN (West Bengal): Sir, the Government has reduced the
interest rates for small savings schemes by 10 basis points for the second quarter of
this financial year. The Government intends to make a cut in the interest rates in the
banking sector since the Reserve Bank of India has cut its benchmark policy rates

thrice during the year. However, the Government lowered the interest rates on small
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savings schemes for the first time in 2019, which will fetch lower returns to the savers.
Barring interests on saving deposits, having been retained at four per cent, the rates
for term deposits, Public Provident Fund, National Savings Certificates and even the
girl child scheme, Sukanya Samriddhi, have been cut. Also, the maturity period of the

Kisan Vikas Patra has been raised by a month.

Sir, moreover, the Government has been systematically reducing the interest rates
in small savings schemes over the past five years which has hurt the common people,
especially the elderly, who depend on the interest rates for their sustenance. It has also

led to the depletion of savings of the people.

Sir, I implore on the Government to look at the welfare of the common man, already
burdened with high taxation and compliance issues who will now suffer further from
his saving being drained. Sir, I urge upon the Government to sustain interest rates on
small savings schemes aimed at aiding financial equity among the people of the

country.

DR. SANTANU SEN (West Bengal): Sir, I associate myself with the matter raised
by the hon. Member.

3 4 Sas: AR, AR FE[ G H UP 91 ¢ M1 E, AN §8 Y § |...(FaEH). .

£} Tafer, WRURT geAl 8T AR . (FEEr)... A9 ag | Al ST ... (Saer)...
Aifeq SIY, # SrgAfT 1. (ae™)... WWURT gesl T81 A8y |...(Sam). .

3t g9 Toas: R...(FAEM)...

it wmafer: §9 |\t fon 21 (@aem).. 19 § 8 gedl 81 8, df S|l fHdr
B Wbdll € IPT U A §, H S} G | Sl S g off |

Safety of women and children

St ST T (SR URY): WX, § IRGR Ud & Jeide & HUX §lad & oy
TSl Bl g, R d7 ufcren ot off {5 <19 a% sadT AHEE T8 A A g A
By Rolec eI MM, T@ db § sHb HUR W dleril g1 Sir, as per the

information given to the House the other day, this is the first time women have voted

in record numbers in the general elections. Booker T. Washington once said, “A lie
does not become truth and a wrong does not become right just because it is accepted
by majority.” As India emerges on the global forefront as the next world power, it
silently crumbles on the face of gender inequality and crime against women, a social
menace that has restrained India from realizing its true potential. Sir, I don t want to
say too much and make a dramatic speech because drama is happening otherwise also.

I will just give some data.
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According to RTIL, in 107 days between March 16th and June 30th this year, 76,416
cases of crime against women were reported. In three months of 2018, UP reported

76,000 crimes against women compared to 49,000 in 2016. *! ... (interruptions)...
SOME HON. MEMBERS: *

MR. CHAIRMAN: No slogans, please. You have to make a submission. This is
Zero Hour. You would say something and then the others also say something in
chorus; somebody else will also say the same thing. This is not the purpose. The
question is, you have to project and put it in a manner in such a way that the

Government understands it.

SHRIMATI JAYA BACHCHAN: Sir, I am not giving a slogan. Sir, girls between
ages 12 and 18 S TRE A 91 & WRIAAT HT ARG WH &I Sl & | “Girls between
ages 12 and 18 account for 66 per cent of the 54,328 children reported as kidnapped.”
I quote. I am not saying that word since you have told me not to. According to the
National Crime Records Bureau, India, “there is one dowry death in the country every
78 hours, one act of sexual harassment every 59 minutes, one rape every 34 minutes,
one act of torture every 12 minutes and one in every three married women experience
domestic violence.” There are 250-300 acid attacks reported in India every year despite

laws restricting the sale of acid or other deadly chemicals.
MR. CHAIRMAN: What is your suggestion?

SHRIMATI JAYA BACHCHAN: Sir, | am giving my suggestion. A deeply disturbing
fact about India’s missing children is that some 174 children go missing every day. Only
about 50 per cent of them are...

MR. CHAIRMAN: Your time is over. I can’t help it. Shri Kailash Soni.

...(Interruptions)...

el ST g W), R’ IERST § FE g

i FHTART: RIS STfdTd, dqdIel, JuIdhlel AR YRIVGIA A T dd Il 8T
T |...(IE)... SHH GURA & {7 &9 @aP! TART BT 12| Zero Hour is Zero

Hour. Whoever wants to associate they can associate. They can send slips.

SHRIMATI VANDANA CHAVAN (Mabharashtra): Sir, [ associate myself with the

issue raised by Shrimati Jaya Bachchan.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, I also associate myself with the

Zero Hour mention made by the hon. Member.

*Expunged as ordered by the Chair.



Matters raised [3 July, 2019] with Permission 11

CH. SUKHRAM SINGH YADAV (Uttar Pradesh): Sir, I also associate myself with

the issue raised by Shrimati Jaya Bachchan.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

issue raised by Shrimati Jaya Bachchan.

SHRI SANJAY SETH (Uttar Pradesh): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): Sir, I too associate myself

with the issue raised by Shrimati Jaya Bachchan.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with the

issue raised by Shrimati Jaya Bachchan.

SHRI JOSE K. MANI (Kerala): Sir, I also associate myself with the issue raised by
Shrimati Jaya Bachchan.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

SHRI PRASHANTA NANDA (Odisha): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the issue raised
by Shrimati Jaya Bachchan.

DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the issue
raised by Shrimati Jaya Bachchan.

MIR MOHAMMAD FAYAZ (Jammu and Kashmir): Sir, I too associate myself with

the issue raised by Shrimati Jaya Bachchan.

Need to construct Chindwada-Kareily-Sagar railway line

Y Fermer | (T TR AU wRIEd, H e AT 9§ IgRmaT MR agHiiard,
T TSI WA P HUR IAUHI AR FET HI &AM AT BRI =Aeal gl a¥ 1970
d 39 AR & $W, AR Ref, fogaret fSen # AFQR 9@ Id dgd [Tem &
1T arigler gofar Y81l 39 991 & g9y § dfage faEh 9fafy & e w iy
sif gR fqw] wmrer St 31 ol |91 | 99 1970 9 39 fenie & wdy 4§ wed +f Somn
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fp AR, Sl eegs §, Tied], RIGsqR e, foearst, d QR ggad URAT &,
If g8 | B4 §Y ANGR TP N Al I Snil 2, § 3uPl qa1 § & gHd 9
Al Afere &1 ga1 &1 s/ g1 Sl BH Bl SIQ [ N B AN $B 8 9HY
H aga 8 S Il B9 N | QR 12 "¢ H UgEd §, AlS IE argd §al
T dl B9 MUY WM W 3 "9 H AN UEF Whd = TEY 500 Md Jed 21 IE
feAte 9gd o WT ¥ el M T2 T B9 I7Udh HEgH ¥ dIEd © (& WRBR 39
W @RT MU of | daoikds @l STamE! 5 UiRid 8 SR Iiedr & 500 I 3fd ia
SR ST, 30T fIBr BRI H Uk HIEHH ¥ I HET BT g b WHR 39 W
Py PRIR $HSH IO, IS |

Obscenity in electronic and print media

ot I UT ITEd (STR UT0): FHURT ARG, § 1ud A1 A WRGR & A7
3R W WHE Wewl b WA Ud dgd AsdqUl HEl $AY SO AE 8T § b
<3 9gd d9l ¥ AP Hhe B W% d¢ V81 2| Ndl IRAY WP A FE 8
3R TSP ARARIAT A FE ©, ST AGd] R, 399 4 A Wi g, S qEhl 39
g @1 far & & S dRe 9 sodei-e ok fic Aifsar § iR el § fasmu=
B S Y2 &, N9 a8 A Seelleldl &1 Hisl Uee fhar o7 81 2. 9 &Re 9
obscenity and vulgarity @GR 9 & 7, 3949 e ¥R Refa Oa1 81 & 21 &4
FY Yo GAd T, 99 I9qF 41 J A W [T o o € 5 g uRaR &
EE =gt 9 T8l g dhd ol I8 99N f&ar &1 9wy €1 W), London University
% International History & UTh&R Arnold J. Toynbee =1 310+t G&id “Study of History”
H el {5 g A 9ga 9”1 U SR € | Sl 98d IeS! BRA & 415 Ud e
ot 8k Sgd Eb_s; ?ﬁw &, 9 civilization ¥ for=ar, @ wg1 S9@7 disintegration
S g3, S9H g ®U ¥ & HRY I- nudity and alcoholism 3R I THI & thaex
fergwa # 9gd ooff 9 Ty 2| gui & fay ' 99 Rmer € Rufy 0= @
TS T B ' 377 3R 497 SR gRTEH B EURN ¥ T fEAT ¥ SR unnatural
offence 3R adultery @ TRTegSl &) faar| &9 a9 W faRg foar o & 39 w
AT A FRISY, IE TART WG IR FWIal & RIa® g R nudity & Rerfa ar
Tg B R § e e € 5 YW dfe ax @ § IR sisvRiAcd Ravd Wi
21 It is all deliberate, I8 TSHI & AT H Sl AMNSG fapfa Ua1 8 @1 8, et
orE | Afell W iR Tsfral W JmER 8 W €, 9@ Uh 984 981 BRI
I8 9 Tl

W, H Ud AH # Taie A IR AEd fifRer & @ dR 9 I8 TR
BRAT AR 6 $9 UR UEe] SISy | U €RT 370 B[ Bl dlal T o7 3R ERT
377 &< all
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=t [yt S 2
1. X9 MUTA ATed: Ig S8l § b 3T 39 WX Ui§el & iR <9 &l g0 |

STt T B (STR UST): HEIGY, H AFHN e §RT S8 Y vy & Wi
Bl Hdg PRl gl

ST, 31eN® grofudl (STR URe): #Heley, § Wt AFFR 959 §RT SV U fawg
A ¥ Bl WEg bRl gl

TATERT, I 3R SAeaR] URaci w3l TIT AT iR TR F3 (5t UehTeT AasEHv):
W, TP d9gd HedQul fawg o ¥ wimred St 9’91 §, @ $9S IR H 89 faer

ax T2 2 5 onft 5t 7 7, S gRT U 6,700 Fiicd &1 fueRT fhar M
g 3R geamd fby U €1 H AFar § 6 S¥H effective steps oF @I STovd

SHRI ANAND SHARMA (Himachal Pradesh): Sir, if you allow me, the hon. Minister
said that ...(Interruptions)...

MR. CHAIRMAN: No, no. Mr. Vinay Dinu Tendulkar.

SHRI ANAND SHARMA: Sir, if you allow me, the standards of advertisement

...(Interruptions)...
MR. CHAIRMAN: Anandji, I have not allowed you. It is a very important issue.
SHRI ANAND SHARMA: Sir, when such issues come before Parliament...
MR. CHAIRMAN: It requires to be discussed.
SHRI ANAND SHARMA: Sir,...

MR. CHAIRMAN: No, no. Please, sit down. ...(Interruptions)... The Parliament is
there for the last seventy years. ...(Interruptions)...No, no. Don’t argue with the Chairman.
Please, sit down. ...(Interruptions)... I am now going to the next Zero Hour submission.

Shri Vinay Tendulkar. ... (Interruptions)...1t is Parliament, after all. ... (Interruptions)...

SHRI ANAND SHARMA: I am not arguing with the Chairman. ... (Interruptions)...

I am only requesting the Chair to be flexible. ...(Interruptions)...

Need to begin morning and evening trains from Goa to Belgaum

it e S dge®T (M) AT FHIART JEIGY, § SMUd JIH A ARBR B
& H o e § (o

MR. CHAIRMAN: I also have a minimum of twenty years’ experience in Parliament.
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3t far < dge®: fUeel 7 WM | a1 A $Aicd Pl Siksd arell Blgd 49
g1 gafey a1 wHfed 81, AERTSE 81 AT 4T 8, S9F Al B 9gd dhelit &1 el
T 3 9 2 P onft QIER @1 A9 B dlcd | AT HERTE A Sl 9
FA I, S MAr § Feoll A ¥, g9 A ¥, SA%1 Fa9E Hl § 8 W@l Tl W,
H WHR A AN HR 61 § (& ugel SN dRD-SITHT A AR d Yerd o, andt
g8 d9 g, St § AR A A H&T & Seal I Aedl IRG-S-THT | FRTST
qH Id AT Bl ATl PR BT TART BN |

MR. CHAIRMAN: I am afraid that slowly we are converting this into a discussion
on Railway Budget, because most of the issues which the Members are writing to me
are relating to Railways. I am admitting them. But, please take note that we have to
discuss such issues in the Budget. If you take up individual railway lines, starting of

trains, etc., during the Zero Hour, I don’t think you will get justice.
Floods in Mumbai

it AISHE AR (FERT): W), § ARGR &1 &9 o a7 § W98 H S HA™d )
8% €, SUD! NG M A8dl g1 $& AROR F9! ANl A g 68 Al © (b
IE local issue &, I& Mumbai Municipal Corporation &1 AT &, olfdhd SeI-ord
Tl Ao TR s Bl Sl AT adR fUed a1 Al 9wl o @ € 6 gst
- I8 B WA B ARN g1 o b uRRefd Uil § 6 g @ werR |gRue
PRARYE, S richest PRUNT 8, TIBT 2019 HT 30 EAR HRIE P dolc 8, T8
PRUNTT HRAT ST 91T 3R Ra=T ger 8T §, 981 59 gl I8 § iR a8l
P AT I8 § dl coordination § HEl HHI ¥

it swwmafer: g faw <€ €1 emuwr faww w22

SHRI MAJEED MEMON: Sir, my request, through you, would be that some device
has to be found out to eliminate this every-year problem. 33? Pl Id fEA T tweet
foran aifes § gag  Tear € fo5 @1 oMo o |l 27 W U™ 9 T8 § O R
H B oMU TR W Y el Sa¥ UTE | gar S IET € o A g St del 1o
W W e e ug F@ife IRT o AR T onl ¥ g § g' 9=t B @ w
BEI 9 Bl AP SATS Gl S AT | Municipal Corporation & URT IR F1
% [T, drainage S & ¢ U7 81 €, U ofavell 81 © - g BRUNIM & URT
afesare O 8, R @R, failure of performance of duty, dereliction of duty, and
criminal negligence & | @87 U= 27 HId g% & | § ARPR A YO aTedl § f& 9 Al
BT RIER HF BRM? 4 27 ARGH JrIg A ISl SAM el AT &, S AR Y| g8
TR FEHI W potholes €, @I a98 A accidents B S0 €| gAfely § TedHd S
A 9 =G P road surface TRE & AW H g & Heg H MY RV AR B
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g8l WX B Y I &I AAAl €| g8 W I O 8, olfbT &l #EH H ge Wi
g, @g 8 9 2| fUsd af TEeR g arel Ue siaex @1 gog 8 1| gHfery
d = 6 ARPR 39 W AR | I§ Te WIS UFER §, ARI g d gy
& gR H gI S RET g H qEean g1 6 g9 ofd BAr Sy iR gws @1 Sl
SIal B, IS Sl 999 SUIET S odl ®§, S9dl e & fean Sy

SHRI HUSAIN DALWALI (Maharashtra): Sir, I associate myself with what the hon.

Member has said.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with what
the hon. Member has said.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with what the hon.

Member has said.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with what the

hon. Member has said.

it el Rigrel (SR u<wn): welgg, § ft AT e g§RT eV Y fawg &
@ P Hag HRal gl

MR. CHAIRMAN: Now, Shri Birendra Prasad Baishya. Whoever wants to associate,

please send slips.
Need to install statue of Dr. Bhupen Hazarika in Parliament House

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, I am very grateful to you for
allowing me to raise this issue. I am standing here to request, through you, the
concerned Committee to build a statue of Bharat Ratna, Dr. Bhupen Hazarika, in the

Parliament complex.

Dr. Bhupen Hazarika was not only a legend singer, but he was also a great patriot,
a great nationalist. There are statues installed of many great people in the Parliament
House complex. Bharat Ratna, Dr. Bhupen Hazarika, was also a great Indian, a great
human being, a great singer, a great patriot, and a great nationalist. We, the people of
Assam, the people of India, have for many years been requesting the Government of
the day to award Bharat Ratna to Dr. Bhupen Hazarika. But, I am sorry to say here that
nobody had listened to our voice; everybody neglected us; everybody neglected our
voice. I am really grateful to Shri Narendra Modi and his Government that they,
Dr. Bhupen Hazarika with the prestigious Bharat Ratna award. The people of Assam,

the people of India are really grateful to the hon. Prime Minister.
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Mr. Chairman, Sir, with your permission, I would like to speak here a few lines in
Assamese also. In the year 1962, when China attacked India, our defence was not so
strong. China had entered up to Bomdila in Arunachal Pradesh. They killed our people.
At that time, Dr. Bhupen Hazarika, through his song, appealed to the nation, appealed
everybody to have a strong Army in India to protect our borders and our people from

any foreign aggression.
MR. CHAIRMAN: You have only two seconds.
SHRI BIRENDRA PRASAD BAISHYA: Yes, Sir.*

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI ASHWINI VAISHNAW (Odisha): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: * When I say I am helpless, I say so because of the fact that
automatically the electronic display will come to an end. That is the system. That is

why I am saying I am helpless. Try to understand. Now, Shri Partap Singh Bajwa.
Narco-terrorism in Punjab

it yara Rig aromar (domE): W), § Sud WE ST $¥Y W9} o W&l § that is
concerning narco-terrorism. X, 39 ¥ TH-gR T Ugel...(@@em™)... AT X, #
UGB! M 5 A9 R =g |

A Jurafer, § S AN BT A FST BT PR ET § SR MY AR A b
R e T

SHRI PARTAP SINGH BAJWA: Sir, it is a very important issue, [ am extremely
sorry to say. # BTSH & AR AR < BT LM $H IRW T A8 & | < DI AR
% 91§ SR dISY W heroin & 532 kg &1 FIW TS seizure AT 2| So, you have
to be very serious about it. T4 ¥ AR IET JTdMI AP g3l &, Government of India
7 imports ¥ HU UG TR 200 TRUC YS! oW &1 T MU &9 8N &5 &

*Spoke in Assamese.
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2 3ScH U™ ¥ T AT 3R g8 AT - Pl 9% | g™ d g9 Fdd T
@I consignment B AR ¥ AR AT & o - 1-1 Kg & Udhcq # $dl 532 Kg
PI heroin, fSTI®T 31T International Market # ac_'\’l 2700 HRIS € | UG § SR arms
3 I & iR USMg H AR drugs M I8! &1 W%, § 3Mud SIRA I8 HeA arsdl
g f&% Punjab has already undergone 15 years of terrorism. & 35,000 ¥ RIGT AR
9 terrorism & SR 3G BTG & ¥ $9 ESW H dgd IR AN 99 &, oW
I UH AT g P URIR ¥, who had to pay a very heavy price for that, my own father.
d T8 terrorism ® RIGR Y| AN I8 bomb blast Y| # Government of India BT
& g1 PEAT ARl § (b 59 dRE GHRAT A & ISQ | TS paramilitary forces
H 98d AN black sheep ¥ € 3R Uog gfos # 1 €1 991 s9a1 Ase & vaT &
TEl B AHBT T 3T I8 TG} X &R f& U8l & A1l 7 Hon’ble High Court
& Chief Justice & ®&- U Special Investigating Team I9T5 T8 & | 59 DG 7 Ruic
&1 8, 98 TP A1 A under cover US! €% © | # Finance Minister |AIgd W 3fdiel BT
ATE f& muewl ED Department 8, why don’t you ask the Enforcement Department
to get that report out? AR <Y I TAT I A2V & T black sheep ®F €7 Tk
R Plg TFH BT AIRBTI

A a1 H Home Minister T894 P81 <18 &b 370 U 370 ael @
ST BN | 3FRGT BT 39 Wde # 9gd ART experience © to fight drug cartels
of Mexico, Venezuela and Columbia. 30 S9&! expertise R &l ofd 82 Why don’t
you take the help of Governments like Israel? Better technology @RIl 3R §d®I plug

in BRI, T8I a1 USg & BTod 3R favrs Sea | ey SIRY # Central Government
W el Aedl § b g8 9Pl TURA | o |

SHRIMATI VANDANA CHAVAN (Mabharashtra): Sir, I associate myself with the

issue raised by the hon. Member.

SHRIMATI AMBIKA SONI (Punjab): Sir, I also associate myself with the issue
raised by the hon. Member.

it Y upTer Tul (SR USw): ARGy, § ¥ A 9SW gRT S8 Y vy |
W Pl g PRl B

it ARTIVT ST [T RIS IS &3 fQoel): Aeled, § W AR 98 §R1
IO Y vy A W@ Pl ARG BRal |

SOME HON. MEMBERS: Sir, we associate ourselves with the issue raised by the

hon. Member.

o gurufer st S, g=gare | 2 vdq afara |
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Crop residue burning in northern India

it a0 Aferd (IoTE): W), F nudT Y g 5 S g9 Ue I weay vy
TR e &1 3R fear, g8 fawa g - “crop residue burning’, RTefl STe™ &1 | U
# 7g 9gd Wivo vy g1 fied 9d 981 3 TWHR Bl 270 TRIe 30 bg WHR
T f&T and that fund was diverted 3R TR 981 @ a8 @l T W, Ig S Wl
AN B AT €, H 3P aR H gaET A $ S rice, wheat 3R sugarcane €,
19 D! crop B ST 7, A1 JASI-&el automatic machinery & AT & gl 21 394
S residue Y8 SIAT 8, SEDI STl BI AT 31 T8 & 3R Ig b foIv U 3=
AT B W, g Wivey et e <8 €, R Ud A respiratory disorder ¥ |
Ufg AT &I SH T & BIC de@l | respiratory disorder B ST ¥ WX, d@i B
AEE o H FARN o 7 iR oy SRl | 9gd A 8 el §1 39d BRI
Ig T {5 BT SIgSifaagse B dldd d¢ Sdl & 31X 98 uncontrolled 81 ST ¥,
IAd B alternatives W & | TR, $HP WY &l BART AR PI Sl UM &, T8 I
g §, S99 Sff UYe dd §, 9 W @R B Sd | ATScior, $fe?d, BBk
T WewR, ¥ Ufeicd 9gd HE@yul § iR I AR @ FWR Pl IR A 4 TH B
S | ¥R, annually 2.38 R PRIS BUY P I XY &, TGN W 50b AT A
loss B I &1 H &g ARBR &I AIRI § (& e U fogael Sl g9d! $ald
FRAT 8, 3P I 2015 § FIH a1, W=y SAD! SR o § &1 8l urell
gl

TR, 3MTST I 200 ARG e TSI HI WRTell STells St §, dl S9dI AR Al
B VEd W BT Ted1 RN, I T 99 GHST Whd &7 DI Y dgd MesT AR
g b ugell & IR & foU &9 S9a g9 B Add §, TP 9 WS b WU A g
I AP &, AP T 9d AP Pl cick USdl B, 99 ASAIRNIA & wU H o PR
FHd T, B9 U a1 Aol SR UfBT # g9 IR WHhd €, g UoTd WRBR B, Sl
H7g WHR ERT WM &1 Sl &, AP g8 g 8] bRal o |

ot gumufer Mo fawy W) eMgUd

it waa Aot : IR, | e AewH ¥ e ve R th S g A1 ERR
AMMHAT BT Th SFOFPH g8 U A SV, S 39 99T BT IR0 &) | W), o9
g8l IR AN R Bl & SR AP UEeR gAd §, 99 Udl gadl § b I8 A
TR T B, gRag |

SiTelt BIvT B (ST UST): HEIed, H A e §RT Solv Y vy & vy
B WEG PRA G

it faorr uret Rig AR (SR URen): welgy, H W AFEN WeR §RT Solv Y fawy
q W Bl g bRl g
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SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, I also want to associate myself

with the Zero Hour mention made by the hon. Member.
Ban on e-cigarettes

SHRI K. SOMAPRASAD (Kerala): Sir, with your permission, I would like to draw
the attention of this august House and the Government to a grave public health issue

of e-cigarette menace.

It is a popular slogan that cigarette smoking is injurious to health. Tobacco
consumption, especially cigarette-smoking, has shown a phenomenal decline in India

in recent years.

Wide propaganda, massive awareness programmes and health education at bottom

level has created health consciousness among the people.

It is from this juncture, we have to think about the peril of spread of e-cigarette

which is very popular among the youth.

E-cigarettes are electronic cigarettes or electronic nicotine delivery system. It is a
battery-powered device. E-cigarettes are manufactured in such a way to resemble our

traditional tobacco cigarettes, cigar, pipe, flashlights, pens, etc.

According to ICMR, Indian Council of Medical Research, there are more than 460
different e-cigarette brands with varied configuration of nicotine delivery available in

India.

The use of e-cigarettes would lead to harmful addiction and health risk. It also
adversely affects the cardiovascular system, impairs respiratory immune cell function
and causes severe respiratory diseases. It also poses risk to foetal, infant, child brain
development and pregnancy. It leads to neurological disorder, DNA damage,
carcinogenesis, cellular, molecular and immunological toxicity, etc. It also affects the

non-smokers.

In India, 12 States have already imposed restrictions on e-cigarettes. The ICMR,
in a White Paper published by them, warns that the failure of appropriate intervention
may lead to a major public disaster. Based on the currently available scientific data from

multiple-streams of research, it is very clear that e-cigarettes pose a high health risk.

Hence, through you, Sir, I humbly request the Government to issue a total prohibition

or impose strict restrictions on e-cigarettes. Thank you.
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Protection of tress from fire on National Highways

#f I FAR BT (BRATOM): FUURT FEIG, § 3MUd Aegd § ARl | Haied
T FHRT Bl AR ARPR BT T BN BRAT A8 & | AT SART YIEROT T8
ST BT S &1 2| uAiEaR Bl Yg B A US| $1 9gd ANEH | U &9 Sffadie
Td €, O §AR Sfidd & o7 Sedt § 3R U® mature US Udh ATl § 14 $.of. SffRioH
gY a1 © 3R 20 HSN. Bred SEIAdss 999 ofdl gl

FaTafd AElgy, gIR <9 A R ff g ot € foe 9 €, 996 arl
TWH HHI T H U$ o gU §, ol fh 8AN GIERY Bl Yg B I P IR
T 2| WEIRY, i, 7T SR S # @, Wi o ¥, 99 I IomE W Rerd
Ul # UM M o SRl ¥, ONId BRUT 98wl dw@n § U 9 o ® 3R
S uferal 9 S Ul W EiIel 97 Y B €, S Sl 9ed Sed A rewed i
g 9 M e 9 €1 ' 99 BiS 0T <1 ® A1 ' $IS JHa Uugand §, o g9
BIC AR YT & JeE I Y U@ R ©, IR ol Ug o Y AR 99 WR gAY
Y UlEEl & EiNTe IR SF¢ 99 9 B AR U §, d (U BRATE dd}, =T &
fog foq & o S¢? 9 fR & U R S 9ad | H S9ar deT dl wEsT T,
AT #§ Sdh! BRI ddR, < & a9 g8 Tarad, 9 99T & ded H STdh!
UTST &1 IR AWAT | 3 § AU A1ead F WRBR A AU BRA1 A8l § [ I
oA T S US STl ©, 999 3T 6 el 7, $9% BRUN B S & oY 3N
fhdd TS STl €, SHd! MUET B SMY | TSR ORI UST § SIS o STl
2R I 9 9 € 39 IR H AT A1 7 6 ast o gem @1 drg Sfud udy
TET €1 Al § WRAR ¥ AN FRAT § b WHR T AN ) Tl H o™
qrell /M B g F oy IS Sfud ey W, S R

Alleged inefficacy of the Prevention of Atrocities Act

2 .9, giT (SR U=en): 9l Heled, fava 9gd Hecyul o, safay # o
A9 oA & 59 aR # Aifew < e1 o411 H AWRY § {6 ST oMU e 39 v @l
e # So BT Hier |

AElqd, gfeld IAlSd @ ¥Rl & Adhd & fIg a9 1989 H Prevention of
Atrocities Act SIRIT TRIT 3R a9 2015 H IFH AUH JUR fHY T iR IA AR 4
HOR fHar Tl SEH TH protocolﬁf%ﬁﬁﬁ fpar a1 f5 FIR deprdd g5 &1 SITQe,
3R FIR TchTel &of 781 BRil & 3R I8 AT 81 S € & Siqer @) S9! Suel
ol Tl’sL g, A 99 PRI & RIT® Prevention of Atrocities Act & 3idiid FIR gof
B BT AAGR g AR T2 dchlel arrest fHAT TG, I8 wrae™ W) €1 IRT ARER
& Rl & AR S wed SR vae H ol MEiRa &, S9$ Ul & SaR uifsd
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IRaRT &1 DM 31 SP & gRT dehldd Mfh T &1 ST 3R DM 1 SP &1 4t
Ald W dobldd ST AR

weiey, § f59 e & R H 9a1 ’@1 §, 98 "edl fadid 24 I[H, 2019 @I
ga<eE] & TANEG B g1 UP gfold URAR & @RI, U B8R & AMH d96 gV A |
TdT AN 98l MY iR SEd W MLl Fel &, A |1 A @t A g
H1d B T8 IR IR AN 91— 81 V| S9H1 IR IJg AT b o9 ga @, S
T DI UPH ISt & A Il BB R ol 3R SEaxdl Ml H dore] o oM
o, A1 S ORIy fear, R I8 S9aT Ry o7 | 39 9ol § RU dchrd g9
Ugal & Ud accidental report 981 & O H W IO TR W forar <& ¥ 3R 9@
7 o RaIR @ Re A foras 1 8, 98 Rud off ¥

HeIed, H f&id 28 S, 2019 B HId W T ATl T4 TP, IR AT UG &7 &
qrq ft, 98t DM 3R SP #I% W T8l Y &1 39 uRIR &I s dgrgdr T a&f
TS oft| 98f FIR T51 &= # HicTal gal| 1 IGAN & Wi Fel gsdl ¢ & a8l
TR WAR B RE A A Pl ... (TIEM)...

it wumfer =€), €| AR & SW Pl IRIT 81 I B | ..(TIEH)...

2 fl.ue. g W), # A 9a1 I81 €1 ¥R, Sl vae H yraeM €, 98 Al gar TS |
(). .

St [UTTRT: SO MY HIYOT &1 326l I[BRATT Bl | 98 37l aRg o ’eAl &l
JoiF R T | . (TIHH)...

ot fluar E[ﬁl’qT: HEIGY, 394 relief 3R rehabilitation &7 provision HESESELE:
relief 31X rehabilitation &7 package I5T ARGR HI 1 BT & | SHH NTd FERIar
IR rfaRad onfre Terar < Sal B 1 39 UHR0T § 9 e Agrdr iR ifafRa
IMTep TEdT foU ST &1 Jasadhar &1 U cases B AfaRad 3 wgraar < St
2| I9H employment &1 1 provision 1 AT A case § I employment &1
provisionm ST =1fRT | U cases § Ife foelt &1 o) o o Siran 8, @ S9
R F A werd & S @1 W uragE g1 § g8l geeEl S ard b el gl

qgIey, 39 UHROT H, T A1 § T IRIAT &1 dopral ARWR fhar s anfey |
fifsd IRIR & TR® I Rreraag @ 18 8 f6 91 < & Pis fuRe 8§, S9¢ gd™
H gferd dRag T8 B B! T .(@IEF)... 3R I5T AR B Wb F W SeTs
TSI ...(SETH)...

it \uTafar: T8t allegation and counter allegation &1 ®Is AdAd 21 & | ..(CTTE)...
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2 .ot i wE1ey, § S $E PR Bl (U ad FHIW BT § ... (SFFET). .

s wurafer onft S fawa, sft g Sft 31 Som ik w1 6 R Amer g1 39
fawr 7 7 UF observation &1 fawg @t HRAT Hadl TH g1 I8 TH SR & IR
H &l T "M TP Al BT Scold (51, 3d &1 AR QY WX H, AeT-8Tel SITE]
R U geAU 81 IET & | gaforv U "edsil Bl e & fofv R qH1e 891 91y,
I fI9g § 3Mue! Tgt gt HRAT AT | SHHI BRI I8 § & I8 e Tade S
S F U & A, 8RR UN 39 9N H Blg IHMeRI 8RN A8, iR §H e
A < H regularly interfere W &1 &Y Ahd & | T AT A AT A A 3MUT
2 fo 39 favy &1 &9 § @ &Y 3MY dlef | The purpose of Zero Hour is to bring

to the notice of the House and the Government something which is latest and which
is very important. That is why I have admitted it. But if you confine it to this or that

Government, the purpose will be lost.
Harmful substances in processed edible salt

SHRI K.K. RAGESH (Kerala): Mr. Chairman, Sir, we are all using edible salt in food.
A recent lab report reveals the fact that premium brands of edible salt in our country
contains alarming levels of poisonous and cancerous components such as potassium
ferrocyanide. Sir, nowhere in the world, as per the report, potassium ferrocyanide is
permitted to be used in edible salt. But in our country, we are allowing it to be used
in edible salt. Using that opportunity, leading companies in our country are not even
considering the permitted levels of the poisonous components and that component is
freely used in the salt. It results in serious consequences on human health. Many
experts argue that natural salt itself contains iodine. If natural salt itself contains iodine,
why is iodine being used artificially? Sir, we had a large number of natural salt industries
in our country which are spread across Gujarat, Madhya Pradesh and Rajasthan. All
these industries were systematically destroyed with the propaganda that iodised salt
is suitable for human health. Such a propaganda was made by big corporate companies
so as to make their super-profits. Now, it is revealed that the edible iodised salt which
is produced by major companies contains hazardous contaminants. If the report is true,
what will be the consequences? It will result in cancer, kidney failure and hypo-thyroid.
I don’t know what role the Food Safety and Standards Authority of India is playing
now. The report came last month, but we are not getting any response from FSSAI Is
there any regulation they are making? Has any lab test been done in this regard? I am
requesting the Government to immediately intervene and conduct an enquiry on this

particular issue and ensure that this kind of contaminated salt is not distributed.
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INA Headquarters in Manipur

3 e RieeT (A PR |9l #eey, § uel gwae <l g B s
g3l X ge Pl S BT IAWR (AT & APYR & SFBIA A 9T 40 fhaMIer v
AT €1 14 30, 1944 BT IMEUAY (3M9TE fB=s BIoT) @F 3T Ugelt IR WRT #
yaer @ oft| fafewr amsgare & frexd f&am an| 98t W MEUAY @1 headquarter
g1 | AR, headquarter I & d1S, ATAGT ¥ 3 AT U8l HRA DI YA TR WIS ARA
HT ST MEYAT & F8IGRT 1 Wex[ ol

[uTafd ST, § fUee |1 S99 headquarter # ¥ 1T o1, g9 ¥ 98 headquarter
et WY foit g1l # ¥ fMd 8% # € headquarter Y81 T, SHGT A WA g9
T g §1 S a1 g A1 ga. | b [Kig 3R s v ey 89 B B qwHrd
B & |vmafd ABIey, af M 9 headquarter § ST dT 3MU®D! g8 Mferai &
e, g9aRT & R fielil | S 99 I ®I 98d 81 AT R @l © | T
S, § WaR ¥ 39 UEIe eREY &1 991 @S d97 S99 headquarter B Ud
heritage & 0 ¥ BRI B I AT BRAT § | H FeT B & BT 9 IR 91 AP
HRAT ARl § (6 59 UMl W ASYAY (AT &G BI) 7 < B ATART & [
TrETed 4, fafeer Amrsrare o WRA &R &1 S B - 9 Jg B SFRIA-DIEH
Jg & AW A ST ST 81 39 gSaae” dl take over [T WY, IHHT U heritage
& ®U ¥ develop fFam SMY iR v Vfaeie eRIgR &I g@mm Q| gwarg |

HY Td fFa weamr dEre § 5w w3 (3w sutem): qEied, § W @
A AeR §RT SoIY Y vy & A1 qREg bRal g

it R ga9 gaT (STR US9): A8igd, § 1 W ®1 AR 9e §RT SSIY Y
vy & | wEg wRAl g

2 IAFAR FAT RISRAM): Hel&d, § I W@ B AT e gRT 3V Y (g9
& Y g PRl B

it <MY uprer gEt (SR U wElRy, § ft W @I AFER 9ER §RT SO Y
vy & | wEg B g

it oo urer Rig AR (SR R ARG, § W Wi B AT 9eR §RT SO
Y v & A wEE Al gl

St BT FET (SR TR HEIGT, H Ht W B AT e §RT SoTU Y
vy & | Ty wRAl g

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with the

matter raised by the hon. Member.
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SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI K. R. ARJUNAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.
Privatization of 64 oil fields

SHRI RIPUN BORA (Assam): Sir, | want to draw the attention of the hon. Petroleum
Minister, through you, to a very serious threat to the economy of our country. Sir, there
are 64 numbers of oil fields across the country and these oil fields are under maintenance
of ONGC and Oil India Limited. Sir, these two organizations are one of the biggest
public sector undertakings and they are profit-making public sector undertakings. They
have been giving lakhs and lakhs of employment to our youths. But, Sir, unfortunately,
on Friday, 29th June, the Ministry of Petroleum has invited tender. They have issued
notice, inviting offer for privatization of these entire 64 numbers of oil fields. Now, Sir,
the most surprising matter is the Asia’s biggest oil field which is in my Assam, that is
Digboi, and another biggest oil field, that is in Rajasthan, which is Baggitibba, these
two big oil fields, are also under process of privatization. Sir, my submission is since
these two big public sector undertakings are earning profits for our country, if they go
in for privatization, then the entire major profit will go to the private companies only.
Sir, this is not in the interest of our country and the economy of our country. Therefore,
my appeal is that the Petroleum Ministry should stop this privatization process and

keep these units with the public sector undertakings.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, I associate myself with the matter
raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.
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SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI DEREK O’BRIEN (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

s wemafer A Agge e |
3 MRpET et AR, # Sudr YA 3T BRar g |

it sy st o, ga fiie, oSt mistake 81 T2 1 T skipped one name. 31T
M M g1 XM AR M S, @1 39 918 W i Wdbd 87 H 3BT AW ger
&l

o v =R [am: S
ot gumfe: S 21 e S, o diforv|

Increasing custodial deaths in the country

3 e RRall (YoRm): W), d 39 9ed 3R WBR & &M MR BT &
$9 T ¥ Jedl g8 custodial deaths & MR BT PR A& gl o WHR
I AT & Abs QT 8, 2016-17, 2017-18, 3R 2018-19. AT ATl B e &R 59
S P AR custodial deaths BT AR F<R CICd 4,476 AN P A s ol ST
A 4,450 judicial deaths € 3R police custody % 31X 427 deaths g‘s‘ g1 2018-19 |
judicial deaths 1,797 g% 3iX police custody & 3T<X 136 HId g | H ToRId A ST

g | 1 am also surprised to see this data. This is Government of India’s data that I am
just referring to. I ?%W H S highest deaths €, e a1 * H police custody
& =R 13 AN DI A g8 3R 67 judicial deaths §g & | Judicial deaths TIRI e
H UG g% © SR * H B9 s © | WaW MG judicial deaths, 452 @RI @I, * H g8
g1 SUd aig gusl Wed &, fOH * H 143 SR * # 150 deaths €1 ORI wcH
H * 3 police custody & <X 12 #Id g8, * H 4 12 A g3 3R @I wed H 11
A1 g8 W), H ST IE A Al ger of 6 s S gierT JAfUdRI responsible
g, STF HUR KT action g, fha <Rl & HUW TIr| g9 I 7-8 Wed & - *
T 9 e B fiell o) % ta gfors St & SR action foram a1 7, S/@fe
U 427 @ WR Y 2|

it wTafey: sudr gema &R wT R R

*Expunged as ordered by the Chair.
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%ﬂqw?rﬁﬁﬁ:ﬂ‘\’, T ABR B suggestion I8 & {5 98d fd 3™ ¥ police
reforms & FWR AR RUled T g3 €, TR €, oMb N b ITh FR Dl
implementation & g ¥ WX, ORI Yford decel § S AN BN € S S
third-degree methods 3MITY STIA €, STy SHUR TS 1707 T anfev | W it
SINIECITC I

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I associate myself with the matter
raised by Shri Madhusudan Mistry.

SHRI HUSAIN DALWALI (Maharshtra): Sir, I also associate myself with the matter
raised by Shri Madhusudan Mistry.

MR. CHAIRMAN: Now, Shri K.J. Alphons, just associate. ...(Interruptions)... He

has given notice.

SHRI K.J. ALPHONS (Rajasthan): Sir, with all humility, I would like to mention, even
though I am a junior Member, that I had given a separate notice on this extremely

important issue. | should have been allowed to speak separately.
MR. CHAIRMAN: Now, this is the time. You speak now.

SHRI K.J. ALPHONS: Sir, on 21st of June, that is, about 12 days back, one Raj
Kumar was murdered by the police, after he was inflicted with serious injuries in the
*. On 13th of June, the police picked him up for a non-cognisable offence. The Police
had no business to keep him. Ultimately, when he was produced before a Magistrate,
the Magistrate went to the vehicle of the police and remanded the person to judicial

custody.
MR. CHAIRMAN: What is your demand?

SHRI JAIRAM RAMESH (Karnataka): Sir, he is violating your guidelines.

...(Interruptions)...

SHRI K.J. ALPHONS: Mr. Chairman, Sir, these are the men who are supposed to
protect the country, and this is completely atrocious. This is barbaric, and, I think, the

Ministry of Home Affairs...

MR. CHAIRMAN: Thank you.

*Expunged as ordered by the Chair.
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SHRI K.J. ALPHONS: Sir, one second, please. Sir, the Ministry of Home Affairs

should issue an advisory to the State Government. ...(Interruptions)...

MR. CHAIRMAN: There cannot be an exception to the rules. ...(Interruptions)...
Shri Ram Vichar Netam. ...(Interruptions)... 1 stopped him. I am very happy that you
are all protesting. The rule applies to all. ...(Interruptions)... So, no State name should
be taken, including *. <21 # 7= W w<w g, fodl ¥ &1 7™ 781 foran Smm
3R T &) U fll & SR IRIT o Ahd € |...(GeE)... 379 Udh 37T HIF 8
T, 39d T Aed! g=ar | (9. s I faR Aa |

Lack of facilities at Ambikapur railway station

it I faeR A (STIE): R, H SMUd] AURT § 1 MU H3T dlel] BT AR
fear| weley, JfEgR Yord W # A glaemsi & ddy § 7 aw g w @
Mifew feam o

HEIGd, AMUP! A © & ARG §AR I &I qA0d B & -1
RES, SR UG 3R LT UG Bl THATS VAT UM 8, 581 J gof drarg § Aror
BARTTG & AII-A1 T Uidl ®I MR B B 8 | 39 woF § I & forw <
i gfaemd g @iy, 9 A€l €1 98t O T8 § urh @ sgawen T §, wIH
R S dIféT B g1 @ifgy, ag At T8l €1 989 IR IE d98f ofd §, df S9d oy
T B, TS B 3R T-T I b 9 S B GRaer W Iueter e § | gafoy wEIey,
AT 3MMUd AR Fed & 999 9 Ig! e © 6 I8 Azl & fofw S +f
GrAeTg smawad ©§, 9 W eIl IRS SN, JeI R 8 Tl

MR. CHAIRMAN: No State name should go on record, including *.
Now, Shri Javed Ali Khan.

Modernization of slaughter houses

it ST 3rell WM (ST URR): A AT S, #§ eMud #ierd ¥ Ud U fawg
W WRHR BT M ATBNG BT A8l §, 9 39 <% & (¢ 3 #Aecayqol &1 &4
it ST € % AFa ST oo iRaw & wHY | ANER &1 9ad dRdl <@l g
ST W BN S H 71 BIFal AN ARITERT €1 2015 § GO BIC R I gRA
SRR & STl & aTe I JMIeIDhal HEGH B TS [ AT |ISH & oy il AATER
TRVl B &, AP UK b B AMD B Al 39S U UMW I 7 o

*Expunged as ordered by the Chair.
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feen-fder QU SR I B8R IR0 7 $B A 1 91g, 9 W ug-agemansi
BT AT BT AMBY| BAR IR U9 & aR H § B8 Aehal g (& g8 d aoff
UY] qERMATY TRUMAD], TR UaRa AR el dardl & gRT arferd 8l &, Sif
IR 719 ! & oIy Iuete a1t €1 S i ug] aegenend €, 9 export-oriented
firms & WY g ¢ | BRA WP AR GIH HIc & Ge-Feen o oma d aF
& U 1 Yo W gY, Af fUsd @18 A1d W U@ Wl Ug] qERiell B Segdbiai ol
I AP & BEE A el gIAT B, dfch ARI DI ARI U JURMAN g% PR &l T
g, Fifb 9 37 AFBI Bl GRT 81 Bl | AP IR H A7 SUTe 2| 98 79 AT
qm 3y dXIG | 99 Y81 § AT S9 haeRAl & IRT ok # Sudel SR 1 &
g, fS9®! basically export BT €, IR & oIy AT &1 991 1 3o =it Refa
g 5 AaERAl & I 9ioE & Sec B 9 1Y 7 |@Td 81 39 BRIER | S
HOIGR i U €, P AT RIGMR &1 Hhe &, g4 SN 9P SR ADHe H A
JET ¥ @R Sl export items, T 3R T & IAE &H dIEX Wold &, I A9 Wb
q gl

d Ig AEdl § b AU AR P &AM 5 AR ATHOT PR [ 59 0T A
STeal ¥ STeal BEHRI Bl AR g8 AR Sl 9gd AlbiUd AT o, 98 HH I &4 34
vy w7 AR) B b T @G, T @ i 7 )iy SKR Ie¥l & IR Uy qeRITeliai

BT AT BT ARy

ke Sl e i o o e (Gl ) OB ey Glint
Gt A S i ol g il U S cul S ol I S gy ks ol S
e S il iy €l ) s ) S s e
o 2015 0 bbb K gaad 71 g B o e i gl -2 S5
S Urgmna g S ol S0 S gl ) 5l QS e
Sines S A58 S 0 g 255 0 e S o S 0 8 8
o g Sy g5l 0 gl eSS S e A S bl Sy

.C‘QL%UJQ&L?M‘SU}YL&,&J}-}@)?Q;scjuguﬁ&uﬂé%ﬂcic)iﬁm\

tTransliteration in Urdu script.
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0 b S S g oS g B S e e 2 Sl 4 e
o ol Gl b S il ala ) ey K0Sl K e

export- o5 <o ol My 5 I s G A S ule i i s
Ly Sy e g O femlp @ sl gt S orfented firms

o o 03 a0 e i 0 S S Y i e S g
WSl s gt e G S gile o) o SSinal KYLE g sl e SO
o Ly S oaos o s e (B g0 S i LS by gl g S g s
by o o g sl g A paleng o Ml Gule g )0 G806
basically S 0a (2 by s WS mall e il ) Syp ol o
Ui S s ol 2 i g pile S 0l S export
oo s S O S e Gl e oy O Sl g e S
Sl S oSl Ry ade Sl Sg K gk
JEPRICE I QP NP CRRE.: ROPPV ¥ Y SRTY YL SO
08 U S o (g g
s g S QST ) G Gl 8 pu ol oS g ks g
B S o S0y i g S d G o ming o g0 iy o iy
st Sy G 8 g S S S Ty il
ks U € ol 3L b



30  Special [RAJYA SABHA] Mentions

ot gumafer 9 WG, gaa9 gERT Rafa w1 g8rfie 89 I 919 @ B

2 SIAE et @ H 98 81 $8 8l g, ol I8 WM 39 vy w8l [

Ug] qERIAY I & |...(aer)...
sy 8 s BY Ly o CRshe O c0s Lo mS L o One 1O e gla lia
e(CalA e ) U 2y VLS A0

it |urafer sﬂ’cﬁ modernize P, cleanly maintain Xl Bl . (TIETH)....

it e Srelt WM TR ..(FFE™)... 3Tl d% Tdh W U1 modernization WX &E FTEl
foar T g1 (9.

Eox o ORI e o S SS el (@A) G 1O e Bl Ui
(lalae) LS G
SHRI B.K. HARIPRASAD (Karnataka): Sir, I associate myself with the matter raised

by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SPECIAL MENTIONS

Demand to make the septic tanks scientifically under Swachh

Bharat Mission to save underground water

et GERTT g aed (SR U9): H8led, RSN Al H GRS B HH &
HRU Y-S GO Bl 8T 8| "W R AR P Jed Al § g arel Sl
BT TS FATIH TNk ¥, o] BI a1 gard §Y 977 S <&l 71 e g f <haele
B T U Hiex AreT 3R Td Hlex T TR STad) a9/ Y, Ry 59 AFd
BT HET A UTAd TEI B TET ¥ AT THIRRN W 39 BM & fag T8 g &R
9 8 saa! farft UeR @ g s R

¥ RE T BT TGl SI9YYT 3R UMK a1 Sff R8T & | 39 RO giud
uHl AT dede & SHiE & i wqes Ul A ferdr € SR ST @l qR BT RT T
gR-4IX g Bl S ReT &, f i o qul § SHlA BT ol givd url & Rag &
HRU G ANG el a1 | SFHR 91T B} Sl YA STel Bl 8 qR b HieaH
I e e 09 & foIT areg €1 599 aT 8d TR §ERal & Rer 8@ ®
gl
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BT T IS TP ¥ T TR & AR U #Hlex sl 3R U Hiew el IR
STAPR AT Y, N SHE &1 Ul giYd Uil & a9 H T S b 3R S
& A B U e den O ang 99 I8, g |

it 3T wepTer qul (IR USw): WElGy, H e mudl 9 fRN Seom W 9HE
BT g

it RS R (SR USYN): "B, H ff 3 oMUl 39 a9 Seog W 9Hg
DRl g

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the Special Mention
made by the hon. Member.

SHRIMATI VANDANA CHAVAN (Mabharsahtra): Sir, I also associate myself with
the Special Mention made by the hon. Member.

Demand for making Krishi Vigyan Kendras dynamic

by their re-structuring

ST, 3N IIOTUT (ST UQ¥)): HABIGd, <9 H PV A9 desl &I WU 39 I
H @ T oAt & frae B T9H deifiier iR S+ Y & @ § a9 e
e |t | e &, g8l SR S aTell Bl BT R arde’ § e g8
& oy srgdeam den gt # e, Wifder, Siide iR @fst HarsTa! &1 I
J 3remE fRar S AH | g a1 & RAfT F wrel guR BN uRuTe & 13-
T TWIBI B TFBRT FUBT B [l | BHell § ITANT B dlel BieARd adsll &
STIRT & fy A1 e 6y S Fh31 | ¥t Ieed I <% H Y IARI Bl g6
& Y 3R Pudl # Fglg N & AT U & T A SFUGT H THT 668 P
IS Pl B WU B T | T8l & =11 fTel B STeraryg, Ja1 w@Red, Y4 el
@ Rafaq anfa @1 &9 # 3@ R W FaFil & STRT Bdl & IR 9eM
& fog 20 Urenfiret | aRfEq aRRAT | feamsi @t oM dem & oy iy fafeiasor,
UeUTer, AR UTeld 3R IRTEMT ®I g@dl &F BT M (Al SIRAT |

AT ug #2Al ST F 2022 IF fHAHN DTS SR SR & A& DI §T beal
& YA ST W UTE AT S AhdT ®, oAfe o @ i aw ® R Sw %
BT PN e s My s gu &1 § A+ SN w31 St A 9 &=ar §
5 <21 & PV faem d=i ®1 gTifed dx g Teid a9 AR < & Al B
TGl a9 & forg 52 URT @Y |

STt BT B (STR U ARG, § 30 MUH! 39 NIV Soom A TEg
&Rl gl
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ORAL ANSWERS TO QUESTIONS

21, [FeTHdl STIRYT oft I]
SN-aRaEr § T8 arel dRl & oIy SmarT AierEr

*121. SR BT 9 7 AT 3R W BRI HAl I§ AN B HUl PN
fop:

(®) o1 IE TG § b < & HEFIRI H FUI-ARAl Bl A& 96 W8l 8 o
gFRTE! Qe T § SR | ARSI Sied S & A ey € ek

(@) R AHR TN e 7, [ gef-aRaal # ve+ arel ™9 A & forg
BIS IMMATH ASHT URH B R fJaR o= B! 2 difd oredl goll-aRadi o w8 aral
AN B WWHR W I &1 giarel g e adb S arior 31 9 srard arerei
% d8d UG $I S, dodddl &RT @ 87

AT 3R T BRE A1 & I w3t (st avei fag @) (@) iR (@) faavo
Ted Ued W @ eI T gl

faevor

(@) g Td BIAMIBROT 50 A AT g €1 el H Wi bl Ay dad
s e IISTRTT 15T &F (JCN) b U™ IuAY B T

(@) I WBR FAH YA g Aoy ee TR Sl & | S96 Tl
BT QRT BRA P 1Y, AR SR T SR HATed, g9 2022 T G4l U 8- GRaR]
& U Al & SgPpel Tah ®RI o AT 8 S, 2015 W UL HA A AISH]
@& figagars @) @ erEvEE @) e T

UITHTATS () & IR GCHI H A U Heh WA W JAH (SMLUITASNR)
g Pt o wedt W Al o gt fafae s gad 30 o L (@it
&3) & Udh AN UG B og WMl & W@ I YA R AF & S g
9 °HCh & S, YA BT AAET b WU H AN PR gU Ui REREl sdre
1.00 TRI JUY Bl FEM T WD 7 |

¢ AR, Weo WRd e (Ies) & 3iaid, oW el # I8 I arRm
|led T U AR & g Al BRe SrTerdl a1 eI eErerdl g
gERINRT U @I ST &l & |

*121. [The questioner was absent.]
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Housing scheme for people living in slum areas

1*121. SHRIMATT CHHAYA VERMA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether it is a fact that the number of slums are increasing in metropolitan
cities of the country wherein basic amenities are negligible and people are forced to

live in miserable conditions; and

(b) whether Government is considering to introduce any housing scheme for the
poor people in urban areas, particularly, the persons living in slum areas, so that
persons dwelling in urban slum areas could avail basis facilities from Government as

provided under housing schemes in rural area, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) A Statement is laid on the Table
of the House.

Statement

(a) ‘Land’ and ‘Colonisation’ is a State subject. The data regarding number of

slums in cities are available with concerned State/Union Territory (UT).

(b) The State Governments frame policies/guidelines for slum redevelopment. In
order to complement their efforts. Ministry of Housing and Urban Affairs is implementing
Pradhan Mantri Awas Yojana (Urban) {PMAY(U)} since June, 2015, for construction of
all weather pucca houses to all eligible urban housecholds by 2022.

One of the four components of PMAY (U) is ‘In-Situ Slum Redevelopment’ (ISSR),
which focuses redeveloping the slums in-situ for providing 30 square meter (carpet
area) pucca houses with basic civic infrastructure to eligible urban slum dwellers. Under
this component, a grant of I 1.00 lakh per dwelling unit is admissible using land as

resource.

Further, under Swachh Bharat Mission (Urban). Individual Households Toilets and
Community Toilets are being funded for all eligible beneficiaries including those residing

in slum areas.

MR. CHAIRMAN: Question No. 121. Shrimati Chhaya Verma. Questioner is not
present. AR H3T SiT | ... (@), Mr. Majeed Memon to ask supplementary question.

...(Interruptions)... No, no. This is Question Hour.

TOriginal notice of the question was received in Hindi.
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DR. T. SUBBARAMI REDDY: Sir, as the questioner is not there, I want to ask a

question on this. ...(Interruptions)...

MR. CHAIRMAN: You have to send a slip. ...(Interruptions)... Please sit down.
This is Question Hour. ... (Interruptions)... Mr. Majeed Memon, please ask supplementary

question.

SHRI MAJEED MEMON: Sir, in all humility, I want to ask the Government...

...(Interruptions)...
MR. CHAIRMAN: Please take your mike. ...(Interruptions)...

SHRI MAJEED MEMON: Sir, my question relates to the city of Mumbai. I would
like to know as to what extent the Pradhan Mantri Awas Yojana (Urban) for construction

of all-weather pucca houses has been implemented in Mumbai slums.

SHRI HARDEEP SINGH PURI: Sir, the Pradhan Mantri Awas Yojana implemented
by the Central Government has four verticals. One of these is the in-situ slum
rehabilitation. In so far as Mumbai is concerned, I can check the figures. In so far as
Maharashtra is concerned, figures available with me are in totality. I have the figures
in terms of how much the Pradhan Mantri Awas Yojana has been implemented in

Maharashtra.

As far as overall figures for the country are concerned, out of one crore that we
have to sanction, we have sanctioned around 83 lakhs. We also have the overall figures
for Maharashtra but the hon. Member’s question is specific to slums of Mumbai. I will

have the figures conveyed to him.

SHRI B.K. HARIPRASAD: Sir, one of the major reasons for increase in the number
of slums is the migration from different places in search of jobs. As you very well know,
Sir, Bangalore is one of the fastest growing cities in the South-eastern Asia. It is facing

a serious problem.
MR. CHAIRMAN: What is your question?

SHRI B.K. HARIPRASAD: I am coming to that, Sir. Earlier, the migration used to
take place from the adjacent States but now in search of jobs, people are migrating from
all over the country. Has the Central Government got any plans to give some kind of
budgetary support for the infrastructure development in Bangalore because the

population has gone beyond...

MR. CHAIRMAN: No explanation, please.
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SHRI HARDEEP SINGH PURI: Sir, land and colonisation are State subjects. It is
entirely up to the State Government to develop plans. However, we have Central
interventions through the Pradhan Mantri Awas Yojana, through the Smart City
Programme and through the Swachh Bharat Mission, where we are providing support
from the Central Government to the State Government for building homes under four
different verticals. Under Smart City Programme, we are building homes, etc. So, at the

end of the day, the State can draw...
SHRI B.K. HARIPRASAD: I am talking particularly about Bangalore.

SHRI HARDEEP SINGH PURI: Yes, it is for Bangalore also, for the entire State. The
State has to send us specific proposals, and, I can provide the number of homes that
have been built in Bangalore, and, also the number in terms of in-situ slum rehabilitation
in Bangalore. I am particularly aware of a certain slum in Central Bangalore which was
rehabilitated where we constructed a big building but these particular statistics are not
maintained, as also in the case of Maharashtra, by the Central Government. These

statistics are maintained by the State Governments.

MR. CHAIRMAN: Right. Member has to be brief and the Minister has to be apt.
Now, Shri C.K. Gohel.

$it TS FHESHETE MRe: Feigd, Wi gRAa & fag St g wi o g,
I ey H BT TP ded B 39 WOH & IfdId Sl HHE g7 S I §, SHDl
AT 950 BF T - R 8xg 139 €1 #RT God ¥ fh ITdh1 AT HH-H-FH 10x10
B AMEY | S9! Falere] 41 980 WRE & § MU gRT A 31 S A S
IGEdl § f6 R I 396 AR A $V GUR BAI AR 872

SHRI HARDEEP SINGH PURI: Sir, the prescribed thing for in sifu slum rehabilitation
is 30 sq.meter pucca home with a toilet, a kitchen, etc. If there are suggestions, the State
Government can provide those suggestions. But these are the schemes which are

implemented in consultation with the State Government.
Development of second airport in important cities

*122. SHRI T.G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether it is a fact that keeping in view of the increasing air travel in the
country, Government is planning to establish second airport in important cities of the

country;

(b) if so, the details thereof;
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(c) whether Government has embarked on identification of the places in the

States, if so, the details thereof; and

(d) whether any places in the State of Andhra Pradesh have been identified for
this purpose, if so, the details therecof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) Yes, Sir. Government of India has decided to set up following second

airport in the vicinity of the existing airports of the major cities:—

Existing Proposed Greenfield Airports

Delhi Noida International Airport, Jewar, Uttar Pradesh
Mumbai Navi Mumbai International Airport

Goa Mopa International Airport

Vizag Bhogapuram International Airport

Ahmedabad Dholera International Airport

Further, Government has requested State Government of Tamil Nadu and West
Bengal to identify suitable land for second airport for Chennai and Kolkata Airport,

which are likely to reach saturation within next few years.

(d) Government of India, Ministry of Civil Aviation has granted in-principle
approval for setting up of a new Greenfield Airport at Bhogapuram in Vizianagaram

District near Visakhapatnam, Andhra Pradesh.

SHRI T.G. VENKATESH: Kurnool Airport in the newly-formed State of Andhra
Pradesh is ready from every aspect. Flight services were already started from the airport
in the last six months for VIP movement only. This airport was constructed under

UDAN Scheme as one of the dream projects of hon. Prime Minister. ... (Interruptions)...
MR. CHAIRMAN: Put the question. What do you want to know?

SHRI T.G. VENKATESH: It is to help the ordinary citizens like small business

people in their travel needs. When will this airport be opened for general public?

MR. CHAIRMAN: The question is about Kurnool Airport. Do you have the

information? Or will you collect it and then send it to him?
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SHRI HARDEEP SINGH PURI: Sir, I have it. This is work in progress. We are

waiting for the information and I will send it to you, Sir.

SHRI T.G. VENKATESH: I would like to know from the hon. Minister whether the
Government has any plan of operating flight from Kurnool Airport connecting Bengaluru,

Chennai, Vijayawada and Goa to facilitate passengers; if so, the details thereof.

SHRI HARDEEP SINGH PURI: Sir, insofar as Kurnool airport is concerned, we have
provided on-site clearance. The operation of flight itself or other arrangements will
depend on both the airport operator and the private airline operators. We, from the

Central Government, provide on-site clearance for the airport.

N TR IEHS TR U AR, TS I SFH-BIHR AT 9 8] 8, S AT
# ) g8t @1 BIR 9¢ BT 2| ool W 4R @1 S BAR 5 §9IR IOV 7, 98 99
PR 35 BIR BUY dd Sl & | Fal ¥ 59 g8f feaha 8l il 2, JIsd Radd Sl
g e FAfeefad T8 Bt € S9 99 ff 9% BN 5 R $UY 9 dgd-ded 45
BOIR BT I Al & | AR, g | del 9 S =@mg, A 10 B9IR & fedbe e
g, olfhd Td B STREHTIR H AT & Y ST & 7 P FIAR H AT B STl
g, A g8l Pl [T 24 HC P &R 5 IR BT A @1 BR 35-40 BOIR BUY Y
fer Siem &1 # A w2 off 9 ¥ yor aredl § (6 Rt SiepeeHR & forg €
g Ui Hi 87

o 1 O s dp 1 eelSy Oser gl g Al 1 ) daal i Glia
I3 35 Sadiesc sy Jnb i a8 K gge u by by i S by e
Gy S S5y n eSS G o e Gy s G gt @ - Ula ST oy
i U SO g W10 45 Sady 5 e s )35 e S5 Gl o ot
VAl gpe ey gsen A8t S o e 885 (S 510 S eonls U e oS e L
36w S e 24 Ml SIS Gy g o Ul e il pe gped€ AS L s €
S0 Bla Uiy mg e o e e pe . o s LSS 5y 13 35740 S5 s

fom usS ol o 2 S el g Sipa

SHRI HARDEEP SINGH PURI: Sir, I would like to inform the hon. Member that
Jammu and Kashmir, which is an integral part of India, is no different from anywhere
insofar as airfares are concerned. There was a discussion in the other House the other

day and I want to make it clear that airfares are set by airlines on a competitive basis
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in terms of segments and in terms of designators. For instance, the fare will range from
¥ 5,000 to maybe T 40,000. If you book a ticket in advance, you can book it for I 5,000.
If some seats are left in the end and nobody is taking, they will sell it for ¥ 5,000. But
in the end if two seats are left, they may sell it for I 40,000. That is what the airlines
can claim. We have often in the past considered the possibility of putting a cap. But
if we put a cap, the danger is that the airlines may start charging the higher amount.

This is a competitive system which is operational all over the world.

DR. T. SUBBARAMI REDDY: Sir, I would like to know from the hon. Minister about
the stage in which the Visakhapatnam Bhogapuram Airport is. When can we expect it
to become operational? Sir, he can give it in writing afterwards. I want the stage in

which it is right now. And when can we expect..
MR. CHAIRMAN: He is capable of understanding it.

SHRI HARDEEP SINGH PURI: Sir, we have provided clearance to the airport. We
are ready to start operations. The work has to be completed. Also, the private airline
operators will have to be in a position to do this. I am told the tender has already been
awarded and the airport operator, the company, which has to do the works has already

been listed. We are in a position to facilitate this as and when it is ready.
MR. CHAIRMAN: I have to take care of the entire House.

SHRI BINOY VISWAM: The airport in Trivandrum is on the verge of privatization.
The Government of Kerala has agreed to take the responsibility of running the airports.

Will the Government of India agree to it?

SHRI HARDEEP SINGH PURI: Sir, I am not entirely clear whether this reference is

to the six airports.

SHRI BINOY VISWAM: No, no. This is regarding Trivandrum Airport. The
Government of Kerala has agreed to run the airport on its own risk and responsibility.

Will the Government of India agree to it or not?

SHRI HARDEEP SINGH PURI: If the reference is to the bidding process which was
held for the six airports approved by the Cabinet, that is something on which we have
to take a view. There was a bidding undertaken. If I am not mistaken, this is regarding
privatization of six airports; in this privatization, there was one bidder who got those.
The Kerala Government apparently is the second bidder there. We will have to examine
that bid. I have seen the communication from the Chief Minister of Kerala and we will

be taking a view on that in the coming days.
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ONGC’s cash reserves and working capital

*123. SHRI MANISH GUPTA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a)  whether the public sector Oil and Natural Gas Corporation’s (ONGC) cash

reserves are precariously low, if so, the details thereof;

(b)  whether the situation has been aggravated by Government’s policy of pushing
State-run firms to pay out more dividends, go in for buybacks and acquire stakes in

other State-owned firms to meet its fiscal deficit targets, if so, the details thereof; and

(¢) whether the dwindling of ONGC'’s cash reserve had adversely affected its
working capital requirements, if so, at what level should such reserves be ideally kept,

the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) A statement is laid on the Table of the House.

Statement
(a No Sir.

(b) and (c) No, Sir. ONGC has declared a dividend of 140% of paid up capital
amounting to X 8806.19 Crore for the Financial Year 2018-19 as against 132% amounting
to X 8469.94 Crore for the Financial Year 2017-18. ONGC bought back 25,29,55,974 equity
share amounting to I 4,022 Crore. The total payout ratio considering the dividend

applicable, dividend distribution tax and buyback was 54.79% of PAT.

ONGC, during 2017-18, acquired 51.11% stake in HPCL for X 36,915 crore to add
more value and growth to business and considering the potential benefit from vertical
integration across the oil and gas value chain and the synergies arising out of acquisition

of a downstream oil refining and marketing company.

ONGC has maintained its activity level and no activity has been curtailed during

2018-19, due to shortage of funds.

SHRI MANISH GUPTA: Sir, over the last few years, ONGC has undergone a
metamorphosis. It has diversified widely even into things like SEZ infrastructure, retail,
etc. The question is: Is ONGC shifting away from its core competency in oil exploration
and production and is it because of the continuous movement of NELP-II and NELP-

III where privatization is taking place?
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AN eRfE T TRARAT IR, A WS Bl Gl U9 ', S H ol 9 @1 e
Fae g | H g @redr § fi NELP &1 WISderseie - 90 & &9dh o S WHy &l
WHR - 9RA B MRFAT BT consciously open up fHaT| <21 # FI9 Ut S Haex
open up 831, g8 Oil and Gas ¥aex g3 NELP & 9 WSS successfully vy 7|
T AIGT S B WRPR b IR HIE & 919 9 IR & AGHd DI &I H T
87, OALP a1 HiSd &1 AT g1 OALP 9 dR successfully g3 & | I PSUs
& 99 fen # 98 ©

SHRI MANISH GUPTA: Sir, there is ONGC Videsh Limited. It has acquired a lot
of oilfields across 20-30 countries. What is the future of OVL?

#t i T TRIRAT W, AN B fUed G 60 A QX B gd § 1 8H P
g MU &1 |Hem X X2 I 999 & P <9 H MU & T 28 faferas
@I investment B @I & | I & Il IAGT B goi Tl 4, Oil and Gas equivalent AT
®I profitability 3R TG dgd Hdlvered =1 7 &A1 A& ST &I WHR A
investment &1 YT g5l €1 Ugel 89 AT fS¥hax! Wies # U1 @0 9, developing
stage § U1 oA &1, 3l AT ST & Afad <igd & WIHHd & doid 98d AR <2l
9 &4 producing field # equity <71 I fHAT T | AT Agcd B IBT &, IADI HI=T
ggd gIexl g |

SHRI JAIRAM RAMESH: Sir, it is very clear that ONGC taking over GSPC’s gas
blocks or ONGC taking over part of HPCL are not corporate decisions but are political

decisions. Some years ago, the Finance Minister presented in his Budget a plan of
vertical integration and creating a few giant oil companies. Now, in recent days, I have
read reports that there has been a rethinking on this plan. I would like to ask the hon.
Minister: What is the policy of the Government on creating a large behemoth in the

oil and gas sector?

3} eRfg YO WU HE1ed, SeRU SRR MW Sl 98d ARI SMeRT @
g, Afrd IR SF UM I8 IMeR T T8 ¥ AR 7 I8 $B gUreR A8l
@ g1 9y 2017 H 3 oAl & o #= arevr Sieelt S A U doie Wi # dar
o f& &H A I H energy security Bl T FA & AT oil majors TRY | fagwr
¥ investment BT BIAT 8, S H U sis g1 BT & | U8 3Nuoidt Ry ot
H o, Icured H o7l IMUASHl 3R YAURIUS Sl &I synergy B & HRUT &9
faea @ ugell 20 dUfEl § 9 wa dUl I H @S B T IH HU BT market
appreciation g3 €1 I8 fiegpd fIgg sRURe fofg ¥ I IRer dufrai € g
IRER G 9 d 8| M= Y 39 YR & #di § iy fear en, g5+ ot foly
foar €1 @8 &9 <9 fga # fdar g1
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SHRI MANAS RANJAN BHUNIA: Sir, I want to know, through you, from the hon.
Minister: What prompted the Government and your Department with a pressing effect
to disinvest ONGC, which is one of the top Navratna companies in our country? What

are the reasons?

SHRI DHARMENDRA PRADHAN: Sir, I think the hon. Member is not adequately
informed. There is no plan of disinvestment of ONGC. This is the latest information the

Government have.

SHRI K.K. RAGESH: Sir, it was reported in the media that 149 oilfields of the ONGC
are going to be privatised. Sir, ONGC is a profit making company. Why are the oilfields
being privatised? What is the logic behind that? Please explain.

it eRiE WO QIR JEI8Y, SR AU AR <, df H AT AR Bl 915 H
A wHS Wbl g, oifdd ot H wary # s gl

[HIT HEIGY, T2 & resources b AMT &I AT &- AR B H IART 8, IHD!
T ol I Ig-T AT SHB! monetise BT | Disinvestment a1 81 J&T B, privatization
21 8l YT ¥, U& URGE bidding process & ONGC & PV discovered fields i
public domain # ¥ I T 9RA @ fAf-arawen ot ARl WRER & @or & U1
DI SAGT <, SAET I RTCGT BN, §9 & & AFHI I 8 monetise I I8
21 3ITH ONGC 9l reinvest Y Ihal 8, 3 IRBRI HUET W B Fhal & AR
SIS dTell 49 @1 BIS W Ul 81, 98 9 B Al & | JBI TS AR <
@I energy security &1 1 80 URHT oil requirement import &< &1 &H import I
Y, B T I b resource DI monetise T A8l BN, I§ WXBRI B NIAR U8
e 3R B W SHHl AN ¥ E T

MR. CHAIRMAN: Now, Question No. 124. ...(Interruptions)... It is very specific.

Please sit down. ...(Interruptions)...

SHRI K.K. RAGESH: Sir, it was not answered. ...(Interruptions)... 1 was talking
about 149 oilfields, which are going to be privatised. ...(Interruptions)...

Data regarding employment in Groups ‘A, B, C & D’

*124. PROF. MANOJ KUMAR JHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the data of total number of candidates who were offered Government jobs
in Group A, B, C, D in various Government Departments between May 2014 to May
2019;
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(b) the figures with respect to the number of sanctioned posts in Group C and
D in various Government Departments and how many posts of Group C and D are lying

vacant out of these; and

(c) the figures of employment growth in the unorganized sector between
November 2016 to March 2018 and also the figures of employment growth in unorganized
sector between June 2004 to March, 2009?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement is laid on the Table of

the House.
Statement

(a) Government jobs are offered to the candidates against the vacancies arising
on account of retirement, promotion, resignation, transfer, death of officers/employee,
creation of new posts, etc. These vacancies are filled-up by the concerned Ministry/
Department/Organisation as per the provisions in the Recruitment Rules for the relevant
posts. The data relating to this is not maintained centrally. However, 2,45,470 Government
vacancies/jobs were offered to candidates through UPSC and SSC during 2014-19.
Apart from these two recruiting agencies there are other agencies like Railway Recruitment
Board, Institute of Banking Personnel Selection(IBPS),etc that undertake recruitment for

Government vacancies/jobs.

(b) The Group D posts have been integrated (categorised) into Group C after the
implementation of Sixth Central Pay Commission. There were 33,47,498 sanctioned
posts, 27,73,209 number of employees in position and 5,74,289 vacant posts of
Group C as on 01.03.2018 in the various Ministries/Departments of the Government. The
Government has made the recruitment process of Group C and Group B (non-gazetted)
easy and more transparent by removing compulsion of interview in such posts with
effect from 2016.

(c) The employment in the informal sector during 2004-05 as per 61st round of
NSSO was 77.5 per cent, during 2009-10 as per 66th round of NSSO was 71.1 per cent
and during 2017-18 was 68.4 percent as per Periodic Labour Force Survey (PLFS)
conducted by National Sample Survey Office, Ministry of Statistics and Programme
Implementation during 2017-18. The results of the PLFS with earlier rounds of NSS
Surveys need to be understood in the context with which survey methodology and

sample selection has been designed.
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PROF. MANOJ KUMAR JHA: Sir, is there any institutional mechanism in place to
keep consolidated data of vacancies and potential recruitment, particularly, in view of

unprecedented unemployment crisis?

2 GAY AR TEAR: R, AT GG q8led 1 Sl qard [Ba1 &, 98 97 AR
W WEHRI AIGT & G4 § g1 AR Alds] BT Yo RRed e gar g1 U, 4 &R
A Al | uiE wrell § S e Rad g1 €, Sal FYfad a1 Ud U g1 ©
3R S RN & dgd @I Aedl o] P SR g fUed g aut § gdieedt o
TAUEIT & gRT 2,45470 AHRAT B B TS| sAb AR, WRd IRAR Bl
17 39T recruiting agencies, Si¥1- IBPS, Railway Recruitment Board, faf¥=1 #=eral @t
RIS, S 89N AT § EPFO 3R ESIC 8, ¥ Ugdl 9 9T 9fai &% @ B
37 9t IRl H S recruitment 81 XBT ¥, SUGI STFHGR] 89 THI-GHT TR <9 BT
B B & | 39P AT, 3R 3T DI specific STAGRT ATEA &, SR T EHD!
A, I §H SHS! Il SAUD! S < |

PROF. MANOJ KUMAR JHA: Sir, what the hon. Minister has said was already
reported and laid on the Table. My question was different. Anyway, the second
supplementary question is this. There is a perceptible decline in informal sector
employment. What are the plausible reasons and has the Ministry done any kind of

due diligence on it?

# HAY PAR TWER: AR, informal sector H decline B 8T 8, U BIS ol el
T, W 99 9 IR WRORI AE T...(qqEM)...

W, FEI AR ST U1 G STl A © L. (SaET)...
2 qumafcr: Sfg SD! dler INIY ¥, AU AT Y8l |

#t HAY FHAR TER: AR TWHR S &1 3718 2, 89 3949 R Afehaar & e
B PR I & | AT A AIP! A © 6 ARA g B [ A T A T arell
srefaraven ¥ g # f5%9 UdR A employment, unemployment & € &, IdD
gHE BgRM 4 I8 Fa HH &, IR B9 S AT 81 & AR BART ARPR b
S & A W 9gd |fhg gl

STet d& formal sector BT 919 &, 89RT Rble Agh! SHaNT ¥ & {6 ¥d EPFO
3R Provident Fund % fisel 04 aui # Uah-dh $Rrg -8 AGRAT g6 & RTIH average
age 28 ¥ @I Tl

SHRI P. BHATTACHARYA: Sir, the hon. Minister has said that the Government has
made the recruitment process of Group C and Group B (non-gazetted) easy and more

transparent by removing compulsion of interview in such posts with effect from 2016.
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MR. CHAIRMAN: What is your question?

SHRI P. BHATTACHARYA: Sir, my question is very simple. After removing this
interview, do you think the employment-seekers are getting any benefit or the same
types of things are still happening? With regard to written examination, do you think

all the complications are being removed or do they still exist?

3 WY HAR TWEAR: FEIGY, $9 UHAT & d8d e Held H§ Uh Al BT 9
T 8, WYY S H SRy Bl WHIE [HAT AT E, S SATERv e WAl 4 ud
e8] HEH IOMT & IR ST §9 Pel b Rgpedic @ ufpar @@t g9 4 v v @
I T ST B B A 10-12 RS HISH @iell 81 I8! 81 89 STPI GRT B
o feen & Afpy €1 gu <1 H $exy 7 B ¥ B M 81 @ 8, Sfeal Rgpede
Bl Y21 &, 3R 3MMUd! Bl Wfthdy R & I 1Y &H Ja1Y, 89 IHHT gud FRAR0T
Eagll

ot <Y yehTer qUT: TEIGY, IFRINISes Wdex, WaW SAET AlpRAT S5 dTell &l
g1 & S a fien ¥, S9H oaR AieRal &1 ufded R 8T ®1 9§ 2000-10
H 71.1 UG o1 3R a9 2017-18 H 68.4 Uil © | AR 3T ST A #R7 98 &
WiAhe e © f& I8 I 980 9N Aded ¥ involved &, IRTdHel Tl URIRGT #,
ST 6 e T @

£ | My AT oyl

oY T gpTeT T gEIcy, TdoaR H HSAges TdeX BT ol RIS &, &l
3P T SAd! planned way H 9@ &7 Bl HRIHH 82 IfT 8, o1 gar1 <fg|

2 A AR TER: TG, ST & H SR o b (Y ARPR Igd Alshd
3R wfcrele &1 89 S & [ <% & 3faR RiIed & H BRI 40 RIS U dANT
g S P FA § AR WPR 1 ITP Y T AedQUl He¥ IoWN § b o9 9
60 @Y & Bl Y, d& SHI 3000 U Ul ATE UL & S | §H il HRIHH B

£ i Tl & 9R H syl

AN FAY HAR TEAR: FECd, &9 79 TRE P $M IR L &, DI 84 7B
W e X8 €1 H 3 ®E wahdl g b H sreiigss e @ g f$ea fafad
d 7 g b - &l § @ g1 W1 8, T Rpie M W ISR ISR bl
fafor 81 <81 1 39 99 "emd ¥ AR & AR Jhod B 7 E

ot FuTufer: 3T T b Hey H W PR SHhel BYd A9 IS | Shri Ahamed

Hassan.
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SHRI AHAMED HASSAN: Sir, I would like to know from the hon. Minister the
unemployment rate in the country recorded in the last year and the details thereof.

Second thing 1 want to know...(Interruptions)...

MR. CHAIRMAN: No second thing. Only one thing. Do you want to say

something?

it AT $AR TWER: He15d, unemployment rate, ST fa¥d & UAM WR BIaT 8, g
& M H A FH TAR U A T, I8 ILO B RUIE g1 H 99T e & A
# RUC AR gA@ | ggal @l A Sl efids QU &, 9 97 T2 91 § MUl qar
dledl E:: f& LIO & AR 9Rd i unemployment rate 3.5 IRH< g, a1 H 4.7 TR¥T
g, Asia-Pacific § 42 Wdc 21 § #a1 § & fegwam & Rfd g9 9e9 98 2,
W A 3O Age TEl E1 Mmexuiy yerd #E off, 39 QiR gUR aRA @ 91 @}
T Y e @ ¥ fF R qw A I9MR $ 9ERI g, W ARl 9§ fo
g AR IR B AEdT 8, IR AP FMEdl & AR GRE ISR I G
ST P T8l BRI B |

MR. CHAIRMAN: Now, Q.No. 125.
Fire at coaching centre in Gujarat

*125. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that appropriate ladders could have saved the lives of
students of coaching centre in Surat, Gujarat devastated by fire and fire brigade had

no ladders to save the students trapped on fourth floor of the building;
(b) if so, the details thereof;

(¢) whether Government proposes to ensure that fire brigades throughout the
country do have all the necessary fire fighting equipments including ladders in position;

and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) As per information furnished by Government of Gujarat, the Fire Brigade
staff promptly reached the fire incident site and saved 15 lives. However, due to very

short response time available, all persons trapped on 4th floor could not be saved.
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(¢) and (d) Fire Services is a State subject and has been included as a Municipal
function in the XIIth Schedule of the Constitution of India under Article 243 (W). It
is the primary responsibility of the State Governments to allocate sufficient resources
for strengthening and equipping Fire Services as per requirements and to take various
steps required for safety of life and property of the citizens in the arca of their

jurisdiction from fire hazards.

SHRI RAJKUMAR DHOOT: Sir, my condolences for the students who lost their
lives in the fire of coaching centre in Surat who were dreaming to achieve big in their
lives, but cut short by the destiny. Sir, I want to know from the hon. Minister whether
there is any central coordinating agency to know the requirement of fire fighting
equipments and other necessities of all the fire brigade stations of all the States and

Union Territories in the country.

MR. CHAIRMAN: Only one question at a time.

# eI~ IR 9T 7BIGY, Y8 HATEd & SN Udh MQuerd B BRdl g,
S ANTR®T BT GRET & AGe W, JRTHD Al b Fdg H AT FAT AT Heed
AWl BT @l AR FERIT W FRAT §1 99 I subject state HT &, olfhd b AXHR
AU RaRal @ wel 78T W) 1 39 9y ¥ Ue gug-diEr W) uedger) W)
SIRT @I Sl €1 S 8 3diel, 2017, 31 S, 2017 3MR 4 [, 2019 Bl WA [l
& fog veaged SN @ e e

ot Fumufer: MUeT Ahvs AiHes! w82

SHRI RAJKUMAR DHOOT: Sir, I find that when there is fire in a coaching centre,
all the coaching centres in the country are checked, or when there is fire in a hotel,
all other hotels are checked. In most of the cases, it is found that fire clearance was
not obtained. How many premises are built and given completion certificates? I would
like to know from the hon. Minister as to what action the Government would take

against the concerned authorities who allowed those buildings.

it frame w1 9wl Jeiey, e . (ae). ..

2 FUTURE: U S8 $© "edl B TS, A & o R P Ul SATdl H DT
S AT inspection Bl §7 VAl U8 X8 © |

it e Y W), 921, U T8l § {6 Pl TS =T "e WY, Ol 9idhl STl
W SIS G B §1 g 9 & By Al €, W gced & oy WY, EReed &
JET A S USdIsen! SIRI & St & a1 o el fear omar 8, S9e IR JHd




Oral Answers [3 July, 2019] to Questions 47

[ IR BT T T S €1 T WY F8T A I Al & ddy H S e bl FeRe
far T g, 9P ey § A ANl R 98d SIRER USRI Sl T g1 e
manpower 3iX FURT equipments gl

TR, equipments & T #§ ff ¥t | S Ay Ry 9 €. WReR T uig gut
H 9gd SUET AU B8 Bl dela]] Bl g WUUR H8Ied, SaTexv & WU H, § HEAl
e & 201015 & = H 33,580 FRIS SUY BT AT B U8 A1 7T o1, S 80
ORI A G@IdR 2015-20 & I 61,220 BRIS U RIRT $T ey fpar 1 g1 I8
Sl & f ds WRPR VAT "emsi & Ufd 9gd & ddeeiid § iR S9H U@ dra
3R Pedl A b ORI WHR 7 Sl Ruld &1 8, S99 g & qoRal & Y
&M fHa1 €1 4.03 e W Fa el € SR 4.08 fe W= g8i sAftemme sl
Al ygad! €, 9a1 & dHad Al Ugad § IR Rl &1 H UgAd © | 9T Heled,
39 fawr #.. (@aem)...

Y gurafer 99, 991 anft 8k gweiivedy g1

DR. AMEE YAIJNIK: Sir, an incident of 22 students dying in a fire accident
happened on May 24th. I have only one question to ask the Minister of Home Affairs.
Do you have a plan for the future? Thing happened has happened, the children have
lost their lives. The fire engines might have reached on time but were not equipped with
ladders to reach the fourth floor. As a part of development, multi-storey buildings are
allowed to be constructed. Would there be a coordinated plan to see that fire safety
equipments are put in these buildings? The Urban Development Department will have
to come into the picture. The fire engines will have to be equipped with modern
techniques, with long ladders. Is the ambulance, that goes with the fire engine, equipped
with the facilities to treat burn injuries immediately? So, is there going to be a coordinated

plan to stop these kinds of incidents in the future?

it freaee I 99T ABigY, B9 Ugd Wl 9ar/ © 6 Iy WReRI Bl 59
&9 equipments & o7 I8f & S IR WERIal Sude WA g, S9H Aifedi Wt €
Sfps JRA H S geAT uel §, 99 Wifedr W U # o, dfee O Afad d 8
off | deft 9feT 819y wu W 9918 TS 2| 99 3y ®U A IR HRTe g1 T o
I G I B Dol fhar T o7 | S e & Ged g9 Wl g7 o f il
Ud B o iR il AT & fw 99 Wi B wiegs W 99 )1 A W oo, S
Jgt War <4 H e 99 81 o1l difeat 9 Afe 9@ & off | FROT @ oen

it YaTaR Hiferar: HAS H R B2
it wuTafer: 21, @i | No questions. 9IS & fU &1 g8 9= T &7
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AN e 1 W), § S wR o7 RET g1 Widy & fU b ARBR | 80 Wi
IR, ITF U equipments B G ISR 8, $HH oY gErl 21 I FgA qSI
IR &, S 61 BWUR 222 HRIS PR &l AT &

MR. CHAIRMAN: Q.No.126 Shri Nadimul Haque, not present. Are there any

supplementaries?
Establishing new central forensic laboratories

*126. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has set up new central forensic laboratories in the

country during the last three years;
(b) if so, the details thereof; and

(c) the details of funds allocated, released and utilised in the upgradation of
existing central forensic laboratories and for establishing new laboratories in the last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) During the last three years, the Ministry of Home Affairs has completed
the construction of new buildings for Central Forensic Science Laboratories (CFSLs)
at Bhopal and Guwahati. These CFSLs have become operational in their new buildings.
Further, substantial work has been completed for the construction of a new building
for CFSL at Pune.

(c) Details of capital funds allocated/ released and funds utilized for upgradation

of existing CFSLs and establishment of new CFSLs in last three years is as below:—

(X in crore)

Year Funds allocated/released Funds utilized
2016-17 15.56 14.09
2017-18 31.16 29.61

2018-19 32.85 29.58
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Further, an expenditure of ¥ 8.39 crore has been incurred under the Nirbhaya Fund
in the FY 2018-19 for setting up of a state-of-the-art DNA analysis laboratory at
Chandigarh.

SHRI ABIR RANJAN BISWAS: Sir, given the fact that the crime against women
is on an alarming rise, does the Government have any plan, in the near future, of setting
up more state-of-the-art DNA analysis laboratories, like, the one in Chandigarh, for

instant response to references?

sft Sft. foFer ¥E: W), investigation % 1€ criminals B the punishment should be
given as fast as possible. Victims must get justice quickly. 39 MR W Agel TA-HS
3R T TgHHT F TSI ddel TR Wed 91U § - CFSL Wed a94e &l 811 &
3R FSL ¥e & BIdT €1 $F oI existing e €, UHh NG # &, Uh 2avMElg,
TS § ® 3R T BIeThIdl, WestBengalﬁ%l ﬁﬁiﬁﬂmwﬁr%\rl
IS -1 HBRTSE H Ueh A1 HeR YT A 1 X2 & | 91 UbR Heg el | |t
H e I e g1 8, SPT Squred B W1 &1 q H WY arere! § dew g
T ¥ HEIGY, UF state of art & fafees gorft Y €, foraar dex Y g9 ® o
international standards TX &"= FSLs &I 91aT &1 These laboratories will house the

facilities of crime case examination by using modern investigation techniques such as
DNA finger printing, forensic engineering, forensic electronics, cyber mobile forensics,

biology, physics, forensic intelligence, chemistry explosives, narcotics §9 U®HIR

JTETI-3TeMT issues UX investigations Bl & | HEIGd, TSN & IR H a1 & T gl
IENTE H W B9 98d diedl Aex I91 81 TSN H existing CFSL moderation with
state-of-the-art DNA Analysis Centre 89 11T &, S¥& fov &9+ U9 &4 foy €1 34
YR TR I H IM-3THT ST Wgdd Ta9He 3R ¥ TawHe & orae W el &,
g9 g WAR I 9= U9 o7 &1 o) yeR dod T-de ff AU ded o9 vE

SHRI ABIR RANJAN BISWAS: Sir, whether any more such...

MR. CHAIRMAN: He has already named four centres.

£} T AR SIGR: WUl HEIGd, H SUd AT | H3l Off | S @red g (b
39 AV foxiy a¥ § f9gR & fhadl W] s99 &7 faaR g 82

MR. CHAIRMAN: Is there a proposal to set up new laboratories in Bihar?

it Sft. foberT ¥} TR, FraAdEr # S AeX &H 99 I €, 98 98’ @I catchment
area BIAT €| Sl BIABI BT AeX IR ¥, 98 o WX &, forad eifewn, [RER,
SRS, IRE I, IFSHAM-MPER §IU THE AN ¢ | 30D WA [W8R & oy o
BH (e A ¥ A Bl 9T ¢ ve g1 'W fER d Al gfie a ke € SR gt
¥ faw ff 1 T E
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2 IR RiE w9 99l Sfl, SRR S fdeeiid golle H§ ggd ARl
39 UBR B gAY Bl Y&l & 3R d8f ¥ investigation & fIT 6-6 FE o1 I
g1 a1 RUIE a3 9 $© Udl &1 el ol 8| O R SH-BER H 39 UhR

B AN TR 8 bl 87

2 SN, fFer ¥E,: 9T #EIey, SRR Bl Jex el T8l & | dSiTe H M
Wex & ASNE & S SRLHTR, USTE, feHrEd Uew @1 dex &1 SuH Central
Government & 5T+l 4t investigations Bt €, 9 TS ® &Il €|

Y STafcr: I8 3BT 81 TR % g1 157 HA Pl Biete HA S A YA BT FHEN
9 & forw drer fear 21 safaw SHer S B @nftvl

Revival of Air India

*127. SHRI SAMBHAJI CHHATRAPATTI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has any intention to revive Air India after the

disinvestment initiative did not receive proper response from the interested parties;
(b) if so, the details thereof;

(c) whether the revival package shall have the package of clearing the debt of

over X 55,000 crore in the event of revival; and

(d) what measures the proposal is likely to have to avoid recurrence of similar

situation in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The Government is committed to the disinvestment of Air India. In this

regard, the Government prepared a revival plan of Air India.

(b) The Government prepared the revival plan to bring operational and financial
efficiency in Air India to effectively prepare it for disinvestment. Air India's Revival Plan
is focused on building a competitive and profitable airline group. The Revival Plan

comprises several major elements including, inter-alia:

(1) A comprehensive financial package, as approved by Government of India
which also includes transferring of debt and non-core assets to Special
Purpose Vehicle (SPV);
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(i) Higher levels of operational efficiency by strengthening management and

implementing best practice business processes;

(i) Robust organizational and governance reforms to be implemented by an

eminent Board;
(iv) Differentiated business strategies for each of Air India's core businesses;
(v) World-class HR practices to ensure a talented and motivated workforce; and

(vi) Sale of non-core real estate assets and strategic disinvestment of subsidiaries

such as Air India Air Transport Services Ltd.

(¢) Inameeting held on 07.09.2018 under the chairpersonship of Finance Minister,
it was, inter-alia, decided that as decided by AISAM, the debt amounting to I 29464
crore would be transferred from Air India to Special Purpose Vehicle (SPV).

(d) The Revival Plan of Air India focuses on the financial and operational
efficiencies so that substantial increase in revenue or cost saving can be achieved.
Also, as decided in the meeting taken by Finance Minister on 07.09.2018, operational
and financial performance parameters and milestones were fixed by the Government and
are regularly reviewed via review meetings held under the chairmanship of Secretary,
Ministry of Civil Aviation. The Government, however, remains committed to the

disinvestment of Air India.

SHRI SAMBHAJI CHHATRAPATTI: Mr. Chairman, Sir, the airfares, after the closure
of Jet Airways, have on an average increased to around 50 per cent. Though the
enhanced rates are well within reach, yet the common passengers have been hit hard.
Has the Government taken any steps to take care of the paying capacity of the air

passengers?

SHRI HARDEEP SINGH PURI: Sir, the uncertainty caused on account of cessation
of operations by the Jet Airways, insofar as the domestic air travel is concerned, has
almost completely been corrected. Insofar as international airfares are concerned, we
have, for a three months’ period allocated the slots to the other domestic carriers. And,
I can tell the hon. Member that insofar as domestic sector is concerned, airfares on the
trunk sectors, like Delhi-Mumbai, which is on an average five thousand and one
hundred rupees, have not increased for almost twenty years. That was the fare in 2001;
that was the fare in 2011 and even today also. Now, insofar as international sector is
concerned, because the Jet Airways lost wide-body aircraft and some of the other

airlines do not possess wide-body aircraft, which they are in the process of acquiring,
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we have given them these slots for a three-month period. Then, we will see how the
resolution process on Jet Airways proceeds. Also, we have certain questions in regard
to Air India. But, I am totally confident that the issue of increase in air fares will be

resolved, as we are in the process of resolving.

SHRI SAMBHAJI CHHATRAPATTI: Despite the fact that the Air India is incurring
losses, why did you not allot the premium sectors for operation to it, against the slots

vacated by the Jet Airways?

SHRI HARDEEP SINGH PURI: Sir, insofar as the Air India is concerned, let me take
this opportunity to place before this House that the Government is committed to
privatisation of Air India. Let there be no ambiguity on this point. The Air India is
incurring losses, but those losses are being incurred, not because it is prized asset, it
has some excellent assets, it has a fleet of aircraft, which travels to ninety eight
destinations — 57 domestic and 41 international. But it has, over a period of time,
undertaken debts. And, the debt servicing is becoming unsustainable. They are incurring
losses of rupees fifteen crores a day. Therefore, the Air India will have to be disinvested.
On account of certain cost-cutting measures, the Air India has a shortage of 20 aircraft.
We are hoping to bring these 20 aircraft, at least 17 of them, back into operation by
October. The Air India has also been given many of the slots that have been vacated
by the Jet Airways. Slots have also been given to its low-cost carriers, like, Alliance
Air. Our plan is to revive Air India, to make it operationally viable, and then to disinvest
it.

SHRI ANIL DESAI: Sir, may I know from the hon. Minister, through you, whether
the Air India, in last six months, has improved on its financial front, as far as revenue
earning is concerned, against the cost and expenses that are incurred on the business

operations?

SHRI HARDEEP SINGH PURI: Sir, the costing and overall calculations of an
airline’s profitability depends on a large number of factors. Yes, there has been a steady
improvement in Air India’s finances. For the previous financial year, which has been
concluded, the figure will show a loss; but in the current financial year, we are hoping
to make a operating profit. In April, yes, we have improved. But my problem is that

when you look at these, there are certain external factors.
MR. CHAIRMAN: Mr. Minister, don’t look at the Member, look at me.

SHRI HARDEEP SINGH PURI: Well, through you, hon. Chairman, Sir, let me say

that there are certain factors which take place, for instance, the closure of Pakistani
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airspace. This has added another factor, but our expectation is that in the coming
months, after we close the previous year’s figures, which will be available now, in the
current year, we will make a profit, turn the Air India around, and, then, privatise the

airline.

SHRI V.VIJAYASAI REDDY: Sir, I would like to know this from the hon. Minister.
Is it true that the Air India doesn’t have sufficient working capital resources to pay
its employees’ salaries beyond the month of October, in view of the fact that the total
debt of Air India has exceeded I 58,000 crores?

MR. CHAIRMAN: Please put your specific question.

SHRI V. VIJAYASAI REDDY: That is not the solution. Apart from the disinvestment

plan, what plans do you have to meet the contingency?

SHRI HARDEEP SINGH PURI: Sir, the hon. Member is referring to a Press report
which appeared yesterday. I have no knowledge as to where the Press report has
emanated from. It is customary in situations like this for employees and others, who
are stakeholders in the process, to put pressure on the Government. Let me just tell
the hon. Member that we have increased the Air India revenue by ¥ 7 crores per day.
We are doing all that we can. Yes, the hon. Member is right that there is an overall debt
of approximately ¥ 59,000 crores. When an attempt was made to do privatisation last
time, it was proposed to retire ¥ 29,000 crores into a Special Purpose Vehicle. Now,
when Air India specific Alternative Mechanism is established, we will take a view on
this. I would not, at this point of time, worry too much about whether Air India has
money to pay salaries after October. After all, Air India is a viable airline. It has some
prized assets. When we go for disinvestment, we will also take care of this. But, as |
said, Press report was motivated in order to put pressure on the Government in order

not to disinvest the airline.

DR. PRABHAKAR KORE: Sir, I have a straight question. When the Government
has decided to disinvest Air India, — there are assets in Mumbeai, particularly, the Air
India’s earlier Headquarters, the Nariman Point — there is an offer from Maharashtra
Government to buy that property. I would like to know whether the Government will

consider this proposal.

SHRI HARDEEP SINGH PURI: Sir, the Air India, in and of itself, and many of its
operational assets are really very, very prized assets and the headquarters at Nariman
Point is a case in point. The Air India, as I mentioned, flies to 57 destinations within
India. It has international routes also. It is flying to 41 destinations. It is the only flag

carrier. When we decide on the final structure of disinvestment...
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Mr. CHAIRMAN: About Maharashtra Government.

SHRI HARDEEP SINGH PURI: Yes. But, whether it is to the Maharashtra Government
or to the highest bidder, these are not the questions which the Minister can answer
on the floor of Parliament. This will be a decision taken by the alternate mechanism

when we are in the heart of the privatisation process.
*128. 1 1B RIET. AT AR 3R = SRF F3A1 T8 g7 B Ppur w1 [
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Quality checks for Government accommodations for MPs

+*128. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether Government undertakes a quality check of the work being done by
the Central Public Works Department (CPWD) in Government accommodations of

Members of Parliament;
(b) whether the said work is alloted through open tender of the department; and

(c) whether Government proposes to take any step to ensure quality control

which is affected due to the nexus between officers of the department and contractors?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND UBRAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table
of the House.

Statement
(a) and (b) Yes, Sir.

(¢) The Central Public Works Department (CPWD) has a well established Quality
Assurance System to undertake quality check. No nexus between officers of Department

of contractors has come to the notice.

#Y e RimeT. Il Heley, § #3 Sff g1 fay U SR @ e T8l g AT
e Ig 7 5 S Aiel @ A fieldr 8, S CPWD &1, Si &M BT 8, SHS!
U] BT TG Ile fSUTSHS B Rl &, A g3l O Tl bedl ol A AN § &
SHS! UIEl B 9 random sample AHY HRIS Y| $HH 8R IR © AR 39
YRTAR $1 3Hd WHAd: AP AFal Bl ¢ |

MR. CHAIRMAN: Please put your question.

2 her Rimer W), W A I8 B 39d S digacd IR &Ribed & 4
S U el Td ®, S¥®I Ud independent agency I ST HRATs WY 3R §9 &I
B AT WY | AR &f B F TR P B BN W & IRER Bl 2, A 89 AR
F UEAR B A A B Adhd 82

SHRI HARDEEP SINGH PURI: Sir, the question has a very clear thrust. It asks
whether there is a nexus between the officers of the Department and the contractors.
I can say this with full confidence in this House that there may be individual cases of
dereliction of duty and there may be individual cases where a particular contractor has
been able to reach out to somebody of the CPWD. But there is no nexus between the
Department and the contractors. That I can say with full confidence. In fact, I looked
at the record of the last five years and I looked at what the facts and figures were; and
we have undertaken investigation from 2014 August to 2017 and 2014 to 2019. There
were 435 cases which were investigated and some officers were also awarded some form
of punishment. But as the Minister concerned, I can say on record, there is no nexus,
and nexus implies as if there is collusive system where one party and the other party
do it. Also, the complaints from Members of Parliament are addressed expeditiously not
only through the e-portal; I deal with complaints or rather responses from senior
Cabinet Ministers, from other political dignitaries, from people who are higher members

of the Judiciary. So, this is not correct that there is a nexus. ...(Interruptions)...
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it Ireher RieeT, ATafa #EGT, A% A § f $9d! TP independent agency §RT
S BRTs SV AR 3@ Fedlg Bl T 9V | Heled, ST UhR A zero tolerance
dHY, RS Al WRER B B el §, IHD HR VAT micro AiSil @ S &H 39
e # Aqg |

SHRI HARDEEP SINGH PURI: Sir, I can tell the hon. Member that we have four-
level quality checks already in operation. There is a first quality check at the level of
the Executive Engineer at the site; then at the circle level; then at the Headquarters
level; then when the work is for over 320 crores, we have another check and then there
is e-portal; and the DG, CPWD, under supervision by the Ministry, examines these.
Well, if the hon. Member has come to a conclusion apriority that there is corruption,
I think we can have a separate chat. But as the Minister concerned, I want to say on
record, there is no nexus. Yes, there have been cases; 235 people we have proceeded

against in this thing. ...(Interruptions)...

MR. CHAIRMAN: Right. You have made it very clear ... (Interruptions)... Question
No. 129. ...(Interruptions)...

it <f wepTer qEt* . (@)...
it sumafer: =181, 9E1 1 98 Rars w T8 Se|

afy faft Ae @ BIE specific complaint 8, A 7 72 ABIGT &1 forg Aad ¥,
g I W Question No. 129.

Security concerns on allowing private drones

*129. SHRIMATI SHANTA CHHETRI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government is aware that security agencies have raised concerns

about allowing private drones;

(b) whether Government has directed drone companies to install a safety chip

to switch off drones remotely; and
(c) if so, the details thereof to ensure safety and security?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) A Statement is laid on the Table of the

House.

*Not Recorded.
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Statement
(a) Yes, Sir.

(b) and (c) The Government has taken measures to take care of safety concerns
by provisions to mandate equipment requirements which include No-Permission
No-Takeoff (NPNT). Further, No Drone Zones whcih are in high security areas have
been geo-fenced. A NPNT compliant drone has compatible software with the Digital Sky
Application for applying and receiving permission before each actual operation. Without
this permission, the drone will not be able to fly. If a NPNT compliant drone tries to
breach geo-fencing (to go beyond the permissible boundary in the airspace), the in-
built software will compel the drone to retum-to-home (RTH), These provisions
have been made in the Civil Aviation Requirements Section 3-Air Transport Series X

Part-I Issue I, dated August 27, 2018 published by the DGCA,

SHRIMATI SHANTA CHHETRI: Sir, I would like to know from the hon. Minister
whether the Ministry is aware that drone can be a serious security threat. If so, what

are the measures the Government has taken so far to avoid mishaps?
MR. CHAIRMAN: Good.

SHRI HARDEEP SINGH PURI: Sir, I would like to inform the hon. Member that
the Government is acutely conscious of the kind of security threats that drones can
pose. Drones come in all shapes and sizes ranging from 250 grams to 250 kilograms
and therefore we need to devise an ecosystem in overall system which is well
regulated; and some of the steps that we are contemplating and which is work in
progress is that we are trying to ensure that certain parts of the country are no-go
areas or red zones. Then the drones are equipped with technology which has to be
manufactured here so that if the drone does not have the permission, it cannot take
off; and if on an electronic platform the drone has diverted from the prescribed route,
which was prescribed, then it must have an RTH or Return to Home. So we are taking

a large number of steps and 1 want to assure the hon. Member that this is in good
hands.

MR. CHAIRMAN: Second supplementary. § w31 & fded &=1 amgdl g f&a
ST AET B 3MR supplementary GB+ BT HIPT < | Al HA A8I&T UH &I aR H,
Ugel Bl I U B QRT FHMEM B <7, Al d1€ § | 1 supplementary IO
qTgaT?
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SHRIMATI SHANTA CHHETRI: In my second supplementary, I want to know
whether the Ministry is going to introduce new laws or guidelines in regard to
use of drones by private players. If so, the details thereof and if not, the reasons

thereof.
MR. CHAIRMAN: Good.

SHRI HARDEEP SINGH PURI: Sir, the answer to the hon. Member to that question
is, yes, we have already introduced Civil Aviation Regulation in 2018 and we will, in
the coming months as we progress this and devise the ecosystem, be issuing more and

more regulations to regulate the operation of drones.

MR. CHAIRMAN: Question No. 130. Shri Tiruchi Siva. He is not there. Answer is
to be laid on the Table.

2 ST, fherT ISk HEey, § SR Wed $ yed W WAl g

MR. CHAIRMAN: Then we go to Question No. 131.
*130. [The questioner was absent.]
Arrests made with and without warrant in Delhi

*130. SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of arrests made with warrant in Delhi during the last three years;

and

(b) the number of arrests made without warrant in Delhi during the last three

years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) The situations under which Police may arrest without warrant have been
enumerated in extenso in Section 41(1) (Chapter-V) of The Code of Criminal Procedure,
1973 (CrPC). Section 41(2) of the Code also lays down the circumstances under which
arrests cannot be made except under a warrant or an order of a Magistrate. Accordingly,
CrPC clearly defines the situations under which arrests can be made with or without

a warrant.
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A statement depicting the arrests made with or without warrant, in accordance with
the aforesaid provisions of CrPC in Delhi, as reported by Delhi Police, during the last
three years and the current year (up to 31.05.2019), is as under:—

Year Total number of Total number of Total number of
arrests made arrests made arrests
with warrant without warrant

2016 2539 100707 103246
2017 2307 121005 123312
2018 2665 121758 124423
2019 1115 50433 51548

(up to 31.05.19)

Targets under PMUY in Uttar Pradesh

*131. DR. ASHOK BAJPAI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a)  whether annual targets for providing gas connections under Pradhan Mantri
Ujjwala Yojana (PMUY) were fixed for Uttar Pradesh;

(b) if so, the details thereof for last two years;
(¢) whether targets were achieved accordingly; and
(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) No State/UT-wise target has been fixed under Pradhan Mantri Ujjwala
Yojana (PMUY). Government has set the target to release 8 crore LPG connections

under PMUY. Year-wise connections released in the State of Uttar Pradesh are as

under:—
Financial Year Connections released
2016-17 55,31,159
2017-18 9,54,.957

2018-19 64,76,981
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# gordiol diaee Ugd Y €, I IR USY A 98 WRYC Wi H Wee U9 Ugd
AT & 3R 3 aTel S-AR FEAI A I8 DI B SN {6 IR U< & aa-fcrerd
W H YAl FAaRM 3R Sovddll ANl 9gd Sy |

ST. 37 JoTolt: [9TalT Sff, # s [ AFHR #3 Sf B1 g=rare g 3R
A & AR A S F g S =g f6 98i san 99 U W SuwIeRmsh
BT I B AT b Y FavaT H S GER BRAT B, AT A (Y W Dlg BRI
AT 7, e Al & 999 W) Suae 81 9de

AN eRfs T qUUTT HEGd, A Waw | Wel SR Hoqd UeH Sor § 3
1 BRI, 32 A HARNT Ioodell Aol & Aqd & o &l oF IR U o
Uid # AU o, 99 e SUderdl 1 el § Jud! 98 I agi | Wy,
$9d fay T gadon SRgeem dcd @ o W8 €, T dfcfel wicd a9 S
T §, T cfTed 9T S IT €1 enilendl, TR 3 WEN Ugel WM Ug HAT
St ST U AEcdThiel Udhed ORI & Ws ¢ A MREYR TP, T 2000 fhaHex
® g B Fe¥ 91, Rt Uil UiRuesd 12 §9R BRI 3 B AR ¥ a1y
ST JEN B WX, WS SHA P A H SR USRI Uefiedr wR g

et ST geae: 99 wEIGY, I8 ®' T € R S eRAe ¥, 9% 8 RIS
@I T 3R approximately 1.30 @RI€ &I achievement & | H #31 St A J§ A1 AT&h
g & oMU I8 TRC 1 AraeR bt A o2 &1 9 |rel | 31y b gan
B R PR AP 3R A Sl ARAN §, SADI (bl AR...(FFEH),,,

2 TR ST ST, e 81 supplementary qioT |
SRR ST geae: |mfa Sft, § s & ofdiia a1 JE g

£ uTafn: diel ®1 ward el 8, R wared YuHl § 1 e TRIE § IR H
Harel 4Bl © |

STl ST A WETIfa S, 9 Afeeell 1 AW T ®, . (SIEET),,
oY QUIUfer: 3MUR! Ugol SdTT o, 3MUA d eRAC Ugdl of foral

st efivg U ; YIS SMERUII WS P ATST confusion Bl 8 BRIS B TRAC
9 H fIT &, SUH B4 SN USY H 1 BRIS, 32 oIRG & oF VI haea o fou
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g1 BRI &F AU, 2020 TP M BT T, b H qar arean g & <o 4 59
8 PXI$ & CRIC Bl IA WHI-UMI & BIB! U8l GRI a1 STU | ol e 7.5
IRIS PR o b ¢ |...(Faem).. 399 G4 €1 H ameviiy dewn & fasar |
e BT @medl § b waE w3 o 9 I8 W Ao 9918 § 6 e R
el & T R, ACRT & AW R T §

o gurufer: TP MU U BT FHEE ffrer Tl

3t fefasrr Rie: @wmfa o, & amuds wegm 1 A1 |30 St o anedr §
fh STR USW § 1 BRIS, 32 dRg Ioodall ST AU U, <ife S0 9 fhaq
girerd @l 4 AR AR ST Sl WRars?

2} et ge: |l ofl, # A f&Rasr Rig ot a1 ged & 39 § fob S8
qd U Bl SORT &, Wi 9P SR U &l 9gd [adqd B Bl PIRAT BI
TS B SB S fagdn €, S aNiIdl €, S9GT §9 8199 6l U g oW o T =fe vl
[HMT Sfl, P& &A1 Ugel MMUD AR A B H Y UAUSH Hoiaerd AT § 7! qamT
=redl § b <2 A aMud SR A 'R H erdioll @l Sid @ud 7 €1 Jer HAl Soodel
ST B S T WUd § - s9hl Niad i A form €, 9 99 9 AT 8, SHdl
WRied ¥ faapd off, safeT TR 9 S9@1 Whiedx a1 8, 89 @l & Wud 4
2l 9eX favg & $s AN ST o9 IUAT Dl HIEl AR H A TRquRAC @i
UEh 9gd ds! IuA A T

#t Refaorr fre: e faen aarr

it eRfg yeTe: =R, four.

2 feffasr e aR wrede?

3t effg wae: TE, AR AU SR W ER A 7..(auM),,
2t RRffesra e w1 IR daer

Y erfg TO: AR 9 | (STaET),

3t fefaerr R IR, w1 a7 uftmE 22

it eRig UeT: 80 URRIA @Rl 7 IR aR refill HRamT|
# AR FIferar. IR, R UH T T

it wTafer. H9 JMUST g, 1 U HET B e ware fefge g St A
e fom gl

SHRI BHUBANESWAR KALITA: It looks like similar to that. Ujjwala Yojana is one

of the successful schemes of the Government and I congratulate the hon. Minister for
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that. It is saving a lot of forest resources of our country. The beneficiaries, particularly
women, have got the connection and they have got the first cylinder. But how much

demand has come for the subsequent cylinders?

ot et ge TRRAT WX, U 981 8 | oI 80 U9 consumers @Y 3iRAT @A
4 B gH T AUB AR A B H IE 7 €1 UH AN b IR H IE 7 €| B sHDI
YRT & district-wise public domain o ...(FIET),,,

SHRI DIGVIJAYA SINGH: Sir, we need your protection. ... (Interruptions)...
sft enfg wem: feftasra Rig Sft, &9 9 &9 oMo ar I8 omen =&l 21 ...(&9em),,

MR. CHAIRMAN: You are asking something specific. ...(Interruptions)... 39 98
SISV, il | ...(S4er),, 31T 98 S8y | It is not going on record. ...(Interruptions)...
MY 39T | SMTUDI AT TSI PIAT AT

SHRI DIGVIJAYA SINGH: *

it effg e TERET WX, 99 & BXY Ud ol @I STMaRT 99 public domain
¥ 3@ gl feftaor g o, o R e & SHer a8, S96! o 96d ©, -l
ar &9 S9d! @™ § Aeg HNA| L (GE),,

MR. CHAIRMAN: I am protecting the people’s interest. I am here to protect the
people who protect the rules. ...(Interruptions)... &A=, 132.

Crimes committed against persons belonging to
SCs, STs, OBCs and others

*132. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the total crimes committed against persons belonging to SCs, STs, OBCs and
others, State-wise in the years 2016, 2017 and 2018;

(b) the crime rate against persons belonging to SCs, STs, OBCs and others,
State-wise in the years 2016, 2017 and 2018;

(c) whether it is a fact that crime rate against SC and ST communities has

increased in the last three years, if so, the details thereof; and

(d) the steps taken by Government to ensure protection of Scheduled Castes

and Scheduled Tribes in the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) A Statement is laid on the Table of the House.

*Not Recorded.
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Statement

(a) to (c) National Crime Records Bureau (NCRB) compiles and publishes information
on crimes in its publication “Crime in India”. The published reports are available till the
year 2016, Details of State/Union Territory-wise cases registered and crime rate for
crimes against Scheduled Castes and Scheduled Tribes during the period from 2014 to

2016 are given in the Annexure-1 and II (See below.) This data shows no such trend.

NCRB, does not maintain information on crimes committed against persons

belonging to OBCs and others separately.

(d) ‘Police’ and ‘Public Order’ are State subjects under the Seventh Schedule to
the Constitution of India. The responsibility of maintaining law and order, protection
of life and property of the citizens rest with the respective State Governments. The
State Governments are competent to deal with such offences under the extant provisions
of laws. However, the Government is committed to ensure protection of Scheduled
Castes and Scheduled Tribes. The Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989 (PoA Act) has been amended in 2015 and in 2018
to make it more effective. The amendments include institutional strengthening, new
offences, establishment of Special Courts and Special Public Prosecutors to exclusively
try the offences under the PoA Act for expeditious disposal of cases, time bound trial
within two months from the date of filing of the charge sheet, establishing rights of

victims and witnesses, and strengthening preventive measures.

The Ministry of Home Affairs has issued advisories from time to time requesting

all States/UTs for the implementation of the provisions under this Act.
Annexure-I

Case Registered (CR) and Crime Rate (CRate) under Total Crimes
against Scheduled Castes during the year 2014-2016

Sl State/UT 2014 2015 2016
No.

CR CRate CR CRate CR CRate
1 2 3 4 5 6 7 8
1. Andhra Pradesh 2113 25.0 2263 26.8 2335 27.6
2. Arunachal Pradesh 0 - 0 - 0 -

3. Assam 2 0.1 5 0.2 4 0.2
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1 2 3 4 5 6 7 8
4. Bihar 7886 47.6 6367 38.4 5701 34.4
5. Chhattisgarh 359 11.0 216 6.6 243 7.4
6. Goa 13 51.1 13 51.1 11 432
7.  Gujarat 1094 26.9 1010 24.8 1322 324
8. Haryana 475 9.3 510 10.0 639 12.5
9. Himachal Pradesh 119 6.9 94 5.4 116 6.7
10. Jammu and 0 0.0 0 0.0 1 0.1
Kashmir

11. Jharkhand 903 22.7 736 18.5 525 13.2
12. Karnataka 1865 17.8 1852 17.7 1869 17.8
13. Kerala 712 23.4 696 229 810 26.6
14. Madhya Pradesh 3294 29.0 3546 313 4922 43.4
15. Maharashtra 1768 13.3 1804 13.6 1750 13.2
16. Manipur 1 1.0 0 0.0 2 2.1
17. Meghalaya 0 0.0 0 0.0 0 0.0
18. Mizoram 0 0.0 0 0.0 0 0.0
19. Nagaland 0 - 0 - 0 -
20. Odisha 1657 23.1 1823 25.4 1796 25.0
21. Punjab 123 1.4 147 1.7 132 1.5
22. Rajasthan 6735 55.1 5911 48.4 5134 42.0
23. Sikkim 3 10.6 3 10.6 1 3.5
24. Tamil Nadu 1494 10.3 1736 12.0 1291 8.9
25. Telangana 1427 26.3 1293 23.8 1529 28.1
26. Tripura 1 0.2 1 0.2 0 0.0
27. Uttar Pradesh 8066 19.5 8357 20.2 10426 25.2
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1 2 3 4 5 6 7 8
28. Uttarakhand 60 3.2 80 42 65 34
29. West Bengal 130 0.6 150 0.7 119 0.6

TotaL STATE (S) 40300 20.3 38613 19.5 40743 20.6
30. Andaman and 0 - 0 - 0 -

Nicobar Islands
31. Chandigarh 1 0.5 1 0.5 1 0.5
32. Dadra and Nagar 0 0.0 0 0.0 0 0.0

Haveli
33. Daman and Diu 0 0.0 2 32.7 0 0.0
34. Delhi UT 86 3.1 51 1.8 54 1.9
35. Lakshadweep 0 - 0 - 0 -
36. Puducherry 14 7.1 3 1.5 3 1.5

ToraL UT(S) 101 3.1 5.7 1.8 58 1.8

TotaL (ALL INpIA) 40401 20.1 38670 19.2 40801 20.3
Source: Crime in India.

Annexure-IT
Case Registered (CR) and Crime Rate (CRate) under Total Crimes
against Scheduled Tribes during the year 2014-2016
SL. State/UT 2014 2015 2016
No.
CR CRate CR CRate CR CRate

1 2 3 4 5 6 7 8
1. Andhra Pradesh 390 14.8 362 13.8 405 15.4
2. Arunachal Pradesh 0 0.0 1 0.1 1 0.1
3. Assam 1 0.0 0 0.0 1 0.0
4. Bihar 77 5.8 5 0.4 25 1.9
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1 2 3 4 5 6 7 8
5. Chhattisgarh 475 6.1 373 4.8 402 5.1
6. Goa 6 4.0 8 5.4 11 7.4
7.  Gujarat 223 2.5 248 2.8 281 32
8. Haryana 0 - 0 - 0 -
9. Himachal Pradesh 3 0.8 6 1.5 2 0.5
10. Jammu and 0 0.0 0 0.0 0 0.0
Kashmir
11. Jharkhand 402 4.7 266 3.1 280 32
12. Karnataka 397 9.3 386 9.1 374 8.8
13. Kerala 120 24.8 165 34.0 182 37.5
14. Madhya Pradesh 1577 10.3 1358 8.9 1823 11.9
15. Mabharashtra 443 4.2 482 4.6 403 3.8
16. Manipur 1 0.1 0 0.0 1 0.1
17. Meghalaya 1 0.0 0 0.0 0 0.0
18. Mizoram 1 0.1 0 0.0 0 0.0
19. Nagaland 0 0.0 0 0.0 0 0.0
20. Odisha 533 5.6 691 7.2 681 7.1
21. Punjab 0 - 0 - 2 -
22. Rajasthan 1681 18.2 1409 153 1195 12.9
23. Sikkim 1 0.5 0 0.0 0 0.0
24. Tamil Nadu 18 23 25 3.1 19 2.4
25. Telangana 333 10.1 386 11.7 375 11.4
26. Tripura 0 0.0 3 0.3 3 0.3
27. Uttar Pradesh 24 2.1 6 0.5 4 0.4
28. Uttarakhand 1 0.3 6 2.1 3 1.0
29. West Bengal 107 2.0 84 1.6 83 1.6
TotaL STATE(S) 6815 6.6 6270 6.0 6556 6.3
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30. Andaman and 6 21.0 3 10.5 6 21.0

Nicobar Islands

31. Chandigarh 0 - 0 - 0 -

32. Dadra and Nagar 3 1.7 3 1.7 2 1.1
Haveli

33. Daman and Diu 0 0.0 0 0.0 0 0.0

34, Delhi UT 2 - 0 - 2 —

35. Lakshadweep 0 0.0 0 0.0 1 1.6
ToraL UT(S) 12 4.2 6 2.1 12 4.2
TotaL (ALL INDIA) 6827 6.5 6276 6.0 6568 6.3

Source: Crime in India.

3t d.oer. g W), | AT 8 A3 SN Bl STHR @dd Rl § b S8l 98d
ﬁ?ﬂ—d STqre feAm ¥ 1 Prevention of Atrocities Act, 1989 IR SAH 919 amendments,
I Special Court 3R Special Prosecutor &1 fa¥gd wrae f&ar 731 & 3R day-to-
day hearing & 9% &1 HEIM ¥ SHBI BT B &I grae= fmar am €1 F a9y
FH S A gE S G 6 R IE gaven R g | Al yewi § A ®
3R IHBI conviction rate F HUX FIT AT TET 72

it Sft. fper ;. wumfa SN, 2014, 2015 3R 2016 H S total registered cases
g, STd! G detail 3MUHT 1 TE T

2 @ v g #9 g8 7€ gor ol
it JTafcr S conviction fhaHT g2l 87

2t Sft. foherT ¥E ST, # conviction ®T rate ST R8T §| I8 Sl A=l A Atrticle
17 of Indian Constitution & 3R W | g‘ﬂﬁ 91d I8 © & IE State subject T
Indian Constitution & IR W I Ta-HE B Yfeld S investigation HC! T |
We TaHT B Yo B gHD! FIR 3R charge-sheet RN 21 Central Government
sH % S <Al 8, I8 MY [T ARN Bl A & | A e W 9 aIRAT
€ gd ©| BIifdh I8 State subject & Aid 3T &, fh W &9 SHH PV detail
ST T 1 I US¥ H NI 26% conviction rate I8 €, TBUMAA TS H 25%
el 8, 39H H 11% 81§, [8R # 13% &1 & 3R "SI H 44% 81 81 W <
#, 94 Union Territories and States § $el fTSlIBR conviction rate RTHI 46% &I
21 2014 3R 2018 H 399 &I amendments TY 7T &, I9d MR TR W Scheduled
Castes and Scheduled Tribes % cases H &H punishment S5 & B HId & AR

JPT facilities S I BIRET B B
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ot quTufer s AeiHesl | Y $HH §, MU 39dl &d H I |

2 N, T g weiey, Bl 9 qard $ Sd1d QRT T8] Wl €, offda did
I B T, AT Vb dgd BICT A1 |qalel g0 8l § | A" T8 Al i Bl focus
SH-BYHIR IR 98d © | Prevention of Atrocities Act SF-HIHIR H @1 78l &1 b
agl U ITEUl WA €, Al @ A HA S fER e b srewEk d oo
Prevention of Atrocities Act &I N BR fear My

2N} IR wE: AT [T HE IS, I8 $h] GId © | 39 GG W STRLHTR
& YR W gdl e B 89 Blg o of g 2

At IAFAR TAT. AT TR SN, I UBel § AR HA ARIGY 3R $H WK
BT gqIe <Al E,..(FGHH). .

WRITTENANSWERS TO STARRED QUESTIONS
Revision of norms for SDRF and NDRF

*133. SHRI K.C. RAMAMURTHY: Will the Minister of HOME AFFAIRS be pleased

to state:

(@) whether it is a fact that the existing State Disaster Relief Fund (SDRF)

guidelines have lived their life in view of cost escalation, inflation etc.;

(b) whether Government of Karnataka has submitted its views for revising the
items and assistance norms for State Disaster Relief Fund (SDRF) and National Disaster
Relief Fund (NDRF); and

(c) if so, the details thereof and what action Central Government has taken on

the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) No, Sir. The guidelines on State Disaster Response Fund
(SDRF) and National Disaster Response Fund (NDRF) are revised based on the
recommendations of Finance Commissions, set up under the Article 280 of Constitution,
from time-to-time. The existing guidelines were issued on 30th July, 2015, based on the
recommendations of 14th Finance Commission and are valid for the Award period
2015-20.

(b) and (c) The matter of revision of the list of items and norms of assistance from
SDRF/NDRF was considered in consultation with all the State Governments including
Karnataka and Central Ministries. It was concluded that since revision of the list of
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items and norms of assistance under SDRF/NDREF, is undertaken normally after the
award of successive Finance Commissions, and that taking into account various factors
including price rise, Government of India had revised list of items and norms of
assistance on 8th April, 2015, no further revision in items and norms of SDRF/NDRF
is required till the receipt of 15th Finance Commission’s report.

Innovative construction materials

*134. SHRI ANIL DESAI: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(a) whether the Ministry is encouraging use of new innovative construction
material in construction activities, if so, the details thereof;

(b)  whether use of such new technology will have any edge over old construction
technology, quality-wise and cost-wise; and

(¢) whether the same technology is being used in urban and rural housing?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. Central Public Works
Department (CPWD) has approved Schedule of Rates (SoR) for following new innovative
technologies:—

()  Monolithic construction using aluminium formwork.

(2) Monolithic construction using plastic aluminium formwork.

(3) Pre fab or pre cast construction.

(4) Light Gauge Sheet Framed Structure (LGFS) construction.

(5) Hybrid construction.

(6) Expanded polystyrene core panel system.

(7)  Speed floor system.

(8) Glass Fibre Reinforced Gympsum (GFRG) panel building system.

(9) Non asbestos fibre reinforced aerated sandwich wall/roof/floor light weight
solid core panel.

(10) Extruded Polystyrene (EPS) cement sandwich wall/roof/floor light weight
solid core panel.

(11) Block masonry using Autoclaved Aerated Concrete (AAC) blocks.
(12) Block masonry using Flyash bricks.
(13) Reinforced soil technology using technical textiles.

(14) Use of self compaction concrete.
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(15) Use of confined masonry.
(16) Use of C&D recycled waste products in construction.

These new technologies are used by various agencies of Government of India and
are also adopted by States. These technologies make efficient use of resources, cut
down wastages, are environment friendly and reduce cost and time, when used for high

volume constructions.

(c) Ministry of Rural Development, in consultation with Central Building Research
Institute, has developed appropriate technologies using locally available construction
materials and suitable for construction of houses in rural areas. Sixteen technologies

mentioned above are suitable for large scale construction in urban areas.
Projects of Smart Cities

*135. SHRI T. RATHINAVEL: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(a) whether it is a fact that 2342 projects of Smart Cities worth ¥ 90,929 crores
have been tendered as of November end, 2018 of which 1675 projects worth ¥ 51,866

crores are under implementation or have been completed;

(b) whether it is also a fact that a whopping 67 per cent of the projects have

either just been tendered or are yet to go through the process; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) A total of 5,151 projects worth
¥ 2,05,018 crores have been included by the selected 100 Cities in their Smart City
Proposals. A comparative status of projects under Smart Cities Mission (SCM), as in

November, 2018 and June, 2019 is given below:—

Milestone Status as in November 2018 Status as in June 2019*

No. of Amount % of No. of Amount % of

Projects (X crore) Projects  Projects (3 crore)  Projects

Tendered 2,342 90,929 45% 3,589 1,33,407 70%
Completed/Under 1,675 51,866 33% 2,791 88,885 54%
implementation

*Till 19th June, 2019.
Source: SCM MIS.
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The progress of implementation of the Mission depends on the date of the
selection of the Smart City. After selection, it takes around 12-18 months to set up
Special Purpose Vehicle (SPV), procure Project Management Consultants (PMC), hire
human resources, call tenders and issue work orders. The implementation plan is given
by the smart Cities in their Smart City Proposals. The projects are to be completed in
5 years from the date of selection of the Smart City.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
ATF tax burden on Indian Airlines

1254. SHRI SANJAY SINGH: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether it is a fact that the Aviation Turbine Fuel (ATF) is charged at 14 per
cent excise duty by the Central Government and as high as 29 per cent tax rate by the

State Governments;

(b) whether it is also a fact that ATF can be brought under the GST regime to

lower the ATF tax burden on the Indian carriers;
(c) if so, the details of the considerations and the stakeholders thereof; and

(d) if no consideration has been made, the reasons therefor and the measures

Government will undertake to lower the ATF tax burden?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Central Excise Duty on Aviation Turbine Fuel (ATF)
has been reduced from 14 per cent to 11 per cent with effect from 11 October 2018. A
few State Governments levy Value Added Tax (VAT) or Sales Tax as high as 29 or

30 per cent at some airports.

(b) to (d) Article 279A(5) of the Constitution provides that Goods and Services Tax
(GST) Council shall recommend the date on which GST shall be levied on petroleum
crude, high speed diesel, motor spirit, natural gas and ATF. Therefore, the decision to
include ATF under GST rests with the GST Council. No decision has been taken in this

regard.

Government has constantly responded to aviation stakeholder needs and interests
which include airline carriers and general aviation. Various measures have been taken

to facilitate and enable growth and sustainability of aviation sector, which include the
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reduction of Central Excise Duty applicable on ATF from 14% to 11%, reductions in VAT/
Sales Tax on ATF by various State Governments over time, including on
RCS-UDAN (Regional Connectivity Scheme-Ude Desh ka Aam Naagrik) flights, and
rationalisation of a number of tax-related provisions applicable on various transactions

carried out by various stakeholders.
Upgradation/creation of airports

1255. SHRI P. BHATTACHARYA:
DR. L. HANUMANTHAIAH:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether any proposal has been taken and implementation made towards
upgradation/creation of airports and to increase frequent air services of national and
private airlines including helicopter service on existing C category airports in various
parts of the country;

(b) if so, the details thereof; and
(c) if not, the details of steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Ministry of Civil Aviation has launched
Regional Connectivity Scheme (RCS)-UDAN (Ude Desh ka Aam Nagrik) scheme on
21.10.2016 to facilitate/stimulate regional air connectivity and make air travel affordable
to the masses, Promoting affordability of regional air connectivity is envisioned under
RCS - UDAN by supporting airline operators through (i) concessions by Central
Government, State Governments and airport operators to reduce the cost of airline
operations on regional routes and (ii) financial support (Viability Gap Funding) to meet
the gap, if any, between the cost of airline operations and expected revenues on regional
routes. The interested airlines based on their assessment of demand on particular routes
submit proposals at the time of bidding under RCS - UDAN from time to time.

Further, Cabinet Committee on Economic Affairs has approved the proposal for
revival of existing un-served/under-served airports/airstrips of the State Governments,
Airports Authority of India and Civil enclaves at an estimated cost of 4500 crore.
However, the revival of these unserved/underserved airports is “demand driven?,
depending upon firm commitment from airline operators who will operate from these

airports as well as from the State Government who will provide the various concessions.
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Increase in domestic air passengers

1256. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that there has been increase in the number of domestic
air passengers in the country;

(b) if so, the details thereof in the last three years, upto 15th May, 2019;

(c)  whether seating capacity of various airlines are in accordance with the increased
number of passengers;

(d) whether it is a fact that private airlines are exploiting the potential customers
by unjustified fare hike in economy seats; and

(e) if so, the action taken by Government to regulate the airfare?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The details regarding the number of domestic
air passengers in the country during the last three years and upto 31st May, 2019 are

as under:-
Year No. of Domestic Passenger
(in lakhs)
2016 998.88
2017 1171.76
2018 1389.76
Upto 31st May, 2019 586.54

(c) to (e) With repeal of the Air Corporation Act in March 1994, the Indian domestic
aviation was deregulated. Airlines are free to induct capacity with any aircraft type, free
to select whatever markets and network they wish to service and operate. In this regard,
Government has laid down Route Dispersal Guidelines with a view to achieve better air
transport services for different regions of the country. It is, however, up to the airlines
to provide air services to specific places depending upon the traffic demand and
commercial viability. As such, the airlines are free to operate anywhere in the country
subject to compliance of Route Dispersal Guidelines issued by Government.
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As per prevailing regulation, air fare is neither regulated nor established by the
Government. Airlines are free to fix the reasonable tariff under the provision of Sub-rule
(2) of Rule 135 of the Aircraft Rules 1937 having regard to all relevant factors including
the cost of operation, characteristics of service, reasonable profit and the generally
prevailing tariff. The airline pricing system runs in multiple levels (buckets or Reservation
Booking Designator (RBDs)) which are in line with practice being followed globally. The
prices are fixed by airlines keeping in mind the market, demand, seasonality and other
market forces. The airfare increases with increase in demand of seat, as the lower fare
buckets get sold out fast when bookings are offered by airlines. Some of the airlines
have introduced Apex-90, in addition to existing advance purchase schemes of 60 days,
30 days, 14 days etc. Under Apex fare highly discounted tickets are offered which entail
travelling even during peak seasons on low fares. The fare structures stated above have
been displayed by airlines on their websites. The airlines are compliant to the Sub Rule
(2) of Rule 135 of the Aircraft Rules, 1937 as long as the fare charged by them is in line
with fare displayed on their website. As per prevailing regulation, all scheduled domestic
airlines are required to display route-wise and category-wise fares on their respective
websites. With a view to maintain transparency, Directorate General of Civil Aviation
(DGCA) monitors airfares on certain routes selected on random basis to ensure that the
airlines do not charge airfares outside the range declared by them. In case, any steep
fare hike is observed. Ministry of Civil Aviation/Directorate General of Civil Aviation
sensitize the airlines for necessary intervention. The fare monitoring analysis carried out
in the recent past has shown that the airfares remained well within the fare bucket
uploaded by the airlines on the respective websites.

Upgradation/modernisation of airports in Himachal Pradesh

1257. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the present status of the upgradation/modernisation of airports in the country
including the State of Himachal Pradesh;

(b)  whether Government proposes to upgrade/modernise other airports in the
State;

(c) if so, the details thereof along with the time-limit proposed in this regard,;
and

(d) the status of upgradation/modernisation of other airports in the State?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Upgradation/Modernisation of airports is a continuous
process and is undertaken by Airports Authority of India (AAI) and concerned private
operators from time to time depending on the availability of land, commercial viability,
socio-economic considerations, traffic demand/willingness of airlines to operate to/from
such airports. AAI has embarked upon a Capital Expenditure (CAPEX) plan of ¥ 25,000
crores in next 4-5 years for development/modernization/upgradation of terminal buildings
of AAI airports in the country including Shimla in Himachal Pradesh, Calicut in Kerala,
Port Blair in Andaman and Nicobar Islands, Agartala in Tripura, Guwahati in Assam,
Trichy and Chennai in Tamil Nadu, Prayagraj and Lucknow in Uttar Pradesh, Dehradun
in Uttarakhand, Leh in Jammu and Kashmir, Kolhapur and Pune in Maharashtra, Patna
in Bihar, Jabalpur in Madhya Pradesh and Vijayawada in Andhra Pradesh.

(b) to (d) Government of India, Ministry of Civil Aviation has launched Regional
Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Naagrik) in October, 2016 with
the objective to facilitate/stimulate regional air connectivity to currently underserved
and unserved airports. Kullu, Kasauli, Manali, Mandi, Nathpa Jhakri, Rampur, Shimla
Armadale airports in the State of Himachal Pradesh have been included under the RCS
Scheme. The revival of airports is “demand driven””, depending upon firm commitment
from airline operators as well as from the State Government for providing various
concessions.

Implementation of UDAN Scheme

1258. SHRI G.V.L. NARASIMHA RAO: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ what was the number of operational airports in the country in 2016 and what
is it now after the implementation of the Regional Connectivity Scheme (RCS) - UDAN;

(b)  what was the target of the UDAN Scheme in making regional airports operational
and what has been achieved so far;

(c) what was the number of regional routes proposed for coverage under the
UDAN Scheme and how many of such routes are operational now;

(d) whether many regional airlines have discontinued operations under the UDAN
Scheme, reasons therefor; and

(e) what action Government is contemplating for resumption of services on
discontinued routes under UDAN Scheme?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) (The number of Airports with scheduled flights
in the country in 2016 were 77. Till date, 39 airports (23 unserved + 16 underserved) have
been connected under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam
Nagrik). Out of the 705 routes awarded under RCS - UDAN version 1.0, 2.0 and 3.0, 174

routes are operational, till date.

(d) and () RCS-UDAN is regularly monitored for successful implementation. In case
of willful default by a Selected Airline Operator (SAQ), cancellation of routes are done
by forfeiting the Performance Guarantee/Proposal Security and the routes are rebid.
Airline-wise/Round-wise details of commencement/cancellation of routes awarded under

RCS-UDAN are given in the Statement.

Statement

Details of commencement/cancellation of routes awarded under RCS-UDAN

Sl. Name of Selected Airline

Networks Awarded - Round-wise

No. Operator
UDAN UDAN UDAN Networks commencement
1.0 2.0 3.0 status
1 2 3 4 5 6
1 AAA Aviation Ltd. - 1 - Network cancelled
2. Airline Allied Services 8 5 14 Sixteen (16) networks
Ltd. commenced.
3. Airodisha Aviation Pvt. 5 - - One (1) network shall be
Ltd. commenced after readiness
Burnpur airport and four 4
networks cancelled due to
poor performance by SAO.
4. Andaman Airways Pvt. - - 1 Operation is likely to be
Ltd. started on 1st October, 2019
subject to readiness of RCS
airports in the network.
5. Aviation Connectivity and - - 2 SAO has informed that their

Infrastructure Developers
Pvt. Ltd.

application to obtain SCO

from DGCA is in process.
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1 2 4 5 6
6. Deccan Charters Pvt. - - One (1) network re-
Ltd. commenced by SAO and three
(3) networks cancelled due to
poor performance by SAO.
7. Ghodawat Enterprises 1 10 Two (2) networks
Pvt. Ltd. commenced. Rest of networks
likely to commence by 31st
July, 2019 subject to readiness
of RCS airports
8. Heligo Charters Pvt. Ltd. 1H - Network withdrawn by SAO
9. Heritage Aviation Pvt. 10 7 One (1) network commenced.
Ltd. (4 FW Rest of networks likely to
6 H) commence by 31st July, 2019
subject to readiness of RCS
airports/heliports.
10. Interglobe Aviation Ltd. 20 12 Nine (9) networks commenced.
11. Jet Airways (India) Ltd. 4 5 Three (3) networks
commenced.
12. Maritime Energy Heli 1 - NOC awaited from MoCA.
Services Pvt. Ltd.
13. Pawan Hans Helicopter 11 H - Likely to commence after
Ltd. readiness of Heliports by
March, 2020.
14. Pinnacle Air Pvt. Ltd. 1 - Network cancelled
15. Skyone Airways Pvt. 5H - Likely to commence after
Ltd. readiness of Heliports by
March, 2020.
16. Spicejet Ltd. 17 27 Twenty five (25) networks

commenced. Rest of networks
likely to commence by 31st
July, 2019 subject to readiness
of RCS airports
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1 2 3 4 5 6

17. Turbo Aviation Pvt. - 3 7 Notice issued to SAO to
Ltd. submit timelines

18. Turbo Megha Airways 4 4 2 Six (6) networks commenced.
Pvt. Ltd. Rest of networks likely to

commence by 31st July, 2019

subject to readiness of RCS

airports
19. Zexus Air Service Pvt. - 6 8 Notice issued to SAO to
Ltd. submit timelines

Proposal to decommission airports in the country

1259. SHRI SYED NASIR HUSSAIN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether there is any proposal to decommission airports in the country;
(b) the details and number of airports decommissioned in the country so far; and

(c) what is the current percentage of market share of each airline company
operating in the country?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) No, Sir.

(b) No airport belonging to the Airports Authority of India has been
decommissioned so far.

(c)  The market share of scheduled domestic airlines during the period January to
May 2019 is as under:-

SINo.  Airline Percentage Share
1 2 3

1 Indigo Airlines 46.3

2. Jet Airways 55*

3. Air India 131
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1 2 3
4. Spicejet 137
5 GoAir 99
6.  AirAsia 58
7. Vistara 43
8  JetLite 09*
9.  Turbo Mega 05
ToTAL 100.0

*For the period from January to April, 2019.
Expansion of Thoothukudi Airport

1260. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@  whether Airports Authority of India (AAI) had received proposal from Director,
Thoothukudi Airport for extension of runway, taxiway, control tower, fire station and a

new terminal building with a capacity to handle around 300 passengers;

(b) if so, the details of steps taken on that proposal for expansion of Thoothukudi
Airport; and

(c) if no action has been taken on those proposal so far, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. Airports Authority of India (AAI)
has approved the proposal for construction of Domestic Terminal Building capable of
handling 600 peak hour passengers (300 arrival + 300 departure) with all the modern
facilities and amenities along with Air Traffic Control (ATC) tower, fire station and
pavement works at Thoothukudi Airport at a cost of ¥380.87 crores. Tender has already

been invited for Pavement work.

(c) Does not arise in view of the (a) and (b) above.
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Shortage of travel options in aviation sector

1261. SHRI HUSAIN DALWAI: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is aware that flight prices shot up substantially after Jet
Airways issues surfaced;

(b) if so, the details of measures taken by Government to provide travel options
and keep prices in check after Air India and Jet Airways flight shortage; and

(¢) whether Government has intervened in resolving the Jet Airways crisis
including in finding solutions for problems being faced by passengers and employees
of Jet Airways?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Due to suspension of operation of Jet
Airways and grounding of Boeing B737 Max, there was a reduction in capacity in few
domestic sectors. With a view to maintain transparency, as advised by this Ministry,
Directorate General of Civil Aviation (DGCA) started monitoring of airfares on certain
routes selected on random basis to ensure that the airlines do not charge airfares outside
the range declared by them. During monitoring, it was observed that though there was
a marginal hike in airfares, it remained within the fare brackets established. Subsequently,
some of the domestic airlines started inducting more aircrafts in their fleets which
resulted in an increase in the capacity on the domestic sectors as a result of which fares
are observed to be fairly normalized at present. Airfare regulation was dispensed with
the repeal of Air Corporation Act in March, 1994. Under the provision of Sub Rule (1)
of Rule 135 of the Aircraft Rules, 1937, every air transport undertaking engaged in
scheduled air services require to establish tariff having regard to all relevant factors,
including cost of operation, characteristic of services, reasonable profit and the general
prevailing tariff. The fare so established are required to be displayed by airlines on their
respective websites. The airlines are compliant to the regulatory provision as long as
fare charged by them is in line with fare displayed on their website.

(c) Each airline prepares its business plan on the basis of its own market
assessment and liabilities. Mobilizing financial resources and ensuring efficient operations
as per business plan are the responsibility of the airline. Government of India has no
role in raising funds for M/s Jet Airways (India) Limited, as it is an internal matter of
the airline, State Bank of India has filed an application under the Insolvency and
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Bankruptcy Code, 2016 (IBC), which has been admitted by National Company Law
Tribunal (NCLT), Mumbai on 20th June, 2019 to work out a resolution plan under the
said Code. Revival of the airlines is now possible only under IBC. The domestic slots
vacated by Jet Airways starting from April 2019 have been allocated on ad hoc basis
to other Indian carriers. Majority of the international traffic rights of Jet Airways have
been distributed among the Indian carriers purely on temporary basis.

Introduction of new flights on domestic and international routes

1262. SHRIMATI SHANTA CHHETRI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government is aware that a growing demand on air travel requires
more flights and new routes to be introduced;

(b)  whether Government will introduce new flights on domestic as well as
international routes; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) With regard to introduction of new flights on
domestic sector, it is stated that, with repeal of Air Corporation Act in March 1994, the
Indian domestic aviation was deregulated. Airlines are free to induct capacity with any
aircraft type, free to select whatever markets and network they wish to service and
operate. In this regard, Government has laid down Route Dispersal Guidelines with a
view to achieve better air transport services for different regions of the country. It is,
however, up to the airlines to provide air services to specific places depending upon
the traffic demand and commercial viability. As such, the airlines are free to operate
anywhere in the country subject to compliance of Route Dispersal Guidelines issued by
Government.

However, Government has launched Regional Connectivity Scheme (RCS) - UDAN
(Ude Desh ka Aam Nagrik) to facilitate/stimulate regional air connectivity by making it
affordable. RCS-UDAN is market driven mechanism. Development of regional air
connectivity routes is left to market forces such that airlines undertake assessment of
demand and nature of supply required on particular routes and lead the process under
RCS.

For introduction of new international flights, it is stated that international operations
are governed by the bilateral agreement between Government of India and Government
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of foreign country and issue of traffic rights granted by Ministry of Civil Aviation. Indian
carriers can operate from any points in India to any foreign destinations in other
countries as per agreed bilateral traffic rights. However, Commencing of operation on
any specific route depends on the commercial judgement, route viability, availability of
aircrafts and other resources of airlines.

Construction of new airports

11263. SHRI RAMKUMAR VERMA: Will the Minister of CIVIL AVIATION be
pleased to state whether it is a fact that the Central Government is constructing new
airports in order to make flying services accessible and provide connectivity to every
citizen and whether the new international airports are being built to connect air services
with international air services, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): Government of India has granted 'in principle’ approval
for setting up of 21 Greenfield Airports across the country including 9 international
airports namely Mopa in Goa, Navi Mumbai, Sindhudurg and Shirdi in Maharashtra,
Bijapur, Gulbarga, Hassan and Shimoga in Karnataka, Kannur in Kerala, Durgapur in
West Bengal, Datia in Gwalior, Pakyong in Sikkim, Kushinagar and Noida (Jewar) in Uttar
Pradesh, Dholera and Hirasar in Gujarat, Karaikal in Puducherry, Dagadarthi, Bhogapuram
and Oravakal in Andhra Pradesh and Holongi, Itanagar in Arunachal Pradesh. Greenfield
Airports at Shirdi, Kannur, Durgapur and Pakyong have already been operationalized.
Further, in addition to above, Government of India has granted “site clearance” approval
for setting up of 6 Greenfield Airports across the country namely Machiwara in Ludhiana,
Jamshedpur in Jharkhand, Alwar (Bhiwadi) in Rajasthan, Kothagudem, Dist. Khammam
in Telangana, Singrauli in Madhya Pradesh and Purandar in Pune. Development of
airports into international airports is a continuous process which depends upon
commercial viability, traffic demand, requests from airline operators, availability of land
etc.

Besides, Ministry of Civil Aviation has launched Regional Connectivity Scheme
(RCS)-Ude Desh Ka Aam Nagrik (UDAN) in 2016 for promotion of Regional Connectivity
by way of revival of un-served and under-served airports/airstrips, helipads of the State
Governments, Airports Authority of India, Civil Enclaves and CPSUs through a Budgetary
support of ¥4500 crores.

tOriginal notice of the question was received in Hindi.
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Operational airports under UDAN scheme

1264. SHRI T. K. RANGARAJAN: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ the total number of airports started under UDAN scheme;

(b) whether all the airports are operationalised, the details thereof;

(c) if not, the reasons therefor; and

(d) whether Jharsuguda Airport is functioning, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Under Regional Connectivity Scheme (RCS) -
UDAN (Ude Desh ka Aam Nagrik), 39 airports have been operationalized, till date.

(b) and (c) Details of operationalisation of Airports under RCS - UDAN are given
in the Statement (See below). Non-readiness of Airport and Airline, requirement for land
for upgrading the airports, licensing of airport are few reasons due to which
operationalisation gets delayed.

(d) Jharsuguda Airport was inaugurated on 22.09.2018. M/s Airline Allied Services
Limited and M/s SpiceJet Limited are operating RCS - UDAN flights from Jharsuguda.

Statement

List of RCS Airports started till date

Sl State Airport Date of

No. Operationalization
1 2 3 4

1 Andhra Pradesh Kadapa 27.04.2017

2. Assam Jorhat 08.01.2018

3 Lilabari 15.01.2019

4, Tezpur 26.04.2018

5. Chhattisgarh Jagdalpur 14.06.2018

6. Daman and Diu Diu 24.02.2018
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1 2 3 4

7. Gujarat Bhavnagar 05.01.2018
8. Jamnagar 17.02.2018
9. Kandla 10.07.2017
10. Mundra 17.02.2018
11. Porbandar 10.07.2017
12, Himachal Pradesh Shimla 27.04.2017
13.  Karnataka Belgaum 05.01.2019
14. Hubli 14.05.2018
15. Mysore 20.09.2017
16. Vidyanagar 21.09.2017
17.  Kerala Kannur 25.01.2019
18.  Madhya Pradesh Gwalior 31.05.2017
19. Maharashtra Jalgaon 23.12.2017
20. Kolhapur 08.04.2018
21. Nanded 27.04.2.017
22. Ozar (Nasik) 23.12.2017
23.  Meghalaya Shillong 26.04.2018
24.  Odisha Jharsuguda 22.09.2018
25.  Puducherry (UT) Puducherry 16.08.2017
26. Punjab Adampur 01.05.2018
27. Bhatinda 27.04.2017
28. Ludhiana 02.09.2017
29. Pathankot 05.04.2018
30. Rajasthan Bikaner 26.09.2017
3L Jaisalmer 29.10.2017

32. Kishangarh 08.10.2018
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1 2 3 4

33, Sikkim Pakyong 04.10.2018
34.  Tamil Nadu Salem 25.03.2018
35.  Uttar Pradesh Agra 08.12.2017
36. Allahabad 14.06.2018
37. Kanpur (Chakeri) 03.07.2018
38.  Uttarakhand Pantnagar 04.01.2019
39. Pithoragarh 17.01.2019

Resultant effect of non-operation of Jet Airways

1265. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether the airfare has rocketed high because of non-operation of Jet Airways
and grounding of Boeing 737(MAX) due to technical glitch;

(b) what steps Government has taken to contain the airfare within the affordable
limits of domestic passengers;

(c) whether Government has given any clearance to the airlines to take on lease
alternate aircrafts till Boeing 737(MAX) are adjusted flight-worthy again; and

(d) why the State-owned Air India has not taken any lead to substantiate the gap
due to non-operation of Jet Airways by increasing number of Air India flights?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) As per the prevailing regulation, air fares
are neither established nor regulated by the Government. All scheduled domestic airlines
are required to display route-wise and category-wise fares on their respective websites
in compliance to the applicable regulation. Due to suspension of operation of Jet
Airways and grounding of Boeing B737 Max, there was a reduction in capacity in the
domestic sectors. With a view to maintain transparency, as advised by this Ministry,
Directorate General of Civil Aviation (DGCA) started monitoring of airfares on certain
routes selected on random basis to ensure that the airlines do not charge airfares outside
the range declared by them. During monitoring, it was observed that airfares remained
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within the fare bracket established. However, a marginal hike was noticed. Subsequently,
some of the domestic airlines started inducting more aircraft in their fleet which resulted
in capacity increase on the domestic sectors and fares are observed to be normalized
at present.

(c) The airline acquire/import the aircraft based on their economic viability and
for route expansion plan. The request for acquiring/import is cleared upon meeting the
requirements as laid down in this regard. The permission issued in this regard to the
airline is not specific to the grounding of B737 (MAX).

(d) Bilateral rights of Jet Airways have been temporarily allocated to Air India/
Air India Express till the end of Summer Schedule 2019 for the Sectors as follows:-

India/Dubai 5852 seats/week
India/Hong Kong 1792 seats/week
India/Qatar 5670 seats/week
India/Singapore 1620 seats/week
India/UK 4788 seats/week

Also, domestic slots vacated by Jet Airways have been allocated to Air India as
under:-

FIt No. — Origin — Destination
Al10481 - Delhi - Bhopal
Al10481 - Bhopal - Pune
Al0482 - Pune - Bhopal
Al0482 - Bhopal - Delhi
Al10483 - Delhi - Raipur
Al0484 - Raipur - Delhi
AI10801 - Delhi - Bengaluru
AI10802 - Bengaluru - Delhi
AIl0479 - Delhi - Amritsar
AI10480 - Amritsar - Delhi
AIl0591 - Chennai - Bengaluru
AI0592 - Bengaluru - Chennai
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Al0593 - Chennai - Ahmedabad
Al0594 - Ahmedabad - Chennai
Al0595 - Chennai - Varanasi
Al0596 - Varanasi - Chennai
AlI0597 - Chennai - Kolkata
Al0598 - Kolkata - Chennai
Al0637 - Delhi - Indore
Al0638 - Indore - Delhi
Al0823 - Delhi - Vadodara
Al0824 - Vadodara - Delhi

Losses of Air India

1266. DR. V. MAITREYAN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the losses incurred by Air India during the last three years 2016-17, 2017-18
and current financial year;

(b) what are the reasons for Air India remaining in loss;
(¢) how many profit routes have been allotted to Air India;

(d) what are the steps taken by Government for bringing down the airfares well
besides promoting competition among different players; and

(e) what are the steps taken to strengthen Air India in the competitive market?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The losses incurred by Air India during the last 3
years and the current Financial year are given hereunder:-

Year Net Loss (% in crore)
2015-16 3836.78
2016-17 6452.89
2017-18 5348.18

2018-19 7635.00 (Prov.)
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(b)  The major reasons for Air India remaining in loss are as follows:-
(i) High interest burden;
(i) Increase in competition especially from low cost carriers;

(iii)  Adverse impact of exchange rate variation due to weakening of the Indian
Rupee, and

(iv) High operating costs.

(c)  With repeal of Air Corporation Act in March, 1994, the Indian aviation was
totally deregulated. Airlines are free to induct capacity with any aircraft type, free to
select whatever markets and network they wish to service and operate depending on
their commercial viability. However, Government of India has laid down Route Dispersal
Guidelines (RDG) with a view to achieve better regulation of air transport services taking
into account the need for air transport services of different regions of the country. It
is up to the airlines to provide air services to specific places depending upon the traffic
demand and commercial viability. As such, the airlines are free to operate anywhere in
the country subject to compliance of RDG issued by the Government.

(d) With the repeal of Air Corporation Act in March, 1994, the provision of air
fare approval was dispensed with by the Government. Airlines are free to fix the
reasonable tariff under the provision of Sub Rule (1) of Rule 135, Aircraft Rules 1937
having regard to all relevant factors including the cost of operation, characteristics of
service, reasonable profit and the generally prevailing tariff. The airline pricing system
runs in multiple levels [buckets or Reservation Booking Designator (RBDs)] which are
in line with practice being followed globally. The prices are fixed by airlines keeping in
mind the market, demand, seasonality and other market forces. The airfare increases with
increase in demand of seat as the lower fare buckets get sold out fast when bookings
are offered by airlines. The airlines are compliant to the Sub Rule (2) of Rule 135 of the
Aircraft Rules, 1937 as long as the fare charged by them is in line with fare displayed
on the website. With a view to maintain transparency Directorate General of Civil
Aviation (DGCA) monitors airfare on certain routes selected on random basis to ensure
that the airlines do not charge airfares outside the range declared by them.

(e) Inorder to help Air India in mitigating its continuing losses and to take it back
on the path of profitability, the Government had approved and implemented a Turn
Around Plan (TAP) and Financial Restructuring Plan (FRP) of Air India in 2012 in terms
of which, all Government Guaranteed loans and interests thereon are paid by the
Government by way of equity infusion into Air India. Similarly, a Financial Restructuring
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Plan (FRP) has also been implemented, by means of which, high cost working capital
loans have been converted into long term debt carrying lesser rates of interest so as
to reduce the financial burden on Air India. The TAP/FRP includes budgetary support
amounting to¥30231 crore spread over 10 years i.e. upto FY 2020-21 and also equity
support for the payment of principal/interest of the Non-convertible Debentures (NCD).

Further, the Government has prepared a Revival Plan for Air India. Air India's
Revival Plan is focused on building a competitive and profitable airline group. The
Revival Plan comprises several major elements including:-

(i) A comprehensive financial package, as approved by Government of India.
This includes transferring debt and non-core assets to a Special Purpose
\ehicle;

(i) Higher levels of operational efficiency by strengthening management and
implementing best practice business processes;

(i) Robust organizational and governance reforms to be implemented by an
eminent Board,;

(iv) Differentiated business strategies for each of Air India's core businesses;

(v) World-class HR practices to ensure a talented and motivated workforce;
and

(vi) Sale of non-core real estate assets and strategic disinvestment of subsidiaries.

The revival plan of Air India focuses on the operational efficiencies so that
substantial increase in revenue or cost saving can be achieved.

Operation of flights under UDAN Scheme in Tamil Nadu

1267. DR. V. MAITREYAN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ cities/towns selected for flight operations under UDAN Scheme in Tamil
Nadu;

(b)  when flight operations are likely to commence in these places; and

(c)  whether Government would include more cities/towns in Tamil Nadu under
UDAN Scheme?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Flight operations from Salem, Tanjore, Vellore
and Ramnad in Tamil Nadu have been awarded under Regional Connectivity Scheme
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(RCS) - UDAN (Ude Desh ka Aam Nagrik). Flight operation on Chennai-Salem sector
has been commenced already. Commencement of flight operation at other airports depends
upon the readiness of the civil airports/heliports, which may be related to availability
of land, creating regional infrastructure, obtaining license from the Regulator etc. and
obtaining Scheduled Commuter Operators Permit by new entrants Airlines.

() RCS-UDAN is demand driven and development of regional air connectivity
routes depends on the market forces wherein airlines undertake assessment of demand
and supply required on a particular route and participate in the bidding held from time
to time.

Replacement of Air India flight routes

1268. SHRIMATI VIJILA SATHYANANTH: Will the Minister of CIVIL AVIATION
be pleased to state:

(@ whether it is a fact that Air India is operating routes with flights which are
very old and needed replacement;

(b) if so, the details thereof;

()  whether Air India has carried out the fitness of all flights which they are
operating on a regular basis; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. The average age of the aircraft
operated by Air India Group is 7.0 years which is as per industry standards.

(c) and (d) Air India follows a preventive maintenance programme formulated in
consultation with the aircraft manufacturer and approved by the DGCA. This maintenance
programme comprises of various checks such as pre-flight check, weekly check, monthly
check and other higher periodicity checks. Based upon the compliance of the approved
maintenance programme, DGCA issues/validates the Airworthiness Review Certificate
(ARC) of the aircraft which is an essential document to operate any flight.

Facilities for international air cargo operations

at Visakhapatnam

1269. SHRI V. VIJAYASAI REDDY: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ when international air cargo operations began at Visakhapatnam International
Airport;
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(b)  whether it is a fact that facilities at the cargo terminal at par with international
standard is yet to be provided;

(c) whether it is also a fact that there are no proper infrastructure facilities to
handle bulk cargo and hence companies are still operating from Hyderabad Airport;

(d) the time to be taken to upgrade/streamline cargo handling and other
infrastructure facilities at Vizag Airport; and

(e) what plans Government has to connect cargo services to other destinations,
apart from Dubai, Singapore, Colombo, Kuala Lumpur and Bangkok?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The International Air Cargo Terminal at Visakhapatnam
(Vizag) Airport was commissioned in November, 2017. The licence for Operation and
Management (O&M) of the facility has been entrusted to Andhra Pradesh Trade
Promotion Corp. Ltd. (APTPC Ltd.).

(b) and (c) The Terminal, measuring 558 sqm. covered area, has the essential cargo
infrastructure in place for a medium-sized air cargo facility, which include the following:-

(i) Truck Dock area for loading/unloading;
(i) Examination Hall;
(iii) Strong Room;
(iv) Cold storage facility; and
(v) Hazardous cargo shed.

Companies decide on the airport to operate from on the basis of various factors
which include, inter alia, commercial considerations and flight connectivity. The air
cargo volumes handled at Vizag airport have shown an upward trend from 257 MT in
2017-18 to 669 MT in 2018-19.

(d) The present facility is adequate to handle around 20,000 MT of cargo annually.
No demand-supply gap is perceived.

(e)  Air carriers, both domestic and international, mount services subject to
availability of resources and commercial viability. The Government proactively engages
with all stakeholders, including airlines and the State Government(s) concerned, at all
relevant fora for the promotion of Indian air cargo and establishment of international
flight operations.
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Waiver of landing charges for smaller aircrafts

1270. SHRI T. G. VENKATESH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Government is planning to further encourage the
Regional Connectivity Scheme (RCS) by reducing the landing charges for the smaller
aircrafts;

(b) if so, the details thereof; and

(c)  whether the Ministry is holding talks with Ministry of Defence to waive the
landing charges of the smaller flights in 15 airports working under Ministry of Defence,
if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) No such proposal is under consideration in
this Ministry.

(c) No exemptions are granted to Aviation Companies in Defence Airbases.
However, if such airbase/civil enclave is an RCS airport, the exemption is allowed to
Selected Airline Operators as provided under Regional Connectivity Scheme (RCS) -
UDAN (Ude Desh ka Aam Nagrik). As per the scheme, Central Government, State
Governments and airport operators provide following concessions to the Selected Airline
Operators (SAOs) for connecting regional airports including the defence airports:-

1 Central Government:-

(i) Excise Duty at the rate of 2% on Aviation Turbine Fuel (ATF) for SAOs
at RCS Airports for RCS Flights for a period of three years from the date
of notification of this Scheme.

(i) Freedom to enter into code sharing arrangements with domestic as well
as international airlines pursuant to applicable regulations and prevailing
air service agreements.

2. State Governments at RCS Airports within their States:-

() Reduction of Value Added Tax (VAT) to 1% or less on ATF at RCS
Airports located within the State for a period of ten years from the date
of notification of RCS - UDAN.

(i)  Provision of security and fire services free of cost at RCS Airports.
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3. Airport Operators:-
() Airport operators shall not levy Landing Charges and Parking Charges

(i) SAOs shall be allowed to undertake ground handling for their RCS
Flights at all airports.

(iii)  Airports Authority of India (AAI) shall not levy any Terminal Navigation
Landing Charges (TNLC) on RCS Flights.

(iv)  Route Navigation and Facilitation Charges (RNFC) will be levied by AAI
on a discounted basis @ 42.50% of Normal Rates on RCS Flights.

In addition to above, Central Government and State Governments provide Viability
Gap Funding, which is shared between Ministry of Civil Aviation and the State
Government in the ratio of 80:20 whereas for the States in North Eastern region/Union
Territories (UT's) the ratio will be 90:10.

A list of Defence Airports/Heliports notified by Ministry of Defence where charges
as per RCS - UDAN has been waived off is given in the Statement.

Statement

State-wise list of Defence Airports/Heliports and operationalisation

SI.No. State Import Owner Operationalisation
1 2 3 4 5
1. Andaman and Campbell Bay INS
Nicobar Islands Car Nicobar INS
3 Port Blair IAF (CE-AAI)
4. Arunachal Pradesh Daparizo ARMY
5. Passighat IAF
6. Tuting IAF
7. Walong IAF
8. Yinghiong ARMY

9. Ziro IAF
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1 2 3 4 5

10. Assam Jorhat Civil Enclave-AAl 8/1/2018
11. Tezpur Civil Enclave-AAl 4/26/2018
12. Bihar Darbhunga Civil Enclave-AAl

13. Gujarat Jamnagar IAF (CE-AAI) 2/17/2018
14. Haryana Ambala IAF

15. Himachal Pradesh Kasauli (H) ARMY

16. Manali (H) DRDO

17. Jammu and Kashmir Kargll IAF

18. Thoise IAF

19. Madhya Pradesh Gwalior Civil Enclave- AAI 5/31/2017
20. Maharashtra Ozar (Nasik) HAL 12/23/2017
21. Ratnagiri Coast Guard

22. Manipur Moreh (H) Assam Rifles

23. Parbung (H) Assam Rifles

24. Tamenglong (H) Assam Rifles

25. Thanlon (H) Assam Rifles

26. Punjab Adampur Civil Enclave-AAl 5.1.2018
27. Bhatinda Civil Enclave-AAl 4.27.2017
28. Pathankot Civil Enclave-AAl 45.2018
29. Rajasthan Bikaner Civil Enclave-AAl 9.26.2017
30. Jaisalmer Civil Enclave-AAl 10.29.2017
3L Jodhpur IAF (CE-AAI)

32. Uterlai Civil Enclave-AAl

33. Tamil Nadu Tanjore I1AF
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1 2 3 4 5
34. Uttar Pradesh Agra Civil Enclave-AAl 12.8.2017
35. Allahabad Civil Enclave-AAl 6.14.2018
36. Bareilly Civil Enclave-AAl

37. Jhansi ARMY

38. Kanpur (Chakeri) Civil Enclave-AAl 7.3.2018
39. Saharanpur IAF

40. Uttarakhand Almora (H) ARMY

41. Dharchula (H) ARMY

42. Joshimath (H) ARMY

43. Nainital (H) ARMY

44. \West Bengal Hashimara IAF

45. Kalaikunda IAF

Civil aviation schemes

1271. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the details of civil aviation schemes started during the last Five Year Plan;
(b) the progress made under these schemes as on date;
(c) whether work being undertaken on these schemes is as per schedule; and

(d) if so, the details thereof and the funds sanctioned, released and spent on
these schemes so far?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) In 2017-18, the scheme for Revival and
Development of 50 un-served and under-served airports of State Governments, Airports
Authority of India (AAI), Civil enclaves and Defence airports, was launched. In the year
2016-17, the Ministry launched a self sustaining scheme without any budgetary support
from the Government, called Regional Connectivity Scheme (RCS) - Ude Desh ka Aam
Naagrik (UDAN). Details of other major civil aviation schemes/projects started during
the last Five Year Plan are given in the Statement.



Statement

Major Schemes/Projects initiated by Ministry during last Five Year Plan

(R incrore)
Sl Name of the Scheme/Project Scheme/ Financial Details and delay, if any
No. Project progress
Cost* (Funds  (Funds released/
Sanctioned) spent)
1 2 3 4 5
1. Radiological Detection Equipment 95.00 55.47 Installation of Radiological Detection Equipment at
(exclusive airports for enhancement in security standards. Out
of Taxes) of 14 airports work has been completed in 8 airports.
The delay is due to unavoidable reasons such as
change in the identified plan and change of location
of installation.
2. Setting up of Civil Aviation Security Training 126.20 120.00 Joint Training Academy for AAl, DGCA and BCAS
Academy at Delhi for imparting training at par with international
standards. The work has been completed in May, 2018
after a delay of approximately 40 months due to
environmental issues.
3. Construction of Office Building at Regional 25.09 24.88 Work has been completed. The office buildings at

Offices

Ahmedabad, Amritsar, Guwahati and Mumbai were
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Bio-Metric Access Control System At Airports 3324
Construction of combined HQ Building 303.80
Machinery and Equipment (IT)(eGCA) 8231
Construction of Regional offices 25.88

8.90

68.46

6.31

2589

completed in May/2015, March/2015, March/2016 and
March/2017 respectively.

Access system at airports for enhanced airport
security. The project has been delayed due to removal
of de-duplication engine due to the cost factor, use of
Aadhaar based biometrics and changes in the
application software.

Construction of combined operational offices for
DGCA, BCAS, AAIB and AERA at Delhi for better
coordination and efficiency, is as per schedule.

Electronic Governance of Civil Aviation (eGCA)
contract was signed on 31st May, 2019 with M/s. TCS
as Service Provider with a total cost of ¥141.5 crore
and with Ms. PWC on 12th March, 2018 as consultant
with a cost of .30 crore. The delay is On account of
failure of earlier contract.

Construction of regional offices located at
Bhubaneswar, Lucknow and Mumbai has been
completed in March, 2016, February, 2017 and March,
2017 respectively.
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Correc.-Basic Strip

1 2 3 4 5
8. Setting up of National Aviation University 225.03 181.34 Work Completed in December, 2018.
9. Construction of AME school 6.00 6.00 Construction of building has been completed in May,
2016.
10. Acquisition of new fleet
(@) 03 nos. Bell 412 Helicopters 207 34.01 Deal rejected by PHL due to technical reasons.
Advance paid has been refunded along with interest
@4% per annum.
11. Purchase of Spare Aero engines 2.75 2.75 Purchase of Spare Aero engines was completed in the
financial year 2015-16.
12. Construction of Rohini heliport 99.25 84.85 Work completed in February 2017.
13. Amritsar-Integrated office complex - AAI & 17.500 13.366 Work completed in March, 2015.
DGCA/BCAS
14. Guwabhati Airport-Construction of integrated 14.633 1452 Work completed in March, 2016.
office complex-AAI&BCAS office
15. Hubballi-Extension of Runway 82.436 69.61 Work completed in August, 2016.
16. Nagpur-Re-carpeting-R/w 14/32 and Lvl 26.00 26.80 Work completed in June, 2014.
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17.

18.

19.

20.

21.

22.

23.

24,

25.

Trivandrum-Extension of airside arrival
corridor-NITB

Trivandrum- Resurfacing/Strengthening
runway and taxiways

Trivandrum-Construction of Additional apron

Warangal-Construction of B/Wall-Warangal
Airfield

Ahmedabad-Construction of integrated office
complex-AAI&BCAS office

Belagavi-Upgradation-Airport Civil and
Electrical works

Belagavi-Construction of compound wall-
land-Belgaum

Chennai airport-CISF barrack (Phase-I1-
Palavanthangal)

Hubballi-Construction of NTB,ATC Tower
cum Fire Station etc.

20.985

65.00

15.00

6.287

12.00

3320

6.720

10.00

35.00

1554

50.84

12.03

6.371

8.944

30.79

7.009

8.20

42.23

Work completed in May, 2018.

Work completed in October, 2017. Project delayed
as work had been stopped many times on account of
local agitation alleging pollution against the hot mix

plant. An alternate plant was put in operation.
Work completed in August, 2018.

Work completed in May, 2016.

Work completed in May, 2015.

Work completed in March, 2016.

Work completed in May, 2015.

Work completed in February, 2015.

Work completed in October, 2017.
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1 2 3 4 5

26. Kolkata airport-8th Departure Conveyor line- 12.86 7481 Work completed in July, 2016.
T-2-NSCBI Airport

27. Kolkata Airport-Modified Cerem. lounge 120 0.570 Work completed in October, 2016.

28. Lucknow-Integrated office-AAI&DGCA 15.70 14.26 Work completed in February, 2017.

29. Mumbai-RHQ-WR-Construction of operations 52.002 56.57 Work completed in March, 2017.
office building-AAI&BCAS

30. Raipur-Construction of Hanger-BSF-Raipur 10.55 7.40 Work completed in February, 2019.
(Deposit Work)

31. Trivandrum-Extension Parallel Taxi-Track 69.07 68.68 Work completed in February, 2018.
towards Runway 14

32. Tuticorin-Resurfacing Runway and taxiway 5.80 593 Work completed in May, 2017.

33. Vijayawada-Development of Airport 161.63 148.96 Work completed in June, 2017.

34. Calicut-Resurfacing and strengthening of 59.29 48.00 Work completed in March, 2017.
Runway

35. Jharsuguda-Development of Jharsuguda 176.90 179.66 Work Completed in July, 2018.

Airport for ATR-72-500 Aircrafts.
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36.

37.

38.

39.

41.

Port Blair-Fragile Hut-NAV-AJD eg. and
other site development

Port Blair-Construction of NTB i/c new apron
(CSG schemes 100%)

Silchar-Recarpeting-Runway-Silchar

Tirupati-Construction of isolation bay

Vadodara-Construction of NITB and allied
works

Vijayawada-Extension of Apron for Additional
ten Parking bays at Vijayawada Airport

Ahmedabad-Re Surfacing of Runway 05/23
and taxiways including CAT-I11 lighting
system-SVPI Airport

Bhubaneswar-Dev. basic, strip-level, drain and
b/wall etc

Calicut-CISF Barracks-Calicut

12.00

417.23

12.983

26.80

160.00

23.04

73.65

8.08

743

9.221

186.24

1211

10.78

145,00

17.50

35.638

391

6.42

Work completed in March, 2018.

Delay due to termination of old contract.

Work completed in March, 2018. Reasons for delay in
progress - (a) Very slow progress of survey work.
(b) Break down of Hot Mix Plant. (c) Monsoon rains.

Work completed in March, 2018.

Work completed in October, 2016.

Work completed in January, 2017.

Work completed in November, 2016.

Work completed in December, 2016.

Work completed in May, 2014.
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1 2 3 4 5

45.  Kolkata Airport-Provision of Solar Power 13291 8174 Work completed in January, 2018.
Plant - i/c Civil Works

46. Raipur-Extension-Runway at 24 beginning 88.44 65.36 Work completed in October, 2018.
and associated work

47.  Rajahmundry-Extension-Runway and new 181.45 175.25 Work completed in January, 2019.
apron, ap. Hood light and allied

48.  Surat-Construction of broken compound wall 16.00 14.14 Work completed in May, 2016.
(Phase-1V)

49.  Surat-Construction of balance perimeter road 8.26 5.70 Work completed in February, 2016.
(Phase-1V)

50.  Surat-Strengthening of Runway-Surat Airport 7214 67.78 Work completed in June, 2018.

51.  Visakhapatnam-Extension of Apron 59.83 12.73 Work completed in August, 2018.

52.  Jodhpur-Construction of new Apron and Link 21.64 31.06 Delay due to procedural issues.
Taxi

53.  Ranchi-Expansion of apron-additional three 16.79 1452 Work completed in January, 2019.

bays for 3 nos. A321-200 aircraft
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Hiring foreign pilots

11272. DR. KIRODI LAL MEENA: Will the Minister of CIVIL AVIATION be pleased

to state:

(@ whether it is a fact that Government is hiring foreign pilots to deal with the

shortage of type rated pilots;
(b) if so, the details thereof;

(c) the details of the steps taken by Government to deal with the shortage of

pilots; and

(d) the details of the retired pilots re-employed for a short period by the Directorate
General of Civil Aviation (DGCA)?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) There is a shortage of type rated commanders/pilot-
in-command due to growth in aviation sector and induction of new type of aircraft in

the fleet of Indian airline operators.

(b) The number of foreign pilots employed by various airlines is given in the

Statement (See below).

(c) To cover the shortage of type rated commanders/pilot-in-command, validation
of foreign licence is done by DGCA under provision of Rule 45 of the Aircraft Rules,
1937 and procedures laid down in Civil Aviation Requirement (CAR) Section 7 Series
G Part-11. Foreign Aircrew Temporary Authorization (FATA) is issued to fly Indian
registered aircraft from time to time depending upon demand of industry. Presently,
provision of FATA is upto 31.12.2020. Further, all the scheduled and non-scheduled
airlines have been advised to develop their own strength to reduce the dependency
on foreign pilots. Accordingly, airlines train their pilots to upgrade them as commanders/

pilot-in-command to reduce the dependency on foreign pilots.

(d) Directorate General of Civil Aviation does not re-employ retired pilots for

flying purpose.

tOriginal notice of the question was received in Hindi.
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Statement

Sl. Airlines Number of Foreign Pilots
No. as on 10 June, 2019
1. Alliance Air 61
2. Star Air 04
3. Turbo Megha Airways Pvt. Ltd. 24
4.  Tata Sia Airlines Limited (Vistara) n
5. Spicelet Ltd. 3H
6. Indigo 199
7. Go Airlines India (Ltd.) 65
8. Air India Express 05

ToTAL 404

Awarding ground-handling work to vendors by AAI

1273. SHRI MD. NADIMUL HAQUE: Will the Minister of CIVIL AVIATION be
pleased to state:

(@  whether the Airports Authority of India (AAI) is planning to award ground-
handling work at some of its airports to vendors;

(b) if so, the details thereof and the reasons therefor;

(c) the impact of such a move on the revenues of Air India Air Transports
Services Limited (AIATSL); and

(d)  whether the proposed move will have any adverse impact on Government”s
efforts towards disinvestment of AIATSL?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The ground handling work at airports
managed by Airports Authority of India (AAI) is regulated as per the provisions of
Airports Authority of India (Ground Handling Services) Regulations, 2018. As per these
regulations AAI is required to ensure that there are three ground handling agencies,
including the Joint Venture or a subsidiary of Air India, at all airports having annual
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passenger throughput of 10 million passengers per annum (mppa) or above and at all
airports having annual passenger throughput of less than 10 mppa, AAl is to decide
on the number of ground handling agencies, not exceeding three. AAI has decided to
appoint consultants for calling tenders for Ground handlers for Ground Handing Services
in compliance with the Ground Handling Regulation 2018.

(c) and (d) The said process was also in vogue in the previous ground handling
regulations and Air India Air Transports Services Limited (AIATSL) has coexisted with
the other ground handling agencies for a long time, i.e. since its inception and hence
no adverse impact is anticipated due to this in the efforts of the Government for
disinvestment of AIATSL.

Proposal to privatise some airports in the country

1274. SHRI RAJKUMAR DHOOT: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that some airports in the country have recently been
privatised;

(b) if so, the details thereof;
(c) whether some more airports are likely to be privatised in the near future; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) No, Sir. The Union Cabinet in its meeting
held on 08.11.2018 has, however, accorded “In-principle” approval for leasing out six
airports of Airports Authority of India (AAl) viz. Ahmedabad, Jaipur, Lucknow, Guwahati,
Thiruvananthapuram and Mangaluru for operation, management and development through
Public Private Partnership (PPP) mode. The bids have been received.

(c) At present no such proposal is presently under consideration in the Ministry.
(d) Does not arise
‘Digi Yatra’ programme in select airports

1275. DR. R. LAKSHMANAN: Will the Minister of CIVIL AVIATION be pleased to
state:

(@  whether Government has started “Digi Yatra” programme in select airports in
the country;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Digi Yatra is an initiative of the Ministry of
Civil Aviation for providing seamless and hassle-free passenger processing at Indian
airports, without the need for verification of ticket and ID at multiple touch points. In
the first phase, this project will be initiated at Kolkata, Pune, Vijayawada, Varanasi,
Hyderabad, Bengaluru, Cochin, Mumbai and Delhi airports by December, 2019.

Target fixed for new airports by 2022

11276. MS. SAROJ PANDEY: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ the details of the number of new airports targeted to be built/old airports to
be upgraded by the year 2022 in the country;

(b) the names of the places where these new airports are being constructed in
the country; and

(c) the number of air passengers expected to increase on account of construction
of new airports?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Government of India, Ministry of Civil
Aviation has formulated a Greenfield Airport Policy for development of Greenfield Airports
across the country. In line with the Policy, Government of India has granted “in principle”
approval for setting up of 21 Greenfield Airports across the country namely Mopa in
Goa, Navi Mumbai, Sindhudurg and Shirdi in Maharashtra, Bijapur, Gulbarga, Hassan
and Shimoga in Karnataka, Kannur in Kerala, Durgapur in West Bengal, Datia in Gwalior,
Pakyong in Sikkim, Kushinagar and Noida (Jewar) in Uttar Pradesh, Dholera and Hirasar
in Gujarat, Karaikal in Puducherry, Dagadarthi, Bhogapuram and Oravakal in Andhra
Pradesh and Holongi, Itanagar in Arunachal Pradesh. Greenfield Airports at Shirdi,
Kannur, Durgapur and Pakyong have already been operationalized. Further, in addition
to above, Government of India has granted 'site clearance' approval for setting up of 06
Greenfield Airports across the country namely Machiwara in Ludhiana, Jamshedpur in
Jharkhand, Alwar (Bhiwadi) in Rajasthan, Kothagudem, Dist. Khammam in Telangana,

tOriginal notice of the question was received in Hindi.
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Singrauli in Madhya Pradesh and Purandar in Pune. Construction of airport projects
depends upon many factors such as land acquisition, availability of mandatory clearances,
financial closure etc. by the individual developer which involve a lengthy and time
consuming process. Upgradation of old/existing airports is a continuous process, which
is undertaken by Airports Authority of India (AAI) from time to time depending upon
various factors such as land availability, traffic demand, operational requirements, demand
from airlines, etc. AAl has embarked upon a Capital Expenditure (CAPEX) plan of
% 25,000 crores in next 4-5 years for development/upgradation of AAI airports in the
country including Calicut in Kerala, Port Blair in Andaman and Nicobar Islands, Agartala
in Tripura, Guwahati in Assam, Trichy and Chennai in Tamil Nadu, Prayagraj and
Lucknow in Uttar Pradesh, Dehradun in Uttarakhand, Leh in Jammu and Kashmir,
Kolhapur and Pune in Maharashtra, Patna in Bihar, Jabalpur in Madhya Pradesh and
Vijayawada in Andhra Pradesh. In addition to above, under RCS-UDAN around 100
airports will be operationalized subject to demand by the airlines.

(c) After completion of the construction of new airports/upgradation of old
airports, the traffic handling capacity of the airports is likely to be increased by around
100 million passengers.

Success rate under UDAN scheme

1277. SHRI T. RATHINAVEL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that the success rate under UDAN scheme is apparently
less than 20 per cent;

(b)  whether it is also a fact that of the 400 odd air routes allotted to 14 major and
fledgling airlines under the two phases of UDAN, not more than 40 to 60 routes are
operating regularly;

(c) whether it is also a fact that one of the reasons for the failure of UDAN
scheme is the lack of infrastructure at the airports; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Till date, 39 airports have been connected
under Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) involving
174 routes.
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(c) and (d) Due to following factors, there is delay in operationalizing the routes or
discontinuing of the routes:-

(i) Non-readiness of civil airports/heliports, which may be related to availability
of land, creating regional infrastructure, obtaining license from the Regulator
etc.

(i) Delay in obtaining Scheduled Commuter Operators Permit by new entrant
Airlines.

(iii) Unsustainability of the operation on the awarded routes.
Vacation of flats by staffers of Air India

1278. SHRI T. RATHINAVEL: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India has asked almost 700 of its staffers to vacate
its flats in the country due to mounting losses;

(b) if so, the details thereof;

(c) whether it is also a fact that Air India Housing Colony has 810 flats out of
which 676 are presently occupied; and

(d) whether it is also a fact that Air India is considering to enter into a lease
agreement with the landlord of the employees?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) No, Sir.

(b) Does not arise in view of (a) above.

(c)  Air India Housing Colony at Vasant Vihar has 810 flats out of which 652 flats
are presently occupied as on date by its staff.

(d) No, Sir.
Constraints affecting India’s aviation market

1279. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ what are the constraints envisaged for India to become the third largest
aviation market in the world; and
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(b) the steps taken by Government to address the problems/constraints affecting
the growing aviation sector?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) The Indian civil aviation sector has shown
consistent double digit growth of passenger traffic for more than four years in the past.
Challenges facing the aviation sector, inter alia, include:-

() Infrastructure constraint
(i) High operational costs of airlines
(i) Low yields due to competitive environment
(iv) Currency exchange rate fluctuations adversely affecting profitability, etc.

With a view to promote the growth of Indian aviation sector in a significant manner,
Government had released the National Civil Aviation Policy (NCAP) 2016 on 15.06.2016.
The aim is to provide an ecosystem for harmonised growth of various aviation sub-
sectors, i.e. Airlines, Airports, Cargo, maintenance, repair and overhaul (MRO), General
Aviation, Aerospace Manufacturing, Skill Development, etc. In compliance with NCAP-
2016 many steps have been taken, which include the following:

(i) Introduction of Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka
Aam Naagrik) to stimulate regional air connectivity by making it affordable.

(i) Revival of un-served or under-served routes and airports under RCS-UDAN.

(iii) Introduction of “Scheduled Commuter Operator”” under Commercial Air
Transport Operations.

(iv) Rationalization of Category-I routes under Route Dispersal Guidelines (RDGS).

(v) Modification in 5/20 requirement so that all airlines can commence international
operations provided they deploy 20 aircraft or 20% of total capacity, whichever
is higher, for domestic operations.

(vi) Liberalization of domestic code share points in India within the framework of
Air Service Agreements (ASA).

(vii) With a view to modernize existing airports so as to establish high standards
and ease demand pressures on them, 100% Foreign Direct Investment (FDI)
under automatic route has been allowed in brownfield airport projects. This
would also facilitate the development of domestic aviation infrastructure. FDI
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for Scheduled Air Transport Service/Domestic Scheduled Passenger Airline
has been allowed upto 49% under automatic route. For Non-Resident Indians
(NRIs), 100% FDI will continue to be allowed under automatic route. Foreign
airlines would be allowed to invest in capital of Indian companies operating
scheduled and non-scheduled air transport services up to the limit of 49% of
their paid up capital. Such investment is subject to the condition, inter alia,
that Scheduled and Non-Scheduled Operator s Permit would be granted only
to a company the substantial ownership and effective control of which is
vested in Indian nationals.

(viii) Tax and non-tax related changes to encourage investment in MRO facilities,
equipment, tooling and training.

Disinvestment of Air India

11280. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that Government is working on disinvestment of national
aviation company Air India;

(b) if so, the reasons for which Government is considering it”s disinvestment;
() the amount of debt increased on Air India during last three years; and

(d) the reasons for the financial constraints being faced by Air India despite
having more resources vis-a-vis the private airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. Government is committed to the
strategic disinvestment of Air India. NITI Aayog in its recommendations, on Strategic
Disinvestment of the Central Public Sector Enterprises in May 12, 2017 had given the
rationale for the disinvestment of Air India and referred to the fragile finances of the
company, among various other reasons. Air India has been incurring continuous losses
and has huge accumulated losses. Further, NITI Aayog in its report on Air India has
stated that further financial support in a mature and competitive aviation market would
not be the best use of scarce financial resources of the Government.

tOriginal notice of the question was received in Hindi.
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(€) The details of the total debt of Air India for the last 3 years are given as

under:-
Year Total Debt (% in crore)
2016-17 48,447.37
2017-18 55,308.52
2018-19 58,351.93 (Provisional)

(d) The major reasons for the financial constraints being faced by Air India
include as under:-

(i) High interest burden;
(i) Increase in competition especially from low cost carriers;

(iiii) Adverse impact of exchange rate variation due to weakening of the Indian
Rupee; and

(iv) High operating costs.
Permission for movement of civil flights on Defence airports

11281. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that Government is considering to grant permission for
movements of civil flights on Defence airports to increase domestic air connectivity;

(b) if so, the names of such airfields and by when the operation would be
possible on these airports; and

(c) whether it is also a fact that Government is considering to offer concession
in fees to aviation companies under this new concept of flight operation?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Airports Authority of India (AAI) manages
136 airports in the country, out of which 30 are Defence Airports, where AAI maintains
Civil Enclave for civil operations viz. Adampur (Jalandhar), Agra, Bhatinda, Bhuj, Bikaner,

Gorakhpur, Gwalior, Jaisalmer, Jammu, Jamnagar, Jodhpur, Jorhat, Kanpur (Chakeri), Leh,
tOriginal notice of the question was received in Hindi.
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Passighat, Pathankot, Prayagraj, Silchar, Tezpur, Bagdogra, Chandigarh, Pune,
Visakhapatnam, Goa, Port Blair, Srinagar, Bareilly, Darbhanga, Hindon and Thanjavur. Out
of these 30 Civil Enclaves, 26 are already operational.

(c) The Ministry of Civil Aviation has requested the Ministry of Defence to
consider the waiver of landing charges of smaller aircraft, with a maximum certified
capacity of less than 80 seats at Defence airfields.

Regional Connectivity Scheme routes

1282. PROF. M.V. RAJEEV GOWDA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the number of routes awarded in phase 1 and 2 under the Regional Connectivity
Scheme that are operational;

(b) whether there has been a delay in operationalising these routes; and
(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) The total number of routes awarded under the
Regional Connectivity Scheme (RCS) - UDAN (Ude Desh ka Aam Nagrik) version 1.0
and 2.0 are 433. Out of these, 138 routes are operational.

(b) and (c) Due to following factors, there is delay in operationalizing the routes or
discontinuing of the routes:-

(i) Non-readiness of civil airports/heliports, which may be related to availability
of land, creating regional infrastructure, obtaining license from the Regulator
etc.

(i) Delay in obtaining Scheduled Commuter Operators Permit by new entrant
Airlines.

(iii) Unsustainability of the operation on the awarded routes.
Study on air passenger traffic

1283. SHRI MAHESH PODDAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether Government is planning to increase the number of airports in the
State of Jharkhand and in its neighbouring States like Bihar, West Bengal, Odisha and
Chhattisgarh;
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(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether any study has been done by Government for the air passenger traffic
and the requirement of new airports in the above mentioned States with direct connectivity
with metro cities and with other important big cities of the country; and

(e) if so, the details thereof and the timeline of such study?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (e) As per National Civil Aviation Policy, 2016,
Ministry of Civil Aviation has launched Regional Connectivity Scheme (RCS) - UDAN
(Ude Desh ka Aam Naagrik) in October, 2016 with the objective to facilitate/stimulate
regional air connectivity to underserved and unserved airports. The revival of airstrips/
airports is “demand driven”~, depending upon firm commitment from airline operators as
well as from the State Government for providing various concessions. Bids are invited
for operation of flights from unserved and underserved airports in country. The list of
airports in the State of Jharkhand, Bihar West Bengal Odisha and Chhattisgarh for which
bids have been received in RCS UDAN is given in the Statement (See below). In addition
to the above, Airports Authority of India (AAI) has undertaken development of Deoghar
and Dhalbhumgarh airports in Jharkhand as per joint venture agreement signed between
AAI and Government of Jharkhand.

Statement

Airport under RCS-UDAN Round 1, 2 and 3

SL.No. States Owner Airport Status
1 2 3 4 5

1 Bihar IAF Darbhunga (2) Unserved
2. Chhattisgarh AAI Bilaspur (1) Unserved
3. State Gowt. Ambikapur (1) Unserved
4. JSPL Raigarh (1) Unserved
5. Jharkhand SAIL Bokaro (2) Unserved

6. State Gowt. Dumka (2) Unserved
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1 2 3 4 5

7. Jharkhand State Govt. Hazaribagh (3) Unserved
8. TATA Steel Ltd. Jamshedpur(l) Unserved
9. Odisha State Govt. Utkela (1) Unserved
10. State Govt./Air Jeypore (1) Unserved

Odisha

11. PSU - SAIL Rourkela (1) Unserved
12. West Bengal ISSCO Burnpur (1) Unserved
13. IAF Hashimara (3) Unserved
14. IAF Kalaikunda (3) Unserved
15. AAl Cooch Behar (1) Unserved
16. Private Durgapur (Andal) (1) Underserved

Airlines suffering due to Pakistan’s airspace closure

1284. SHRI SANJAY RAUT: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether it is a fact that Air India and other airlines are suffering heavily due
to Pakistan”s airspace closure since 27th February, 2019;

(b) if so, the details thereof and Government”s response thereto;

(c) whether Government is considering to resolve this crisis by diplomatic way;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) Yes, Sir. Details of losses due to Pakistan~s
airspace closure incurred by Air India and other airlines viz. Indigo, Spicejet and Go Air
is given in the Statement (See below). The airspace closure by Pakistan is a unilateral
measure that followed the non-military counter terrorism air strike by the Indian Air
Force against terror camp in Balakot, Pakistan in February, 2019. It is for Pakistan to
decide.
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Statement

Loss due to Pakistan Airspace closure

Airlines Loss (% in crore)
Air India (till 2nd July, 2019) 491
Indigo (till 31st May, 2019) 251
Spicejet (till 20th June, 2019) 30.73
Go Air (till 20th June, 2019) 21

Air passenger service in Madhya Pradesh

11285. DR. SATYANARAYAN JATIYA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the international status-wise details of airports available for air passenger
service in Madhya Pradesh at present, the present status of the places to which air
connectivity is available from these airports; and

(b) the details of the programme to initiate air passenger services and establishment
of new airports under the proposed action-plan to provide affordable and seamless air
passenger services in Madhya Pradesh in view of part(a) above?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) At present, there is no International airport in the
State of Madhya Pradesh.

(b) Indore airport in Madhya Pradesh has been notified as Customs Airport to
handle limited International flight operations. However, no International operations have
commenced from the airport, so far.

Using air cargo to increase ancilliary revenue
by major airports

1286. SHRI C. M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether in major airports in the world, significant portions are used for air
cargo to increase its ancilliary revenues instead of depending upon revenues from
passenger operations, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(b)  whether Government is also considering to earmark certain portions of the
airports in the country for dedicated air cargo, if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) and (b) Air cargo represents more than 35% of global
trade by value and is a vital link for trade in high value, high time-dependency goods,
such as pharma, e-commerce, just-in-time, valuables, and spares. Accordingly, many
major airports in the world have assigned suitable portions for use in air cargo operations
which supplement their revenues from air passenger transportation. Trends in cross-
border trade, inventory management and e-commerce business have been important
drivers of air cargo revenues from domestic and international operations. Major airports
in the world where significant portions are used for air cargo include Dubai Cargo
Gateway, Cargo Central/FedEx Super Hub at Memphis in the United States of America,
Hong Kong International Airport, Paris CDG Airport in France, Changi Airfreight Centre
at Singapore, Cargo Terminal Complex at Incheon International Airport in South Korea
and Shanghai Pudong International Airport Cargo Terminal in China.

In India, all major joint venture airports have dedicated terminals for domestic and
international air cargo operations. Airports operated by Airports Authority of India have
22 Common User Domestic Cargo Terminals and 19 International Cargo Terminals which
are operational across the country.

Tenders by AAI for playing pre-recorded music in airports

1287. SHRI C. M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to
state:

(@ whether Airports Authority of India (AAI) has issued tenders for putting in
place/system for playing pre-recorded music in some of the airports in the country, the
details thereof;

(b) how many tenders have been received and processed in this regard, the
details thereof; and

(c) what is the timeline for the above system to make it operational, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Yes, Sir. Separate tenders were invited by Airports
Authority of India (AAI) for six of its airports at Chennai, Kolkata, Ahmedabad, Goa,
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Lucknow and Guwahati in the month of September, 2018 for putting in place the system
for “Playing Pre-recorded Music””.

(b) 02 agencies, each at Chennai, Goa and Lucknow airports and 03 agencies,
each at Ahmedabad and Kolkata airports submitted their bids. However, the successful
bidders did not come forward and withdrew their bids at Chennai, Goa, Ahmedabad and
Kolkata airports thereby resulting in cancellation of the tenders. Tender at Lucknow
airport has also not materialized and. the agency which submitted its bid at Guwahati
Airport has also withdrawn the same subsequently.

(¢) No timelines has been fixed for operationalization of the above system.
Huge losses due to aviation pacts with foreign airlines
1288. SHRI K. R. ARJUNAN: Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether it is a fact that aviation pacts with foreign airlines resulted in huge
losses to the national carrier;

(b) if so, the details thereof;

(c) whether it is also a fact that every time the foreign carriers obtained more
points of call, it resulted in the loss to the Indian carrier as India got only less calls; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) Aviation pacts (Air Services Agreements) are
not done with foreign airlines, but are entered into between Governments. The Government
of India enters into negotiations with foreign governments to formalise such aviation
pacts so as to enhance access and seat capacity, keeping in mind the short to medium
term requirements of the international air travel market to and from India. Aviation pacts
in the past have been done to meet requirements of improved air connectivity to and
from India. Air India”s losses, or those of any airline for that matter, result from a
mismatch in costs vis-a-vis revenues. Grant of any additional point in India to a foreign
carrier is to be negotiated on case to case basis. Points of call are determined between
two countries as per Air Services Agreements. India is a large country and therefore
other countries while negotiating, demand more points of call. Points of call in such
cases are determined by taking into account the requirements of travelling public,
tourism, commerce and trade etc. It is correct to state that excessive number of points
of call in India may affect the development of hubs within the country.
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Grounding of fleet of aircrafts with neo engines

1289. SHRI SYED NASIR HUSSAIN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ how many aircrafts with neo engines operating flights in the country;

(b)  whether it is also a fact that there were demands to ground the entire fleet
of aircrafts with neo engines; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) Atotal of 159 Airbus Neo aircraft are operating in
the country which includes 122 aircraft fitted with Pratt and Whitney 1100 engines.

(b) and (c) Public Interest Litigation (PIL) No. 29/2018 was filed in the Honorable
High Court of Mumbai for grounding the Neo aircraft fitted with PW1100G engines. The
matter was disposed off by the Hon.ble Court on 12 June, 2018 with direction to DGCA
to take all the necessary precautions for maintaining strict vigil on the aircraft operating
this engine or any other engine.

A Civil Misc. application No. 44509/2017 and 15969/2019 has also been filed for
grounding these Neo aircraft along with W.P.(C) No. 7409/2018 in the Hon'ble High Court
of Delhi.

Night landing facility at Thoothukudi Airport

1290. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether Government has created night landing facilities for big aircrafts at
Thoothukudi Airport;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (c) Night landing facility has been provided at
Thoothukudi Airport. However, the runway length is not adequate to handle big aircraft.
The Airports Authority of India has initiated process for augmentation of runway length
of the airport from the existing 1350 x 30 meters to 3115 x 45 meters to make it suitable
for bigger aircraft.
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Compensation to Jet Airways employees

1291. SHRIMATI SAROJINI HEMBRAM: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether Government has taken any step to accommodate or compensate the
Jet Airways employees or crew members, after the operation of the Jet Airways stopped;

(b) whether Government has directed the airlines to take any initiatives in this
regard;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI HARDEEP SINGH PURI): (a) to (d) Each airline prepares its business plan on the
basis of its own market assessment and liabilities. Mobilizing financial resources and
ensuring efficient operations as per business plan are the responsibility of the airline.
Government of India has no role in raising funds for M/s Jet Airways (India) Limited,
as it is an internal matter of the airline. State Bank of India has filed an application under
the Insolvency and Bankruptcy Code, 2016 (IBC), which has been admitted by National
Company Law Tribunal (NCLT), Mumbai on 20th June, 2019 to work out a resolution
plan under the said Code. Revival of the airline is now possible only under the IBC.

Steps for rehabilitation of Kashmiri Pandits

1292. SHRI DIGVIJAYA SINGH: Will the Minister of HOME AFFAIRS be pleased
to state the steps Government has taken to rehabilitate the Kashmiri Pandits who have
moved out of the valley?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): The Government has taken a number of steps for relief and
rehabilitation of Kashmiri Migrants.

Under the Prime Minister 3 Development Package, 2015 announced by the Prime
Minister on 7th November, 2015, the Government of India has approved creation of 3,000
additional State Government jobs to the Kashmiri migrants at a cost of ¥ 1,080 crore and
construction of 6,000 Transit Accommodations in the Kashmir Valley at a cost of ¥ 920
crore. This is in addition to 3,000 State Government jobs, construction of 725 Transit
Accommodations sanctioned earlier besides financial assistance for construction of
houses to the migrants and 5,242 two room tenements constructed in Jammu (Purkhoo,
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Muthi, Nagrota and Jagti) and 200 flats constructed at Sheikhpora in Budgam district
for the migrants.

The Government of India reimburses monthly cash relief to the Kashmiri migrants,
which was enhanced in May, 2015 from ¥ 6,600/- to ¥ 10,000/- per family. Further, in
June, 2018, the cash relief has been enhanced from X 10,000/- to ¥ 13,000/- per family.
Besides, the Government of India also reimburses the monthly cash relief to the Kashmiri
Migrants settled in Delhi/NCR.

Special rights under Article 35A

11293. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether the permanent residents of Jammu and Kashmir have been given
special rights under Section 35A of the Constitution of India and non-permanent residents
are deprived of those rights;

(b) if so, the details thereof;

(c) whether the Parliamentary procedure was not followed while adding Section
35A to the Constitution; and

(d) if so, the details thereof =

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) Article 35A was added through the Constitution (Application
to Jammu and Kashmir) Order, 1954 issued by the President of India using the temporary
provisions with respect to the State of Jammu and Kashmir as contained in Article 370.

On the basis of the provisions under Article 35A, the State Legislature has enacted
certain laws that confer special rights and privileges on permanent residents while
imposing restrictions upon other citizens of India.

Naxal affected districts

11294. SHRI AMAR SHANKAR SABLE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware of the number and names of the naxal affected
districts, if so, the State-wise details thereof;

tOriginal notice of the question was received in Hindi.
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(b)  whether any scheme/programme by Government is being undertaken with the
view to speed up the developmental works of basic infrastructure in naxal affected
districts, if so, the details thereof; and

(c) whether some of the operational central schemes have been discontinued in
naxal affected districts, if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Steadfast implementation of the Action Plan-2015 has resulted in
consistent decline in LWE related violence and considerable shrinkage in geographical
spread. In 2018, LWE related violence was reported in 60 districts, with 10 districts
accounting for 2/3rd violence. Details are given in the Statement (See below). However,
to assist the States to combat LWE, support is being given to 90 districts under Security
Related Expenditure (SRE) scheme.

(b)  The Government is committed to holistic development of LWE affected areas
at par with other areas of the country. Apart from flagship/developmental Schemes being
implemented by the line Ministries/Departments, some specific schemes are also being
implemented in LWE affected areas. Details are as follows:-

(i) Special Central Assistance (SCA) for providing public infrastructure and
services of emergent nature in the most LWE affected districts. This Scheme
is for 3 years i.e. from 2017-18 to 2019-20 with an outlay of I 3000 crore.

(i) Road Requirement Plan-1 (RRP-I): Being implemented by MoRTH for improving
road connectivity in 34 LWE affected districts of 9 States. The Scheme
envisages construction of 5,422 km. roads, of which 4,811 km. roads have
been completed.

(i) Road Connectivity Project for LWE affected Areas (RCPLWEA): Being
implemented by the MoRD as (RRP-11) for improving road connectivity in 44
LWE affected districts of 10 States. The Scheme envisages construction of
5412 km roads. Sanctioned has been conveyed to State for 4574 km. of which
644 km. have been completed.

(iv)  Skill Development in LWE affected districts: Being implemented by the MoSDE
in 47 LWE affected districts of 10 States. The Scheme envisages construction
of 01 ITI in each of 47 districts and 02 Skill Development Centres (SDCs) in
each of 34 districts. So far 22 ITIs and 55 SDCs have been completed.



122 Written Answers to [RAJYA SABHA] Unstarred Questions

V)

(vi)

(vii)

©

Education Initiatives: DoSEL has sanctioned 7 New Kendriya Vidyalayas and
6 new Jawahar Navodaya Vidyalayas in the most LWE affected districts,
which did not have any KVs/JNVs. Under RMSA, 1590 new/upgraded Schools
and 349 girl”s hostels have been sanctioned in most LWE affected districts.

Installation of Mobile Towers in the LWE affected districts: Being implemented
by the Department of Telecom. 2335 mobile towers have been installed in
Phase-l of the project and installation of 4072 mobile towers in 10 LWE
affected States have been approved in Phase-Il of the project.

Financial Inclusion: 627 new bank branches and 947 ATMs have been opened
in 30 most LWE affected Districts in last 4 years between 01.04.2015 and
31.03.2019. In addition, 1759 Branch Post Offices have been opened since
01.04.2017 in core LWE affected districts.

No, Sir.
Statement

State-wise and district-wise details of LWE related violence in 2018

State SI.No. District
1 2 3
Andhra Pradesh 1 Visakhapatnam
2. East Godavari
Bihar 3 Lakhisaria
4. Gaya
5 Jamui
6. Munger
7. Aurangabad
8. Nawada

9. West Champaran
10. Begusaria
11, Rohtas

12. Khagaria
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1 2 3

Chhattisgarh 13. Sukma
14. Bijapur
15. Dantewada
16. Narayanpur
17. Kanker
18. Rajnandgaon
19. Bastar
20. Gariyaband
21. Balrampur
22. Kondagaon
23. Kabirdham
24, Dhamtari

Jharkhand 25. West Singhbhum
26. Latehar
27. Khunti
28. Chatra
29. Palamu
30. Ranchi
3L Giridih
32 Lohardaga
33 Garhwa
34. Gumia
35. Hazaaribagh

36.

Saraikela-Kharswan
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1 2. 3
Jharkhand 37. East Singhbhum
38. Simdega
39. Bokaro
40. Ramgarh
41. Dumka
42. Dhanbad
Madhya Pradesh 43, Mandla

44, Balaghat

Maharashtra 45, Gadchiroli
46. Gondia
Odisha 47. Malkangiri

48. Kalahandi
49. Koraput
50. Nuapada
51. Rayagada
52. Kandhamal
53. Sundergarh
54. Bargarh

55. Bolangir

56. Keonjhar

57. Angul
58. Deogarh
Telangana 59. Bhadradri-Kothagudem

60. Jayashankar Bhupalpalli
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Encounters between terrorists and security personnel
1295. DR. ANILAGRAWAL : Will the Minister of HOME AFFAIRS be pleased to state:

(@ the number and details of encounters that have taken place across the country
involving the security personnel with terrorists during each of the last three years and
the current year; and

(b) the details of terrorists and security personnel killed in the encounters during
the said period?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Government has zero tolerance policy towards
terrorism and security forces are proactively engaging with terrorists. The number of
terrorists neutralized by the Security Forces and the number of security personnel
martyred during the last three years and the current year, is given in the Statement.

Statement

Number of terrorists killed and security personnel martyred
during the last three years and the current year

(A) Hinterland of the country

Year No. of terrorists killed No. of security personnel
martyred

2016 12 04

2017 1 -

2018 - -

2019 - -

(Upto 26th June)

(B) Jammu and Kashmir

Year No. of terrorists killed No. of security personnel
martyred

2016 149 60

2017 208 5

2018 252 4

2019

(Upto 26th June) 119 24
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Safety and security measures in the country

1296. SHRI RAJMANI PATEL.:
DR. AMEE YAJNIK:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has a proposal to enhance safety and security measures
in the country keeping in view the recent incidents of killing of a girl and other antisocial
activities that have taken place recently in various parts of the country;
and

(b) if so, the details of steps taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) “Police” and “Public Order” are State subjects under the
Seventh Schedule to the Constitution of India. The responsibility of maintaining law and
order, protection of life and property of the citizens rests with the respective State
Governments. The State Governments are competent to deal with such offences under
the extant provisions of laws. However, safety and security of women and children in
the country is utmost priority for the Government. The Ministry of Women and Child
Development has been administering various special laws relating to women such as the
Protection of Women from Domestic Violence Act, 2005; Dowry Prohibition Act, 1961,
Indecent Representation of Women (Prohibition) Act, 1986; the Sexual Harassment of
Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the Prohibition
of Child Marriage Act, 2006, the Juvenile Justice (care and protection of children) Act,
2015, the Commissions for Protection of Child Rights Act, 2005 and the Protection of
Children from Sexual Offences Act, 2012.

The Criminal Law (Amendment), Act 2013 was enacted for effective legal deterrence
against sexual offences. Further, the Criminal Law (Amendment) Act, 2018 was enacted
to prescribe even more stringent penal provisions including death penalty for rape of
a girl below the age of 12 years. The Act also inter-alia mandates completion of
investigation and trials within 2 months each.

The Government has also taken a number of initiatives for safety of women and
girls, which are given below:-

(i) The Government has set up Nirbhaya Fund for projects for safety and security
of women, for which Ministry of Women and Child Development is the nodal
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(i)

(i)

(iv)

V)

(vi)

(vii)

(viii)

authority for appraising/recommending the proposals/schemes to be funded
under Nirbhaya Fund.

In order to facilitate States/UTs, MHA has launched an online analytic
tool for police on 19th February, 2019 called “Investigation Tracking
System for Sexual Offences”” to monitor and track time-bound investigation
in sexual assault cases in accordance with Criminal Law (Amendment)
Act, 2018.

MHA has launched the “National Database on Sexual Offenders”” (NDSO) on
20th September, 2018 to facilitate investigation and tracking of sexual offenders
across the country by law enforcement agencies. NDSO has data of over 5
lakh sexual offenders.

Emergency Response Support System, which provides a single emergency
number (112) based computer aided dispatch of field resources to the location
of distress has been operationalized in 20 States/UTs in 2018-19.

MHA has launched a cyber-crime portal on 20th September, 2018 for citizens
to report obscene content. Further, Cyber Crime Forensic Labs have been
set up in several States, and training of over 3,664 personnel, including
410 Public Prosecutors and Judicial Officers in identifying, detecting and
resolving cyber-crimes against women and children has been imparted.

Using technology to aid smart policing and safety management, Safe City
Projects have been sanctioned in phase-I in 8 cities (Ahmedabad, Bengaluru,
Chennai, Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading
of DNA Analysis units in State Forensic Science Laboratories in 13 States/
UTs.

MHA has notified guidelines for collection of forensic evidence in sexual
assault cases and the standard composition in a sexual assault evidence
collection Kit. To facilitate adequate capacity in manpower training and skill
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®)

®)

(xd)

(i)

(i)

building programs for Investigation Officers, Prosecution Officers and Medical
Officers has commenced. 3,221 Officers have already been trained by Bureau
of Police Research and Development (BPR&D) and Lok Narayan Jayaprakash
Narayan National Institute of Criminology and Forensic Science in collection,
handling and transportation of forensic evidence (till 28th June, 2019). BPR&D
has distributed 3,120 Sexual Assault Evidence Collection Kits to States/UTs
as orientation kit as part of training.

In order to coordinate various initiatives for women safety, MHA has set up
a Women Safety Division.

Ministry of Women and Child Development has also introduced the scheme
of One Stop Centres to provide integrated support and assistance to women
affected by violence and a Scheme for Universalisation of Women Helpline
to provide 24 hours emergency and non-emergency response to women
affected by violence. Apart from above, the Ministry of Women and
Child Development in collaboration with the Ministry of Home Affairs has
envisaged engagement of Mahila Police Volunteers in States/UTs who
will act as a link between police and community and facilitate women in

distress.

Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through
workshops, cultural programmes, seminars, training programmes, advertisements

in print and electronic media etc.

The Ministry of Women and Child Development is also implementing
the Child Protection Services scheme in partnership with States/UTs. The
scheme has a component of 24X7 Child help line (CHILDLINE 1098)
which provides counseling care as well as intervention on the ground,
if required. The Ministry also supports 97 Railway Childline presently

on major railway platforms.

MHA has issued advisories to all State Governments/UTs, advising them to
ensure thorough investigation, conducting of medical examination of rape
victims without delay and for increasing gender sensitivity in Police. These

advisories are available at www.mha.gov.in.



Written Answers to [3 July, 2019] Unstarred Questions 129

Cases of crimes registered in the country

1297. DR. L. HANUMANTHAIAH:
SHRI RAJMANI PATEL:

Will the Minister of HOME AFFAIRS be pleased to state:

(@ the total number of cases of crimes registered in the country during each of
the last three years and the current year, crime-wise and State-wise details thereof;

(b) the total number of such cases solved/pending including action taken
against the accused and the steps taken to solve all the cases during the said period,
State-wise;

(c) whether Government proposes to set up a nationwide surveillance system to
curb such cases in the future;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication 'Crime in India'’. The published reports
are available till the year 2016. The State-wise details of cases registered, cases charge-
sheeted and cases convicted during the years 2014, 2015 and 2016 are given in the
Statement-1 (See below). Crime Head-wise details of cases registered, cases charge-
sheeted, cases in which trials completed, cases in which conviction completed, cases
pending trial at the end of the year, persons arrested, persons charge-sheeted and
persons convicted under Indian Penal Code (IPC) Crimes during 2014, 2015 and 2016 are
given in the Statement-I1 (See below).

(c) to (e) “Police” and “Public Order” are State subjects under the Seventh Schedule
to the Constitution of India and State Governments are responsible for prevention,
detection, registration and investigation of crime and for prosecuting the criminals
through their law enforcement agencies. However, in order to facilitate police in States/
UTs to effectively deal with the crimes, Government of India has inter-alia taken
following measures:-

() A common platform for filing reports, collecting and sharing information on
crime and criminal at national level, Crime and Criminal Tracking Networks and
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(ii)

(i)

(v)

V)

(vi)

(vii)

Systems (CCTNS) has been implemented. As part of this project, a total of 35
States/UTs have launched their State Citizen Portals providing citizen centric
police services including online filing of complaints.

To make the justice delivery system speedy and transparent, an “Inter-
operable Criminal Justice System?~ has been launched to integrate CCTNS with
the court and prison databases, as well as with other pillars of the criminal
justice system such as Forensics, Prosecution and Juvenile homes in a phased

manner.

In order to facilitate States/UTs, an online analytic tool for police called
“Investigation Tracking System for Sexual Offences”” to monitor and track
time-bound investigation in sexual assault cases in accordance with Criminal
Law (Amendment) Act, 2018 has been launched.

The “National Database on Sexual Offenders”” (NDSO) has been launched on
20th September, 2018 to facilitate investigation and tracking of sexual offenders
across the country by law enforcement agencies. NDSO has data of over 5
lakh sexual offenders.

Emergency Response Support System, which provides a single emergency
number (112) based computer aided dispatch of field resources to
the location of distress has been operationalized in 20 States/UTs in 2018-
10.

A cyber-crime portal has been operationalized on 20th September, 2018 for
citizens to report obscene content. Further, Cyber Crime Forensic Labs have
been set up in several States, and training to over 3,664 personnel,
including 410 Public Prosecutors and Judicial Officers in identifying,
detecting and resolving cyber-crimes against women and children has been
imparted.

In order to improve investigation, steps have been taken to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading
of DNA Analysis units in State Forensic Science Laboratories in 13 States/
UTs.



Statement-1

State/UT-wise Cases Registered (CR), Cases Chargesheeted (CCS) and Cases Convicted (CON)
under Total Cognizable Crimes under IPC during the year 2014 to 2016

Sl. States 2014 2015 2016

No. CR CCs CON CR CCS CON CR CCs CON
1 2 3 4 5 6 7 8 9 10 u
1. Andhra Pradesh 114604 89858 17860 110693 91857 21847 106774 86306 17430
2. Arunachal Pradesh 2843 1584 76 2968 1973 49 2534 1657 128
3. Assam 94337 43322 2845 103616 48612 3483 102250 45586 2888
4. Bihar 177595 111020 4859 176973 109158 5354 164163 130005 5799
5. Chhattisgarh 58200 48509 20718 56692 44477 21326 55029 46148 20532
6. Goa 4466 2509 289 3074 2619 288 2692 1582 290
7. Gujarat 131385 112932 31354 126935 105833 23367 147122 128836 23091
8. Haryana 79947 44398 11820 84466 44175 11508 88527 45766 10971
9. Himachal Pradesh 14160 11017 1811 14007 11275 1934 13386 10537 1955
10.  Jammu and Kashmir 233848 17314 5082 23583 18973 5288 24501 16515 4523
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1 2 3 4 5 6 7 8 9 10 n

11.  Jharkhand 45335 34794 5781 45050 27175 4647 40710 24560 3716
12. Karnataka 137338 102889 32241 138847 97631 28306 148402 105572 41994
13. Kerala 206789 192688 108011 257074 244145 157102 260097 247657 157283
14. Madhya Pradesh 2712423 226091 76016 268614 223867 74088 264418 221817 70486
15. Maharashtra 249834 162992 20284 275414 174492 36450 261714 187788 34277
16.  Manipur 3641 294 2 3847 460 3 3170 899 65
17.  Meghalaya 3679 1944 197 4079 1892 354 3366 1834 826
18.  Mizoram 2140 2095 2007 2228 2056 1821 2425 2144 1589
19. Nagaland 1157 766 602 1302 762 530 1376 848 433
20. Odisha 74569 57721 6874 83360 69197 3692 81460 67578 3907
21. Punjab 37162 22313 8874 37983 23457 8543 40007 21752 7285
22. Rajasthan 210418 107406 48208 198080 99640 46398 180398 94245 33576
23.  Sikkim 1065 763 31 766 397 B 809 586 B
24.  Tamil Nadu 193200 168666 117651 187558 159284 74988 179896 139971 73818
25. Telangana 106830 81744 21445 106282 87171 19237 108991 83319 18384
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26. Tripura 5499 4229 468 4692 3289 544 3933 2965 568
27. Uttar Pradesh 240475 146818 38754 241920 147631 48958 282171 173382 42410
28. Uttarakhand 9156 5504 2614 10248 5411 3937 10867 5682 1723
29. West Bengal 185672 152001 4331 179501 160214 4918 176569 146641 3763
ToTaL (STaTES) 2687767 1954181 501412 2749852 2007123 609083 2757757 2042178 583808
30. Andaman and 746 582 608 862~ 566 125 802 582 208
Nicobar Islands
31. Chandigarh 3221 1841 894 3248 1997 1369 2996 1697 837
32. Dadra and Nagar 277 209 12 269 174 u 244 233 21
Haveli
33. Daman and Diu 233 132 4 302 165 8 271 236 8
34. Delhi UT 155654 37541 11366 191377 44079 9828 209519 46680 10179
35.  Lakshadweep 8l 24 4 50 36 0 36 3l 25
36. Puducherry 3584 3030 770 3440 2576 866 4086 3359 992
TotaL (UTs) 183796 43359 13732 199548 49593 12237 217954 52818 12270
TotaL (ALL INDIA) 2851563 1997540 605144 2949400 2056716 621320 2975711 2094996 596078

Source: Crime in India.
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Statement-11

(A) Crime Head-wise cases registered, cases charge-sheeted, cases in which trials completed, cases convicted, cases pending trial at the end
of the year, persons arrested, persons charge-sheeted and persons convicted under Indian Penal Code (IPC) Crimes during 2014

Sl. Crime Head Cases Cases Cases in Cases Cases Persons Persons Persons
No. registered  charge- whjich convicted  pending arrested charge- convicted
sheeted trials trial at the sheeted
completed end of the
year

1 2 3 4 5 6 7 8 9 10
1. Murder 33981 28447 19521 7628 176995 69314 59711 15703
2. Attempt to Commit Murder 41791 33978 19835 5338 159432 86153 75425 12584
3. Culpable Homicide not 3332 2912 2041 712 17985 7130 6111 1408

Amounting to Murder
4. Attempt to Commit Culpable 4358 3129 923 230 9365 7226 5988 389

Homicide
5. Rape 36735 30840 17649 4944 107497 48183 41904 6637
6. Attempt to Commit Rape 4234 2781 1016 149 3761 4465 3144 213
7. Kidnapping and Abduction 77237 33540 16408 3646 131529 82484 56159 6574
8. Dacoity 4395 3589 2358 536 29823 18418 17400 2262
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10.
11.
12,
13.
14.
15.
16.
17.
18.
19.
20.
21.
22,

23.

Making Preparation and
Assembly for Committing
Dacoity

Robbery

Criminal Trespass/Burglary
Theft

Unlawful Assembly
Riots

Criminal Breach of Trust
Cheating

Forgery

Counterfeiting

Arson

Grievous Hurt

Dowry Deaths

Assault on Women with Intent
to Outrage her Modesty

Insult to the Modesty of
Women

2834

38071
114646
440915
9870
66042
19982
109354
11245
1979
9289
105201
8455

82235

9735

2856

21690
41792
133756
7064
56924
11239
48180
3624
1062
5599
96703
7653
66462

8144

1961

11330
30491
95031
2836
36199
7018
23706
1608
697
4187
71822
5061
29995

5778

242

10648
34080

6220
1590
5269
469
220
781
19525
1672
8422

1212

17236

117740
257298
757974
20364
414560
91765
274858
13903
7062
32864
641784
35255
224355

29220

12644

51312
90503
259361
46683
308542
27360
120788
9191
2553
14513
188922
23598
104243

11017

11855

43001
73427
203199
34482
284731
19623
84156
6435
2296
10740
179168
19481
92615

10074

6648
16003
47196

3684

2473
9672
847
375
1324
41131
4054
11213

1442
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1 2 3 4 5 6 7 8 9 10

24.  Cruelty by Husband or his 122877 97081 46853 6425 443862 225648 196786 16180
Relatives

25.  Importation of Girls from 13 20 0 6 194 4 3l 2
Foreign Country

26. Causing Death by Negligence 128771 100241 66307 18157 425044 121904 112076 19177

27. Offences Against State 176 & 10 2 313 224 113 2

28. Offences Promoting Enmity 336 103 19 4 517 646 219 6
Between Different Groups

29. Extortion 8192 4465 1281 306 10177 9772 6753 409

30. Disclosure of Identity of 4 2 0 0 26 2 8 0
Victims

31. Causing Injuries under Rash 409899 351213 240888 192191 629389 393898 368379 196939
Driving

32.  Human Trafficking 720 360 27 10 399 1335 770 17

33.  Unnatural Offences 1148 879 233 100 1601 1279 1043 103

34.  Other IPC Crimes 943511 791130 578267 269962 3373671 1441142 1317051 398631
TotaL CocnizagLE IPC CRIME 2851563 1997540 1341386 605144 8457818 3790495 3344414 857717

Source: National Crime Records Bureau (NCRB)
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(B) Crime Head-wise cases registered, cases charge-sheeted, cases in which trials completed, cases convicted, cases pending trial at the end
of the year, persons arrested, persons charge-sheeted and persons convicted under Indian Penal Code (IPC) Crimes during 2015

Sl. Crime Head Cases Cases Cases in Cases Cases Persons Persons Persons
No. registered  charge- which convicted  pending arrested charge- convicted
sheeted trials trial at the sheeted
completed end of the
year

1 2 3 4 5 6 7 8 9 10
1. Murder 32127 28632 19642 7763 185739 62159 58040 16081
2. Attempt to Commit Murder 46471 39996 20879 5612 178050 93937 84554 12609
3. Culpable Homicide not 3176 2682 2004 793 18615 6486 5495 1466

Amounting to Murder
4. Attempt to Commit Culpable 6118 4956 1406 355 12816 9895 8276 691

Homicide
5. Rape 34651 30001 18764 5514 118520 42036 39494 7185
6. Attempt to Commit Rape 4437 3174 1035 205 5886 4338 3892 247
7. Kidnapping and Abduction 82999 34805 17451 4175 148193 73557 54614 7285
8. Dacoity 3972 3479 2273 478 31022 16487 16019 2062
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1 2 3 4 5 6 7 8 9 10
9. Making Preparation and 3163 3232 1564 223 18889 15185 14196 967

Assembly for Committing

Dacoity
10. Robbery 36188 21764 11263 3557 128025 46899 42921 7317
11.  Criminal Trespass/Burglary 114123 42635 29867 10539 268716 79379 70631 15461
12.  Theft 467833 132842 84366 20811 792753 222556 196033 40916
13.  Unlawful Assembly 10876 7056 2568 771 24445 69475 39631 3441
14. Riots 65255 53367 32045 5647 432112 294289 263070 34300
15.  Criminal Breach of Trust 19218 11581 6885 1641 95822 24524 19070 2681
16. Cheating 115405 53188 23413 5758 300823 112916 91067 10975
17. Forgery 13846 5326 2365 819 16742 14138 9706 1355
18. Counterfeiting 1701 1081 669 198 7453 2089 2218 371
19. Arson 9710 5684 3957 640 34389 10661 9672 1176
20. Grievous Hurt 92996 80135 60155 18422 648310 146236 138740 39378
21. Dowry Deaths 7634 7150 5165 1792 37062 19973 16996 4624
22.  Assault on Women with Intent 82422 66887 34541 8408 251482 101571 90897 11342

to Outrage her Modesty
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23. Insult to the Modesty of 8685 7019 3998 870 30423 9870 9260 1108
Women

24. Cruelty by Husband or his 113403 90971 46127 6559 477986 187067 171605 16857
Relatives

25.  Importation of Girls from 6 9 9 4 193 10 u 4
Foreign Country

26. Causing Death by Negligence 134384 103911 66837 17813 459459 116759 112829 19048

27. Offences Against State 147 59 16 5 347 238 (574 5

28. Offences Promoting Enmity 424 259 66 9 718 1 892 u
Between Different Groups

29. Extortion 10636 6568 219 581 14496 13472 10178 760

30. Disclosure of Identity of 0 0 0 0 26 0 0 0
Victims

31. Causing Injuries under Rash 451069 400047 292760 236968 722580 426435 416725 245935
Driving

32.  Human Trafficking 1021 631 116 43 911 1746 1497 69

33.  Unnatural Offences 1347 1006 378 175 2213 1491 1267 207

34. Other IPC Crimes 973957 806583 531209 245172 3548767 1409781 1299583 363088
TotaL CocNizasLE IPC CRIMES 2949400 2056716 1325989 621320 3013983 3636596 3299161 869022
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(C) Crime Head-wise cases registered, cases charge-sheeted, cases in which trials completed, cases convicted, cases pendind trial at the end
of the year, persons arrested, persons charge-sheeted and persons convicted under Indian Penal Code (IPC) Crimes during 2016

Sl. Crime Head Cases Cases Cases in Cases Cases Persons Persons Persons
No. registered  charge- which convicted  pending arrested charge- convicted
sheeted trials trial at the sheeted
completed end of the
year

1 2 3 4 5 6 7 8 9 10
1. Murder 30450 27538 17874 6834 195359 59402 53793 13332
2. Attempt to Commit Murder 49667 43383 18605 4876 202538 96035 86277 10870
3. Culpable Homicide not 3203 2750 2027 696 19327 6084 5534 1330

Amounting to Murder
4. Attempt to Commit Culpable 7527 6343 1296 350 17843 13601 11364 667

Homicide
5. Rape 38947 33628 18552 4739 133373 48797 43525 6289
6. Attempt to Commit Rape 5729 4290 1093 215 9063 5965 5102 278
7. Kidnapping and Abduction 87996 36984 15900 3306 168825 79159 54864 5948
8. Dacoity 379% 3356 2066 408 32293 17357 16374 1846
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10.
11.
12,
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.

23.

Making Preparation and
Assembly for Committing
Dacoity

Robbery

Criminal Trespass/Burglary
Theft

Unlawful Assembly
Riots

Criminal Breach of Trust
Cheating

Forgery

Counterfeiting

Arson

Grievous Hurt

Dowry Deaths

Assault on Women with Intent
to Outrage her Modesty

Insult to the Modesty of
Women

3051

31906
111746
494404

10377

61974

18708
109611

13729

1476
11196
89039

7621
84746

7305

3019

21831
43282
130069
7255
54203
11972
55738
6169
916
6177
76820
7067
71638

6336

1451

10194
28196
77461
3593
28673
5665
23021
2112
537

51618
4351
32115

3629

199

3194
10369
27289
1211
4619
1268
4607
672
168
571
13804
1325
7001

735

20445

139528
282428
833837
27688
455261
101702
330036
20641
7829
36928
666306
39723
286884

31814

14161

46348
81094
242327
81829
281731
24373
114445
14441
1734
14775
149040
20545
110375

8668

13190 793
41287 6278
67728 15258
184842 36490
39001 5933
256771 28051
19463 1985
92316 8129
11484 1083
1627 293
11274 927
139423 27921
16315 3400
95728 9541
8002 958
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1 2 3 4 5 6 7 8 9 10

24.  Cruelty by Husband or his 110378 91810 44681 5433 515904 198851 168053 13511
Relatives

25.  Importation of Girls from 12 12 2 0 203 18 18 0
Foreign Country

26. Causing Death by Negligence 140215 105266 62265 13627 500068 122601 111329 14478

27. Offences Against State 178 47 20 5 374 190 65 6

28. Offences Promoting Enmity 478 274 153 13 903 966 678 19
Between Different Groups

29. Extortion 11615 8200 2637 483 19927 15957 12248 683

30. Disclosure of Identity of 12 3 0 0 2 6 3 0
Victims

31. Causing Injuries under Rash 348914 299932 242935 187268 767154 336020 314023 186811
Driving

32.  Human Trafficking 918 786 147 47 1550 1944 1598 89

33.  Unnatural Offences 2187 1676 476 191 K74 2473 1947 216

34.  Other IPC Crimes 1076601 926226 567523 290500 3834288 1526558 1386016 391203
ToTAaL CocNizasLE IPC CRIMES 2975711 209496 1274348 596078 9703482 3737870 3271262 794616
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Increase in crime rate with use of guns in NCR

1298. SHRI NARESH GUJRAL: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether in recent days there have been media reports of increase in crime rate
with the use of guns especially in the National Capital Region (NCR) area;
and

(b) whether Government is contemplating changes in the Arms Act in order to
check the availability and licencing of guns in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) In the National Capital Region (NCR) areas, other than
National Capital Territory (NCT) of Delhi, the primary responsibility with respect to
“Police” and “Public Order” lies with the State Governments concerned, as per the
Seventh Schedule to the Constitution of India. As far as NCT of Delhi is concerned,
during the year 2019 (upto 31.05.2019), as compared to the corresponding period of 2018,
the crimes committed by the use of guns/firearms have declined by 5.7%.

2. The Arms Act, 1959 provides for regularization of manufacture, sale, possession
and use of firearms through a regulatory framework including provisions for licensing.
These provisions are required to be enforced by the authorities and law enforcement
agencies in the States/UTs in their respective jurisdictions.

Insurgent groups in NER

1299. SHRI BISWAJIT DAIMARY: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ the number of insurgent groups presently operating in North-Eastern Region
(NER) and the number of groups with which Government is having talks at present, the
details thereof;

(b) the number of interlocutors who have been appointed for these talks along
with their names and the outfits associated with them;

(c) the details regarding when the talks were started along with the status of
talks, organisation/outfit-wise; and

(d) the timeline by when these talks would be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (d) The details of major insurgent groups operating in North
Eastern States are given in the Statement (See below). Shri R.N. Ravi is Gol's Interlocutor
for talks with Naga Insurgent Groups and Shri A.B. Mathur is holding talks with ULFA,
NDFB, KLNLF of Assam and KNO and UPF of Manipur. Talks with these groups are
in progress.

Statement

Major insurgent groups operating in North Eastern States

SI. No. Name of Outfit
1 2
Assam

1 United Liberation Front of Assam (ULFA)

2. National Democratic Front of Boroland (NDFB)

3 Kamatapur Liberation Organization (KLO)

4. Karbi Longri N.C. Hills Liberation Front (KLNLF)

Meghalaya

5. Garo National Liberation Army (GNLA)

6. Hynniewtrep National Liberation Council (HNLC)
Tripura

7. National Liberation Front of Tripura (NLFT)

8. All Tripura Tiger Force (ATTF)
Manipur

9. United National Liberation Front (UNLF)

10.  Revolutionary People”s Front (RPF)

11.  People”s Liberation Army (PLA)

12, People”s Revolutionary Party of the Kangleipak (PREPAK)

13, Kanglei Yawol Kanna Lup (KYKL)

14.  Kangleipak Communist Party (KCP)

15.  Alliance for Socialist Unity Kangleipak (ASUK)
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1 2

16.  Manipur People”s Liberation Front (MPLF)

17.  Coordination Committee COR-COM (Conglomerate of six Valley based UG
Outfits)

18.  Kuki National Organization (KNO)
19.  United Progressive Front (UPF)
Nagaland
20.  National Socialist Council of Nagaland/Khaplang (NSCN/K)

Increase in child rape cases
1300. SHRI ANIL DESALI: Will the Minister of HOME AFFAIRS be pleased to state:

(@  whether there are alarmingly high cases of child rape in the country during
last three years;

(b) the rate of prosecution in such cases and the number of persons who were
sent to jail and the term of imprisonment;

(c) whether there is any capital punishment or life imprisonment awarded to the
guilty; and

(d) whether any person was hanged for rape during last ten years, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) National Crime Records Bureau (NCRB) compiles and publishes
information on crimes in its publication “Crime in India””. The published reports are
available till the year 2016. The number of cases of rape of children (below the age of
18 years) registered under sections 4 and 6 of the Protection of Children from Sexual
Offences (POCSO) Act, 2012 read with section 376 of Indian Penal Code from 2014 to
2016 are as below:-

Year Cases registered
2014 18661
2015 19654
2016 19765

(b) to (d) No such data is maintained by NCRB.
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Cases of people missing in Telangana

1301. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether the attention of Government is drawn to newspaper reports that
missing cases of 550 people were registered in Telangana during first nine days of June,
2019,

(b) if so, the details thereof; and

(c) whether Government has taken a serious note of these missing cases as the
list includes women and minor children?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI Nityanand
Rai): (a) and (b) The Government of Telangana has informed that a total of 537 cases
of 576 missing persons were reported from 01.06.2019 to 10.06.2019. Out of these, 279
persons were traced as on 10.06.2019. The missing persons include male, female ranging
from children to old aged persons. The State Government has also informed that the
Police department has been promptly registering all cases of missing persons and
investigation is taken up immediately, treating such cases on priority.

(c) As reported by the Government of Telangana, missing cases are reviewed from
time to time. Facial recognition system is used extensively for identifying and
tracing the missing persons. Telangana Police also conducts special drives for tracking
of missing children regularly under the banner of “Operation Smile””and “Operation
Muskan”7in coordination with all stakeholder departments.

Government of India has developed a national tracking system for missing and
vulnerable children i.e. TrackChild Portal and it has been implemented across the country.
The URL of the TrackChild Portal is www.trackthemissingchild.gov.in. Standard Operating
Procedures (SOPs) for tracing missing children have also been circulated to all the States
and UTs for their further dissemination to all other stakeholders such as Police, Child
Welfare Committees (CWCs), Juvenile Justice Boards (JJBs), etc. These SOPs lay down
the uniform guidelines for expediting the search and rehabilitation of missing children
all over the country.

Scrapping of sedition law

1302. DR. BANDA PRAKASH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@  whether Government is mulling to scrap sedition law which is a colonial-era
law applicable on free citizens of the Republic; and
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(b) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) There is no proposal to scrap the provision under the IPC
dealing with the offence of Sedition.

(b) There is a need to retain the provision to effectively combat anti-national,
secessionist and terrorist elements.

Loss due to Fani cyclone

1303. SHRI ELAMARAM KAREEM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@  whether Government has any details of the loss due to cyclone Fani in Odisha
recently;

(b) how much was the Central aid requested by Odisha for rescue, relief and
reconstruction;

() how much was the amount allotted by the Centre;
(d) the details of initial rehabilitation package by the Centre; and

(e) the details of people got injured, died and details of people who lost houses
completely and whose houses were partially damaged etc.?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (a) to (e) As per memorandum submitted by State Government
of Odisha, details of reported losses/damages are given as under:-

Human lives lost o4
Fully/Severely pucca or kutcha damaged Houses 135876
Partly damages pucca houses 140782
Partly damaged kutcha houses 272556
Huts damaged 547
Cattle lost 6,281
Fishermen”s boats and nets damaged 6,416 boats and
8,828 nets

The primary responsibility for disaster management rests with the State Governments.
Central Government extends all possible logistics and financial support to the States to
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supplement their efforts to meet the situation effectively. The concerned State Governments
undertake assessment of damages and provide financial relief in the wake of natural
disasters including cyclone, from the State Disaster Response Fund (SDRF) already
placed at their disposal. Additional financial assistance is extended from the National
Disaster Response Fund (NDRF) as per the laid down procedure, which includes an
assessment based on the visit of an Inter-Ministerial Central Team (IMCT).

In order to support the people of Odisha affected by Cyclone “Fani”, Central
Government had released in advance an assistance of ¥ 340.875 crore from SDRF on
29th April, 2019, in addition to ¥ 352.04 crore available with the State in their SDRF.
Further, in pursuance to the visit made by Prime Minister to Odisha after the cyclone,
Central Government had released an additional financial assistance of ¥ 1000 crore to
Government of Odisha on 7th May, 2019. In the instant case, even before the receipt
of memorandum from State Government of Odisha, IMCT visited the affected areas of
the State from 12th to 15th May, 2019 for rapid assessment of damages. Odisha State
has submitted a memorandum seeking an assistance of ¥ 5227.68 crore from NDRF.
IMCT visited the State from 20th to 22nd June, 2019 again for an on-the-spot assessment
of damages caused by the cyclone “Fani”. Upon receipt of report from the IMCT, further
financial assistance under NDRF will be considered as per laid down procedure.

Ban on lotteries
1304. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to state:
(@ the names of States where lotteries are being run in the country;

(b) amount of taxes collected by Government and States in the past three years,
year-wise and State-wise;

(c) whether Government proposes to take steps to ban all kinds of lotteries pan-
India; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Lotteries are being run in the States of Assam, Arunachal
Pradesh, Goa, Kerala, Maharashtra, Mizoram, Nagaland, Punjab, Sikkim and West Bengal.

(b) The amount of Service Tax collected from lottery distributors and selling
agents during the year 2016-17 was X 260 crores approximately. As per the information
provided by the lottery running states, amount of GST payable during the year
2017-18 and 2018-19 is given in the Statement (See below).
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(c) and (d) There is no such proposal under consideration. However, the Government
of India has not allowed sale of lottery tickets in Union Territories. In the absence of
a consensus on the issue, the Government has notified the Lotteries (Regulation) Rules,
2010 for effective regulation of lotteries.

Statement

(A) GST Payable from Paper Lottery (In Crore)

SI.  State 2017-18 (July”17 to March”18)  2018-19 (April* 18 to Dec.”18)
No. 12% 28% Total 12% 28% Total
1. West Bengal 551 1820.1 182561 12451 21128 2237.31
2. Kerala 841 Nil 841 72534 Nil 725.34
3. Maharashtra 7.15 2794 35.09 8.11 32.84 40.95
4. Goa Nil 269.69 269.69 Nil 140.71 140.71
5. Punjab 271 3.83 6.54 517 39 9.07
6. Sikkim Nil Nil Nil Nil Nil Nil
7. Arunachal Pradesh Nil 2.66 2.66 Nil 10.64 10.64
8. Assam Nil 12.56 12.56 Nil 051 051
(Bodoland)
9. Nagaland Nil Nil Nil Nil Nil Nil
10. Mizoram Nil Nil Nil Nil Nil Nil
TotaL 85637 213678 299315  863.13 23014 316453

(B) GST Payable from Online Lottery (In Crore)

SI.  State 2017-18 (GST Period) 2018-19 (Upto Dec.” 18)
No. 12% 28% Total 12% 28% Total
1 2 3 4 5 6 7 8
1. West Bengal Nil Nil Nil Nil Nil Nil
2. Kerala Nil Nil Nil Nil Nil Nil
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1 2 3 4 5 6 7 8
3. Maharashtra Nil 719.93 719.93 Nil 304.41 304.41
4. Goa Nil 4053 4053 Nil 2114 2114
5. Punjab Nil 5497 5497 Nil 2553 2553
6. Sikkim 0.03 0.36 0.39 012 121 133
7. Arunachal Pradesh - - - Nil 162.28 162.28
8. Assam Nil 94.49 94.49 Nil 46.1 46.1
(Bodoland)
9. Nagaland Nil Nil Nil Nil 0.01 0.01
10. Mizoram Nil Nil Nil Nil Nil Nil
ToTtaL 0.03 910.28 910.31 012 560.67 560.8

Waiving of charges of deployment of Central Forces

1305. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that the State Government of Odisha has requested the
Union Government to waive the charges of deployment of Central Forces in the State;
and

(b) if so, what steps have been taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) Requests have been received from the State
Government of Odisha for waiver of charges towards deployment of the Central Forces
in the State. The Central Government has constituted a Committee for rationalization of
the rates of deployment charges.

Women personnel in SSB

11306. SHRI RAM NATH THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Sashastra Seema Bal (SSB) deployed at International
Border in Bihar does not have sufficient number of women personnel;

tOriginal notice of the question was received in Hindi.
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(b)  whether it is also a fact that women moving at International Border are frisked
by male personnel and due to this women feel uncomfortable; and

(c) if so, whether Government would ensure to deploy sufficient number of
women personnel at work place in SSB, so that women passengers do not have to feel
uncomfortable situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (c) SSB has sufficient number of women personnel
deployed on the Indo-Nepal Border in Bihar. Checking and frisking of women passengers
crossing the International border is being done by women personnel of SSB. In case
women personnel are not available at any particular location, women personnel from
adjoining BOPs are deployed.

Terrorist attack on CRPF convoy

1307. SHRI DIGVIJAYA SINGH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether SSP, PCR, Kashmir on behalf of IGP Kashmir zone sent signal to
CRPF, BSF, ITBP, Army, Air Force and all Range DIGs of Kashmir warning them of
sanitizing their areas regarding use of RDX on 8th February, 2019;

(b)  whether on 14th February, 2019, CRPF convoy was attacked by terrorist in
which 44 CRPF jawans died;

(c) whether Government has conducted enquiry about why this warning was
ignored and CRPF convoy route was not sanitized, if not, reasons therefor; and

(d) if so, who was responsible and Government has taken any action against
officials who failed to sanitize the route?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) Intelligence inputs are shared on a real time basis by the security
agencies and they act in a synergized manner.

(b)  On 14th February, 2019, there was an attack on CRPF convoy in which 40
CRPF personnel attained martyrdom.

(c) and (d) The investigation by NIA into this attack, has resulted in the conspirators,
suicide attacker and the vehicle provider being identified.
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NRC implementation in Assam

1308. SHRI RONALD SAPATLAU: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ what is the latest status of National Register of Citizens (NRC) implementation
in Assam, the deadline for completing the task and any hurdle faced in completing the
task on deadline;

(b)  whether Government is seriously trying to implement the NRC schemes in
all other States as promised and if so, the details thereof, if not, the reasons therefor;
and

(c) whether Government is pondering to re-introduce the Citizenship Amendment
Bill, 2016 in Parliament, if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) The National Register of Citizens (NRC) is being
updated at present in the State of Assam as per the provisions of the Citizenship Act,
1955 and the provisions contained in the Schedule framed under Rule 4A (4) of
Citizenship Rules, 2003. The complete draft National Register of Citizens (NRC) in
Assam has been published on 30th July, 2018. The process of receipt of claims and
objections on draft NRC starting from 25th September, 2018 ended on 31st December,
2018. The claims for about 36 lakh persons and objections against about 2 lakh
persons have been received. Conduct of hearings for the verification of these claims
and objections has started from 15th February, 2019. After the disposal of claims and
objections, the final NRC is to be published by 31st July, 2019 as per direction of the
Hon”ble Supreme Court order dated 24.01.2019 passed in WP(C) 274/2009.

(c) The Citizenship (Amendment) Bill, 2019 was taken into consideration and
passed by Lok Sabha on 08.01.2019. It was pending for consideration and passing by
the Rajya Sabha. Consequent to dissolution of 16th Lok Sabha, this Bill has lapsed.

Abrogation of Article 35A

11309. SHRI AJAY PRATAP SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is contemplating on abrogating Article 35A of the
Constitution;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether two-third vote of majority of all Members of the House is
required for this purpose; and

(c) if not, by when a decision will be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) At present, Article 35A is contained in The Constitution
(Application to Jammu and Kashmir) Order, 1954 issued by the President of India under
Article 370 of Constitution of India.

Crimes in Delhi

1310. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS be
pleased to state:

(@  the details of crimes about murder, attempt to murder, robbery, carjacking and
other registered crimes during 2018 and 2019 till date by Delhi Police, in which guns were
used,;

(b)  whether use of firearms by criminals is increasing day-by-day in Delhi;
()  whether illicit firearms are freely available in Delhi;

(d) the details of illegal firearms recovered during the last three years;

(e) the details of illegal gun factories operating in Delhi; and

() the steps taken to curb the use and supply of firearms?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) As reported by Delhi Police, the details of cases registered
by Delhi Police in which crime was committed by the use of guns/firearms, during the
years 2018 and 2019 (upto 31.05.2019) are as under:-

Year Murder Attempt to Robbery/ Dacoity
Murder carjaking
2018 % 231 473
2019 (upto 47 108 174
31.05.2019)

The comparison of crimes committed using firearms during 2019 (upto 31.05.2019)
with the corresponding period of 2018 shows a decline of 5.7%.
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(c) and (d) Details of the illegal fire-arms recovered by Delhi Police during the last
three years and current year (upto 15.06.2019), are as under:-

Year Number of illegal fire-arms
recovered
2016 775
2017 1130
2018 1580
2019 (upto 15.06.2019) 1119

(e) Delhi Police has reported that a case vide FIR No. 297/2018 dated 27.11.2018
u/s 25 Arms Act has been registered by Crime Branch, Delhi Police pertaining to
manufacture and supply of illegal arms. The accused was arrested and firearms/
manufacturing tools/components were recovered.

()  Delhi Police has instituted a number of preventive measures to curb the use
and supply of illegal fire-arms, of which major ones include, surveillance on the
movement of criminals involved in carrying illegal arms, joint group patrolling in
vulnerable areas to enhance Police visibility, collection of intelligence, stringent legal
action against the illicit fire-arm suppliers, recovering huge quantities of illicit fire-arms
on a regular basis, Inter-state Coordination Meetings on quarterly basis for sharing of
intelligence and crime/criminal information and for making joint action plans on interstate
Crime issues.

Financial assistance to restructure and
strengthen State Police

1311. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@) the State-wise and year-wise details of amount released to strengthen the
various State Police forces during last two years;

(b) whether it is a fact that several State Governments have requested the
Union Government for financial assistance to restructure and strengthen State Police;
and

(c) if so, the details of the proposal and the action taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) The State-wise and year-wise details of amount released to
strengthen the various State Police forces under the Scheme of Assistance to States for
Modernization of Police during last two years are given in the Statement (See below).

(b) and (c) As per available records, no State Government has requested the Union
Government for financial assistance to restructure State Police.

Statement

State-wise and year-wise details of funds released under the sub-scheme of
‘Assistance to States for Modernisation of Police’ during each of
the last two years

(in X crore)

SI. Name of State 2017-18 2018-19
No. Released Released
1 2 3 4

1. Andhra Pradesh 3162 50.8086
2. Arunachal Pradesh 342 1034
3. Assam 548 56722
4. Bihar 5.73 13.1778
5. Chhattisgarh 202 8.5634
6. Goa 0.21 0.21
7. Gujarat 33.05 52.623
8. Haryana 14.04 12.947
9. Himachal Pradesh 409 3.3516
10. Jammu and Kashmir 43.00 32.685
11. Jharkhand 191 9.9142
12. Karnataka 1712 11.39

13. Kerala 16.12 17.784
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1 2 3 4
14. Madhya Pradesh 3047 37.968
15. Maharashtra 9.78 9579
16.  Manipur 198 5.994
17. Meghalaya 2.60 3.6628
18.  Mizoram 6.17 8.377
19. Nagaland 13.88 18.876
20. Odisha 19.87 35.099
21. Punjab 20.07 36,515
22. Rajasthan 40.38 62.592
23.  Sikkim 2.39 0.362
24.  Tamil Nadu 1554 68.868
25. Tripura 163 7078
26. Telangana 22.60 64.168
27. Uttar Pradesh 28.20 118,671
28. Uttarakhand 4.35 13.601
29. West Bengal 48.94 46.9332

TotaL 451.66 7585048

Programme Management Unit + 0.09 12416

BDL pending proposal + QCI

Greyhounds Training Centre - 9.08

in Andhra Pradesh

GRrAND ToTAL 451.75 768.8264
Note: The figures of release include funds released to Ordnance Factory Board (OFB) for supply of

weaponry to the States or/and Mega City Policing or/and supplementary releases or/and better

performance incentives or/and incentives for police reforms.
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Recommendation for making NHRC more effective
11312. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to state:

(@ the recommendations made in the report provided by the Second Administrative
Reforms Commission (ARC) for making the National Human Rights Commission more
effective, the details thereof;

(b) whether Government intends to prepare a uniform format for the National
Human Rights Commission for making a complaint before the various Statutory
Commissions so that more and more cases can be disposed, the details thereof; and

(c) whether Government intends to set up a Human Rights Court in each district
and to appoint a nodal officer in the Commission to make the Commission more successful,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) No specific recommendation has been made in the report of the
Second Administrative Reforms Commission (ARC) in respect of the National Human
Rights Commission.

(b)  No such proposal is under consideration of the Government.

(c) Section 30 of the Protection of Human Rights Act, 1993 mandates State
Government to specify for each district, a Court of Session to be a Human Rights Court,
by notification, with the concurrence of Chief Justice of the High Court.

Terror Monitoring Group

1313. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that Government has set up a multi-disciplinary Terror
Monitoring Group (TMG);

(b) if so, the details thereof;

(c) whether it is also a fact that the TMG will be responsible for taking coordinated
measures to resolve all cases registered in matters of terrorism, including terror financing;

(d) whether it is also a fact that the TMG will also be responsible for identifying
major leaders of organisations supporting terrorist activities as well as look for terrorist
sympathisers; and

tOriginal notice of the question was received in Hindi.
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (e) Yes, Sir, a Multi-Disciplinary Terror Monitoring Group
(TMG) has been constituted in the State of Jammu and Kashmir.

TMG has been constituted to ensure synergized and concerted action against terror
financing and other terror related activities in the State of Jammu and Kashmir.

Deadline for NRC in Assam

1314. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be
pleased to state:

(@  whether disturbed by adverse media reports that updating of National Register
of Citizens (NRC) in Assam, with the deadline looming on 31st July, 2019, in a slipshod
manner, Supreme Court has warned the officials responsible for updating exercise to give
fair hearings for all regarding their claims and objections;

(b)  whether the country”s top Court has set 31st, July deadline for the completion
of final NRC and has firmly refused to extend it any further; and

(c) whether Supreme Court has asked State Government to set up more such
tribunals to deal with the rush of applicants before the deadline?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) The Hon”ble Supreme Court vide its order dated
30.05.2019 in WP(C)274/2009 directed the State Coordinator, NRC, Assam to ensure that
the hearings of the claims and objections are completed strictly in accordance with law
by the officers and authorities concerned and that all such claims and objections are
heard and disposed of well in time to ensure publication of the final National Register
of Citizens (NRC) on the date stipulated by the Court i.e. 31st July, 2019. The court
further directed the State Coordinator to ensure that all affected parties get a fair
opportunity of hearing and to produce relevant documents.

(c) The Hon”ble Supreme Court also directed that 200 additional Foreigners
Tribunals must be functional in the State of Assam before 01.09.2019.

Plan to modernise Uttar Pradesh police
1315. DR. ASHOK BAJPALI: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government has any plan to modernise Uttar Pradesh police keeping
in view new and high tech security challenges;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The responsibility of equipping the State Police Forces
lies with the State Governments by virtue of “Police” being a State subject. However,
Government of India supplements the efforts of State Governments by providing
Central assistance under the scheme of “Assistance to States for Modernisation of
Police” to strengthen police infrastructure. Under the scheme the State Government
formulates State Action Plans (SAPs) as per their strategic priorities and requirements.
SAP of Uttar Pradesh has been approved by this Ministry. The SAP of Uttar Pradesh
for 2019-20 includes weaponry, 3D Laser Scanner, Drone Neutralizer, Postmortem Kits,
Bomb Disposal and Detection Squad (BDDS) vehicle, Automated Multi-Modal Biometric
Identification System (AMBIS), Mobile Data Terminals (MDT) etc. Uttar Pradesh has
been allocated an amount of I 63.19 crores in 2019-20 out of which ¥ 47.39 crores
has been released.

Border dispute between Maharashtra and Karnataka

11316. SHRI NARAYAN RANE: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether Government proposes to declare Bijapur, Dharwad, Karwar and
Belgaum districts, which were transferred from Bombay State to Mysore State, as Union
Territories until the Maharashtra and Karnataka border dispute gets resolved in the
Supreme Court;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) There is no such proposal under consideration.

(b)  Question does not arise.
(c) The matter is presently sub-judice.
Duty allowance of Home Guards in UTs

11317. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ the duty allowances being provided to the Home Guards in Union Territories,
at present;

tOriginal notice of the question was received in Hindi.
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(b) the directives of the Supreme Court regarding duty allowance being provided
to the Home Guards and by when this will be implemented in the Union Territories; and

(c) the reasons for delay in its implementation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) The details of duty allowance being provided to Home Guards
in Union Territories at present, as provided by the Union Territories, are as under:-

SI. No. uT Allowance

1. Andaman and Nicobar < 18000/- per month + DA thereon + X 25/-
Islands (Washing allowance per month).

2. Chandigarh 3 10300/- + Grade Pay (GP) ¥ 3200/-+ DA (as

applicable from time to time) + X 80/- washing
allowance per month.

3 Dadra Nagar and Haveli % 355.10/- per day

4. Daman and Diu X 338.70/- per day

5. Delhi % 712/- per day

6. Lakshadweep 3 642/- per day + X 25/- washing allowance per
month

7. Puducherry % 791/- per day

(b) and (c) The Hon”ble Supreme Court in Civil Appeal No. 2759 of 2015 arising out
of SLP(C) No. 12858 of 2009 directed on 11th March, 2015 that “the State Government
should pay them the duty allowance at such rates, total of which 30 days (a month)
comes to minimum of the pay to which the police personnel of State are entitled.”” As
informed by UT Administrations, the directives of the Hon'ble Supreme Court regarding
duty allowance to the Home Guards, have been implemented in all the UTs, except the
UTs of Daman and Diu and Dadra and Nagar Haveli. In these two UTs, the matter is
at an advanced stage of consideration.

Recruitment of local youth by terrorist organisations in
Jammu and Kashmir

1318. SHRI KAPIL SIBAL: Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that there has been a marked increase in recruitment of
local youth by terrorist organisations in Jammu and Kashmir during last three years, if
so, the details thereof till date;
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(b)  whether the number of local terrorists killed in the last two years are much
more than foreign terrorists killed by security forces, if so, the details thereof; and

(c) the details of steps taken by Government to discourage the youth from joining
the terrorist ranks in the valley?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) The number of misguided local youth joining militancy has
shown a declining trend during the current year. During the past two years i.e 2017 and
2018, the number of foreign terrorists neutralized is more than the local terrorists.

Government is implementing a number of measures to increase employment
opportunities for the youth and to improve the livelihood of people in Jammu and
Kashmir. These include:-

- More than 25,000 youth are being recruited in 5 New India Reserve Battalions,
2 New Border Battalions, 2 New Women Battalions. 10,000 additional posts
of Special Police Officers (SPOs) have been sanctioned besides recruitments
in the Indian Army and special recruitment in CAPFs.

- Skill development training to make the youth employable under various schemes
such as Himayat, Udaan and PM Kaushal Vikas Yojana.

- Starting new educational institutions in Jammu and Kashmir besides providing
scholarships under PM”s Special Scholarship Scheme for higher education in
colleges and universities outside the State.

- Under “Watan Ko Jano”” program, the youth of Jammu and Kashmir are
being taken to various parts of the country. Special youth and student
exchange programs in sports activities at district and block level are being
undertaken.

Online services of CCTNS

1319. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of the current status of implementation of Crime and Criminal
Tracking Network and Systems (CCTNS);

(b) whether CCTNS has started facilitating online services;

(c) if so, the details thereof;
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(d) the challenges faced during the implementation of CCTNS across the country;
and

(e) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) In order to facilitate police in States/Union Territories (UTs) with
a common platform for filing reports, collecting and sharing information on crimes and
criminals at national level, Ministry of Home Affairs (MHA) has implemented Crime and
Criminal Tracking Network and Systems (CCTNS). Against the target of covering
14306 police stations, a total of 14874 police stations have been covered in CCTNS
including some new police stations added. A total of 20.10 crore records of crime/
criminals are available at national level.

(b) and (c) 35 States/UTs (except Sikkim) have already launched their State Citizen
Portals under CCTNS providing citizen centric police services, including online filing of
complaints, obtaining status of complaints, obtaining copies of FIRs, viewing details of
arrested persons/wanted criminals, viewing details of missing person/unidentified dead
bodies, viewing details of stolen/recovered vehicles and other property, download of
forms, request for antecedent verification and request for issue of various NOCs from
police. A total of 3.61 crore service requests have been received from citizens (till May,
2019). Delhi, Rajasthan and Uttar Pradesh have launched e-FIR facility for citizens for
property and vehicle theft where accused are not known.

(d) The challenges faced during implementation of CCTNS in various States and
UTs include orienting police personnel in States and UTs to adopt Information Technology
and CCTNS application; getting adequate technical manpower in State Police
Departments; digitization of legacy crime and criminal records; use of multiple languages
to record data; and provision of network connectivity for police stations especially in
geographically difficult locations.

(e) To address the challenges mentioned above, steps taken by the Government
include Role-based training given to a total of 5.58 lakh police personnel leading to
increased use of CCTNS; funding for State Project Management Units (SPMU) under
the project to help States and UTs monitor and provide technical guidance; sharing of
data digitization tools and best practices with States and UTs to expedite the digitization
of legacy crime and criminal records; provision of software tools and mechanisms to
States and UTs to handle data in different languages; and advisory issued to States and
UTs allowing utilization of secured networks in addition to BSNL services for connectivity
wherever required.
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Presence of IS radicals and sympathisers

1320. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that South Indian States have a considerable presence of
Islamic State (IS) radicals and sympathisers;

(b) if so, the details thereof and Government”s reaction in regard thereto; and

(c) the number of cases registered against the outfit by National Investigation
Agency (NIA) in each State and the status of those cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) Some instances of individuals from different States,
including Southern States, having joined IS have come to the notice of Central and State
Security Agencies. The National Investigation Agency (NIA) and the States Police have
registered cases against IS members/sympathizers and have arrested
160 persons so far all over the country. The Islamic State (IS)/Islamic State of Iraq and
Levant (ISIL)/Islamic State of Irag and Syria (ISIS)/Daesh has been notified as a Terrorist
Organization and included in the First Schedule to the Unlawful Activities (Prevention)
Act, 1967 by the Central Government. IS is using various internet based social media
platforms to propagate its ideology. Cyber space is being closely watched in this regard
by the agencies concerned and action is taken as per law.

(c) The National Investigation Agency (NIA) has registered 27 IS related cases,
in which 110 accused persons have been arrested. Out of these 27 cases, NIA has
arrested 56 persons in 18 cases from South India.

Cases of snatching in Delhi

1321. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that there had been substantial increase during the current
year in cases relating to snatching of cell phone and jewellery by bike gangs in the
capital who also leave their targets wounded,;

(b) if so, the details thereof; and

(c) whether Government proposes to enact stringent law for such crimes and if
s0, the details thereof and by when it will be enacted, so as to deter the criminals from
indulging in such crimes?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G
KISHAN REDDY): (a) to (c) Delhi Police has reported that incidents of snatching by
bikers have decreased by 20.17% during the year 2018 as compared to the year 2017.
During 2019 (upto 15.06.2019), when compared with the corresponding period of 2018,
there is a marginal decrease in cases of snatching by bikers. There is no proposal at

present to amend the existing provisions of law for such crimes.
Study to determine shortage of police personnel

11322. DR. KIRODI LAL MEENA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether any study has been conducted to determine shortage of police
personnel in the country;

(b)  whether Government is aware that there is shortage of five lakh police personnel
in the country;

(c) if so, the details thereof;

(d) whether according to Bureau of Police Research and Development, three
policemen are posted to serve every VIP while there is one policeman to serve
663 citizens;

(e) whether for many persons, engagement of police personnel around them has
become a symbol of prestige than any threat to their lives; and

() if so, details of plans being formulated by Government to deal with this
issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Yes, Sir. The Bureau of Police Research and Development
has compiled the data on vacancies in Police Organizations. The State/UT-wise shortage
of police personnel in the country is given in the Statement (See below). “Police”” is a
State subject falling in List-11 (State List) of the Seventh Schedule of the Constitution
of India and it is, therefore, the responsibility of the State Governments/UT Administrations
to fill up the vacancies in the police forces.

(d) to (f) Categorized security is provided by the Central Government, by each State
Government and UT Administrations, on the basis of threat assessment made by Security

tOriginal notice of the question was received in Hindi.
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Agencies from time to time. Also, State/UT Police provide security on the basis of their
own threat assessment. The categorized security to any threatened person is periodically
reviewed and accordingly security provided is withdrawn/upgraded/downgraded/
continued. As these assessments are dynamic in nature the number of policemen per
VIP and for public cannot be assessed.

Statement

State/UT-wise status of police personnel — as on 1.1.2018

Sl States/UTs Sanctioned Actual Vacancy/
No. Strength Strength Surplus
1 2 3 4 5

1. Andhra Pradesh 72,176 54,243 17,933
2. Arunachal Pradesh 13137 10,856 2,281
3. Assam 65,987 54,535 11,452
4. Bihar 1,28,286 77,995 50,291
5. Chhattisgarh 71,606 59,690 11,916
6. Goa 8,312 6,941 1371
7. Gujarat 1,09,337 88,267 21,070
8. Haryana 61,346 44502 16,844
9. Himachal Pradesh 18472 16,535 1,937
10.  Jammu and Kashmir 87,882 77,838 10,044
11.  Jharkhand 79,950 61,019 18,931
12, Karnataka 1,00,243 78,300 21,943
13.  Kerala 54,046 44570 9476
14.  Madhya Pradesh 115,731 93,376 22,355
15.  Maharashtra 240,224 2,14,029 26,195

16.  Manipur 33,080 24.843 8,237
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1 2 3 4 5
17.  Meghalaya 16,367 12,691 3,676
18.  Mizoram 9,792 7,062 2,730
19. Nagaland 21,292 22,233 () 941
20. Odisha 66,973 56,651 10,322
21.  Punjab 88,742 82,353 6,389
22.  Rajasthan 1,06,232 88,229 18,003
23.  Sikkim 6,080 5,358 22
24.  Tamil Nadu 1,24,130 1,01,710 22,420
25.  Telangana 76,407 46,062 30,345
26.  Tripura 27,378 23,425 3,953
27.  Uttar Pradesh 414,492 2,85,540 1,28,952
28.  Uttarakhand 21,124 20,556 568
29.  West Bengal 1,40,904 91,923 48,981
30. Andaman and Nicobar 4,274 3,958 316
Islands
31. Chandigarh 8,700 7,748 952
32. Dadra and Nagar 34 333 2
Haveli
33.  Daman and Diu 500 372 128
34.  Delhi 86,531 74,712 11,819
35.  Lakshadweep 610 374 236
36.  Puducherry 3473 2,644 829
ALL INDIA (ToTAL) 24.84,170 19,41,473 542,697

(-) Negative value of vacancy indicates “Surplus””.

Sources: BPR&D
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Tracing missing passengers who left from Kerala coast

1323. SHRI BINOY VISWAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government is aware about 243 passengers who left Kerala coast in
a boat on 12th January, 2019;

(b) if so, what measures have been taken to trace them;

(c) whether Government has any information about the boat in which they left
the coast and its destination;

(d) why Government machinery has failed to trace these people and resolve the
mystery about them; and

(e) whether their relatives have approached the Government in this regard and
if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RALI): (a) to (e) As per available information, around 105 persons,
sailed out of Munambam Harbour in Kerala, on 12.01.2019, on a fishing boat named
“Dayamatha-2”.

The Indian Coast Guard launched an intensive search operation to locate the boat
using ships, hovercraft and aircraft. Information related to the case has been shared with
the Interpol and other agencies in order to locate the missing boat and its occupants.
No information about the whereabouts of the boat has been received as yet.

Criminal cases have been registered by Kerala Police under Sections 468, 471, 109
and 120 B of IPC, 12(1) (a) of Passport Act, 14A (b) and (c) of the Foreigners Act and
24(1) (a) of Immigration Act and 3 persons who assisted the illegal movement have been
arrested. A special team of Kerala police has been constituted for investigation. Some
of the relatives of illegal emigrants have filed a complaint at Ambedkar Nagar Police
Station, New Delhi for tracing out the missing persons.

Restricting intruders with adoption of space technology

1324. DR. R. LAKSHMANAN: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government was able to successfully restrict the intruders after
adoption of space technology in this regard,;
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(b) if so, the details thereof;

(c) whether Government is applying this technology only in specific areas or on
pan-India basis; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) A Technical Consultancy Group (TCG) has been
constituted by MHA for planning, provisioning and monitoring the use of Space
Technology towards effective Border management. The areas identified for use of space
technology are Island Development and Security, Border Surveillance, Communication
and Navigation, GIS and Operations Planning System and Border Infrastructure
Monitoring.

Assessment of loss of lives and property due to cyclone Fani

1325. SHRI PRASANNA ACHARYA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether the Central Government has assessed the total loss of human lives
and properties like houses, telecommunication, power generation, electricity transmission,
road communication, agriculture and animal hushandry, etc. caused by cyclone Fani in
Odisha, if so, the details thereof;

(b) the aggregate loss in terms of money assessed by Central Government and
how much financial assistance has so far been provided to Odisha and what more
assistance the Union Government proposes to give; and

(c) whether Central Government would consider according special category status
to Odisha in view of repeated severe natural calamities in the State amongst other
reasons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) and (b) The primary responsibility for disaster management
rests with the State Governments. Central Government extends all possible logistics and
financial support to the States to supplement their efforts to meet the situation effectively.
The State Governments undertake assessment of damages and provide financial relief
in the wake of natural disasters including cyclone, from the State Disaster Response
Fund (SDRF) already placed at their disposal. Additional financial assistance is extended
from the National Disaster Response Fund (NDRF) as per the laid down procedure,
which includes an assessment based on the visit of an Inter-Ministerial Central Team
(IMCT).
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In order to support the people of Odisha affected by cyclone “Fani” Central
Government had released in advance an assistance of ¥ 340.875 crore from SDRF on 29th
April 2019. Further, in pursuance to the visit made by Prime Minister to Odisha after the
cyclone, Central Government had released an additional financial assistance of ¥ 1,000
crore to Government of Odisha on 7th May 2019. In the instant case, even before the
receipt of memorandum from State Government of Odisha, IMCT visited the affected
areas of the State from 12th to 15th May 2019 for rapid assessment of damages. Odisha
State has submitted a memorandum seeking an assistance of ¥ 5227.68 crore from NDRF.
IMCT visited the State from 20th to 22nd June 2019 again for an on-the-spot assessment
of damages caused by the cyclone 'Fani'. Upon receipt of report from the IMCT, further
financial assistance under NDRF will be considered as per laid down procedure.

(c) The Fourteenth Finance Commission has not made any distinction between
special and general category States, and the status of special category State does not
exist today.

Action plan on women’s safety

1326. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the salient aspects of draft “Action Plan on Women~”s Safety”;

(b) the details of steps taken to enhance safety and security of women in the
country; and

() the details of the proposed “National Policy on Women”s Safety” and the
timeline fixed for launching of the said policy?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) The Government accords utmost priority to the safety of
women in the country. For effective deterrence, the Government has enacted the Criminal
Law (Amendment) Act, 2018, which inter-alia prescribes more stringent penal provisions
including death penalty for rape of a girl below the age of 12 years. To provide for swift
administration of justice in rape cases, it mandates completion of investigation and trials
within 2 months each. In order to ensure that the amendments in law effectively translate
at ground level, and to enhance women safety in the country, the Government has
undertaken implementation of a number of measures as below:-

@) Ministry of Home Affairs (MHA) has launched an online analytic tool for
police called “Investigation Tracking System for Sexual Offences”” to monitor
and track time-bound investigation in sexual assault cases in accordance with
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Criminal Law (Amendment) Act, 2018.

(i)  MHA has launched the “National Database on Sexual Offenders”” (NDSO) on
20th September, 2018 to facilitate investigation and tracking of sexual offenders
across the country by law enforcement agencies.

(i) Emergency Response Support System, which provides a single emergency
number (112) based computer aided dispatch of field resources to the location
of distress has been operationalized in 20 States/UTs in 2018-19.

(iv) MHA has launched a cyber-crime portal on 20th September, 2018 for citizens
to report obscene content. Further, Cyber Crime Forensic Labs have been set
up in several States, and training of over 3,664 personnel, including 410 Public
Prosecutors and Judicial Officers in identifying, detecting and resolving cyber-
crimes against women and children has been imparted.

(v) Using technology to aid smart policing and safety management, Safe City
Projects have been sanctioned in phase | in 8 cities (Ahmedabad, Bengaluru,
Chennai, Delhi, Hyderabad, Kolkata, Lucknow and Mumbai).

(vi) In order to improve investigation, MHA has taken steps to strengthen DNA
analysis units in Central and State Forensic Science Laboratories. This includes
setting up of a State-of-the-Art DNA Analysis Unit in Central Forensic Science
Laboratory, Chandigarh. MHA has also sanctioned setting-up and upgrading
of DNA Analysis units in State Forensic Science Laboratories in 13 States/
UTs.

(viiy  MHA has notified guidelines for collection of forensic evidence in sexual
assault cases and the standard composition in a sexual assault evidence
collection Kit. To facilitate adequate capacity in manpower, training and skill
building programs for Investigation Officers, Prosecution Officers and Medical
Officers have commenced. 3,221 Officers have already been trained by Bureau
of Police Research and Development (BPR&D) and Lok Narayan Jayaprakash
Narayan National Institute of Criminology and Forensic Science in collection,
handling and transportation of forensic evidence (as on 28 June, 2019). BPR&D
has distributed 3,120 Sexual Assault Evidence Collection Kits to States/UTs
as orientation kit as part of training.

The Ministry of Women and Child Development has been administering various
special laws relating to women such as the Protection of Women from Domestic Violence
Act, 2005; Dowry Prohibition Act, 1961; Indecent Representation of Women (Prohibition)
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Act, 1986; the Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013 and the Prohibition of Child Marriage Act, 2006. The Ministry is
also administering the Juvenile Justice (Care and Protection of Children) Act, 2015, the
Commissions for Protection of Child Rights Act, 2005 and the Protection of Children from
Sexual Offences Act, 2012.

Ministry of Women and Child Development has also introduced the scheme of One
Stop Centres to provide integrated support and assistance to women affected by
violence and a Scheme for Universalisation of Women Helpline to provide 24 hours
emergency and non-emergency response to women affected by violence. Apart from
above, the Ministry of Women and Child Development in collaboration with the Ministry
of Home Affairs has envisaged engagement of Mabhila Police Volunteers in States/UTs
who will act as a link between police and community and facilitate women in distress.

Further, Government of India conducts awareness generation programmes and
publicity campaigns on various laws relating to women and their rights through workshops,
cultural programmes, seminars, training programmes, advertisements in print and electronic
media etc.

() Women Safety Division has been set up in the MHA to coordinate various
policies and initiatives for women safety in the Ministry.

Steps for police and intelligence reforms

1327. SHRI D. KUPENDRA REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@  whether the Union Government has taken any steps for police and intelligence
reforms for improving internal security;

(b) if so, the details thereof and the Central support extended and being extended
to the States by the Union Government for this purpose; and

(c) the other steps taken by Union Government for improving the working
conditions of the police personnel by establishing a proper grievance redressal mechanism?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) Police reforms are an ongoing process and intelligence
reforms are its integral part. “Police”” is a State subject falling in List-1l (State List) of
the Seventh Schedule of the Constitution of India. It is primarily the responsibility of
the State Governments/UT Administrations to implement police reforms measures. The
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Centre also issues advisories to the States to bring in the requisite reforms in the Police
administration to meet the expectations of the people and improve the working conditions
of the police personnel. Further, to strengthen internal security, the Multi Agency Centre
at the Central level, and the Subsidiary Multi Agency Centres at the State level have
been created as a multi-agency intelligence coordination mechanism for counter-terrorism,
with mandate to share, collate and disseminate terrorism related inputs. A dedicated and
secure network has been established across the country for sharing data based
intelligence.

Under the Scheme of “Assistance to States for Modernisation of Police”” 10% of
the amount of total allocation was earmarked in 2018-19 as incentive to State Governments
for implementation of police reforms. For the year 2018-19, ten States, namely: Andhra
Pradesh, Gujarat, Madhya Pradesh, Odisha, Punjab, Rajasthan, Tamil Nadu, Telangana,
Uttar Pradesh and Uttarakhand have been assessed eligible for award of incentives and
grants of ¥ 7.69 crore each, out of total incentives of I 76.90 crore, were released to
these States. For the year 2019-20, the percentage of incentive to State Governments for
implementation of Police reforms has been increased to 20% of total allocation.

Police being a State subject, it is primarily the responsibility of the State Governments/
UT Administrations to take steps for improvement of working conditions of the police
personnel and establishing grievance redressal mechanism.

Crimes in States

1328. SHRI MANAS RANJAN BHUNIA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@  whether the different States in the country have been witnessing the increase
in number of incidents of murder, attempt to murder, rape, attempt to rape, kidnappings,
trafficking of women and children in 2017, 2018 and 2019 till May; and

(b) if so, the number of murders, attempts to murder, rape, attempt to rape,
kidnappings, trafficking of women and children in 2017, 2018 and 2019 till May in
different States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication “Crime in India®”. The published
reports are available till the year 2016. Published data for the years 2017, 2018 and 2019
is not available.
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Amendments in Foreigners (Tribunals) Order, 1964

1329. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the reasons for amending the Foreigners (Tribunals) Order, 1964 to authorise
State Government and District Magistrates to set up tribunals under the Order;

(b) whether appellant can appeal the orders of the newly constituted tribunals;
and

(c) if so, the details of the appellate authority?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) The Foreigners (Tribunals) Order, 1964 is applicable to the
entire country. It provides that one or more Foreigners Tribunals can be established in
a state as per its requirement. However, Foreigners Tribunals have been set up only in
the State of Assam at present. Paragraph 8 of the Schedule appended to The Citizenship
(Registration of Citizens and Issue of National Identity Cards) Rules, 2003 provides that
any person not satisfied with the outcome of the decisions of the claims and objections
under the NRC process in Assam may prefer an appeal before the designated Tribunal.
However, no procedure for making of such an appeal and its disposal has been prescribed
in the aforesaid Schedule. The Foreigners (Tribunals) Amendment Order, 2019 provides
a specific procedure for disposal of an appeal mentioned above. It further provides a
procedure for disposal of cases when a person referred to in paragraph 8 of the aforesaid
Schedule does not prefer an appeal before the designated Tribunal. It further provides
that the concerned State Government or the UT Administration or the District Collector
may refer to the Tribunal for its opinion the question whether the said person is a
foreigner or not within the meaning of the Foreigners Act, 1946.

(b) and (c) Judicial remedies as per law are available to the appellant against the
orders of the Foreigners Tribunal.

Retired army officer declared foreigner in Assam

1330. SHRI ANAND SHARMA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that a retired army officer and a war veteran in Assam has
been declared a foreigner by the Foreigners” Tribunal and placed under detention in
Assam;
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(b) if so, the details of the case and the circumstances that led to his detention
as a foreign national and subsequent arrest; and

(c) the action taken by Government to prevent misuse of the exercise of detection
of foreigners and prevent recurrence of such instances of violation of Constitutional and
Fundamental Rights of the citizens?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) to (c) A reference under Foreigners Act, 1946 about the nationality
of Md. Sanaullah of Vill-Kalahikash, P.S.-Boko district - Kamrup (R), Assam, a retired
army personnel, was made by the local police. On receipt of the reference, a Foreigners
Tribunal in District, Kamrup (R), Assam issued a notice to Md. Sanaullah and examined
the documents and witnesses produced by him as per procedure.

The Foreigners Tribunal (FT) observed that none of the documents and their
contents produced by Md. Sanaullah was proved by the authority concerned to establish
the linkage about his citizenship. The FT found that Md. Sanaullah failed to furnish the
required evidence under Section 9 of the Foreigners Act, 1946 to establish his linkage
to his parentage on Indian soil prior to 25th March, 1971 and to submit any proof to
establish the fact that he was an Indian citizen by birth.

Pursuant to the decision of the FT, Md. Sanaullah was kept in a detention camp.
Hon~ble Gauhati High Court vide its Order dated 07.6.2019 has granted interim bail to
Md. Sanaullah.

Renaming of West Bengal

1331. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the Union Government has cleared the name “Bangla”
for the State of West Bengal as proposed by the West Bengal Government;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): () No, Sir.

(b) Does not arise.

(c) Change in the name of a State requires constitutional amendment, after taking
into consideration all relevant factors.
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Rape cases of minor girls and women

1332. SHRI SHAMSHER SINGH DULLO: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether there has been sharp rise in rape cases of minor girls and women in
the last three years;

(b) if so, the number of such cases reported during the last three years,
State-wise and in metropolitan cities;

(c) whether it is also a fact that conviction rate is very low in such cases; and

(d) what steps Government is taking to get rid of pending cases of rape through
Fast Track Special Courts?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) and (b) National Crime Records Bureau (NCRB) compiles and
publishes information on crimes in its publication “Crime in India””. The published
reports are available till the year 2016. Details of State/UT-wise and City-wise cases
registered under Section 4 and 6 of Protection of Children from Sexual Offences (POCSO)
Act, 2012 [read with Section 376 Indian Penal Code (IPC) during the period from 2014
to 2016 are given in Statement-I and I1 respectively (See below). Details of State/UT-wise
and City-wise cases registered under Rape (Section 376 IPC) during the period from 2014
to 2016 are given in Statement-111 and 1V respectively (See below). The data does not
indicate any such sharp rise.

(c) Details of conviction rate for cases under Section 4 and 6 of POCSO Act, 2012
(read with Section 376 IPC) and rape (Section 376 IPC) during the period from 2014 to
2016 are as below:-

Year Conviction Rate for cases under

Section 4 and 6 of POCSO Rape (Section 376 IPC)
Act, 2012 (read with
Section 376 IPC)

2014 30.7 280

2015 352 294

2016 282 255
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(d) For the purposes of providing a speedy trial, section 28 of the POCSO Act
provides for designation of Special Courts to try the offences under this Act. Empowered
Committee for Nirbhaya Fund in the Ministry of Women and Child Development has also
recommended setting up of 1023 Fast Track Special Courts for expeditious trial and
disposal of rape cases.

Statement-1

State/UT-wise Cases Registered (CR) under Section 4 and 6 of
POCSO Act during 2014-16

SI.No.  State/UT 2014 2015 2016
1 2 3 4 5

1.  Andhra Pradesh 522 621 459
2. Arunachal Pradesh 45 44 49
3. Assam 265 585 586
4. Bihar 151 158 170
5. Chhattisgarh 1017 1014 984
6. Goa 57 50 40
7. Gujarat 383 1172 1054
8. Haryana 417 485 532
9. Himachal Pradesh 154 139 146
10.  Jammu and Kashmir 37 2 21
11, Jharkhand 83 87 205
12, Karnataka 992 1073 1136
13.  Kerala 859 822 957
14, Madhya Pradesh 2406 2248 2467
15. Maharashtra 1837 2234 2292
16.  Manipur 42 3 KY)

17.  Meghalaya 97 129 122
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1 2 3 4 5
18.  Mizoram 107 86 18]
19.  Nagaland u 12 21
20. Odisha 846 1054 1258
21.  Punjab 488 462 410
22.  Rajasthan 906 771 858
23.  Sikkim 47 40 66
24.  Tamil Nadu 655 1073 1169
25.  Telangana 589 840 690
26.  Tripura 151 9% 108
27.  Uttar Pradesh 3480 2034 2115
28.  Uttarakhand 108 104 a
29.  West Bengal 813 1106 718
ToTaL STATE(S) 17565 18602 18862
30. Andaman and Nicobar 20 27 1
Islands
31.  Chandigarh K7 41 41
32. Dadra and Nagar Haveli 2 14 9
33.  Daman and Diu 1 4 8
34.  Delhi UT 1022 939 813
35.  Lakshadweep 0 0 2
36.  Puducherry 19 27 29i
ToTaL UT(S) 1096 1052 903
ToTAL (ALL INDIA) 18661 19654 19765

Source: Crime in India.
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Statement-11

City-wise Cases Registered (CR) under Section 4 and 6 of POCSO
Act during 2014-16

SI.No. Cities 2014 2015 2016
1 2 3 4 5
1.  Ahmedabad (Gujarat) 3 137 139
2. Bengaluru (Karnataka) 155 196 233
3. Chennai (Tamil Nadu) 3 R B
4.  Coimbatore (Tamil Nadu) 14 15 9
5.  Delhi 895 773 724
6. Ghaziabad (Uttar Pradesh) 19 K 2
7.  Hyderabad (Telangana) ] 74 8
Indore (Madhya Pradesh) 103 107 11
9. Jaipur (Rajasthan) 43 57 65
10.  Kanpur (Uttar Pradesh) 2 14 2
11.  Kochi (Kerala) 23 23 25
12.  Kolkata (West Bengal) 0 71 47
13.  Kozhikode (Kerala) 14 10 28
14.  Lucknow (Uttar Pradesh) 5 4 32
15, Mumbai (Maharashtra) 348 448 455
16.  Nagpur (Maharashtra) 63 A 81
17.  Patna (Bihar) 1 0 0
18.  Pune (Maharashtra) 88 156 185
19.  Surat (Gujarat) 51 138 R
20. Agra (Uttar Pradesh) 24 2 9
21.  Allahabad (Uttar Pradesh) K 20 10
2 Amritsar (Punjab) 20 17 17

23 Asansol (Assam) 14 18 5
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1 2 3 4 5
24 Aurangabad (Maharashtra) 23 3l 2
2 Bhopal (Madhya Pradesh) 69 168 119
26  Chandigarh City 27 36 3
27 Dhanbad (Jharkhand) 2 0 0
28 Durg-Bhilainagar (Chhattisgarh) 46 51 5
29  Faridabad (Haryana) 12 56 &3
30  Gwalior (Madhya Pradesh) 46 64 5
31 Jabalpur (Madhya Pradesh) 61 63 B
32 Jamshedpur (Jharkhand) 5 n 20
3B Jodhpur (Rajasthan) 23 A 17
34 Kannur (Kerala) 8 2 n
3 Kollam (Kerala) 49 3 46
36  Kota (Rajasthan) 23 15 18
37 Ludhiana (Punjab) 59 51 55
38 Madurai (Tamil Nadu) 7 0 25
39 Malappuram (Kerala) 7 6 12
40  Meerut (Uttar Pradesh) 41 15 14
41 Nasik (Maharashtra) 17 20 17
42 Raipur (Chhattisgarh) 106 IC) 69
43 Rajkot (Gujarat) 15 0 65
44 Ranchi (Jharkhand) 0 0 19
45 Srinagar (Jammu and Kashmir) 0 3 3
46 Thiruvananthapuram (Kerala) K K¢ 57
47.  Thrissur (Kerala) 27 27 28
48.  Tiruchirapalli (Tamil Nadu) 0 0 4

49.  Vadodara (Gujarat) 9 81 46
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1 2 3 4 5
50. Varanasi (Uttar Pradesh) KJ 36 35
51.  Vasai Virar (Maharashtra) 0 3 53
52.  Vijayawada (Andhra Pradesh) 33 0 38
53.  Vishakhapatnam (Andhra Pradesh) 26 2 27

ToTAL 2970 3616 3573

Source: Crime in India.
Statement-111

State/UT-wise Cases Registered (CR) under Rape during 2014-16

SI.No.  State/UT 2014 2015 2016
1 2 3 4 5

1.  Andhra Pradesh 961 1027 994
2. Arunachal Pradesh 83 71 R
3. Assam 1980 1733 1779
4. Bihar 1127 1041 1008
5. Chhattisgarh 1436 1560 1626
6. Goa % 8 61
7. Gujarat 841 503 982
8. Haryana 1174 1070 1187
9.  Himachal Pradesh 283 244 252
10.  Jammu and Kashmir 331 2% 256
11.  Jharkhand 1050 1053 1109
12, Karnataka 1324 589 1655
13. Kerala 1347 1256 1656
14.  Madhya Pradesh 5076 4391 4882

15. Maharashtra 3438 4144 4189
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1 2 3 4 5
16.  Manipur I6) 46 %
17.  Meghalaya 118 3 190
18.  Mizoram 120 58 23
19.  Nagaland 0 K3 2
20. Odisha 1978 2251 1983
21.  Punjab 981 886 838
22.  Rajasthan 3759 3644 3656
23.  Sikkim 47 5 R
24.  Tamil Nadu 455 421 319
25.  Telangana 979 1105 1278
26.  Tripura 239 213 207
27.  Uttar Pradesh 3467 3025 4816
28.  Uttarakhand 270 283 336
29.  West Bengal 1466 1199 1110
ToTAL STATE(S) 34530 32328 36657
30. Andaman and Nicobar 2 36 0
Islands
31.  Chandigarh 59 72 68
32. Dadra and Nagar Haveli 5 8 14
33.  Daman and Diu 2 5 2
34. DelhiUT 2096 2199 2155
35.  Lakshadweep 1 0 5
36.  Puducherry 10 3 6
ToTaL UT(s) 2205 2323 2290
ToTAL (ALL INDIA) 36735 34651 38947

Source: Crime in India.
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Statement-1V

City-wise Cases Registered (CR) under Rape during 2014-16

Sl.No. Cities 2014 2015 2016
1 2 3 4 5

1. Ahmedabad (Gujarat) 100 59 112
2. Bengaluru (Karnataka) 104 112 321
3. Chennai (Tamil Nadu) 65 ) 25
4.  Coimbatore (Tamil Nadu) 5 2 0
5. Delhi 1813 1893 1996
6. Ghaziabad (Uttar Pradesh) I6) 40 105
7. Hyderabad (Telangana) 126 113 170
8. Indore (Madhya Pradesh) 185 76 179
9. Jaipur (Rajasthan) 263 279 330
10.  Kanpur (Uttar Pradesh) 19 24 54
11.  Kochi (Kerala) &4 51 62
12.  Kolkata (West Bengal) 36 3 15
13.  Kozhikode (Kerala) 3H 32 52
14.  Lucknow (Uttar Pradesh) 52 67 102
15.  Mumbai (Maharashtra) 607 712 712
16.  Nagpur (Maharashtra) 113 166 171
17.  Patna (Bihar) 54 63 4
18.  Pune (Maharashtra) 189 266 34
19.  Surat (Gujarat) A 43 121
20. Agra (Uttar Pradesh) K 51 50
21.  Allahabad (Uttar Pradesh) 2 2 24
22.  Amritsar (Punjab) A 27 35
23.  Asansol (Assam) 16 3H 23
24.  Aurangabad (Maharashtra) 27 65 D
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1 2 3 4 5
25.  Bhopal (Madhya Pradesh) 178 133 237
26. Chandigarh City 51 64 61
27.  Dhanbad (Jharkhand) 13 5 48
28.  Durg-Bhilainagar (Chhattisgarh) 53 4 &3
29. Faridabad (Haryana) 101 128 144
30. Gwalior (Madhya Pradesh) 106 115 121
31, Jabalpur (Madhya Pradesh) 113 &3 128
32.  Jamshedpur (Jharkhand) 36 45 49
33.  Jodhpur (Rajasthan) 68 152 71
34.  Kannur (Kerala) 17 2 19
35, Kollam (Kerala) 78 5 76
36. Kota (Rajasthan) 100 a1 A
37.  Ludhiana (Punjab) 111 101 83
38.  Madurai (Tamil Nadu) 6 13 6
39.  Malappuram (Kerala) 10 19 K¢
40. Meerut (Uttar Pradesh) 40 24 52
41.  Nasik (Maharashtra) 28 0 0
42.  Raipur (Chhattisgarh) 83 125 105
43.  Rajkot (Gujarat) 17 19 v}
44.  Ranchi (Jharkhand) 46 69 A
45.  Srinagar (Jammu and Kashmir) 12 12 8
46.  Thiruvananthapuram (Kerala) 56 3 66
47.  Thrissur (Kerala) 3 45 46
48.  Tiruchirapalli (Tamil Nadu) 3 2 4
49.  Vadodara (Gujarat) 23 15 16
50. Varanasi (Uttar Pradesh) 27 43 55
51.  Vasai Virar (Maharashtra) 60 e 100
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1 2 3 4 5
52.  Vijayawada (Andhra Pradesh) 64 53 72
53.  Vishakhapatnam (Andhra Pradesh) 84 87 81

TotaL 5761 6016 7146

Source: Crime in India.
Revision of SDRF norms

1333. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@  whether Government has revised State Disaster Relief Fund (SDRF) norms in
the last three years;

(b) if so, the details thereof;

(c) whether Government has increased the relief amount under various heads
during the said period;

(d) if so, the details thereof and if not, the reasons therefor;

(e) whether Government has increased the annual allocation for SDRF to States
on upward revision of relief amount; and

(H if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) to (d) The list of items and norms of assistance under
State Disaster Response Funds (SDRF)/National Disaster Response Funds(NDRF) is
reviewed normally after the award of successive Finance Commissions. Taking into
account various factors, the Central Government had holistically reviewed and revised
the norms of assistance under SDRF and NDRF on 8th April, 2015 for the period
2015-20. While revising the norms, a liberal approach to facilitate the states was adopted.
Norms of assistance have been relaxed to cover the crop loss of 33% and above from
earlier criteria of 50% and above crop loss. Scale of assistance for all items other than
ex-gratia payment and agriculture input subsidy, was increased by 36%. Escalation factor
of 50% was adopted for agriculture input subsidy and quantum of ex-gratia payment
was enhanced from ¥1.5 lakh to 4 lakh per deceased person. These norms are available
on Ministry of Home Affairs” website: www.ndmindia.nic.in.

() Yes, Sir.

(H  The details of annual allocation under SDRF to States are given in the
Statement.
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Statement
State-wise allocation of State Disaster Response Fund for the period
of 2015-20 (Including Central as well as State share)

(X in crore)
Sl. State 2015-16  2016-17 2017-18 2018-19 201920 Total
No. 2015-20
1 2 3 4 5 6 7 8
1. Andhra Pradesh 440 462 485 509 534 2430
2. Arunachal Pradesh 52 5 57 60 63 287
3. Assam 460 483 507 532 559 2541
4. Bihar 469 492 517 543 570 2591
5. Chhattisgarh 241 253 265 278 292 1329
6. Goa 4 4 4 4 4 20
7. Gujarat 705 740 777 816 856 38%4
8. Haryana 308 323 339 356 374 1700
9. Himachal Pradesh 236 248 260 273 287 1304
10. Jammu and Kashmir 255 268 281 295 310 1409
11.  Jharkhand 364 382 401 421 442 2010
12, Karnataka 276 290 305 320 336 1527
13. Kerala 185 194 204 214 225 1022
14. Madhya Pradesh 877 921 967 1016 1066 4847
15. Maharashtra 1483 1557 1635 1717 1803 8195
16.  Manipur 19 20 21 2 23 105
17. Meghalaya 24 5 27 28 2 133
18. Mizoram 17 18 19 20 20 A
19. Nagaland 10 10 n n 2 54
20. Odisha 47 785 824 865 909 4130
21. Punjab 390 409 430 451 474 2154
22. Rajasthan 1103 1158 1216 1277 1340 6094
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1 2 3 4 5 6 7 8
23.  Sikkim 31 33 A 36 38 172
24.  Tamil Nadu 679 713 748 786 825 3751
25. Telangana 274 288 302 317 333 1514
26. Tripura 3 K< A 6 33 172
27. Uttar Pradesh 675 709 744 781 820 3729
28. Uttarakhand 210 220 231 243 255 1159
29. West Bengal 516 542 569 598 628 2853
TotaL 11081 11635 12214 12825 13465 61220

Targets set for annual programmes on official language

11334. DR. SATYANARAYAN JATIYA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the measures taken by Ministries, undertakings and institutes of Central
Government towards making the methods of inspection more effective to achieve the
targets set for annual programmes on official language;

(b) to what extent, the correspondence related targets stipulated for category “A”
and “B~ regions have been achieved, as on March, 2019, the Ministry-wise details
thereof; and

(c) with reference to annual programme, the current status of the progressive use
of Hindi language, the Ministry-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) Targets for inspection are set in the annual programme
issued by the Department of Official Language. Proforma is issued by the Department
of Official Language for inspection by the Central Government Ministries/Departments,
undertakings and institutions etc. Departmental officers inspect their offices and check
compliance of the orders regarding the use of Hindi. This report is presented to the
concerned senior officer of the office in the said proforma, who is required to ensure
necessary follow-up action on this.

(b) and (c) As per the reports received from various Ministries/Departments up to
March 31, 2019, the Ministry-wise details of targets and achievements set for
correspondence for “A”and “B” regions and the Ministry-wise details of the status of
the use of Hindi in the context of the Annual Programme are given in the Statement.

tOriginal notice of the question was received in Hindi.



Details of Ministry-wise status of the use of Hindi in context of Annual Programme

Statement

Sl. Name of Ministry/Department Percentage Details of original letters issued Pages of
No. of letters noting made
replied to in Percentage Percentage Percentage in Hindi
Hindi out of letters of letters of letters
of letters issued in issued in issued in
received in Hindi to Hindi to Hindi to
Hindi region “A” region B~ region “C~
(Target 100%) (Target 100%)
1 2 3 4 5 6 7
1 Department of Space 100% 89% 88% 88% 49%
2. Ministry of Minority Affairs 96% 58% 42% 31% 22%
3. Ministry of Ayush 100% 45% 46% 29% 38%
4.  Department of Economic Affairs 100% 21% 22% 8% 20%
5. Ministry of Housing and Urban Affairs 100% 82% 81% 2% 7%
6. Ministry of Electronics and Information Technology 100% 67% 63% 51% 54%
7. Ministry of Steel 97% 90% 78% 75% 53%
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1 2 3 4 5 6 7

8. Department of Higher Education 100% 54% 46% 43% 52%
9. Ministry of Development of North Eastern Region 98% 55% 0% 42% 41%
10. Department of Consumer Affairs 100% 75% 70% 65% 62%
11.  Department of Fertilizers 100% 45% 52% 51% 31%
12, Department for Promotion of Industry and Internal Trade 100% 4% 1% 68% 41%
13.  Department of Pharmaceuticals 100% 51% 44% 52% 45%
14.  Department of agriculture Research and Education 96% 71% 67% 71% 58%
15.  Department of Agriculture Cooperation and Farmers 100% 7% 7% 67% 53%

Welfare

16.  Ministry of Corporate Affairs 100% 72% 68% 60% 69%
17.  Department of Personnel and Training 3% 36% 36% 22% 30%
18.  Ministry of Coal 100% 60% 61% 55% 43%
19. Department of Food and Public Distribution 97% 87% 87% 84% 2%
20.  Ministry of Food Processing Industries 82% 49% 50% 32% 42%
21, Ministry of Mines 100% 70% 57% 49% 51%
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22.

23.

24,

25.

26.

21.

28.

29.

30.

3L

32.

33.

35.

36.

Department of Rural Development
Ministry of Home Affairs
Ministry of Tribal Affairs

Department of Water Resources, River Development and
Ganga Rejuvenation

Department of Post

Department of Telecommunication

The Department of Empowerment of Persons with
Disabilities

Department of Justice

Ministry of New and Renewable Energy

Ministry of Civil Aviation

Department of Investment and Public Asset Management
Niti Aayog

Ministry of Panchayati Raj

Ministry of Petroleum and Natural Gas

Ministry of Earth sciences

22%

89%

100%

100%

100%

100%

98%

100%

100%

100%

100%

100%

100%

2%

100%

4%

A71%

53%

65%

87%

44%

59%

63%

76%

78%

80%

44%

70%

7%

86%

2%

45%

51%

62%

80%

35%

59%

56%

65%

76%

0%

39%

10%

65%

83%

59%

43%

38%

54%

69%

36%

55%

51%

58%

69%

0%

31%

39%

61%

87%

48%

29%

32%

38%

42%

23%

41%

49%

56%

5%

68%

23%

2%

65%

65%
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1 2 3 4 5 6 7
37. Ministry of Drinking Water and Sanitation 100% 94% 91% 81% 73%
38. Department of Atomic Energy 100% 82% 74% 79% 39%
39.  Ministry of Tourism 99% 48% 36% 35% 27%
40.  Ministry of Environment, Forest and Climate Change 100% 65% 63% 43% 24%
41.  Department of Administrative Reforms and Public 100% 52% 57% 35% 34%

Grievances

42.  Department of Pension and Pensioners' Welfare 100% 93% 6% 59% 49%
43.  Department of Animal Husbandry, Dairy and Fisheries 0% 73% 64% 59% 55%
44.  Ministry of Shipping 99% 61% 32% 47% 26%
45.  Department of Biotechnology 100% 83% 76% 57% 63%
46. Department of Land Resources 100% 63% 59% 25% 42%
47.  Office of the Comptroller and Auditor General of India 88% 87% 87% 83% 76%
48.  Election Commission of India 100% 73% 57% 35% 51%
49. Department of Heavy Industry 79% 80% 69% 69% 38%
50.  Cabinet Secretariat 0% 20% 24% 0% 29%
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Sl

52.

53.

55.

56.

S7.

59.

60.

61.

62.

63.

65.

66.

Ministry of Women and Child Development
Ministry of Youth Affairs and Sports
Department of Defence Production and Supplies
Ministry of Defence(Department of Defence)
Ministry of Railway (Railway Board)
Department of Chemicals and Petro Chemicals
Department of Revenue

Department of Public Enterprises

Department of Scientific and Industrial Research
Department of Expenditure

Ministry of Textiles

Department of Commerce

Department of Science and Technology
Department of Financial Services

Ministry of Power

Ministry of External Affairs

100%

80%

87%

100%

100%

100%

100%

100%

100%

100%

100%

83%

50%

100%

100%

82%

62%

73%

63%

73%

87%

56%

7%

73%

71%

67%

41%

69%

70%

93%

48%

17%

62%

68%

56%

63%

83%

46%

59%

74%

66%

59%

24%

63%

68%

88%

64%

%

29%

59%

62%

60%

5%

44%

S51%

83%

61%

32%

15%

50%

5%

84%

62%

8%

28%

52%

45%

59%

78%

22%

24%

42%

20%

31%

24%

53%

70%

64%

23%

8%
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1 2 3 4 5 6 7
67. Legislative Department 100% 88% 81% 63% 51%
68. Department of Legal affairs 100% 63% 62% 48% 45%
69.  Ministry of Labour and Employment 2% 61% 59% 53% 39%
70.  Ministry of Micro, Small and Medium Enterprises 97% 89% 88% 87% 69%
71. Union Public Service Commission 100% 7% 73% 59% 60%
72. Ministry of Information and Broadcasting 100% 31% 31% 22% 29%
73. Ministry of Road Transport and Highways 100% 71% 69% 52% 2%
74.  Department of Health and Family Welfare 91% 30% 22% 9% 16%
75.  Ministry of Culture 100% 52% 56% 44% 45%
76.  Ministry of Parliamentary Affairs 100% 91% 93% 2% 80%
77.  Ministry of Statistics and Programme Implementation 0% 90% 84% 85% 65%
78.  Department of Social Justice and Empowerment 100% 3% 36% 32% 28%
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NDRF funds to Telangana and their utilisation

1335. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Telangana has not spent the funds released under
National Disaster Relief Fund (NDRF) during last five years;

(b) if so, the details thereof; and

(c) whether Telangana has spent the funds, if so, the details thereof along with
details of utilisation certificates submitted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI NITYANAND RAI): (a) No, Sir.

(b) and (c) During the last five years, Central Government has released an amount
of ¥ 468.20 cr. in 2015-16, ¥ 328.16 cr. in 2016-17 and ¥ 58.40 cr. in 2017-18 under National
Disaster Response Fund (NDRF) to Government of Telangana. The State Government
of Telangana has furnished the utilization certificates in this regard and has also confirmed
that funds were utilized for the purpose it was released.

Schemes under UIDSSMT

1336. DR. AMEE YAJNIK: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether it is a fact that schemes under Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT) for providing basic facilities and
upgradation of small towns in the country are not implemented successfully;

(b) if so, whether Government has initiated any action to analyze the reasons, the
details thereof; and

(c) the alternative programmes proposed by Government for upgradation of small
towns in the country, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir. The Urban Infrastructure
Development Scheme for Small and Medium Towns (UIDSSMT) component of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) came to an end on 31 March, 2014.
On closure of the INNURM scheme, all the projects under UIDSSMT were handed over
to the respective State/Union Territory Governments.

(b) Does not arise.
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(c) Government of India has launched Atal Mission for Rejuvenation and Urban
Transformation (AMRUT) on 25 June, 2015 with focus on water supply, sewerage and
septage management, storm water drainage, parks and green spaces and non-motorized
urban transport in 500 cities across the country.

Projects undertaken through NERUDP

1337. DR. VINAY P. SAHASRABUDDHE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the projects that have been undertaken through the North Eastern Region
Urban Development Programme (NERUDP) during the last three years;

(b) in which States have these projects been undertaken under North Eastern
Region Urban Development Programme (NERUDP) and how many of them are with
regard to water supply, sanitation and solid waste management; and

(c) how many new jobs, if any, have been created for the people of North- Eastern
States under these development projects during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The North Eastern Region Urban
Development Programme (NERUDP) scheme was launched in 2009 with the assistance
of Asian Development Bank (ADB) in five capital cities of Tripura, Mizoram, Sikkim,
Nagaland and Meghalaya States. Projects with regard to water supply, sanitation, and
solid waste management that have been under execution during last three years in the
capital cities of these five States are as follows:-

Table: States and sector-wise number of projects under
execution during last three years

SINo. City/State Water Supply Sanitation SWM Total
1. Agartala (Tripura) 10 1 6 17
2. Aizawl (Mizoram) 8 4 2 14
3. Gangtok (Sikkim) 3 - 3 6
4. Kohima (Nagaland) 4 3 2 9
5. Shillong (Meghalaya) 0 0 n n

ToTAL 25 8 24 57
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There is no provision for creation of jobs under the NERUDP scheme.
Enhancing walkability in Delhi for pedestrians

1338. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ whether Delhi Development Authority (DDA) has approved a policy for
enhancing walkability in the city to make it safer for pedestrians;

(b) if so, the details thereof;

(c) whether the Ministry has approved the policy and if so, by when it will be
notified; and

(d) whether the Ministry will advise for such a plan in other metropolitan cities

also?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Delhi Development Authority
(DDA) has intimated that the Authority in its meeting held on 14.06.2019, had approved
the draft Regulations for Enhancing Walkability in Delhi, which provide a guiding
framework for transforming Delhi into a pedestrian-friendly city by creating a quality
urban environment. The aim is to improve conditions both for 'destination walking' i.e.
walking to work, school, place of worship, stores, theatres, public transit, etc., as well
as 'recreation walking' i.e. walking for leisure or exercise. DDA has forwarded the draft
Regulations for consideration and approval of the Ministry under Section 57 of Delhi
Development Act. 1957, which is under examination.

AMRUT scheme in Uttar Pradesh

1339. DR. SANJAY SINH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the steps taken for implementation of Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) scheme in Uttar Pradesh till date;

(b) the details of the cities of Uttar Pradesh selected for AMRUT scheme in Uttar
Pradesh;
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(c) the details of Detailed Project Report (DPR) and fund allocation for
implementation of AMRUT scheme in Uttar Pradesh;

(d) the progress of AMRUT scheme in Uttar Pradesh; and

() the time-frame for completion of projects under AMRUT scheme in Uttar
Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under Atal Mission for Rejuvenation and
Urban Transformation (AMRUT),Ministry of Housing and Urban Affairs has approved
State Annual Action Plans (SAAPs) amounting to I 11,421.67 crore submitted by the
State of Uttar Pradesh for the entire Mission period (25 June, 2015 to 31 March, 2020),
which include committed Central Assistance of ¥ 4,922.46 crore.

Central Assistance of ¥ 1,818.26 crore has been released so far to the State of
Uttar Pradesh under the Mission which include X 1,470.52 crore for implementation of
projects, ¥ 129.35 crore as incentives for reforms, ¥ 69.59 crore for Administrative
and Office Expenses, ¥ 9.73 crore for formulation of GIS based masterplan and
% 139.07 crore for completion of projects of erstwhile Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) that were eligible for funding under AMRUT

scheme.

(b) The list of 61 cities selected under AMRUT scheme in the State of Uttar
Pradesh is given in the Statement (See below).

(c) and (d)Against the approved SAAPs of X 11,421.67 crore under AMRUT for the
State of Uttar Pradesh, including committed Central Assistance of X 4,922.46 crore, State
Government has taken up 571 projects worth ¥ 13,020.54 crore. The entire additional cost
of the projects will be borne by the State.

So far, 48 projects costing I 378.51 crore have been completed and contracts for
376 projects worth ¥ 6,945.33 crore have been awarded and works are under progress.
Further, 145 projects costing I 5,639.46 crore are under tendering process and
approval of Detailed Projects Reports (DPRs)is pending for 2 projects costing ¥ 57.24

crore.

() AMRUT scheme was launched on 25 June, 2015 for a period of 5 years and
is scheduled to end on 31 March, 2020.
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Statement

List of cities selected under AMRUT scheme in Uttar Pradesh

1. Agra 22.  Fatehpur 43.  Meerut

2. Akbarpur 23.  Firozabad 44.  Mirzapur-cum-
3. Aligarh 24, Ghaziabad Vindhyachal
4.  Allahabad 25.  Ghazipur 45. Modinagar

5.  Amroha %.  Gonda 46. Moradabad

6. Ayodhya 27, Gorakhpur 47. Mughal sarai
7. Azamgarh 28, Hapur 48.  Muzaffarnagar
8.  Bahraich 29, Hardoi 49.  Orai

9. Ballia 0. Hathras 50.  Pilibhit

10. Banda 31 Jaunpur 51.  Rae Bareli

11. Baraut 2 Jhansi 52.  Rampur

12, Bareilly 3. Kanpur 53.  Saharanpur
13.  Basti 3 Kasgan 54.  Sambhal

14. Budaun % Khurja 55.  Shahjahanpur
15.  Bulandshahar %, Lakhimpur 56.  Shamli

16. Chandausi 57, Lalitour 57.  Shikohabad
17.  Deoria % Loni 58.  Sitapur

18 Etah 29 Lucknow 59.  Sultanpur
- o o ® o
21.  Farrukhabad-cum- 41 Mathura o Varanes

Fatehgarh 42.  Maunath Bhanjan

Pucca houses to every citizen of the country

11340. SHRI LAL SINH VADODIA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government is seriously contemplating upon providing
pucca houses to every citizen of the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether any steps have been taken by Government in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) ( Government of India has launched
the Pradhan Mantri Awas Yojana (Urban) {PMAY (U)} on 25.06.2015 to provide Central
assistance to States/UTs for facilitating housing to all eligible families/beneficiaries by
2022. The Mission comprises four components viz. In-Situ Slum Redevelopment (ISSR);
Affordable Housing through Credit-Linked Subsidy Scheme (CLSS); Affordable Housing
in Partnership (AHP); and subsidy for beneficiary-led individual house construction
(BLC).

Under ISSR component, the Central assistance is ¥ 1 lakh per house while for the
AHP and BLC components, the central assistance of I 1.5 lakh per house is provided
by the Government for Economically Weaker Section (EWS) beneficiaries. Under CLSS
component of the PMAY (U), there is an interest subsidy of 6.5% for EWS/Lower Income
Group (LIG), 4% for Middle Income Group-1 (MIG-I) and 3% for Middle Income Group-
Il (MIG-1I), calculated on housing loan up to Rs.6 lakh, Rs.9 lakh and Rs.12 lakh,
respectively, over a tenure of 20 years.

Funds for construction of latrines and public toilets

1341. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ the details of funds allocated, released and utilised for the construction of
Individual Household Latrines (IHHL) and Public Toilets (PT) in urban areas during the
last three years;

(b)  whether Government has conducted any survey to assess the demand for
Public Toilets (PT); and

(c) if so, the State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The details of funds allocated, released
and utilized for the construction of Individual Household Latrines (IHHL) and Public
Toilets (PT) in urban areas, since the launch of Swachh Bharat Mission - Urban (SBM-
U) is given in the Statement (See below).

(b) and (c) No survey has been conducted by the Government to assess the demand
for Public Toilets (PT). The funds are released on the basis of demand submitted by
State Government/Union Territories.



Statement

Funds allocated, released and utilized for the construction of Individual Household Latrines (IHHL) and

Public Toilets (PT) under SBM (U), since 2nd October, 2014

Sl. State/UT Mission Allocation Funds Released Utilization Certificate (UC) Received
No. IHHL CT/PT Total IHHL CT Total IHHL CT Total
1 2 3 4 5 6 7 8 9 10 u
1. Andaman and 043 0.10 053 0.06 0.94 100 0.02 003 0.06
Nicobar Islands

2. Andhra Pradesh 184.08 27.95 212.03 11047 54.72 165.19 92.37 1951 111.89
3. Arunachal Pradesh 490 0.35 525 7.72 0.28 8.00 245 0.06 251
4. Assam 5845 231 60.76 70.20 231 7251 40.56 155 4211
5. Bihar 21890 4527 264.17 150.02 3521 185.24 66.00 3521 10121
6. Chandigarh 245 053 298 159 0.26 185 159 013 1,72
7. Chhattisgarh 140.76 34.40 175.16 140.76 39.00 179.76 115.95 36.15 152.10
8. Dadraand Nagar 120 0.17 137 0.64 0.05 0.69 0.03 0.00 0.03

Haveli
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9. Damanand Diu 0.29 0.06 0.35 029 0.06 0.35 0.00 0.00 0.00
10. Delhi 50.16 515 55.31 25.08 515 30.23 25.08 515 30.23
11. Goa 321 048 369 2.36 022 258 0.96 0.10 1.06
12.  Guijarat 162.56 3222 194.78 17155 13.99 185.54 17155 853 180.08
13. Haryana 86.67 1061 97.28 32.96 24.10 57.06 32.96 24.10 57.06
14.  Himachal Pradesh 502 0.90 592 438 133 571 437 051 4388
15.  Jammu and Kashmir 5363 3.69 57.32 46.39 10.39 56.78 25.16 459 29.75
16.  Jharkhand 9241 21.08 11349 7130 416 7547 7845 0.22 78.67
17. Karnataka 355.35 4431 399.66 157.80 41.03 198.83 84.89 1554 10043
18. Kerala 70.62 153 7215 3167 0.00 3167 2169 0.00 2169
19. Madhya Pradesh 292.79 65.42 358.21 262.83 65.42 32824 261.29 65.42 326.70
20. Maharashtra 359.90 57.57 41747 317.32 4546 362.78 193.71 3334 227.05
21.  Manipur 17.46 0.28 17.74 27.78 0.28 28.06 4.26 0.00 4.26
22.  Meghalaya 432 0.16 448 2.70 0.04 2.74 0.50 0.04 054

[VHEVS VACYY] 0] SIaMsUY UM 002

suonsand paieisun



23.  Mizoram 6.58 0.08 6.66 7.10 2.63 9.73 122 0.08 130
24. Nagaland 6.41 0.19 6.60 17.12 145 18.57 5.06 0.61 5.67
25. Odisha 161.33 33.82 19515 75.03 28.53 103.56 60.46 16.14 76.60
26.  Puducherry 6.78 157 8.35 454 11 5.66 454 111 5.66
27.  Punjab 78.66 845 87.11 41.00 15.95 56.95 28.00 0.00 28.00
28. Rajasthan 22501 35.73 260.74 166.25 4118 20743 166.25 39.21 20546
29.  Sikkim 0.63 0.06 0.69 0.59 0.75 134 0.53 0.29 0.82
30. Tamil Nadu 558.02 93.52 651.54 209.84 71.38 281.22 19243 66.71 259.14
31. Telangana 13331 20.24 153.55 66.91 134 68.25 37.00 134 38.34
32. Tripura 18.35 0.12 1847 761 197 9.58 6.02 0.16 6.18
33. Uttar Pradesh 473.28 80.03 55331 367.89 172.70 540.59 33142 90.82 422.24
34. Uttarakhand 16.30 159 17.89 22.95 7.18 3013 6.50 3.00 9.50
35.  West Bengal 315.33 24.82 340.15 167.14 8.27 17541 149.80 8.27 158.07

State/UT 4165.55 654.76 4820.31 2789.86 698.82 3488.69 2213.07 477.93 2691.01
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Rising number of slums in metro cities

1342. DR. ANIL AGRAWAL.: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(@  whether the number of slums has been rising at a faster pace in Delhi, Mumbai

and other metro cities of the country;
(b) if so, the reasons therefor;

(c) whether Government has taken/propose to take steps to address the problems

of these slums in the above metro cities; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) “Land” and “Colonisation” is a State
subject. The data regarding number of slums in cities are available with concerned State/
Union Territory (UT).

(c) and (d) The State Governments frame policies/guidelines for slum redevelopment.
In order to complement their efforts, Ministry of Housing and Urban Affairs is implementing
Pradhan Mantri Awas Yojana (Urban) {PMAY (U)} since June, 2015, for construction of

all weather pucca houses to all eligible urban households by 2022.

One of the four components of PMAY(U) is “In-situ Slum Redevelopment” (ISSR),
which focuses redeveloping the slums in-situ for providing 30 square meter (carpet
area) pucca houses with basic civic infrastructure to eligible urban slum dwellers.
Under this component, a grant of I 1.00 lakh per dwelling unit is admissible using

land as resource.

Under the Atal Mission for Rejuvenation and Urban Transformation (AMRUT), the
Government is funding the provision of basic services viz. water supply, sewerage and
septage management, storm water drainage, green spaces and parks, non-motorized

urban transport, to the households including households in the slum areas.

Further, under Swachh Bharat Mission (Urban), Individual Households Toilets and
Community Toilets are being funded for all eligible beneficiaries including those residing

in slum areas.
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Non-cooperation of States in achieving PMAY (U) targets

1343. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether it is a fact that the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)]
is not achieving its targets due to non-cooperation from certain States, if so, the details
thereof;

(b) whether it is a fact that the sanctions under PMAY are very low in North-
Eastern States; and

(c) the State-wise details of number of beneficiaries under the programme?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) In pursuance of Government's vision of
'Housing for all by 2022', the Ministry of Housing and Urban Affairs (MoHUA) has
launched the Pradhan Mantri Awas Yojana (Urban) {PMAY (U)} Mission on June 25,
2015 to provide houses to all eligible houseless households in urban areas by 2022.

The States/UTs have undertaken demand survey for assessing actual demand of
housing under the PMAY (U) Mission. The validated demand is around 100.00 lakh, out
of which the demand in North-Eastern States is 3.52 lakh. After approval from the
concerned State Level Sanctioning and Monitoring Committee (SLSMC), the States/UTs
send their proposals to the MoHUA for Central Assistance. The Central Sanctioning and
Monitoring Committee (CSMC) constituted under the Mission sanctions Central
Assistance for the project proposals received from the States/UTs including North-
Eastern States. The States/UTs are implementing their projects under various verticals
of PMAY (U) Mission through their agencies and Primary Lending Institutions.

(b) and (c) The MoHUA regularly monitors the progress to achieve the target by
2022 under the PMAY (U) Mission. Based on the project proposals received from the
States/UTs, so far Central Assistance of I 1,30,161 crore have been sanctioned for a
total of 83,62,975 houses. The sanctions in North-Eastern States under the PMAY (U)
Mission is satisfactory and against validated demand of 3.52 lakh, around 2.64 lakh
houses have been sanctioned so far. State/UT-wise details of houses sanctioned,
grounded for construction, completed and occupied by the beneficiaries along with
Central Assistance sanctioned under the PMAY (U) Mission are given in the Statement.
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Statement

State/UT-wise physical and financial progress under PMAY(U)

SI. Name of the Central Houses Houses Houses Houses
No. State/UT Assistance  Sanctioned  grounded = Completed* Occupied*
Sanctioned for
(Rs. in Cr.) construction*
1 2 3 4 5 6 7
States

1. Andhra Pradesh 18,830.26  12,47,929 6,85,396 3,13,042 1,59,327
2. Bihar 4,195.63 2,68,913 1,34,315 73,346 76,770
3 Chhattisgarh 3,440.23 2,29,137 1,45,869 62,566 63,782
4 Goa 14.54 654 565 565 565
5 Gujarat 9,128.24 5,24,827 4,28,083 3,11,996 2,74,907
6 Haryana 4,138.40 2,60,492 37,322 16,044 16,285
7 Himachal Pradesh 154.77 8,637 6,336 2,501 2,493
8 Jammu and Kashmir 531.24 34,655 18,617 5,272 6,439
9 Jharkhand 2,798.33 1,87,576 1,12,502 78,578 78,532
10 Karnataka 9,218.24 5,82,260 2,82,316 1,60,185 1,57,658
11 Kerala 1,942.30 1,23,827 84,006 52,350 52,987
12 Madhya Pradesh 10,693.02 6,89,325 5,04,975 2,98,859 3,03,018
13 Maharashtra 15,040.99 9,85,591 3,66,936 2,16,185 2,37,501
14 Odisha 2,225.89 1,42,027 82,187 56,367 54,237
15 Punjab 876.35 56,722 35,133 15,661 15,811
16 Rajasthan 2,996.47 1,82,258 1,02,189 64,223 65,099
17 Tamil Nadu 9,965.16 6,48,697 5,18,787 2,41,936 2,24,919
18 Telangana 3,325.69 2,10,915 1,71,459 58,994 48,341

19. Uttar Pradesh 19,889.35  12,95,679 5,60,298 3,06,535 3,06,446
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1 2 3 4 5 6 7
20. Uttarakhand 635.34 34,632 17,650 10,591 10,784
21. West Bengal 5412.71 3,51,358 2,37,665 1.50,699 1,50,523
SuB-ToTAL (STATES) 125453.16  80,66,111  45,32,606 24,96,495 23,06,424
North-Eastern States
22. Arunachal Pradesh 148.64 6,285 6,867 1,594 1,694
23. Assam 1076.88 71,526 49,223 14,016 15,637
24. Manipur 642.67 42,821 21,808 2,506 3,215
25. Meghalaya 70.22 4,658 1,554 962 853
26. Mizoram 458.97 30,025 6,406 1,422 1,851
27. Nagaland 457.33 28,760 18,863 3,841 4,651
28. Sikkim 8.04 529 501 206 147
29. Tripura 1,240.92 80,344 49,210 39,773 39,773
Sue-TotaL (NE 4,103.67 2,64,948 1,54,432 64,320 67,821
STATES)
Union Territories
30. Andaman and 9.18 612 36 22 22
Nicobar Islands
31. Chandigarh 5.44 250 5,206 5,206 2,935
32. Dadra and Nagar 81.23 4,602 3,682 1,732 1,732
Haveli
33. Daman and Diu 16.23 938 770 391 391
34. Delhi 316.64 14,008 54,328 37,728 15,364
35. Lakshadweep 0 - - - -
36. Puducherry 175.05 11,506 6,927 2,019 2,050
Sus-TotaL (UT) 603.77 31,916 70,949 47,098 22,494
GRrAND TOTAL 130160.6 ~ 83,62,975  47,57,987 26,07,913  23,96,739

*Including incomplete houses of earlier National Urban Renewal Mission (NURM).
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Installation of solar trees in government buildings

1344. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether the Central Public Works Department (CPWD) has directed its officials
to explore the possibility of installing “solar trees” in residential complexes of government
employees;

(b) if so, the details thereof;

(c) whether these “solar trees” have been installed at some other places in
government buildings; and

(d) if so, the details in this regard, particularly with regard to its success?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Central Public Works Department
(CPWD) has issued instructions to explore technical feasibility for installing “ solar trees”
in open area of General Pool Residential Accommodations (GPRA) and General Pool
Office Accommodation (GPOA).

(c) and (d) The “solar trees” have been installed at National Salt Satyagraha Memorial
at Dandi, Gujarat making it a Net Zero-Energy Project where the energy required is
produced in the Memorial itself.

Report on unauthorized colonies in Delhi

1345. SHRI SUSHIL KUMAR GUPTA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that a high-level panel headed by the Lt. Governor of Delhi
has submitted its report to the Ministry on how to give land titles to Capital ”s population
in unauthorised colonies; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Government has constituted
a committee headed by the lieutenant Governor of Delhi to recommend the process for
confirming/recognizing ownership or transfer/mortgage rights to the residents of
Unauthorized Colonies in Delhi. The committee has given its Report, which is under
consideration.
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Status of construction of houses under PMAY (U)

1346. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government has put in meticulous monitoring mechanism for progress
of construction of houses under PMAY (U) to ensure that each family in the country own
a house by 2022;

(b) if so, the details of mechanism that has been put in place;

(c) the year-wise number of beneficiaries under Pradhan Mantri Awas Yojana
(Urban) in each State since 2015; and

(d) whether the responsibility of construction of houses under the scheme is also
being shared by agencies other than those under the control of Central and State
Governments?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. In pursuance of the
Government's vision of “Housing for All”~ by 2022, the Ministry of Housing and Urban
Affairs (MoHUA) is implementing Pradhan Mantri Awas Yojana (Urban) [PMAY (U)]
since 25.06.2015. The Ministry has put in following mechanisms for implementation of
the Scheme in a time bound manner:-

() Central Sanctioning and Monitoring Committee (CSMC) constituted under the
Chairmanship of Secretary, MoHUA meets every month to sanction central
assistance for new projects and reviews the progress of the Mission.

(i)  The Ministry monitors progress of the Mission through periodic review
meetings, video-conferences and field visits.

(iii)  Use of Information/Space Technology through PMAY (U)-MIS (Management
Information System), Bhuvan Portal, PFMS (Public Financial Management
System) and Geo-tagging/Geo-fencing of sanctioned houses are being done
for effective monitoring.

(iv)  Payment through Direct Benefit Transfer (DBT) Mode and Aadhar seeding of
beneficiaries is ensured for transparency and accountability.

(v) State Level Sanctioning and Monitoring Committee (SLSMC) under
chairmanship of Chief Secretary of the concerned State/UT reviews the progress
of implementation of the Mission at the State level.
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Ministry organized a Global Housing Technology Challenge- India (GHTC-

India) to identify and shortlist alternative and innovative technologies from
across the globe through a challenge process for rapid delivery of houses.

()  Year-wise and State/UT-wise details of houses sanctioned under the PMAY (U)
since 2015 is given in the Statement (See below).

(d) No,Sir.

Statement

Year-wise and State/UT-wise details of houses sanctioned under

PMAY(U) since 2015

Sl. State/UT Year-wise houses sanctioned
No. 2014-15  2015-16  2016-17  2017-18  2018-19 2019-20
1 2 3 4 5 6 7 8
1. Andamanand - - - 609 3 -
Nicobar Island
(um
2. Andhra Pradesh 1,617  1,93,198 232 490,466  5,59,400 2,725
3. Arunachal 1,536 - 70 4,487 192 -
Pradesh
4. Assam - 2 11,161 44,735 3,354 71
5. Bihar 11,276 26,025 44,346 56,663  1,16,460 792
6. Chandigarh (UT) - 2 3 57 154 30
7. Chhattisgarh 300 5,308 16,140 89,304  1,10,434 1,154
8. Dadraand Nagar - 1 858 2,222 1,328 185
Haveli (UT)
9. Daman and Diu - - 51 441 408 32
(um
10. Delhi (UT) - 79 164 2,487 10,179 839
11. Goa - 1 10 159 392 62
12. Gujarat 30,494 68,938 44,908 1,07,362  2,43,933 14,081
13. Haryana 3,226 94 979 54,430 2,00,192 1,409
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1 2 3 4 5 6 7 8

14. Himachal Pradesh 300 1,085 3,505 3,412 259 60

15. Jammuand 369 - 5,880 8,305 20,036 64
Kashmir

16. Jharkhand 3,931 7,260 48,424 89,417 18,375 652

17. Karnataka 23,125 16,662 82,593 2,40,447  2,15,220 3,810

18. Kerala 2,118 42 25,270 59,001 35,802 1,315

19. Lakshadweep - - - - . -
(UT)

20. Madhya Pradesh 8,123 41,638 1,44,768 2,33,577  2,55,645 4,884

21. Maharashtra - 1,534, 1,17,862 74,787  7,51,985 12,014
22. Manipur - - 9,748 16,715 16,358 -
23. Meghalaya - 2 52 729 1,450 2
24. Mizoram 142 10,302 15 19,254 297 9
25. Nagaland 1,054 - 12,506 5 12,209 -
26. Odisha 11,235 6,027 26,045 36,587 61,538 502
27. Puducherry (UT) - 7 3,855 3,969 3,620 36
28. Punjab - 43 42,641 1,586 11,015 1,204
29. Rajasthan 21,908 12,657 3,303 70,601 68,872 4,368
30. Sikkim - - 1 517 8 3
31. Tamil Nadu 4,880 34,490 1,88,588  2,07,764  1,91,003 3111
32. Telangana 1,198 80,576 1,218  1,08,663 15,588 3,272
33. Tripura 3,005 4 34,195 32,970 10,140 23
34. Uttar Pradesh 8,409 280 10,159 3,553,448 7,81,848 4,513
35. Uttarakhand 3,130 2,770 2,010 11,306 14,641 674
36. West Bengal 472 75,009 68,888 62,798  1,40,887 2,463

ToTAL 1,41,848* 584,036 9,50,448 24,89,280 38,73,225 64,359

*These houses were approved under the on-going 183 projects of RAY, prior to launch of PMAY(U),
which have been subsumed under PMAY (U).
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Details of Smart Cities in Andhra Pradesh

1347. SHRI T. G. VENKATESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  whether Government is embarking on development of Smart Cities Project in
the country;

(b) if so, the details thereof;

(c) the details about all the infrastructural facilities being provided for developing
Smart Cities in the State of Andhra Pradesh;

(d) the details of the cities identified in Andhra Pradesh for this purpose; and
(e) the quantum of funds allocated for this programme and released so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Government of India launched
the Smart Cities Mission on 25th June, 2015. The Mission covers 100 cities and its
duration is five years (FY 2015-16 to FY 2019-20). The Mission is operated as a Centrally
Sponsored Scheme (CSS) and the Central Government gives financial support to the
Mission to the extent of I 48,000 crore over five years i.e. an average of I 100 crore
per city per year. An equal amount, on a matching basis, has to be contributed by the
State/Urban Local Body (ULB). The selection process of Smart Cities is based on the
idea of competitive and co-operative Federalism which follows a Challenge process. The
Smart Cities were selected through a two-stage challenge process.

Based on an All India Competition 100 smart cities have been selected so far:-
. 20 Smart Cities in Round 1 in January, 2016.

. 13 Smart Cities in Fast Track Round in May, 2016.

. 27 Smart Cities in Round 2 in September, 2016.

. 30 Smart Cities in Round 3 in June, 2017.

. 9 Smart Cities selected in Round 4 in January, 2018 and 1 more city in June,
2018.

(c) to (e) The implementation of the projects is being done by a City level Special
Purpose Vehicle (SPV), a Limited Company incorporated under the Companies” Act, 2013
in which the State/UT and the Urban Local Body (ULB) are promoters having 50:50
equity shareholding. The SPV is to comply with all the regulatory/monitoring mechanisms
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set out in the Companies Act and also plans, appraises, approves, releases funds,
implements, manages, operates and monitors the Smart City Development projects. In
addition, the Government of India is regularly interacting with the States/Smart Cities at
various levels to assess the progress and address any issues being faced in implementation
of the projects.

Since the beginning of the Mission, a total amount of ¥ 16.918 crore has been
released to the Smart Cities by the Government of India. The details of the Smart Cities
identified in Andhra Pradesh and the funds released so far by the Central Government
are given below:-

City-wise details of funds released to the State of Andhra Pradesh
under Smart Cities Mission
(Amount in X crore)

State Name of cities Total Amount released
so far
Andhra Pradesh Vishakhapatnam 294
Tirupati 19
Kakinada 294
Amaravati 390
TotaL 1174

Unregistered projects after RERA implementation

1348. SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is aware that even after implementation of Real Estate
Regulation and Development Act (RERA), many States have hundreds of unregistered
projects;

(b) if so, the State-wise details thereof;

(c) whether those who have invested in unregistered projects are not going to
get compensation/benefits which they otherwise would have got had the project been
registered under RERA, and

(d) if so, how Government is looking at this trend and ensure that every project
is mandatorily registered under RERA?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) Ministry of Housing and Urban
Affairs does not maintain data of housing projects. The Real Estate Regulatory Authority
of the concerned State/Union Territory is required to publish and maintain a website of
records of relevant details of all real estate projects for which registration has been given
for public viewing.

As per section 3 of the Real Estate (Regulation and Development) Act, 2016,
(RERA), no promoter shall advertise, market, book, sell or offer for sale, or invite persons
to purchase in any manner any plot, apartment or building, in any real estate project or
part of it, in any planning area, without registering the real estate project with the Real
Estate Regulatory Authority established under RERA.

Also the projects, which are ongoing on the date of commencement of RERA and
for which the completion certificate has not been issued, the promoter shall make an
application to the Authority for registration of the said project within a period of three
months from the date of commencement of RERA.

The home buyers may approach competent forum based on the respective facts and
circumstances as per applicable laws, even if the project is not registered under RERA.

Section 59 of RERA provides for punishment up to 3 years imprisonment or with
fine, which may extend up to ten percent of the estimated cost of the real estate project,
or with both in case the promoter fails to comply with the orders, decisions or directions
issued by Real Estate Regulatory Authority in case of non-registration under section 3
of RERA.

Delhi Development Authority Housing Scheme, 2019

1349. SHRI G.C. CHANDRASHEKHAR: Will the Minister of HOUSING AND URBAN
AFFAIRS bepleased to state:

(@ whether Delhi Development Authority (DDA) has launched its Housing
Scheme, 2019;

(b) if so, the details thereof including the number of applicants, date of draw, date
of possession, water facility, etc.;

(c)  whether the new Housing Scheme has received poor response from the public
as number of applicants has been reduced to thousands and if so, the reasons therefor;

(d) whether large number of allottees have surrendered their flats in previous
housing schemes and if so, the details thereof; and



Written Answers to [3 July, 2019] Unstarred Questions 213

(e) the steps being taken by Government in this regard, so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Delhi Development Authority (DDA)
has informed that it has launched Housing Scheme 2019 w.e.f. 25.03.2019 till 10.06.2019
for disposal of newly constructed 17,922 flats of various categories. A total of 45,031
applications have been received under this Scheme and reconciliation of application
data, as provided by empaneled Banks, is under process and after completion of the
same, draw date will be announced. DDA has further informed that the possession of
these flats will be handed over to the successful applicants after payment of demanded
amount within 90 days of issuance of Demand-cum-Allotment letter and after completion
of all documental formalities as mentioned in the scheme brochure. DDA has also
informed that all the water supply lines and Under Ground Reservoir (UGR) have been
provided as per the approved scheme by Delhi Jal Board. The treated water shall be used
for flushing.

(d) DDA has informed the details of surrendered flats in the Housing Scheme
2014 and 2017 are as under:-

Housing Scheme 2014

Total flats allotted 25,040
Total flats surrendered 12,758

Housing Scheme 2017

Total flats allotted 12,617 *
Total flats surrendered 9.286

*Flats that were surrendered in Housing Scheme, 2014 were again offered in Housing Scheme, 2017

(e) DDA has informed that they have allotted surrendered flats of 2014 and of
2017 Scheme to various para-military forces and other government agencies. Also, an
online running scheme has been launched w.e.f. 18.01.2019 to offer these flats to the
general public.

Smart Cities Project in Karnataka

1350. DR. PRABHAKAR KORE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government of Karnataka is far behind in using funds
for Smart Cities project;
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(b) if so, the details of the funds sanctioned and released by the Centre for
various works under the project in seven cities selected to implement the project, city-
wise;

(c) the details of the funds utilized by the State of Karnataka for the project; and

(d) the steps taken by Government to expedite the works for early completion of
the project, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) As per Smart Cities Mission Statement
and Guidelines, the Central Government has allocated a budget of ¥ 500 crore to each
Smart City in Karnataka over the Mission period. An equal amount, on a matching basis,
will be provided by the State Government/Urban Local Body (ULB).

City-wise details of funds released by Government of India (Gol) and progress of
projects in Karnataka under Smart Cities Mission are given below:-

(Amount in X crore)

Name of City Fund released by Gol Total Utilization
Belagavi 196 46.11
Bengaluru 158 4.96
Davanegere 196 66.57
Hubballi-Dharwad 196 944
Mangaluru 117 15.20
Shivamogga 196 13.05
Tumakuru 196 34.88
TotaL 1255 190.21

Source: MIS, SCM.

(d) The implementation of the Mission at the City level is done by a Special
Purpose Vehicle (SPV) created for the purpose. The SPV plan, appraise, approve,
release funds, implement, manage, operate, monitor and evaluate the Smart City
development projects. The Ministry is regularly interacting with the States/Smart Cities
through video conferences, review meetings, field visits, regional workshops etc. at
various levels to assess the performance of the cities and to handhold them for
improving the same. Besides, the guidance of domain experts participating in the
regional workshops, cities also benefit from peer-to-peer learning during these
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interactions. At the national level, the implementation of Smart Cities Mission is being
monitored by an Apex Committee headed by Secretary, Ministry of Housing and
Urban Affairs. At State level, State level High Powered Steering Committee (HPSC)
chaired by the Chief Secretary has been established, besides, Ministry of Housing and
Urban Affairs nominee Directors on the Boards of SPVs are also monitoring the
progress in respective cities on a regular basis.

Status of SCM in Karnataka

1351. DR. PRABHAKAR KORE: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government of Karnataka has failed to utilize the funds
released by the Central Government for the development of seven smart cities in
Karnataka;

(b) if so, what is the total amount released to Karnataka State under the programme
and the amount spent so far for various works under the project; and

() the reasons for not utilizing the funds and the steps taken by the Central
Government, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) As per Smart Cities Mission Statement
and Guidelines, the Central Government has allocated a budget of I 500 crore to each
Smart City in Karnataka over the Mission period. An equal amount, on a matching basis,
will be provided by the State Government/Urban Local Body (ULB). The implementation
is to be done by the city level Special Purpose \ehicle (SPV), incorporated under the
Companies' Act, 2013 by State and Urban Local Body (ULB) having 50:50 equity share-
holding. The SPV plans, appraises, approves, releases funds, implements, manages,
operates and monitors the Smart City development projects.

City-wise details of funds released by Government of India (Gol) and funds utilized
by State of Karnataka under Smart Cities Mission are given below:-

(Amount in X crore)

Name of City Fund released by Gol Total Utilization
1 2 3
Belagavi 19 46.11

Bengaluru 158 4.96
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1 2 3
Davanegere 196 66.57
Hubballi-Dharwad 196 944
Mangaluru 117 15.20
Shivamogga 196 13.05
Tumakuru 196 34.88
TotaL 1255 190.21

Source: MIS, SCM.

The implementation of the Mission at the City level is done by a Special Purpose
Vehicle (SPV) created for the purpose. The SPV plan, appraise, approve, release funds,
implement, manage, operate, monitor and evaluate the Smart City development projects.
The Ministry is regularly interacting with the States/Smart Cities through video
conferences, review meetings, field visits, regional workshops etc. at various levels to
assess the performance of the cities and to handhold them for improving the same.
Besides, the guidance of domain experts participating in the regional workshops, cities
also benefit from peer-to-peer learning during these interactions. At the national level,
the implementation of Smart Cities Mission is being monitored by an Apex Committee
headed by Secretary, Ministry of Housing and Urban Affairs. At State level, State level
High Powered Steering Committee (HPSC) chaired by the Chief Secretary has been
established, besides, Ministry of Housing and Urban Affairs nominee Directors on the
Boards of SPVs are also monitoring the progress in respective cities on a regular basis.

Transfer policy of CPWD employees

11352. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ the number of Central Public Works Department (CPWD) employees that are
posted in the National Capital for last one decade and not yet transferred;

(b) the policy of Government regarding transfers; and
(c) the reasons behind not transferring them?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The transfer/posting of employees

tOriginal notice of the question was received in Hindi.
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of Central Public Works Department (CPWD) are guided by the policies of Department
of Personnel and Training (DoP&T) and CPWD Regular Establishment Manual. There
are no employees of CPWD who remained on the same post in the National Capital and
not transferred in last one decade.

(c) Does not arise.
Audit for Government accommodations for MPs

11353. SHRI RAKESH SINHA: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether Government intends to inquire into the work carried out by CPWD
in the official Government accommodations for Members of Parliament (MPs);

(b)  whether it is being done through “open tenders”, if so, whether Government
will carry out any audit with a view for quality checks of the work done in some of the
buildings selected on random basis; and

(c)  whether Government will ensure involving Members of Parliament in audit of
the said work?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) CPWD has a well established
Quality Assurance System to undertake quality check of the works. The works are
awarded through open E-tendering. The suggestions of Hon”ble Members of Parliament
are addressed on ongoing basis.

Projects undertaken in SCM

1354. SHRI D. KUPENDRA REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the details of number of projects undertaken/being undertaken by the Union
Government under Smart City Mission (SCM) in various cities of the country;

(b) the targets fixed and achieved so far; and

() the time by when the Smart City programme will be completed in all respects,
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total of 5,151 projects worth ¥ 2,05,018
crore have been included by the selected 100 cities in their Smart City Proposals.

tOriginal notice of the question was received in Hindi.
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(b) and (c) The projects to be undertaken and time-frame for completion of these
projects has been given by the cities in their Smart City Proposals (SCPs) which are
available on the Smart Cities Mission website (www.smartcities.gov.in).

Round-wise selection of cities and timeline for completion of projects is given

below:-
Selection in Selection of Nos. of cities Time-line for completion of
Round Projects
1 20 Smart Cities in Round 1 in Round 1 cities - 2019-20 to 2020-
January, 2016. 21
Fast Track 13 Smart Cities in Fast Track Round 2 cities (including Fast
Round in May 2016. Track cities) - 2019-20 to 2021-22
2 27 Smart Cities in Round 2 in
September, 2016.
3 30 Smart Cities in Round 3 in Round 3 cities - 2020-21 to 2021-
June, 2017. 2
4 9 Smart Cities selected in Round 4 cities - 2020-21 to 2022-

Round 4 in January, 2018 and 23
1 more city in June, 2018.

Pickpocketing in Delhi Metro by women gangs

1355. SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  whether it is a fact that over 90 per cent of the incidents of pickpocketing are
performed by women gangs in the various stations of Delhi Metro;

(b) if so, the details thereof and Government”s response thereto; and

(c) the details of steps taken or proposed to be taken by Government to form an
antitheft squad at every line of the metro?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Central Industrial Security Force
(CISF) has been entrusted the security of Delhi Metro. The detection and prevention
of crime falls under the domain of concerned State Police Department.
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Delhi Police has informed that a total number of 17 cases have been registered by

Delhi Metro Police regarding pickpocketing through groups during the years 2016, 2017,
2018 and 2019 (upto (31.05.2019). Out of which, 11 and 06 cases were committed by
women groups and male groups respectively. The details are as under:-

Years Total reported Cases involving Cases involving

cases of Female groups Male groups
pickpocketing in

Delhi Metro
2016 1313 01 00
2017 1753 03
2018 699 a3
2019 (upto 540 00
31.05.2019)

Delhi Police has informed that following steps have been taken to prevent crime in

Delhi Metro:-

(i) The Metro Stations are adequately covered under the jurisdiction of 16 Police
Stations of Metro.

(i) Delhi Police is doing regular patrolling on metro stations with a view to
intercept and check the suspects.

(iii) Group patrolling by Station House Officer and staff at all the Metro Police
Stations is being done near metro stations to check suspects.

(iv) Police Assistance Booths are functioning at major metro stations.

(v) Private companies working in Metro have been briefed to keep a watch on
their staff and to have better supervision on their work.

(vi) Regular liaison is being kept with the CISF authorities, and joint drives are

conducted from time to time.

For sections of Delhi Metro network in the State of Haryana, Commissioner of

Police, Gurugram has informed that during the year 2017, only one case has been

registered under section 379 of Indian Penal Code in which one woman was arrested.



220 Written Answers to [RAJYA SABHA] Unstarred Questions

Commissioner of Police, Faridabad has informed that during the year 2018, one case was
registered under section 379 of Indian Penal Code in which two women were arrested.
Senior Superintendent of Police, Jhajjar has informed that no case of pickpocketing
through women gangs has been reported in Jhajjar District. The continuous vigil and
patrolling are done by local Police and CISF staff, including female staff, on the metro
station and surprise checking from time to time.

For sections of Delhi Metro network in the State of Uttar Pradesh (UP), Superintendent
of Police, Ghaziabad and Gautam Budh Nagar have informed that no such incidents have
occurred. To prevent such type of incidents, effective checking campaigns are done by
local police from time to time and effective action being taken against the suspect

persons.

Delhi Metro Rail Corporation Ltd. (DMRC) has also informed that they have installed
CCTV cameras to cover most of the area of metro stations like platform, concourse, entry
point and other circulating areas. Regular announcements are made in the trains by
DMRC requesting commuters on the precautions to be taken.

Redevelopment of flats on North and South Avenue, Delhi

1356. SHRI K.R. ARJUNAN: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(@ whether it is a fact that around 400 flats on North Avenue and South Avenue,
Delhi are likely to be rebuilt along the lines of the 36 flats on North Avenue that have
just been rebuilt after being demolished in 2017;

(b)  whether it is also a fact that the new buildings on North Avenue and South
Avenue will be constructed using fly ash and waste bricks;

(c) whether it is also a fact that the next phase is likely to include 144 flats on
North Avenue after its vacation; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir.

(c) and (d) It has been decided to construct a total of 144 duplex houses in North
Avenue in a phased manner.
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Status of draft National Urban Rental Housing Policy, 2015

1357. SHRI DEREK O~ BRIEN: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@ whether a public and expert consultation was conducted on the draft National
Urban Rental Housing Policy, 2015;

(b) if so, the details of the feedback received and if not, the reasons therefor; and
(c) the current status of this policy?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Yes, Sir. The erstwhile Ministry of
Housing and Urban Poverty Alleviation had organised a National Workshop for
consultation on the draft National Urban Rental Housing Policy on 4th December, 2015.
The Workshop was attended by stakeholders, inter alia, public, institutional rental
housing operators, subject experts and research institutions and feedback was received
from the participants.

The feedback received was related to provision of serviced urban land at affordable
rate, development norms (Floor Space Index) and financial incentives, strategies to
utilise vacant housing stock, rationalisation of rent, facilitate institutional mechanism to
operate and provide service rental housing, rationalisation of various taxes, etc.

SHGs and CLCs set up under DAY-NULM

1358. SHRI DEREK O~ BRIEN: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  the number of “Self Help Groups” (SHGs) and “ City Livelihood Centres” (CLCs)
set up under the Deendayal Antyodaya Yojana - National Urban Livelihood Mission
(DAY-NULM) since the launch of the programme, State-wise; and

(b) the State-wise details of the funds allocated and disbursed to support SHGs
and CLCs under various heads?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Ministry of Housing and Urban
Affairs is implementing the “Deendayal Antyodaya Yojana - National Urban Livelihoods
Mission (DAY-NULM)~~ to reduce poverty and vulnerability of urban poor households
on a sustainable basis. The Mission, inter alia, envisages mobilisation of urban poor
into Self-Help Groups (SHGs) and their federations. City Livelihoods Centres (CLCs) at
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city level are established by Urban Local Bodies (ULBs) to bridge the gap between
demands and supplies of the goods and services produced by the urban poor and where
they can also access information and business support services. Details of SHGs and
CLCs formed under the Mission since 2014-15 is given in the enclosed Statement-I
(See below).

(b) Grants are released from the Ministry to States for the implementation of the
Mission as whole and inter se allocation of funds under various components are made
by the State Governments depending upon their requirement and capacity. However,
details of funds released to States/UTs under DAY-NULM since 2014-15 is given in the
Statement.

Statement-1

Details of Self Help Groups (SHGs) and City Livelihood Centre (CLCs)
set up under DAY-NULM since 2014-15

Sl.  State Name Number of SHGs Number of CLCs
No. formed formed
1 2 3 4
1. Andhra Pradesh 23664 154
2. Arunachal Pradesh 629 3
3. Assam 6830 12
4. Bihar 17738 3
5. Chhattisgarh 26095 2
6. Goa 214 0
7. Gujarat 16804 158
8. Haryana 2898 7
9. Himachal Pradesh 2106 10
10. Jammu and Kashmir 1780 4
11.  Jharkhand 10339 6
12. Karnataka 9594 30

13. Kerala 11130 107
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1 2 3 4
14. Madhya Pradesh 24302 I6)
15. Maharashtra 43980

16.  Manipur 2607 0
17. Meghalaya 253 0
18.  Mizoram 2219 8
19. Nagaland 1341 0
20. Odisha 24292 6
21. Punjab 5611 9
22. Rajasthan 16180 24
23.  Sikkim 58 1
24.  Tamil Nadu 51800 15
25. Telangana 17576 5
26. Tripura 1595 8
27. Uttar Pradesh 30381 69
28. Uttarakhand 1121 0
29. West Bengal 30903 16
30. Andaman and Nicobar 2 0

Islands

31. Chandigarh 317 1
32. Dadra and Nagar Haveli 0 0
33. Daman and Diu 0 0
34. Delhi 0 0
35.  Puducherry 50 2

ToTAL 384409 838
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Details of funds released to States/UTs under DAY-NULM since 2014-15

As on 28.06.2019

SI.No. States/UTs Funds released
1 2 3

1.  Andhra Pradesh 211.53
2. Arunachal Pradesh 14.72
3. Assam 13.00
4. Bihar 90.62
5. Chhattisgarh 10184
6. Goa 7.79
7. Gujarat 94.48
8. Haryana 42.45
9.  Himachal Pradesh 21.86
10.  Jammu and Kashmir 1511
11.  Jharkhand 96.23
12,  Karnataka 96.45
13.  Kerala 57.27
14, Madhya Pradesh 186.02
15. Maharashtra 12854
16.  Manipur 1149
17.  Meghalaya 4.20
18.  Mizoram 59.31
19.  Nagaland 28.08
20. Odisha 83.86
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1 2 3
21.  Punjab 10.07
22.  Rajasthan 109.53
23.  Sikkim 6.77
24.  Tamil Nadu 328.08
25.  Telangana 92.62
26.  Tripura 24.73
27.  Uttar Pradesh 24311
28.  Uttarakhand 26.21
29.  West Bengal 130.94
30. Andaman and Nicobar 1.06
Islands
31.  Chandigarh 6.63
32. Dadra and Nagar Haveli 0.00
33.  Daman and Diu 0.17
34.  Delhi 0.00
35.  Puducherry 7.73
TotaL 235341

Note: Funds are released after taking into account the unspent balance available with states from
Swarna Jayanti Shahari Rozgar Yojana (SJSRY), which was I 907.93 crore as on 01.04.2014.

AMRUT scheme in Andhra Pradesh

1359. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(@ whether Government has undertaken any project under its Atal Mission for
Rejuvenation and Urban Transformation Scheme (AMRUT) in the State of Andhra
Pradesh;

(b) if so, the district-wise details thereof in the State of Andhra Pradesh;
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(c) whether Government has received any request from the State of Andhra
Pradesh in the past for any excess project it wanted to execute besides the State Annual
Action Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under Atal Mission for Rejuvenation and
Urban transformation (AMRUT), Ministry of Housing and Urban Affairs has approved
State Annual Action Plans amounting to ¥ 2,890.17 crore submitted by the State of
Andhra Pradesh for the entire Mission period (25 June, 2015 to 31 March, 2020), which
include committed Central Assistance of ¥ 1,056.62crore.The State of Andhra Pradesh
has taken up projects amounting to I 3,330.40crore, which is more than the approved
State Annual Action Plans. The entire additional cost of the projects will be borne by
the State.

(b)  The district-wise details of projects under implementation in the 33 Mission
cities of Andhra Pradesh is given in the Statement (See below).

(c) and (d) No, Sir. No request to execute project besides the State Annual Action
Plans has been received from Government of Andhra Pradesh.

Statement

District-wise details of projects under AMRUT in Andhra Pradesh

Name of District Mission City No. of Total Amount
projects in X crore
1 2 3 4

Ananthapuram Anantapur (03] 5451
Hindupur 05 180.52
Dharmavaram 08 56.16
Tadpatri 03] 134.29
Guntakal 08 4540

&\

ToTAL (ANANTHAPURAM) 470.88
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1 2 3 4
Chittoor Chittoor 06 243.06
Tirupati 10 20981
Madanapalle 08 39.76
Srikalahasti 06 2598
ToTaL (CHITTOOR) 0 518.61
East Godavari Rajahmundry 07 97.09
Kakinada 07 146.56
ToTAL (EAST GODAVARI) 14 24365
Guntur Tenali 05 30.08
Guntur 05 54.57
Narasaraopet 05 1812
Chilakaluripet 07 164.16
ToTaL (GUNTUR) 2 266.93
Krishna Vijayawada 08 125.17
Machilipatnam 08 80.12
Gudivada 06 5445
ToTAL (KRISHNA) 2 250.74
Kurnool Nandyal 08 174.45
Adoni 08 4203
Kurnool 08 14454
TotaL (KurnooL) 24 361.02
Nellore Nellore 07 125.96
Kavali 06 7741
TotaL (NELLORE) 13 203.37
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1 2 3 4
Prakasam Ongole 08 143.73
Srikakulam Srikakulam 08 80.31
Visakhapatnam GVMC 08 234.03
Vizianagaram Vizianagaram 06 46.96
West Godavari Tadepalligudem 02) 71.24

Bhimavaram 06 7540
Eluru 07 4012
ToTAL (WEST GODAVARI) 2 186.76
Kadapa 02) 176.07
Proddatur Total 05 138.34
TotAL (YSR KaDAPA) 14 31441

Note: Data as on 25.06.2019.
Rehabilitation of bonded labourers

1360. DR. VIKAS MAHATME: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ the number of people rescued and rehabilitated under the Centrally Sponsored
Scheme for the Rehabilitation of Bonded Labourers since the scheme was revamped in
May, 2016;

(b) the funds that have been utilised for rehabilitation and whether these funds
have been found to be adequate for the required purposes;

(c) if not, the reasons therefor and whether Government plans to increase fund
allocation;

(d)  whether all individual State Governments have conducted a survey of bonded
labourers with the financial assistance provided through the scheme; and

(e) if so, details thereof and if not, by when every individual State survey will
be completed?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Funds to the tune of I 1178.70 Lakhs
was released for rehabilitation of 11,296 rescued Bonded Labourers under the Central
Sector Scheme for the Rehabilitation of Bonded Labourers since the scheme is introduced
in May, 2016 and the funds provided for the purpose is found to be adequate.

(d) and (e) Surveys were conducted by the States viz. Rajasthan, Madhya Pradesh,
Sikkim and Chhattisgarh since the Central Sector Scheme for Rehabilitation of Bonded
Labour-2016 was introduced and funds released by the central Government thereon.
Funds are released to respective State Governments upon receipt of proposals subject
to completion of required modalities in terms of the scheme.

Implementation of child labour eradication programmes

1361. SHRIMATI SAROJINI HEMBRAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@  whether the child labour eradication programmes have been implemented or
are being implemented throughout the country properly so as to achieve the complete
child labour eradication target;

(b) if so, what percentage of child labour eradication target has been achieved
so far; and

(c) what are the further course of action by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Child Labour is an outcome of various
social-economic problems such as poverty, economic backwardness and illiteracy. To
achieve the target of compete eradication of child labour the Government of India has
been implementing the National Child Labour Project (NCLP) Scheme since 1988. The
coverage of NCLP Scheme has been extended to 21 states of the country.

(b)  The incidence of child labour which was 1.26 crore as per census 2001 has
been reduced to 1.01 crore as per census 2011.

(c) The Government of India stands committed to the elimination of child labour
in the country and is following a holistic and multi-pronged strategy. Under the NCLP
Scheme, children in the age group of 9-14 years are rescued/withdrawn from work and
enrolled in the NCLP Special Training Centres, where they are provided with bridge
education, vocational training, mid day meal, stipend, health care, etc. before being
mainstreamed into formal education system. Children in the age group of 5-8 years are
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directly linked to the formal education system through a close coordination with the
Sarva Shiksha Abhiyan (SSA).

To ensure effective enforcement of the provisions of the Child Labour Act and
smooth implementation of the National Child Labour Project (NCLP) Scheme a separate
online portal PENCIL (Platform for Effective Enforcement for No Child Labour) has been
launched w.e.f. 26.9.2017. The Portal connects Central Government to State Government(s),
District(s), all Project Societies and the General public. Further, online complaints regarding
child labour can also be filed by anybody on the Pencil Portal. The complaint gets
assigned to the concerned Nodal Officer automatically by the system for further necessary
action.

The Government has also amended the Child Labour (Prohibition and Regulation)
Act, 1986 and enacted Child Labour (Prohibition and Regulation) Amendment Act, 2016
which inter alia covers complete prohibition on employment or work of children below
14 years of age in all occupations and processes; prohibition on employment of
adolescents (14 to 18 years of age) in hazardous occupations or processes and making
stricter punishment for the employers contravening the provisions of the Act.

Employment policy for prevailing unemployment problem

1362. DR. AMEE YAJINIK: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government has framed/envisaged a comprehensive employment
policy for the country keeping in view the prevailing acute unemployment problem in
the country; and

(b) if so, the brief outline of the same along with timelines for implementation in
key sectors and more specifically in the field of skill development and entrepreneurship
and micro, small and medium enterprises?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) A Inter-Ministerial Committee was
constituted to draft the National Employment Policy and consultations were held with
various stakeholders like Ministries, State Governments, Trade Unions, Industry
Associations, ILO etc. for Inputs to the Policy.

The proposed policy inter alia, purports to address macro-economic policy issues,
sectoral policy issues, labour policy issues, micro and small enterprises” issues, skill
development issues, issues relating to women and vulnerable workers and incorporate
suggestions for improving employment opportunities.
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Misuse of welfare fund for construction workers

11363. SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether a case of misuse of fund meant for the welfare of construction
workers has been reported and whether it is being investigated,;

(b) if so, the details thereof;

(c)  whether Supreme Court of India has directed Government to prepare a model
scheme for the welfare of construction workers throughout the country comprising
therein the issues like education, health, social security and pension; and

(d) if so, the details of progress made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The State Welfare Boards maintain
accounts and other relevant records in regard to use of the welfare cess fund and the
accounts of the State Welfare Boards are subject to audit by CAG of India annually in
terms of Section 27 of the Building and Other Construction Workers (RECS) Act, 1996.

(c) and (d) Pursuant to the directions of Hon”ble Supreme Court contained in its
judgment dated 19.03.2018 and order dated 04.10.2018 in W.P. (C) N0.318/2006, the
Central Government formulated and circulated to all the States a model welfare scheme
for BOC workers relating to death and disability cover, health and maternity cover,
financial assistance for education, transit accommodation/Labour shed cum night shelter,
mobile toilets and mobile creches, skill development and awareness program.

New labour law

1364. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is bringing new labour law amalgamating existing 44
Central Labour Laws;

(b) if so, the details thereof; and

(c) whether Government is taking care of rights of labourers and their social
security in the process?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The Ministry has taken steps for
drafting four Labour Codes on Wages; Industrial Relations; Social Security; and

tOriginal notice of the question was received in Hindi.
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Occupational Safety, Health and Working Conditions respectively, by simplifying,
amalgamating and rationalizing the relevant provisions of the existing Central Labour
Laws. The 4 Labour Codes contain provisions relating to wage, social security, safety,
health and grievance redressal mechanism for workers. These initiatives are expected to
provide wage security, social security, occupational safety and working conditions to
the workers.

Steps to create more employment opportunities

1365. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@  whether the NITI Aayog has admitted rise in unemployment in the country;
(b)  whether the employment growth rate slipped during last two years;

()  whether the incidence of unemployment among youths in 15-29 age group is
also rising and if so, to what extent; and

(d) what steps/programmes Government are likely to take/launch to create more
employment opportunities?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The labour force surveys on
employment - unemployment are conducted by Labour Bureau, Ministry of Labour and
Employment, last such survey was conducted during 2015-16. Moreover, National Sample
Survey Office (NSSO), Ministry of Statistics and Programme Implementation also
conducted annual Periodic Labour Force Survey (PLFS) which was conducted during
2017-18. As per the results of the survey, the estimated unemployment rate and worker
population ratio on usual status (principal Status + subsidiary status) basis in the
country is given below:-

Surveys* 2017-18 Employment-Unemployment
(PLFS) survey by Labour Bureau
(2015-16)
1 2 3
Unemployment Rate 6% 3.7%

(aged 15 years and above)

Unemployment Rate 17.8% 10.2%
(age 15-29 years) (age 18-29 years)
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Worker Population Ratio 46.8% 50.5%
(aged 15 years and above)

Worker Population Ratio 31.4% 42.4%
(age 15-29 years) (age 18-29 years)

*Survey methodology and sample selection are different in PLFS and Labour Bureau survey

(d) Employment generation coupled with Improving employability is the priority
of the Government, Government has taken various steps towards generating employment
in the country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such as
Prime Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer contribution
(12% or as admissible) towards EPF and EPS for all eligible new employees for all sectors
for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup
or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to Job seekers.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
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Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Formulating employment guarantee scheme for
the unorganised sector workers

11366. SHRI P.L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@  whether Government proposes to formulate an employment guarantee scheme
for the workers of the unorganised sector in cities on lines of employment guarantee
scheme for the rural areas “MGNREGA?, if so, the details thereof;

(b)  whether unorganised workers are not getting benefits of various Government
schemes, if so, the State-wise details of the beneficiaries along with those who remain
deprived of such benefits; and

(c)  whether a large number of unorganised workers are engaged in such industries
where labour law does not apply, if so, whether Government proposes to make special
law for the same, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) No, Sir, there is no such proposal. Whereas,
Ministry of Labour and Employment implements “Pradhan Mantri Rojgar Protsahan
Yojana” to incentivise employers for generation of new employment, where Central
Government will be paying the full employer % contribution towards Employees” Provident
Fund and Employees” Pension Scheme both for the new employment. This scheme has
a dual benefit, where, on the one hand, the employer is incentivised for Increasing the
employment base of workers in the establishment, and on the other hand, a large number
of workers will find jobs in such establishments.

(b) and (c) In order to provide social security benefits to the workers in the
unorganised sector including all industries which are not covered under the Employees
Provident Fund and Miscellaneous Provisions Act, 1952 and the Employees State
Insurance Act, 1948, the Government has enacted the Unorganised Workers” Social
Security Act, 2008. This 2008 Act stipulates formulation of suitable welfare schemes for
unorganised workers on matters relating to: (i) life and disability cover, (ii) health and
maternity benefits, (iii) old age protection and (iv) any other benefit as may be determined
by the Central Government.

tOriginal notice of the question was received in Hindi.
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Minimum wages for daily labourers

11367. SHRI RAMKUMAR VERMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Government is considering to raise minimum wages
for the daily labourers and employees of private institutions, if so, the details thereof;
and

(b) if not, the details of steps being taken by Government to safeguard the
interests of such labourers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) and (b) Under the provisions of the Minimum
Wages Act, 1948, both Central and State Governments are appropriate Governments to
fix, review and revise the minimum wages of the workers employed in the scheduled
employment under their respective jurisdictions. Rates fixed in the Central sphere are
applicable to establishments under the authority of Central Government, railway
administration, mines, oilfields, major port or any corporation established by a Central
Government. Employment other than the scheduled employment for central Sphere come
under the purview of State Government and accordingly State Government wages are
applicable in such employments.

Central Government for Central Sphere has revised the Basic minimum wages on
19.01.2017 for Agriculture, Construction Non-Coal Mines, Stone-Mines, Sweeping and
Cleaning, Watch and Ward and Loading/Unloading, after consultation with the Minimum
Wages Advisory Board.

Providing benefits to unorganised workers

1368. DR. ASHOK BAJPALI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government has any plan to provide benefits to unorganised workers
including domestic help through direct transfer to their accounts;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) In order to provide social security
benefits to the workers in the unorganised sector including domestic workers the
Government has enacted the Unorganised Workers” Social Security Act, 2008. This Act

tOriginal notice of the question was received in Hindi.
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stipulates formulation of suitable welfare schemes for unorganised workers on matters
relating to: (i) life and disability cover, (ii) health and maternity benefits, (iii) old age
protection and (iv) any other benefit as may be determined by the Central Government.
With the aim of reforming Government delivery system by re-engineering the existing
process in welfare schemes for simpler and faster flow of Information/funds and to
ensure accurate targeting of the beneficiaries, de-duplication and reduction of fraud, the
Direct Benefit Transfer (DBT) was started on 1st January, 2013. JAM i.e. Jan Dhan,
Aadhaar and Mobile are DBT enablers to implement DBT in all welfare schemes across
country including States and UTs. DBT is the high priority and focus area of the
Government.
Target for employment generation

1369. SHRI HARNATH SINGH YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the target set for employment generation in next three years;
(b) the share of the private, public and unorganised sector to be therein;

(c) total employment generated in all the three sectors during the last four years
of the plan and the estimates thereof for next three years;

(d) total reduction in employment as a result of global showdown;
(e) the plan to rehabilitate those rendered unemployed; and

(H  whether it is a fact that there is a mismatch in demand and supply of
employment and the plan to rectify that?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWARY): (a) to (f) As per result of Periodic Labour Force
Survey (PLFS) conducted by National Sample Survey Office, Ministry of Statistics and
programme implementation during 2017-2018, estimated Workforce by Major Sectors on
usual status (principal status+subsidiary status) basis in the country are given below:-

Estimated Workforce by Major Sectors

Sectors 2009-10 2011-12 2017-18* (PLFS)
(NSS 66th round) (NSS 68th round)

Primary 53.15% 48.9% 44.1%
Secondary 21.48% 24.3% 24.8%
Tertiary 25.37% 26.8% 31.1%

*For comparability, the results of the PLFS need to be understood in the context with which
the survey methodology and sample selection has been designed.
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Employment generation coupled with improving employability of the youth is the priority
concern of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast tracking
various projects involving substantial investment and increasing public expenditure on
schemes like Prime Minister 3 Employment Generation Programme (PMEGP) run by
Ministry of Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) scheme run by Ministry of Rural Development and
Deendayal Antyodaya Yojana-National Urban Livelihoods Mission (DAY-NULM) run by
Ministry of Housing and Urban Affairs. Details of the employment generated through
these schemes/programmes are given below:-

Employment Generated

Schemes/Year 2015-16 2016-17 2017-18 2018-19
Estimated employment generated 323362 407840 387184 586728
under PMEGP (No. of Persons) (31.03.2019)
Persondays Generated under 235.14 235.64 233.74 267.90
MGNREGS (31.03.2019)

(Persondays in crore)

Candidates placed in Jobs after 109512 147883 75787 135809
training (DDU-GKY)

(No. of Persons)

Skill Trained Persons given Placement 33664 151901 115416 163377
DAY-NULM

(No. of Persons)

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup
or expand their business activities. Upto 31st March, 2019, 18.26 crore loans were
sanctioned under the scheme.

Pradhan Mantri Rojgar ProtsahanYojana (PMRPY) has been launched by the Ministry
of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution
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(12% or as admissible) towards EPF and EPS for all eligible new employees for all sectors
for 3 years. Till 26th June, 2019, benefits have been given to 1.21 crore beneficiaries.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

The Government is implementing Counseling, Retraining and Redeployment (CRR)
Scheme to provide opportunity of self/wage employment to the employees (or
dependents) of Central public Sector Enterprises (CPSEs) separated under VRS/VSS or
retrenched due to closure/restructuring of CPSEs. The scheme aims at providing short
duration skill development training programme to equip the beneficiaries for self/wage
employment. CRR scheme is being implemented in collaboration with National Skill
Development Corporation (NSDC) under Ministry of Skill Development and
Entrepreneurship.

Overdue labour reforms

1370. SHRI JOSE K. MANI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@  whether in pursuit of long overdue labour reforms, Government has planned
a slew of code bills for industrial relations, wages, social security and welfare and
occupational safety, health and working conditions;

(b)  whether Government has attempted to revive the tripartite body Indian Labour
Conference to ensure a consensus of stakeholders to see through the proposed labour
reforms; and

(c)  whether the tripartite mechanism for resolution of issues on labour front is in
a moribund state with no attempt by the establishment to revive the same?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Reforms in labour laws are an ongoing
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process to update the legislative system to address the need of the hour so as to make
them more effective, flexible and in sync with emerging economic and industrial scenario.
The Ministry has taken steps for drafting four Labour Codes on Wages; Industrial
Relations; Social Security and Welfare; and Occupation Safety, Health and Working
Conditions respectively, by simplifying, amalgamating and rationalizing the relevant
provisions of the existing Central Labour Laws. Presently all the 4 Labour Codes are at

pre-legislative stage.

(b) and (c) The process of Legislative reforms on Labour includes consultation with
stakeholders including Central Trade Unions, Employers” Association and State
Governments in the form of tripartite consultation. Besides, the draft Labour Codes were
also placed on website of the Ministry, seeking comments/suggestions from all
stakeholders including general public. The draft legislations are finalised after considering

comments/suggestions received from various stakeholders.
Loss of jobs in Maharashtra

1371. SHRI RAJKUMAR DHOOT: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(@ whether it is a fact that massive job losses have taken place in Maharashtra

and rest of the country in the recent past;
(b) if so, the details thereof for the last four years, year-wise, State/UT-wise;

(c) what are the primary reasons for the massive loss of jobs in the country

particularly in Maharashtra; and
(d) what remedial measures Government proposes to take in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) As per the results of annual Periodic
Labour Force Survey (PLFS) conducted by National Statistical Office (NSO), Ministry
of Statistics and Programme Implementation during 2017-18 and annual employment-
unemployment survey conducted by Labour Bureau, Ministry of Labour and Employment,
the estimated unemployment rate on usual status (principal status+subsidiary status)
basis for the persons age 15 years and above is given below. The State/UT-wise details

is given in the Statement (See below).
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Unemployment Rate (in%b6)

Survey* year Maharashtra All-India
2017-18 48 6.0
(PLFS)

Survey by Labour Bureau

2015-16 15 37
2013-14 22 34
2012-13 32 4.0

*Survey methodology and sample selection are different in PLFS and Labour Bureau survey.

(d) Employment generation coupled with improving employability is the priority
of the Government. Government has taken various steps for generating employment in
the country like encouraging private sector of economy, fast-tracking various projects
involving substantial investment and increasing public expenditure on schemes such as
Prime Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar ProtsahanYojana (PMRPY) has been launched by the Ministry
of Labour and Employment for Incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer % contribution
(12% or as admissible) towards EPF and EPS for all eligible new employees for all sectors
for 3 years.

Pradhan Mantri Mudra Yojana (PMMY) has been Initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup
or expand their business activities.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the Job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.
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Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, infrastructure development
and industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Statement

State/UT-wise details of unemployment rate for persons of age 15 years and
above according to usual status (principal status+subsidiary
status) basis to the extent available

Sl. State/UTs Unemployment Rate (in %)
No. Survey by Labour Bureau* NSS (PLFS)
2012-13 2013-14 2015-16 2017-18

1 2 3 4 5 6

1. Andhra Pradesh 23 29 35 45
2. Arunachal Pradesh 102 6.7 39 58
3. Assam 43 29 40 79
4. Bihar 58 56 44 70
5. Chhattisgarh 13 21 12 33
6. Delhi 53 44 31 94
7. Goa 99 96 90 139
8. Gujarat 23 08 06 48
9. Haryana 43 29 33 84
10.  Himachal Pradesh 28 18 102 55
11.  Jammu and Kashmir 82 82 6.6 54
12. Jharkhand 59 18 22 75
13.  Karnataka 18 17 14 438
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1 2 3 4 5 6
14.  Kerala 96 93 10.6 114
15.  Madhya Pradesh 18 23 30 43
16. Maharashtra 32 22 15 48
17.  Manipur 22 34 34 115
18. Meghalaya 35 26 4.0 16
19.  Mizoram 22 20 15 101
20. Nagaland 6.2 6.7 56 214
21.  Odisha 51 43 38 71
22. Punjab 4.7 54 58 7.7
23.  Rajasthan 23 31 25 5.0
24.  Sikkim 122 71 89 35
25.  Tamil Nadu 36 33 38 75
26. Telangana 0.0 31 2.7 76
27.  Tripura 84 6.2 100 6.8
28.  Uttarakhand 45 55 6.1 76
29.  Uttar Pradesh 49 4.0 58 6.2
30.  West Bengal 59 42 36 46
31 Andaman and 9.8 130 120 158
Nicobar Islands
32.  Chandigarh 56 28 34 9.0
33. Dadra and Nagar 12 46 2.7 04
Haveli
34.  Daman and Diu 12 6.6 03 31
35.  Lakshadweep 10.2 105 43 213
36.  Puducherry 101 88 48 10.3
ALL-INDIA 40 34 3.7 6.0

Source: Periodic Labour Force Survey, M/o Statistics and Programme Implementation.

*Survey methodology and sample selection are different in PLFS and Labour Bureau survey.
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Minimum wages to informal sector workers

1372. SHRI K.K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government is proposing any concrete measures to ensure minimum
wages and healthy working conditions to informal sector workers;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Under the provisions of the Minimum
Wages Act, 1948, both Central and State Governments are appropriate Governments to
fix, review and revise the minimum wages of the workers employed in the scheduled
employment under their respective jurisdictions. Rates fixed in the Central sphere are
applicable to establishments under the authority of Central Government, railway
administration, mines, oilfields, major port or any corporation established by a Central
Government. Employment other than the scheduled employment for central Sphere come
under the purview of State Government and accordingly State Government wages are
applicable in such employments.

A draft Labour Code on Wages Bill, 2019, has been prepared after amalgamation,
simplification and rationalization of the relevant provisions of the Minimum Wages Act,
1948; the Payment of Wages Act, 1936; the Payment of Bonus Act, 1965; and the Equal
Remuneration Act, 1976 and circulated for inter-ministerial consultation. The provisions
of the Code on Wages Bill, 2019 are at pre-legislative stage.

Government of India has also declared the National Policy on Safety, Health and
Environment at Workplace (NPSHEW) which aims to establish a preventive safety and
health culture in the country through elimination of the incidence of work related
injuries, diseases, fatalities, disasters and to enhance the well-being of employees in all
the sectors of economic activity in the country.

Proposal for merger of ESI, EPF with other Central schemes

1373. SHRI K.K. RAGESH: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether the Centre is proposing dismantling and merger of ESI, EPF with
other central schemes and privatisation of social security funds;

(b) if so, whether the suggestions from trade unions regarding this has been
considered; and

(c) if not, the reasons therefor?



244 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) There is no such proposal at present.
However, the Ministry has taken steps for drafting Labour Code on Social Security by
simplifying, amalgamating and rationalizing the relevant provisions of the existing Central
Labour Laws related to Social Security. The Draft Labour Code on Social Security was
considered at Tri-partite Consultation meeting held on 27.11.2018.

At present, the Draft Labour Code on social security is at pre-legislative stage.
Shortage of staff in ESI hospitals in Jharkhand

1374. SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that ESI hospitals in Jharkhand are running with shortage
of staff which is leading to crisis in the ESI hospital service to the employees, if so, the
details thereof; and

(b) the steps being taken by Government to fill up the vacant posts in ESI
hospitals to maintain minimum level of manpower?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Details of vacancy position at ESIC Hospitals
in Jharkhand Region is as under:-

Cadre Sanctioned In- Vacant As on
Strength Position
Specialists 30 19 1 30.06.2019
General Duty Medical 57 47 10 30.06.2019
Officer (GDMO)
Nursing 116 7 37 31.03.2019
Paramedical 104 67 37 31.03.2019

(b)  Steps taken by the ESI Corporation to meet the shortage:-

(i) ESIC has already released advertisement in November/December, 2018 for
filling up 51 vacancies of Paramedical and Nursing cadre, 22 posts of Insurance
Medical Officer Grade-Il and 10 posts of Specialist Grade-I1 (Junior Scale) In
Jharkhand Region for recruitment of above said posts.

(i) Besides, to tide over the crises caused due to shortage of staff, the ESIC
has delegated the authority to field units to engage Senior Residents
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(against the vacancy of GDMOs), part time/full time Specialists on contractual
basis.

(iii)  Field Units have also been authorized to engage Nursing and paramedical
staff through outsourcing as per instructions issued from time to time as per
actual requirement.

Increase in educated unemployed persons

11375. SHRI SANJAY SETH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that the number of educated unemployed persons is
steadily increasing in comparison to uneducated unemployed persons;

(b) if so, the reasons therefor; and

(c) if not, the present rate of unemployment with regard to educated and
uneducated persons, the details thereof for last three years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The quinquennial labour force surveys
on employment and unemployment were conducted by National Sample Survey Office
(NSSO), Ministry of Statistics and Programme Implementation. The last such survey was
conducted during 2011-12. Now, NSSO has switched to the annual Periodic Labour Force
Survey (PLFS) which was conducted during 2017-18. The estimated unemployment rate
in educated arid uneducated persons on usual status (principal status+subsidiary status)
basis in the country is given below:-

Unemployment rates (in %) in educated and uneducated persons
for age 15 years and above

Survey Period 2017-18* (PLFS) 2011-12 (NSS 68th round)
Educational Not literate Secondary and Not literate  Secondary and
level above above
Rural male 17 105 05 36
Rural female 0.1 173 0.2 9.7
Urban male 21 9.2 0.7 40
Urban female 0.8 198 04 10.3

*For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be understood
in the context with which the survey methodology and sample selection has been designed.

tOriginal notice of the question was received in Hindi.
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Increase in unemployment rate after demonetisation

11376. SHRI SANJAY SETH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether it is a fact that the rate of unemployment in the country has doubled
on account of demonetisation;

(b) if so, the action plan of Government to deal with the same; and
(c) if not, the data of employment during pre and post demonetisation period?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) The labour force surveys on
employment-unemployment are conducted by Labour Bureau, Ministry of Labour and
Employment, last such survey was conducted during 2015-16, moreover, National Sample
Survey Office (NSSO), Ministry of Statistics and Programme Implementation also
conducted annual Periodic Labour Force Survey (PLFS) which was conducted during
2017-18. As per the results of the survey, the estimated unemployment rate was 6% and
on the basis of Labour Bureau surveys the estimated unemployment rate was 3.7%
during 2015-16 on usual status (principal status+subsidiary status) basis for persons of
age 15 years and above in the country.

Employment generation coupled with improving employability is the priority of the
Government. Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast-tracking various projects
Involving substantial investment and increasing public expenditure on schemes such as
Prime Minister 3 Employment Generation Programme (PMEGP), Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-National Urban
Livelihoods Mission (DAY-NULM).

Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer% contribution
(12% or as admissible) towards EPF and EPS for all eligible new employees for all sectors
for 3 years. Till 31-05-2019, the scheme has covered 1,51,579 establishments and
1.21 crore beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter-alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are

tOriginal notice of the question was received in Hindi.
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extended to micro/small business enterprises and to individuals to enable them to setup
or expand their business activities. Upto 31st March, 2019, 18.26 crore loans were
sanctioned under the scheme.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, infrastructure development
and industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

NSSO report on unemployment

1377. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether Government has received a recent report of National Sample Survey
Office (NSSO) on the unemployment issue of the country;

(b) whether it is a fact that during the last five years joblessness stood at a 45
year high therefor;

(€) whether it is also a fact that Government has failed to create any job during
their last tenure thereof; and

(d) if so, proposal and line of action to generate employment and jobs in the
country within next three years therein?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) To assess the employment and
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unemployment situation in the country, an annual Periodic Labour Force Survey (PLFS)
was conducted by National Sample Survey Office (NSSO), Ministry of Statistics and
Programme Implementation during 2017-18. This survey report has recently been released
by the Government. As per the results of the survey, the estimated unemployment rate
on usual status (principal status+subsidiary status) basis for persons of all ages In the
country is given below:-

Unemployment Rates (In %)

Survey year Rural Urban
Male Female Male female
2017-18* (PLFS) 58 38 71 10.8
2011-12 (NSS 68th round) 17 17 30 5.2
2009-10 (NSS 66th round) 16 16 28 57

(Note: *For comparability, the results of the PLFS with earlier rounds of NSS surveys need to be
understood in the context with which the survey methodology and sample selection has been designed)

(c) and (d) Employment generation coupled with improving employability is the
priority of the Government. Government has taken various steps for generating
employment in the country like encouraging private sector of economy, fast-tracking
various projects involving substantial investment and increasing public expenditure on
schemes such as Prime Minister 3 Employment Generation Programme (PMEGP), Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), Pt. Deen Dayal
Upadhyaya Grameen Kaushalya Yojana (DDU-GKY) and Deendyal Antodaya Yojana-
National Urban Livelihoods Mission (DAY-NULM). Details of the employment generated
through these schemes/programmes are given below:-

Employment Generated

Schemes/Year 2015-16  2016-17 2017-18 2018-19
Estimated employment generated 3.23 4.08 3.87 5.87
under PMEGP (in lakh) (till 31.03.2019)
Persondays Generated under 235.14 235.64 233.74 267.9
MGNREGS (in crore) (till May, 2019)
Candidates placed under DDU-GKY 1.09 1.48 0.76 1.36
(in lakh) (till May, 2019)
Placement under DAY-NULM 0.34 1.52 1.15 1.63

(in lakh) (till 18.06.219)
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Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) has been launched by the
Ministry of Labour and Employment for incentivising employers for promoting employment
generation. Under this scheme, Government is paying entire employer contribution
(12% or as admissible) towards EPF and EPS for all eligible new employees for all sectors
for 3 years. Till 31.05.2019, the scheme has covered 1,51,579 establishments and
1.21 crore beneficiaries.

Pradhan Mantri Mudra Yojana (PMMY) has been initiated by Government inter alia
for facilitating self-employment. Under PMMY collateral free loans upto ¥ 10 lakh, are
extended to micro/small business enterprises and to individuals to enable them to setup
or expand their business activities. Upto 31st March, 2019, 18.26 crore loans were
sanctioned under the scheme.

Government has implemented the National Career Service (NCS) Project which
comprises a digital portal that provides a nation-wide online platform for the job seekers
and employers for job-matching in a dynamic, efficient and responsive manner and has
a repository of career content to job seekers.

Start-up India is a flagship initiative of the Government of India, intended to build
a strong ecosystem that is conducive for the growth of start-up businesses, to drive
sustainable economic growth and generate large scale employment opportunities.

Besides these initiatives, flagship programmes of the Government such as Make in
India, Digital India, Swachh Bharat Mission, Smart City Mission, Atal Mission for
Rejuvenation and Urban Transformation, Housing for All, Infrastructure development
and Industrial corridors have the potential to generate productive employment
opportunities. Ministries/Departments/States run skill development schemes across
various sectors to improve the employability of youth and also facilitate placements.
Schemes such as the National Apprenticeship Promotion Scheme (NAPS) wherein
Government reimburses 25 percent of the stipend payable to apprentices also enhances
employability of the youth to access employment.

Unemployment rate amongst different age groups

1378. SHRI ANAND SHARMA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@ whether Government”s attention has been drawn to the National Sample
Survey Office (NSSO) job survey for 2017-18 confirming a surge in the unemployment
rate to 6.1 per cent, a 45-year high;

(b) if so, the details and the breakup of unemployment rate amongst different age
groups and rural and urban men and women; and
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(c) the steps proposed by Government to revive investments in the manufacturing
sector to generate jobs to address the unemployment situation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) Yes, Sir. National Sample Survey Office
(NSSO) has launched a new regular Employment-Unemployment Survey, namely, Periodic
Labour Force Survey (PLFS) during 2017-18 with certain changes in survey methodology,
data collection mechanism and sampling design vis-a-vis the earlier quinquennial (once
in every five years) Employment and Unemployment surveys of NSSO. The PLFS was
launched with an objective of measuring quarterly changes of various labour market
statistical indicators in urban areas as well as generating the annual estimates of these
indicators for rural and urban areas. Based on the Annual Report (July, 2017-June, 2018)
of PLFS, Unemployment Rate (UR) in usual status (ps+ss) are given in the
Statement-I (See below).

(b) Based on the Annual Report (July, 2017-June, 2018) of PLFS, unemployment
rates for different age groups for rural and urban males and females are given in the
Statement-I1 (See below).

(c) Overall performance of manufacturing sector is an interplay of several factors
such as domestic demand, demand for exports, level of investment and prevailing prices.
The Government aims at creating a conducive environment by streamlining the existing
regulations and processes and eliminating unnecessary requirements and procedures.
“Make in India” programme has been launched which aims at making India a global hub
for manufacturing, research and innovation and an integral part of the global supply
chain. Several steps to boost domestic manufacturing are being taken as part of schemes
such as “Startup India”, “Ease of Doing Business”, Modified Industrial Infrastructure
Upgradation Scheme, Business Reform Action Plan, Intellectual Property Rights (IPR)
Policy etc. Further, Foreign Direct Investment (FDI) policy and procedures have been
simplified and liberalized progressively.

Statement-1

Unemployment Rate (in per cent) according to usual status (ps+ss)
from PLFS (2017-18)

All-India
Round Rural Urban Rural+Urban
(year) Male Female Male Female Person
PLFS (2017-18) 58 38 71 10.8 6.1

Source: Annual Report, PLFS: 2017-18.
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Statement-11

Unemployment Rate (in percent) in usual status (ps+ss) for
different age group during 2017-18

All-India
Age-group Rural Urban
Male Female Male Female
15-29 years 174 136 187 272
15 years and above 57 38 6.9 108
All 58 38 71 108

Source: Annual Report, PLFS: 2017-18.
Labour Code on Safety to protect labourers in workplace

1379. SHRI RITABRATA BANERJEE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@  whether Government is working on a Labour Safety Code to protect labourers
in the workplace and if so, the details thereof; and

(b)  whether most of the labour force will be excluded, as some experts have
asserted, because of the conditions mentioned in the recognized labourers as per the
Code and if so, the ways in which the large labour community will be protected?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) In line with the recommendations
of the Second National Commission on Labour, a draft Labour Code on Occupational
Safety, Health and Working Conditions has been prepared by amalgamating, simplifying
and rationalizing the relevant provisions of 13 Central Labour Acts in relation to
occupational safety, health and working conditions, hours of work/leave/holiday, welfare,
general duties of employers, employees, architect, manufacturers and enforcement
mechanism. Presently the draft Labour Code on Occupational Safety, Health and Working
Conditions is at pre-legislative stage.

Significance of employment exchanges

1380. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ whether Government is aware of the fact that employment exchanges are
gradually loosing their significance due to one reason or the other;
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(b) if so, the details thereof;

(c) whether Government has any proposal to make the employment exchange
across the country to be a onestop placement solution to the unemployed and make
employment exchange as job providers to job-seekers in all spheres;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) to (e) In order to improve inter-alia,
functioning of the employment Exchanges, the Ministry is implementing National Career.
Service (NCS) Project for transformation of the National Employment Service into National
Career Service to provide a variety of employment related services viz. job matching,
career counseling, vocational guidance, information on skill development courses, etc.
The project has three components - NCS Portal, Interlinking of Employment Exchanges,
and Model Career Centers. The services of the project are available online on the
National Career Service Portal (www.ncs.gov.in) and is supported by Call Centre/Helpdesk.
The portal envisages a one stop solution for providing user friendly services to the job
seekers in a transparent manner through Employment Exchanges, Model Career Centres,
Common Service Centres, Post Offices etc.

Exit of Oil India Limited from US and Russian oil blocks

1381. SHRI JOSE K. MANI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@  whether the State-run Qil India Limited (OIL) is planning to exit from two major
overseas blocks in the US and Russia;

(b)  whether the US Shale Asset and the Licence 61 Asset in Russia have been
found not lucrative enough to hold on, if so, whether OIL is looking for buyers both
for the US Shale Asset and the Russian one; and

(c) whether OIL has called back its personnel from its block in Venezuela because
of political turmoil and is waiting for normalcy to return, if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Oil India Limited (OIL) has initiated the sale process of Project
License-61 in Russia, as the performance of the asset has not been as expected. No
decision has been taken on OIL% asset in the US.
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() Yes. Oil India Limited (OIL) has called back its executives from Venezuela
because there was significant reduction in project activities due to security reasons. One
OIL Executive has been deputed back to Venezuela.

Extra charge by LPG distributors in rural and remote areas

1382. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@  whether Ministry is aware that LPG distributors in rural and remote areas are
charging ¥ 15-20 extra which they do not mention in the bill;

(b) if so, how many such cases have so far been reported to OMCs/Ministry
during last three years and the current year, year-wise and district-wise and what action
concerned OMC has taken on such agency;

(€) whether it is a fact that there is a need to have more transparency in selecting
LPG dealership since existing rules and guidelines are hurting expansion plans of OMCs;
and

(d) if so, the measures Ministry is taking in this regard?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Oil Marketing Companies (OMCs) have reported that all
distributors, except Durgam Kshetriya Vitraks, are under instructions to make home
delivery of LPG cylinders in their authorised area of operation including rural areas
without any additional charges. However, the State/UT Government can fix additional
delivery charge in consultation with the OMCs only in cases where it is necessary in
view of the geographical terrain and/or the distance in the area of the distribution.
Instances of overcharging reported by OMCs during the last three years as under:-

2016-17 2017-18 2018-19

261 165 282

OMC:s take punitive action as per the extant Marketing Discipline Guidelines and
the Distributorship Agreement against the LPG distributors in established cases of
Irregularities.

(c) and (d) To bring transparency in selection of LPG distributorships, an online
selection process has been introduced under Unified Guidelines for Selection of LPG
Distributorships which includes online receipt of application, processing and online
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draw of lots. Online draw of lots is conducted by M/s Metal Scrap Trade Corporation
Ltd.(MSTC), a Public Sector Undertaking under the administrative control of Ministry
of Steel, with assistance of National Informatics Centre (NIC).

Controlling increasing prices of LPG

1383. SHRI P. BHATTACHARYA:
DR. L. HANUMANTHAIAH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(@ whether it is a fact that the prices of subsidized and non-subsidized LPG
cylinders are increasing tremendously during the last two years;

(b) if so, the reasons therefor; and

(c) whether Government has made any mechanism to control the prices of LPG
cylinders?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) The Government continues to modulate the effective price to
consumer for subsidized domestic LPG. Prices of petroleum products in the country are
linked to their respective product prices in the international market. As Government is
modulating the retail price of subsidized domestic LPG, the subsidy on these products
increase/decrease with the corresponding increase/decrease in the prices of these products
in the international market. The subsidized and non-subsidized price of domestic LPG
is ¥ 494.35 and X 637.00/14.2 kg cylinder respectively (at Delhi market as on 01.07.2019).
The applicable subsidy to consumer is ¥ 142.65/14.2 kg cylinder.

The price of domestic subsidized LPG and non-subsidized LPG at Delhi during the
last two years is available at the website of 10CL i.e. www.iocl.com.

Goal for reducing crude oil imports

1384. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:
(@ whether Government has set the goal for reducing crude oil imports;
(b) if so, the details thereof;

(c)  whether any five-year action plan for individual segments of Government has
been set;
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(d) if so, the details thereof and the efforts being made for achieving it; and

(e) by when Government would provide clean cooking fuel to all households, the
details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (d) Ministry is working in collaboration with various Central
Government Ministries to achieve the goal to reduce the dependency on import from
oil and gas. The five-pronged strategy, in this context, broadly comprises of increasing
domestic production of oil and gas, promoting energy efficiency and conservation
measures, giving thrust on demand substitution, capitalizing untapped potential in
biofuels and other alternate fuels/renewables and implementing measures for refinery
process improvements.

Government has taken several steps to enhance exploration and production of oil
and gas in the country which include; Policy for Relaxations, Extensions and Clarifications
under Production Sharing Contract (PSC) regime for early monetization of hydrocarbon
discoveries, Discovered Small Field Policy, Hydrocarbon Exploration and Licensing
Policy, Policy for Extension of Production Sharing Contracts, Policy for early monetization
of Coal Bed Methane, Setting up of National Data Repository, Appraisal of Unappraised
areas in Sedimentary Basins, Re-assessment of Hydrocarbon Resources, Policy framework
to streamline the working of Production Sharing Contracts in Pre-NELP and NELP
Blocks, Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and Gas,
Policy framework for exploration and exploitation of Unconventional Hydrocarbons
under existing Production Sharing Contracts, Coal Bed Methane contracts and Nomination
fields.

The Government in February, 2019 approved major reforms in exploration and
licensing policy to enhance exploration activities, attract domestic and foreign investment
in unexplored/unallocated areas of sedimentary basins and accelerate domestic production
of oil and gas from existing fields. The policy reforms inter alia aims to boost exploration
activities with greater weightage to work programme, simplified fiscal and contractual
terms, bidding of exploration blocks under Category-11 and 111 sedimentary basins without
any production or revenue sharing to Government, early monetization of discoveries by
extending fiscal incentives, incentivizing gas production including marketing and pricing
freedom, induction of latest technology and capital, more functional freedom to National
Oil Companies for collaboration and private sector participation for production
enhancement methods in nomination fields, streamlining approval processes and
promoting ease of doing business including electronic single window mechanism.
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Government is also promoting the usage of environment friendly transportation fuel,
i.e. CNG by expanding the coverage of City Gas Distribution (CGD) network in the
country. Government has also taken a number of initiatives to encourage the use of
alternative fuels like ethanol and bio-diesel through Ethanol Blending in Petrol (EBP)
Programme and Bio-diesel blending in diesel. To promote use of compressed bio gas.
Government has launched Sustainable Alternative Towards Affordable Transportation
(SATAT) on 01.10.2018. Government has also formulated a National Bio Fuel Policy 2018
to boost availability of biofuels in country.

(e) Currently, such poor households which don't have LPG connections are
provided with the connection under Pradhan Mantri Ujjwala Yojana (PMUY), subject to
fulfilling terms and conditions of the scheme. So far, more than 7.29 crore connections
are released against the target of 8 crore.

LPG connections to poor women under PMUY

11385. SHRI SURENDRA SINGH NAGAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether it is a fact that poor women are unable to get free LPG connections
provided under Pradhan Mantri Ujjwala Yojana (PMUY), if so, the reasons therefor;

(b)  the number of LPG connections provided so far along with the number of LPG
connections yet to be provided under this scheme; and

(c) the target set by Government for the said scheme and time it will take for
achieving the set target?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Government of India launched Pradhan Mantri Ujjwala Yojana
(PMUY) under which deposit free connections are provided to poor families having no
LPG connection subject to fulfilling other terms and conditions. As on 27.06.2019, more
than 7.27 crore connections have been provided to poor families against the target of
8 crore connections.

Deduplication exercise by OMCs

1386. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ when was deduplication exercise undertaken by OMCs;

tOriginal notice of the question was received in Hindi.
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(b)  whether it is a fact that much time has passed and the need has come to have
deduplication exercise since 2-3 OMCs have set up LPG distribution networks in one
area which is hitting each others business;

(c) whether it is a fact that in as many as 50 per cent of locations advertised in
2014 for LPG distributorship OMCs did not get any application; and

(d) if so, the steps taken/proposed to take to liberalize selection norms?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Before release of LPG connection, Oil Marketing Companies (OMCs)
carry out robust de-duplication on Intra as well as Inter OMCs basis considering various
parameters such as Aadhaar, Bank Account, Ration Card and Abridged Household List-
Transaction Identification Number (AHL-TIN) (for PMUY) on real time basis. Further,
with the assistance of NIC, de-duplication is carried out using parameters i.e. AHL-TIN
(including validation), Ration Card, Same Name Same Address (Far and Near) and
Different Name and Same Address (Far and Near). The de-duplication process has also
evolved over the period of scheme implementation.

(b)  Appointment of LPG distributorships is a continuous process and locations
for setting up of LPG distributorships are identified based on sale potential that makes
them commercially viable. Further, OMCs are under instructions to carry out Inter and
Intra Company transfer of customers to make the distributors viable.

() OMCs have reported that, during 2013-14 and 2014-15, advertisements inviting
applications for appointment of LPG distributors for 5831 locations were published and
only in respect of 331 locations, no response was received.

(d) The Government has implemented Unified Guidelines for Selection of LPG
Distributorships from 2016 liberalising the following parameters:-

Sl Parameter Previous guidelines Unified Guidelines for
No. Selection of LPG
Distributorships

1 2 3 4

(@ Age Limit Upper age limit 45 years Upper age limit of 60 years.
(Except for Freedom Fighter (Except for FF category).
(FF) category and SKO
dealers)
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(b) Educational
Qualification

(c) Funds
Requirement

(d) Family Unit
definition for
Land
Ownership

Minimum qualification of
Xth Standard or equivalent
for RGGLV and Minimum
qualification of Graduate or
equivalent for Regular
Distributorships (Except
for FF)

% 10 lakh to 15 lakh for
Regular Distributorships
and ¥ 4 lakh for RGGLVs

“Family Unit”” includes
parents and grandparents
(both maternal and paternal)
of the applicant.

Minimum qualification of
Xth Standard or equivalent for
all formats of distributorships
(Except for FF).

Requirement of Funds is not
an eligibility criterion.

Definition of family unit
expanded to include parents
(includes Step Father/Step
Mother), Grand Parents (both
maternal and paternal),
Brother/Sister (including Step
Brother and Step Sister), Son/
Daughter (including Step Son/
Step Daughter), Son-in-law/
Daughter-in-law, of the
applicant or the spouse (in
case of married applicant).

Refining capacity of oil refineries

1387. DR. VIKAS MAHATME: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ the details of refining capacity of each oil refinery in the country;

(b)  whether the current refining capacity is adequate to meet the oil demand in
the country and if not, whether Government plans to set up more refineries in the

country;

(c) if so, the details thereof;

(d) whether Government is considering investing money to raise oil refining

capacity in Maharashtra and other places of the country and if so, details thereof; and
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(e) whether Government has sought or plans to seek help from any foreign
Government or company to meet the oil demand in future and if so, details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Presently the refining capacity of the country is 249.366 MMTPA.
Details of Refineries along with their refining capacity are given in the Statement-I
(See below). The domestic consumption of petroleum products was 211.6 MMT during
2018-19. The present refining capacity is adequate to meet the demand of petroleum
products in the country.

(d) Oil Public Sector Undertakings (PSUs) are executing/evaluating brown field
and green-field refinery projects including Rajasthan Refinery project at Banner, Rajasthan.
The details of capacity expansion of refineries is given in the Statement-ll(see
below).

(e) Refinery Sector has been delicensed in 1998. Post de-licensing, any public
sector or private sector entity can set up the refinery depending upon techno commercial
viability of the project.

Statement-1
No. Capacity
(MMTPA)*
1 2 3 4
PSU Refineries

1. Digboi, Assam Indian Oil Corporation Limited 0.650
2. Guwahati, Assam 1.000
3. Barauni, Bihar 6.000
4. Koyali, Gujarat 13.700
5. Bongaigaon, Assam 2.350
6. Haldia, West Bengal 7.500
7. Mathura, Uttar Pradesh 8.000
8. Panipat, Haryana 15.000

9. Paradip, Odisha 15.000
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1 2 3 4
10.  Mumbai, Maharashtra Hindustan Petroleum Corporation 7500
11.  Visakhapatnam, Andhra Limited 8.300

Pradesh
12, Mumbai, Maharashtra Bharat Petroleum Corporation 12.000
13 Kochi, Kerala Limited 15,500
14.  Manali, Tamil Nadu Chennai Petroleum Corporation 10.500
15.  Nagapattinam, Tamil Nadu Limited 1.000
16.  Numaligarh, Assam Numaligarh Refinery Limited 3.000
17.  Mangalore, Karnataka Mangalore Refinery and 15.000

Petrochemicals Limited

18.  Tatipaka, Andhra Pradesh Oil and Natural Gas Commission 0.066

ToTAL 142.066

JV Refineries

19. Bina, Madhya Pradesh Bharat Oman Refinery Ltd. 7.800
20. Bathinda, Punjab HPCL Mittal Energy Ltd. 11.300
TotaL 19.100

Private Sector Refineries

21. DTA-Jamnagar, Gujarat Reliance Industries Limited 33.000
22.  SEZ, Jamnagar, Gujarat 35.200
23. Vadinar, Gujarat Essar Oil Limited 20.000
TotaL 88.200
GRrAND ToTAL 249.366

*MMTPA-Million Metric Tonne Per Annum.
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Statement-11

List of capacity expansion of oil PSUs refineries

I0CL
Refinery Current Capacity, Expansion Capacity, Approved Cost
MMTPA MMTPA (in%cr)
Haldia 750 8.00 4190
Barauni 6.00 9.00 13148
Gujarat 13,70 18.00 15034
Mathura 8.00 9.20 5645
Panipat 15.00 25.00 23116
HPCL
Refinery Current Capacity, Expansion Capacity, Approved Cost
MMTPA MMTPA (in%cr)
Visakh 83 15 20928
Mumbai 75 95 5060

Utilisation of Giveitup LPG subsidy

1388. SHRI R.K. SINHA: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(@ the number of LPG subscribers who opted to give up subsidy in the country
during the last and current financial year, State-wise;

(b) the details of money received or likely to be received on this account;
() the proposal of Government to utilise this money and the purpose;

(d) the strategy of Government to mitigate the subsidy burden on this account;
and

(e) the steps taken by Government to at least convince those who earn more than
a lakh rupees per month to join the campaign to surrender this subsidy for the poorest
of the poor people in the country?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) As on 27.06.2019, more than 1 crore LPG consumers have given
up their subsidy under “GiveltUp>” campaign. State/UT-wise details are given in the
Statement (See below). Estimated savings due to “ GiveltUp” campaign during Financial
Year 2018-19 is X 2,930 crore. Further, the Government has launched Pradhan Mantri
Ujjwala Yojana (PMUY) on 1st May 2016 with a budgetary allocation ¥ 12,800 crore
under which a deposit free new LPG connection is provided to a poor woman subject
to fulfilling terms and conditions. Oil Marketing Companies (OMCs) have already released
more than 7.27 crore LPG connections under the Scheme as on 27.06.2019, against a
target of 8 crore.

(d) and (e) Government has introduced well targeted system of subsidy delivery to
LPG consumers through PAHAL. This initiative of the Government was aimed at
rationalizing subsidies based on approach to cut subsidy leakages, but not subsidy per
se. Applicable subsidy is directly transferred into the bank account of the beneficiaries.
As on 28.6.2019, more than 26.45 crore LPG consumers have joined the PAHAL Scheme.
PAHAL has helped in identifying “ghost” accounts, multiple accounts and inactive
accounts. This has helped in curbing diversion of subsidised LPG to commercial purposes.

The Government has decided to rationalize the subsidy outgo by excluding such
LPG consumers from the purview of subsidy, whose or whose spouse have taxable
income of X 10 lakh and above during the previous financial year computed as per the
Income Tax Act, 1961 w.e.f. 1.1.2016.

Statement

Details of “Utilisation of GiveltUp LPG Subsidy”

SI.No. State/UT Opt out consumers
1 2 3

1. Andaman and Nicobar Islands 2,851

2. Andhra Pradesh 2,35231

3. Arunachal Pradesh 23,369

4. Assam 187,742

5. Bihar 4,18,691

6.  Chandigarh 19,914

7. Chhattisgarh 1,35,112

8. Daman and Diu 3189
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1 2 3

9.  Delhi 8,26,939
10. Dadra and Nagar Haveli 7441
11.  Goa 43,103
12, Gujarat 451,856
13.  Himachal Pradesh 70,412
14.  Haryana 342,311
15.  Jharkhand 97,796
16.  Jammu and Kashmir 150,711
17.  Kerala 3,02,013
I18.  Karnataka 7,36,081
19.  Lakshadweep 143
20.  Manipur 47,098
21.  Meghalaya 7,658
22.  Maharashtra 16,50,164
23.  Mizoram 43,985
24.  Madhya Pradesh 4,39,789
25.  Nagaland 31,583
26. Odisha 157974
27.  Puducherry 16,663
28.  Punjab 412,072
29. Rajasthan 6,38,004
30.  Sikkim 7,793
31. Telangana 3,86,279
32, Tamil Nadu 6,53,725
33, Tripura 18,753
34.  Uttar Pradesh 12,60,599
35, Uttarakhand 1,48/432
36.  West Bengal 347,209
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Finances of ONGC

1389. SHRI MANISH GUPTA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether the QOil and Natural Gas Corporation (ONGC) borrowed around
20,000 crore when it acquired Hindustan Petroleum Corporation Limited (HPCL) and
the Gujarat State Petroleum Corporation”s stake in the KG Basin block as part of
Government”s policy to meet its disinvestment targets, if so, the details thereof;

(b)  whether the cash accumulations of ONGC are adversely affected because
these funds are used to pay back the above debt, if so, the details thereof; and

(c) whether the present cash levels of ONGC are alarming and have never been
witnessed in ONGC s history, if so, the details thereof

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Oil and Natural Gas Corporation (ONGC) has informed that the funding
requirement of ¥ 36,915 crore for acquiring 51.11% equity shares in Hindustan Petroleum
Corporation Limited (HPCL) was met through internal funds of ¥ 12,034 crore and
balance X 24,881 crore was borrowed from commercial banks. The funding requirement
of ¥ 7,560 crore for Gujarat State Petroleum Corporation”s acquisition was met by way
of borrowing against Term Deposits. The outstanding loan of ONGC as on 31.03.2019
is X 21,594 crore.

(b) and (c) The above acquisitions were made to add more value and growth to the
business of ONGC and considering the potential benefit from vertical integration across
the oil and gas value chain and the synergies arising out of acquisition of a downstream
oil refining and marketing company. Cash and other bank balances of ONGC as on
31.3.2019 are X 504 crore. However, ONGC has sufficient lines of credit from banks and
strong access to capital markets to maintain the working capital requirements.

India’s crude oil output and reduction of oil imports

1390. SHRI MANISH GUPTA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether Government had promised to raise India®s crude oil output and
reduce oil imports, if so, the details thereof;

(b) whether it is a fact that India”s crude output has fallen by around 4 per cent
in fiscal year 2018-19, if so, the details thereof; and
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(c) whether it is a fact that there was a roadmap to bring down crude oil imports
by 10 per cent but there has been in fact, a rise of 6 per cent in imports, if so, the reasons
therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) Government has taken several policy measures/initiatives to enhance
exploration and production of oil and gas in the country which include:-

(i) Policy for Relaxations, Extensions and Clarifications under Production Sharing
Contract (PSC) regime for early monetization of hydrocarbon discoveries

(i) Discovered Small Field Policy

(iii) Hydrocarbon Exploration and Licensing Policy

(iv) Policy for Extension of Production Sharing Contracts

(v) Policy for early monetization of Coal Bed Methane
(vi) Setting up of National Data Repository

(vii) Appraisal of Unapprised areas in Sedimentary Basins
(viii) Re-assessment of Hydrocarbon Resources

(iX) Policy framework to streamline the working of Production Sharing Contracts
in Pre-NELP and NELP Blocks

(®) Policy to Promote and Incentivize Enhanced Recovery Methods for Oil and
Gas

(xi) Policy framework for exploration and exploitation of Unconventional
Hydrocarbons under existing Production Sharing Contracts, Coal Bed Methane
contracts and Nomination fields.

In addition, Government in February, 2019 approved major reforms in exploration
and licensing policy to enhance exploration activities, attract domestic and foreign
investment in unexplored/unallocated areas of sedimentary basins and accelerate domestic
production of oil and gas from existing fields. The policy reforms inter alia aims to boost
exploration activities with greater weightage to work programme, simplified fiscal and
contractual terms, bidding of exploration blocks under Category-I1 and 111 sedimentary
basins without any production or revenue sharing to Government, early monetization of
discoveries by extending fiscal incentives, incentivizing gas production including
marketing and pricing freedom, induction of latest technology and capital, more functional
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freedom to National Oil Companies for collaboration and private sector participation for
production enhancement methods in nomination fields, streamlining approval processes
and promoting case of doing business including electronic single window mechanism.

(b)  Crude oil production during year 2018-19 was 34.203 Million Metric Tonnes
(MMT) (provisional) which was 4.15% lower as compared to production of 35.684 MMT
achieved during the year 2017-18.

() A Committee was constituted by Government for “Preparing a roadmap to
reduce the dependency on import in energy by 10% by 2021-227~. The report submitted
by Committee was accepted by the Government which envisages five-pronged strategy
broadly comprises of increasing domestic production of oil and gas, promoting energy
efficiency and conservation measures, giving thrust on demand substitution, capitalizing
untapped potential in biofuels and other alternate fuels/renewables and implementing
measures for refinery process improvements. During 2018-19, import dependency on Oil
and Oil Equivalent Gas (O+OEG) was 76% (provisional) as compared to 72.2% in
2015-16, due to decline in indigenous production and increase in domestic consumption
of petroleum products.

Protest against Nanar-Kumbhavade oil refinery setup

11391. SHRI NARAYAN RANE: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@  whether Government would reconsider the proposed setting up of oil refinery
in Nanar-Kumbhavade in Rajapur Tehsil under Ratnagiri-Sindhudurg Konkan area since
local people are strongly protesting against setting up of the said anti-people refinery;

(b) if so, the details thereof; and
(c) the steps taken by Government so far on the demands of such people?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) Oil PSUs namely Indian Oil Corporation Limited, Bharat Petroleum
Corporation Limited and Hindustan Petroleum Corporation Limited have decided to set
up an integrated refinery-cum-petrochemical complex with a refining capacity of
60 MMTPA (million metric tonnes per annum) at Babulwadi, Taluka Rajapur in Ratnagiri
District in the State of Maharashtra. The proposed Refinery site has been identified by
Oil PSUs in consultation with Government of Maharashtra (GoM). However, GoM vide
Notification dated 02.03.2019 has withdrawn the earlier Notification dated 18.05.2017 for
acquisition of land for the refinery-cum-petrochemical project.

tOriginal notice of the question was received in Hindi.
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LPG connections to women under PMUY

11392. SHRI HARNATH SINGH YADAV: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ the State-wise number of women eligible for getting free LPG connections
under the Pradhan Mantri Ujjwala Yojana (PMUY);

(b) the number of women benefited under the said scheme during the last three
years, the State-wise details thereof; and

() the number of beneficiaries from Scheduled Castes, Scheduled Tribes, Other
Backward Classes, Minorities and General category under the said scheme?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) As on 27.06.2019, Oil Marketing Companies (OMCs) have released
more than 7.27 crore LPG connections to women belonging to poor families under
Pradhan Mantri Ujjwala Yojana (PMUY). More than 41% beneficiaries under PMUY are
SCs/STs. State/UT-wise details of LPG connections released under PMUY during the last
three years are given in the Statement.

Statement

Details of “LPG connection to women under PMUY”’

Sl. State/UT Connections released

No. 2016-17 2017-18 2018-19
1 2 3 4 5

1. Andaman and Nicobar 1,189 522 6,178

Islands

2. Andhra Pradesh 63,42 316,613 2,62,554
3. Arunachal Pradesh - 6,362 32,953
4. Assam 2 11,28,137 17,07,801
5. Bihar 24,76,953 24,36,197 29,81,636
6. Chandigarh - - 83
7. Chhattisgarh 11,05,441 846,679 7,40,584

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5

8. Dadra and Nagar Haveli 3211 8,226 2671
9. Daman and Diu 73 130 219
10. Delhi 516 161 73,120
11. Goa 954 Ry &8
12. Gujarat 752,354 5,16,660 12,52,052
13. Haryana 2,78,751 78,361 323344
14. Himachal Pradesh 1,601 28,140 83177
15. Jammu and Kashmir 2,65,787 1,07,133 6.80,098
16. Jharkhand 5,36,912 6,66,631 17,01,032
17. Karnataka 15,840 893174 19,13,808
18. Kerala 11,241 27,152 1,71,530
19. Lakshadweep - 134 156
20. Madhya Pradesh 22,39,821 10,75,351 31,30,613
21. Maharashtra 8,58,808 10,18,570 21,86,426
22. Manipur 25 32,592 97,760
23. Meghalaya - 36,844 1,03,467
24. Mizoram - 902 24,879
25. Nagaland - 9,225 40,177
26. Odisha 10,11,955 12,88,380 19,25,954
27. Puducherry 760 1,861 10,753
28. Punjab 2,45,008 1,37,343 8,26,611
29. Rajasthan 17,22,694 9,02,940 30,69,891
30. Sikkim - 687 7111
31 Tamil Nadu 2,712,749 745,302 21,23,792

32. Telangana 41 - 9,23,800
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1 2 3 4 5
33. Tripura - 46,379 192,014
34. Uttar Pradesh 55,31,159 9,54,957 64,76,981
35. Uttarakhand 1,13,866 23574 2,15481
36. West Bengal 25,20,479 25,36,306 30,05,534
ToTAL 200,31,618 155,71,658 362,94,333

Subsidies on petroleum products

1393. SHRI MANAS RANJAN BHUNIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(@ whether Central Government has been providing subsidies on petroleum
products including petrol, diesel, kerosene, LPG, if so, the amount of subsidies given by
Government for the years 2017-18, 2018-19 and 2019-20 till May; and

(b) the cost of petrol, diesel, kerosene and LPG cylinder during the above said
period?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) and (b) Prices of petrol and diesel have been made market-determined
by the Government with effect from 26.06.2010 and 19.10.2014 respectively. Since then,
the Public Sector Oil Marketing Companies (OMCs) take appropriate decision on pricing
of petrol and diesel in line with international product prices and other market conditions.
The Government continues to modulate the effective price to consumer for Subsidized
Domestic LPG and retail selling price of PDS Kerosene.

The details of subsidies reimbursed by the Government on PDS Kerosene and
Domestic LPG during 2017-18, 2018-19 and current year are given below:-
(X in crore)

Particulars 2017-18 2018-19 2019-20
(upto June, 2019)

PDS Kerosene 8,696 4,296 4,100

Domestic LPG 13,122 16,570 21449

TotaL SussiDY/UNDER-RECOVERY 21,818 20,866 25,549
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The prices of petrol and diesel since 2017-18 are available at the website of Petroleum
Planning and Analysis Cell (PPAC) i.e. www.ppac.org.in. and the prices of domestic LPG
and PDS Kerosene are available at the website of IOCL i.e. www.iocl.com.

Promotion of clean fuel in Jharkhand

1394. SHRI MAHESH PODDAR: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(@ whether it is a fact that Jharkhand is lying far behind national average of using
the clean fuel by households;

(b) if so, the details thereof; and

(c) the details of the steps Government would take to bring Jharkhand in the
mainstream of using the clean fuel, especially in rural areas?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (c) In order to provide clean cooking fuel to every poor household
in the country including the State of Jharkhand, the Government has implemented
Pradhan Mantri Ujjwala Yojana (PMUY) w.e.f. 01.05.2016 under which a deposit free LPG
connection is given to a poor household subject to fulfilling terms and conditions. As
on 27.06.2019, Oil Marketing Companies have released more than 29.15 lakh new LPG
connections under PMUY in the State of Jharkhand. Subsequent to implementation of
PMUY, the LPG coverage in the State of Jharkhand has gone up to 70.7% (as on
01.06.2019) compared to 27.9% ( as on 01.04.2016). The national average of LPG coverage
as on 01.06.2019 is 94.2%.

Revenue loss to Rajasthan due to actions of M/s Cairn Energy

1395. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(@ whether Government of Rajasthan has requested Central Government to take
action against M/s Cairn Energy which has renegued on the condition of year 2009 that
it will keep point of sale of crude extracted from Rajasthan in that State only;

(b) if so, the details thereof;
(c) whether Government has taken any action against M/s Cairn Energy;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether loss of revenue to Rajasthan due to point of sale not being in
Rajasthan has been assessed; and
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() if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI DHARMENDRA
PRADHAN): (a) to (f) As per Production Sharing Contract (PSC) of the block RJ-ON-
90/1, operated by Cairn India Limited, delivery point is the outlet flange of delivery
facility which in this case is Barmer, Rajasthan. The crude produced from the block is
being processed at Mangla Processing Terminal (MPT) in Barmer. However, PSC also
provides that different delivery points may be established for sales to Government and
other sales with approval of Government of India. In order to facilitate crude evacuation
from the block, as there were no refining facilities in the state of Rajasthan, and after
considering various options, Government approved laying of heated pipeline from Barmer
to Salaya in Gujarat. Further, in 2009, Government had agreed to shift delivery point from
Salaya to Bhogat terminal at Gujarat coast due to ecological consideration and non-
feasibility of delivery point at Salaya to facilitate the crude evacuation from Bhogat and
set up additional delivery points at Radhanpur, Viramgram in Gujarat. Government of
Rajasthan received ¥ 4230.00 crore (provisional) as Royalty and Central Government
received ¥ 4798.00 (provisional) crore as Cess during financial year 2018-19. In the
absence of refining facilities being available in Rajasthan, the Government had to agree
to the delivery point of outside the State.

Allocation and utilisation under SCSP

1396. PROF. MANOJ KUMAR JHA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether SCs/STs are allocated budget according to their population and how
much budget is allocated during the year 2018-19 according to the Scheduled Castes Sub
Plan (SCSP);

(b) how much of the allocated budget is used so far in this scheme;

(c) whether there is any instance when the budget allocated under SCSP has
been used for some other purpose/in other heads; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) As per recommendations
of Dr. Narendra Jadhav Committee constituted by the erstwhile Planning Commission in
2010, the earmarking of funds for all the Central Ministries/Departments taken together
should be at least 16.2% of the total plan outlay under SCSP and 8.2% of the total plan
outlay under TSP.
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As per recent guidelines of NITI Aayog, percentage of earmarking should not be
less than 50% of the population proportion or at least in the proportion of SCs/STs
population to the total population of the country whichever is higher.

The details of funds allocated and utilised under SCSP for 2018-19 is as

follows:-

(X in crore)
Year SCSP of all Ministries/ Actual % of Actual
Departments Expenditure Expenditure
BE. RE. of SCSP W.IrtR.E.
2018-19 56618.50 62473.86 55073.17 88.15

(¢) No such instance has been reported so far.
(d) Does not arise.
Learning hiccups for differently abled

1397. SHRI HUSAIN DALWAL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of measures that Government has taken for making learning
technology designed for differently abled accessible across campuses;

(b) if so, the State-wise details of campuses, since 2014 which provides learning
gear for differently abled especially in cases of blind people; and

(c) if not, what measures Government will take to make various steps from
application, preparation, to giving examinations which makes learning easier for them,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHANPAL GURJAR): (a) to (c) The Rights of Persons with
Disabilities Act, 2016 inter alia mandates that the appropriate Government and local
authorities shall endeavour to make buildings, campus and various facilities at educational
institutions accessible for persons with disabilities. It also mandates appropriate
Government and local authorities to take measures inter alia to provide books, learning
material and appropriate assistive devices to students with benchmark disabilities free
of cost up to the age of 18 years.
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The Government implements Assistance to Disabled Persons for Purchase/Fitting
of Aids and Appliances (ADIP) Scheme under which aids and assistive devices including
various types of learning devices have been notified for distribution amongst Divyangjan
like Daisy Player, Smart Phone/Tablet, Kits for groups of all levels of School/College
going children, common low vision devices etc. for children with visual impairment,
Teaching and Learning Material (TLM) Kits for children with developmental disabilities
and educational kit for children with hearing impairment.

As regards children with visual impairment, National Institute for the Empowerment
of Persons with Visual Disabilities, Dehradun has launched a scheme for setting up of
library extension counters since 2014. State-wise breakup of these counters is given in
the Statement (See below). Moreover, the institute has launched Online Braille library
in the year 2012 to access collection of 17,803 common catalogues of books and
1127 books in Braille readable format. This online Braille library was upgraded to
“Sugamya Pustakalaya”” on 24th August, 2016 for the benefit of students with visual

disabilities.

Statement
Details of setting up Library Extension Counters for persons
with visual disabilities
Year No. of State Covered
Library and
Sales Extension
counters

2014-15 5 Andhra Pradesh, Assam, Mizoram, Sikkim, and
West Bengal.

2015-16 9 Andhra Pradesh, Gujarat, Karnataka, Madhya
Pradesh, Maharashtra, Punjab and Telangana

2016-17 10 Andhra Pradesh, Karnataka, Rajasthan, Telangana,
Uttar Pradsh, and Uttarrakhand

2017-18 10 Andhra Pradesh, Karnataka, Kerala, Odisha,

Sikkim, Tamil Nadu

2018-19 5 Delhi, Uttar Pradesh, Odisha, Sikkim, Tamil Nadu
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Assessment of institutions/organisations implementing
schemes for vulnerable sections

1398. DR. L. HANUMANTHAIAH:
SHRI VIJAY PAL SINGH TOMAR:
SHRI RAJMANI PATEL:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(@  whether any concrete mechanism is available for the assessment of institutions,
trusts and organisations receiving funds under various schemes being run by Government
for the empowerment of vulnerable sections in the country;

(b) if so, the details thereof;

() the details of the names and addresses of the institutions implementing
schemes run for the empowerment of vulnerable sections in the country along with fund
provided to various State Governments during the last three years; and

(d) whether all the institutions have used the amount properly?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) Ministry of Social
Justice and Empowerment implements number of schemes through institutions, trusts,
implementing agencies of State Government organisations and Non-Governmental
Organisations and provide funds for implementation of the schemes for empowerment
and improving the quality of life of vulnerable sections of the society. The details are
available in the website of ministry i.e. www.socialjustice.nic.in.

The Government has, inter alia, put in place following mechanism to ensure effective
implementation of the schemes:-

(i) The proposals of NGOs for release of grant-in-aid under the scheme are
considered on the basis of recommendations of the State/UT Governments
satisfactory reports of inspection carried out annually and completeness of
the proposal in all respects as per the norms and guidelines of the scheme.

(i) Subsequent grants arc released to the implementing agencies only on receipt
of audited statement of accounts and utilisation certificates of the grants
received in the previous year.

(iiiy  Further, to bring about transparency in the system, while sanctioning the
grants to NGOs, the Ministry has started processing of proposals online from
2014-15.
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(iv)  Apart from this, the performance of the NGOs are also monitored from time
to time through surprise inspections conducted by officers deputed by this
Ministry and by the representatives of the Slate Government authorities.

(v)  On the basis of the inspection report, necessary corrective action is taken. In
respect of deficiencies reported, show cause notices arc issued to the NGOs
concerned and follow up action is taken on the basis of the replies received.
In serious cases of misuse of funds or malfunctioning or non-functioning etc.
of the projects, the concerned NGOs are blacklisted after following the extant
procedure.

(c) The details of organisations/institutions received grant from the Ministry
under various welfare schemes are available on the website of Ministry i.e. http:/
socialjustice.nic.in/writereaddata/UploadFile/Annexure%201398 comnressed.pdf

(d) The institutions/organizations submit Utilization Certificate against each release
duly certified by the Chartered Accountant and Head of the organization. Further grant
is released after receipt of certified Utilization Certificate for previous grant.

Ensuring socially secured life for senior citizens

1399. SHRI BHUBANESWAR KALITA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has conducted any survey to find out the number of
senior citizens in the country;

(b) if so, the State-wise details thereof;

(c) whether Government is aware that a large chunk of senior citizens lead a very
insecure life; and

(d) if so, the details thereof and steps taken/proposed to be taken by Government
to ensure a socially secured life for the senior citizens?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) As per Census 2011,
population of senior citizens in the country is 10.38 crore. State-wise break-up of senior
citizens population, as per Census 2011, is given in the Statement-1 (See below).

(c) and (d) To enable senior citizens to lead a socially secured life, Government of
India announced the National Policy on Older Persons (NPOP) in 1999 to ensure the
well-being of the older persons. The Policy envisaged State support to ensure financial
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and food security, health care, shelter and other needs of older persons, equitable share
in development, protection against abuse and exploitation, and availability of services
to improve the quality of their lives.

Further, the Government of India, has enacted The Maintenance and welfare of
Parents and Senior Citizens (MWPSC) Act in 2007 to ensure need based maintenance
for parents and senior citizens and their welfare. The Act inter-alia provides for
maintenance of parents/senior citizens by children/relatives made obligatory and
justiciable through Tribunals, Revocation of transfer of property by senior citizens in
case of neglect by relatives, Penal provision for abandonment of senior citizens,
Establishment of Old Age Homes for Indigent Senior Citizens, Adequate medical facilities
and security for Senior Citizens.

A list of Schemes and Programmes, being implemented by Government of India, for
welfare of senior citizens is given in the Statement-II.

Statement-1

State-wise Details of Aged population (60+) by sex as per Census 2011

Sl State/UT Total Population (approx.)

No. Persons Males Females
1 2 3 4 5

1. Andhra Pradesh 8278241 3906328 4371913
2. Andaman and Nicobar 25424 14189 11235

Islands

3. Arunachal Pradesh 63639 33189 30450
4. Assam 2078544 1054817 1023727
5. Bihar 7707145 4106593 3600552
6. Chandigarh 67078 34833 32245
7. Chhattisgarh 2003909 928159 1075750
8. Dadra and Nagar Haveli 13892 6359 7533
9. Daman and Diu 11361 4873 6488

10. NCT of Delhi 1147445 576755 570690
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1 2 3 4 5

11. Goa 163495 74315 89180
12. Gujarat 4786559 2245601 2540958
13. Haryana 2193755 1088621 1105134
14. Himahal Pradesh 703009 340875 362134
15. Jammu and Kashmir 922656 482580 440076
16. Jharkhand 2356678 1181745 1174933
17. Karnataka 5791032 2747072 3043960
18. Kerala 4193393 1883595 2309798
19. Lakshadweep 5270 2674 2596
20. Madhya Pradesh 5713316 2769556 2943760
21. Maharashtra 11106935 5253709 5853226
22. Manipur 187694 93137 94557
23. Meghalaya 138902 66939 71963
24. Mizoram 68628 34345 34283
25. Nagaland 102726 54779 47947
26. Odisha 3984448 1994270 1990178
27. Puducherry 120436 53419 67017
28. Punjab 2865817 1443662 1422155
29. Rajasthan 5112138 2432263 2679875
30. Sikkim 40752 22472 18280
31. Tamil Nadu 7509758 3661226 3848532
32. Tripura 289544 141920 147624
33. Uttar Pradesh 15439904 8037133 7402771
34. Uttarakhand 900809 441897 458912
35. West Bengal 7742382 3851314 3891068

TotaL 103836714 51065214 52771500
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Statement-11

Schemes and Programmes being run by the various Ministries/Departments of

Government of India, for welfare of Senior Citizens

Ministry of Social Justice and Empowerment:

1

The Ministry of Social Justice and Empowerment is implementing a Central Sector
Scheme namely “Integrated Programme for Senior Citizens (IPSrC)”” {previously
known as “Integrated Programme for Older Persons (IPOP)””} under which grants
in aid are given for running and maintenance of Senior Citizens Homes (Old Age
Homes)/Continuous Care Homes, Mobile Medicare Units etc. to the Implementing
Agencies such as State Governments/Union Territory Administrations (through
Registered Societies)/Panchayati Raj Institutions (PRIs)/Local bodies; Non-
Governmental/Voluntary Organizations. Under the Scheme grant is released after
the receipt of Utilization Certificate of previous grant.

Further, this Ministry has launched the “Rashtriya Vayoshri Yojana (RVY)” on
Ist April, 2017 with an objective to provide senior citizens, belonging to BPL
category and suffering from age related disabilities/infirmities, with such physical
aids and assisted living devices which can restore near normalcy in their bodily
functions. Under the Scheme, assisted living devices such as walking sticks,
elbow crutches, walkers/crutches, tripods/quadpods, hearing aids, wheelchairs,
artificial dentures, spectacles are provided free of cost to the identified beneficiary
senior citizens. The Scheme is being implemented by the “Artificial Limbs
Manufacturing Corporation (ALIMCO)””, a Public Sector Undertaking under this
Ministry. The devices are distributed in the camp mode to the identified beneficiaries.
The Scheme is being funded from Senior Citizens” Welfare Fund (SCWF).

In pursuance of the Budget Announcement, 2015-16, a “Senior Citizens” Welfare
Fund”” has been created to be utilized for such schemes, for promoting financial
security of senior citizens, healthcare and nutrition of senior citizens, welfare of
elderly widows, schemes relating to Old Age Homes, Short Stay Homes and Day
Care of senior citizens etc., for the promotion of the welfare of senior citizens. The
Fund comprises of the unclaimed amounts transferred by every institution holding
such fund in the Schemes including Small Savings and other Saving Schemes of
the Central Government such as Post Office Savings Accounts, Post Office Recurring
Deposits Accounts etc., Accounts of Public Provident Funds and Accounts of
Employees Provident Fund, that remain unclaimed for a period of seven years from
the date of the account being declared as inoperative account.
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The Fund is administered by an Inter-Ministerial Committee, comprising of
Department of Financial Services, Ministry of Health and Family Welfare, Ministry
of Rural Development, Ministry of Housing and Urban Affairs and Ministry of
Labour and Employment, with Ministry of Social Justice and Empowerment as the
Nodal Ministry for administration of the Fund.

In pursuance of the National Policy for Older Persons (NPOP), a National Council
for Older Persons (NCOP) was constituted in 1999 to oversee implementation of
the Policy and to advise the Government in the formulation and implementation
of policy and programmes for the aged The National Council for Older Persons
(NCOP) has been reconstituted and renamed as National Council of Senior Citizens
(NCSrC) in 2012. The mandate of NCSrC is to advise Central and State Governments
on the entire gamut of issues related to welfare of senior citizens and enhancement
of their quality of life. The Hon”ble Minister, Social Justice and Empowerment is
the Chairperson of the Council.

In order to recognize the efforts made by eminent Senior Citizens and Institutions
involved in rendering distinguished services for the cause of elderly persons,
especially indigent senior citizens, the Ministry of Social Justice and Empowerment
started celebrating International Day of Older Persons (IDOP), since 1st October,
2005, giving “Vayoshreshtha Samman” in recognition to their contribution to the
society. Further, in order to showcase the Government's concern for senior citizens
and its commitment towards senior citizens with the aim of strengthening their
legitimate place in the society, the Vayoshrestha Samman was upgraded to National
Award and the Scheme of National Awards for Senior Citizens was notified in the
Gazette of India on 22.01.2013. The Awards are given under thirteen categories.
The National Awards were presented for the first time during 2013, on 1st October,
on the occasion of International Day of Older Persons (IDOP). On 1st October
every year. Ministry of Social Justice and Empowerment also organizes Health
Camps, Inter-generational walkathons etc. in different States with active participation
of Senior Citizens, Youth, Celebrities and Media-persons etc.

Ministry of Rural Development:

7.

National Social Assistance Programme (NSAP) is a Centrally Sponsored Scheme
of Ministry of Rural Development. NSAP is a social security/social welfare
programme applicable to old aged, widows, disabled persons and bereaved families
on death of primary bread winner, belonging to below poverty line household. Old
age pension is provided under Indira Gandhi National Old Age Pension Scherne
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(IGNOAPS) to the persons belonging to below poverty line (BPL) household.
Central assistance of ¥ 200/- per month is provided to the persons of 60-79 years
of age and I 500/- per month to the persons of age of 80 years or more. This
Scheme is implemented by the States/UTs. Identification of beneficiaries, sanction
and disbursement of benefit under the schemes is done by the States/UTs.

8. Top-up details as given by State Governments/UT Administrations:-
Sl.  Top-up per person States/UTs
No. per month
1. No top-up Arunachal Pradesh, Nagaland, Manipur
2. Top-up of X 50/- Meghalaya, Mizoram
3. Top-up of X 75/- Madhya Pradesh
4.  Top-up of X 100/- Chhattisgarh, Odisha, Uttar Pradesh
5. Top-up of X 200/- Assam, Gujarat, Jammu and Kashmir
6. Top-up of X 250/- Kerala, Punjab, West Bengal
7. Top-up of X 300/- Rajasthan, Tripura, Karnataka
8.  Top-up of X 400/- Bihar, Maharashtra, Sikkim
9. Top-up of X 600/- Uttarakhand
10.  Top-up of ¥ 800/- Andhra Pradesh, Tamil Nadu, Dadra and

Nagar Haveli, Daman and Diu, Lakshadweep

11.  Top-up of ¥ 1000/- Chandigarh, Delhi, Himachal Pradesh,
Telangana

12, Top-up of ¥ 1200/- Haryana

13.  Top-up of ¥ 1800/- Goa, Puducherry

Department of Food and Public Distribution

9.

Department of Food and Public Distribution allocates food grains as per requirements
projected by the Ministry of Rural Development under the Annapurna Scheme,
wherein indigent senior citizens, who are not getting pension under IGNOAPS, are
provided 10 kg of food grains per person per month free of cost.
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10.

11.

12,

13.

Department of Food and Public Distribution implements Antyodaya Anna Yojana
(AAY), under which rice and wheat at a highly subsidised cost, is extended to
households, headed by widows/terminally ill/disabled persons/senior citizens, with
no assured means of maintenance or societal support.

Ministry of Finance:

Ministry of Finance has launched a scheme namely “Pradhan Mantri Vaya Vandana
Yojana” (PMVVY) to protect elderly persons aged 60 years and above against a
future fall in their interest income due to the uncertain market condition, as also
to provide social security during old age. The scheme is being implemented
through Life Insurance Corporation (LIC) of India. The scheme provides an assured
return of 8% per annum payable monthly for 10 years. The differential return i.e.
the difference between return generated by LIC and the assured return of 8%per
annum would be borne by Government of India as subsidy on annual basis. The
scheme was open for subscription for a period of one year i.e. from
4th May, 2017 to 3rd May, 2018. The minimum purchase price under the scheme
was X 1.5 lakh per family for a minimum pension of ¥ 1,000/- per month and the
maximum purchase price was ¥ 7.5 lakh per family for a maximum pension of
3 5,000/- per month.

In pursuance to Budget Announcement 2018-19, Cabinet at its Meeting held on
2nd May, 2018 has approved the extension of Pradhan Mantri Yaya Vandana
Yojana up to 31st March, 2020 and limit of maximum purchase price of X 7.5 lakh
per family under the scheme has also been enhanced to I 15 lakh per senior
citizen. Accordingly, the maximum pension admissible under the Scheme is now
¥ 10,000/- per month. Atotal of number of 3,67,998 subscribers are being benefited
under PMVVY as on 31.05.2019.

Further, Ministry of Finance provides Income Tax Rebate to senior citizens. Income
Tax exemption for senior citizens of 60 years and above age is upto ¥ 3 lakhs and
only 5% is levied on income between 3 lakhs and 5 lakhs. Senior citizens above
80 years and above age are exempted from paying income tax upto I 5 lakhs.
Deduction in case of every senior citizens u/s 80DDB of the Income Tax Act on
expenditure on account of specified diseases has been increased. To incentivize
younger generation to look after medical needs of their parents, section 80D of
I.T. Act provides for a deduction to keep in force insurance on the health of the
parents or parents of the assesse. A similar deduction is also available to a Hindu
Undivided Family (HUF) in respect of health insurance premia, to effect or to keep
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14.

15.

16.

in force insurance on the health of any member of the HUF. Further, the existing
provisions of section 207 of the Income-Tax Act, 1961 exempts individual resident
senior citizens (60+ years) at any time during the previous year, from payment of
advance tax who does not have any income chargeable under the head 'Profits and
gains of business or profession'.

Under the Service Tax law, activities relating to advancement of education
programmes or skill development relating to persons over the age of 65 years
residing in a rural area by an entity registered under Section 12AA of the Income
Tax Act, 1961 are exempt from Service Tax. With respect to senior citizens having
Savings Account in Banks and Post Offices, higher interest rates is given to the
senior citizens.

Scheme for Reverse Mortgage:

The Scheme was launched in 2007. Under the Scheme, senior citizens can mortgage
their property with Bank and can get a maximum loan amount up to 60% of the
value of the residential property. The maximum tenure of the mortgage is 15 years
and minimum is 10 years. Some banks are now also offering a maximum tenure of
20 years.

Insurance Regulatory Development Authority (IRDA), under the Ministry of
Finance, vide letter dated 25.5.2009 issued instructions on health insurance for
senior citizens to CEOs of all General Health Insurance Companies which,
inter-alia, includes:-

» Allowing entry into health insurance scheme till 65 years of age.
» Transparency in the premium charged.

» Reasons to be recorded for denial of any proposals etc. on all health insurance
products catering to the needs of senior citizens.

» Likewise the insurance companies cannot deny renewability without specific
reasons.

Ministry of Textiles

17.

Ministry of Textiles has a Scheme under which a monthly financial assistance of
% 3,500/- per month is given to such handicrafts awardee artisans who are above
60 years of age and have an annual income of less than ¥ 50,000/-.
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Department Pension and Pensioners’ Welfare

18.

Department of Pension and Pensioners” Welfare monitors and ensures that the
retiring Central Government employees are granted retirement benefits including
pension, so that they can live an active and dignified life after retirement.

Ministry of Home Affairs

19.

The Ministry of Home Affairs has issued two detailed advisories dated 27-3-2008
and 30-8-2013 to all States Governments/UTs advising them to take immediate
measures to ensure safety and security and for elimination of all forms of neglect,
abuse and violence against old persons through initiatives such as identification
of senior citizens, sensitization of police personnel regarding safety, security of
older persons, regular visit of the beat staff; setting up of toll free senior citizen
helpline; setting up of senior citizen security cell; verification of domestic helps,
drivers etc.

Department of Empowerment of Persons with Disabilities

20.

Department of Empowerment of Persons with Disabilities (DEPwD) of Ministry of
Social Justice and Empowerment launched the Accessible India Campaign (Sugamya
Bharat Abhiyan) in 2015 as a nation-wide Campaign for achieving universal
accessibility for Persons with Disabilities (PwDs). Sugamya Bharat Abhiyan
(Accessible India Campaign) aims to enable persons with disabilities to gain
universal access, equal opportunity for development, independent living and
participation in an inclusive society in all aspects of life. This includes creation
of elder friendly barrier free environment in buildings, public toilets, buses, bus-
stands, airports and other public places to create age-friendly cities.

Ministry of Railways:

21,

Indian Railways have taken various measures for welfare of senior citizens, some
of which are under:-

() As per rules, male senior citizens of minimum 60 years and lady senior citizens
of minimum 58 years are granted concession in the fares of all classes of Mail/
Express/Rajdhani/Shatabdi/Jan Shatbdi/Duronto group of trains. The element
of concession is 40% for men and 50% for women.

No proof of age is required at the time of purchasing tickets. However, they
are required to carry some documentary proof as prescribed showing their age
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(ii)

(i)

(iv)

V)

(vi)

(vii)

or date of birth and have to produce it if demanded by on-board ticket
checking staff. Senior citizens can book reserve tickets across the reservation
counters as well as through internet.

In the computerised Passenger Reservation System (PRS), there is a provision
to allot lower berths to Senior citizens, Female passengers of 45 years and
above automatically, even if no choice is given, subject to availability of
accommodation at the time of booking.

In all trains having reserved sleeping accommodation, a combined quota of
six (6) lower berths per coach in Sleeper class and three (3) lower berths per
coach each in AC 3 tier and AC 2 tier classes has been earmarked for senior
citizens, Female passengers of 45 years of age above and pregnant women.
In case of Rajdhani, Duronto and fully Air Conditioned/Express trains, the
number of berths to be earmarked under this quota in 3 AC is 4 (four) lower
berths per coach as against 3 (three) lower berths per coach in normal Mail/

Express trains.

Accommodation is also earmarked for senior citizens during specified hours
on suburban sections by Central and Western Railways.

Instructions exist for provision of wheel chairs at stations. This facility is
provided, duly escorted by coolies (on payment) as per present practice.
Moreover, Zonal Railways have also been advised to provide free of cost
“ Battery Operated Vehicles for Disabled and Old Aged passengers” at Railway
Stations. In addition, passenger can book e-wheel chairs online through
IRCTC portal www.irctc.co.in.

To help old and disabled passengers requiring assistance at the stations and
to strengthen the existing services, “Yatri Mitra Sewa” is being provided
through IRCTC at major stations for enabling passengers to book wheelchair
services cum porter services etc.

After departure of the train, if there are vacant lower berths available in the
train and if any physically person with disability booked on the authority of
handicapped concession or a senior citizen or a pregnant woman, who has
been allotted upper/middle berth, approaches for allotment of vacant lower
berths, the on-board Ticket Checking Staff has been authorised to allot the
vacant lower berth to them making necessary entries in the chart.
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(viii)

Separate counters are earmarked at various Passengers Reservation System
(PRS) centres for dealing with the reservation requisitions received from
physically persons with disability, senior citizens, ex-MPS, MLAs accredited
journalists and freedom fighters, if the average demand per shift not less than
120 tickets. In case there is no justification for earmarking of an exclusive
counter for any of these categories of persons including persons with disability
or senior citizens, one or two counters depending upon the total demand are
earmarked for dealing with the reservation requests for all these categories of
persons.

Ministry of Health and Family Welfare:

22,

23.

Government of India has been implementing National Programme for Health Care
of the Elder) (NPHCE) from the F.Y. 2010-11 to provide dedicated healthcare
services to the elderly people at various level of State health care delivery system

at primary, secondary and tertiary health care including outreach services.

National Programme for Health Care of the Elderly (NPHCE) has two components

with the following provisions to provide health care facilities to the elderly people

in the country:-

@

@)

National Health Mission (NHM) component: The district and below activities
of the programme is being covered under Non-Communicable Diseases (NCD)
flexible pool of NHM which are as follows:-

®  Geriatric OPD and 10 bedded Geriatric Ward at District Hospitals.
*  Bi-weekly Geriatric Clinic at Community Health Centres (CHCs).
*  Weekly Geriatric Clinic at Primary Health Centre (PHCs).

* Provision of Aids and Appliances at Sub-centres.

The programme is being implemented on the basis of Programme Implementation
Plan (PIP) submitted by the States/UTs and viability under the provisions of
NPHCE. As on date, 599 districts of 35 States/UTs have been approved to
implement the District and below activities of the Programme.

Tertiary Component: In addition to NHM component of the programme, to
ensure appropriate referral for conditions not amenable to be treated at primary
and secondary level to create human resource orientated towards geriatric
care, this Ministry is supporting development of 19 Regional Geriatric Centres
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24,

25.

26.

(RGCs) with and establishment of 02 National Centres of Ageing each at
AIIMS, New Delhi and MMC, Chennai with the following geriatric health care
facilities:-

*  Geriatric OPD, 30 bedded Geriatric ward for in-patient care @ RGCs and
200 bedded Geriatric ward @ NCAs.

* 02 PG seats per RGC and 15 PG seats per NCA in Geriatric Medicine.

* Research activities, Imparting Training and Development of training

material.

Longitudinal Ageing Study in India (LASI) Project: The project was launched in
2016 to assess the health, economic and social status of the elderly (age 45-60).
This project is going to be one of the largest comprehensive ageing surveys in
the world with a sample size of 61,000. LASI project is being conducted by
Internationa] Institute for Population Sciences, IIPS, (Deemed University), Mumbai
which is an autonomous organization under Ministry of Health and Family Welfare.
In India, LASI is to be undertaken by IIPS in collaboration with Harvard School
of Public Health and Rand Corporation with the financial sponsorship from Ministry
of Health and Family Welfare, UNFPA India and National Institute of Health (NIH)/
National Institute of Ageing (NIA), USA. So far an amount of ¥ 29.20 crore has
been released under the programme.

Rashtriya Swasthya Bima Yojana (RSBY): The RSBY is a centrally sponsored
scheme that was implemented by Ministry of Labour and Employment since 2008,
under the Unorganised Workers-Social Security Act, 2008, to provide health
insurance coverage to BPL families and 11 other categories of unorganized workers.
The Scheme has been transferred to Ministry of Health and Family Welfare in 2015.
Each family enrolled in the Scheme is entitled to hospitalization benefits of upto
% 30,000/~ p.a. in Government as well as empanelled private hospitals. Transportation
cost of ¥ 100/- per visit is also apsid to the beneficiary family, subject to maximum
ceiling of X 1000/- per year. Currently (2018-19), 12 States are implementing RSBY.

Senior Citizen Health Insurance Scheme (SCHIS): This Scheme, being implemented
since 2016 provides insurance cover to senior citizens as a top-up over the
existing RSBY Scheme. This Scheme provides an additional annual coverage of
< 30,000/- per senior citizen in the eligible RSBY beneficiary family. SCHIS provides
a health insurance cover of I 30,000/- which is available to senior citizens in
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27.

additional to the coverage of ¥ 30,000/- under RSBY. If in any RSBY enrolled
family, there are more than one senior citizen, then the additional cover will be in
multiple of I 30,000/- per senior citizen. 211 treatment packages are covered under
SCHIS, in addition to 1516 packages under RSBY. Currently, 08 States, namely
Himachal Pradesh, Gujarat, Karnataka, Kerala, Meghalaya, Nagaland, Tripura and
West Bengal are implementing SCHIS. Around 18 lakh families having senior
citizen (s) are covered under SCHIS as per available records.

Pradhan Mantri Jan Arogya Yojana (PMJAY): In March, 2018, Government has
approved the launch of Ayushman Bharat-PMJAY during 2018-19 to cover over
10 crore poor and vulnerable families (approx. 50 crore beneficiaries) providing
coverage upto X 5 lakh per family per year for secondary and tertiary hospitalization,
PMJAY has been launched on 23rd September, 2018. With the launch of the
PMJAY, RSBY and SCHIS will be subsumed in it. All enrolled beneficiary families
of RSBY and SCHIS are entitled for benefits under PMJAY.

Ministry of Communications:

28.

29.

Bharat Sanchar Nigam Limited (BSNL), under Ministry of Communications, has
reported that Senior Citizens of the age of 65 years and above are exempted from
Payment of registration charges for Landline Telephone Connection.

Further, Mahanagar Telephone Nigam Ltd. (MTNL), under Ministry of
Communications, provides concession of 25% in installation/activation charges
and monthly services/rental charges for landline connections under Plan-250 in
Senior Citizens Category, to senior citizens who are more than 65 years of age.

Ministry of Civil Aviation:

30.

In order to facilitate the passengers, particularly senior citizens, expectant mothers,
passengers with disability, first time travellers etc., Ministry of Civil Aviation has
instructed all the stakeholders to ensure that the following requirements are
complied:-

» Airline/airport operator shall ensure provision of automated buggies free of
charge for all senior citizens, in the terminal building to facilitate their access
to boarding gates located beyond reasonable walking distance at all airports
having annual aircraft movements of 50,000 or more. This facility may be
extended to other needy passengers on demand basis free of charge.
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» Airport operators shall provide small trolleys after security check for carriage
of hand baggage (permitted as per regulation) up to the boarding gate.

»  Airport operator shall adequately display information regarding availability of
automated buggies and small trolleys in the terminal building at prominent
locations including dos and don'ts regarding the same. This shall also be
published on the website of the airport operator,

» Further, Air India offers 50% discount to senior citizens on the highest
economy class Basic Fare. The discount is offered to those who have completed
60 years of age on the date of commencement of journey.

» Senior citizens can also avail multi-level fares offered by Air India on each
sector for travel on domestic sectors, starting from a low level advance

purchase fares which facilitate early selling to the highest one.

Ministry of Housing and Urban Affairs:

3L

32.

33.

Ministry of Housing and Urban Affairs, Department of Urban Development has
issued the Model Building Bye Laws, 2016 (MBBL) which under chapter 8
prescribes standards for creation of elder friendly barrier free environment with
reference to buildings, toilets etc. Urban Local Bodies shall implement the Policy
by adopting the Model.

Building Bye Laws, 2016. The Department has issued “Harmonised Guidelines and
Space Standards for Barrier-Free Built Environment for persons with Disability and
Elderly Persons” in 2016. These Guidelines intend to address the needs of persons
with disabilities and elderly persons with a wide range of accessibility elements
and standards and not limited to disabilities only, thus paving the way for
universally accessible and inclusive India.

Under Urban Bus Specification-I1 issued in 2013, the emphasis on buses financed
by the Department of Urban Development is on procurement of low floor buses
with proper ramps for easy access of the passengers and proper space for wheel
chair to be placed in the bus for the benefit of disabled persons and senior
citizens.

All metro rail projects implemented/under implementation in the country are
having disabled and elder friendly infrastructure such as proper ramps/lifts to the
stations, level boarding the alighting of passengers etc. There is a provision of
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reservation of scats in metro rail coaches for the differently-abled persons and
senior citizens.

34.  Housing for All (Urban) Mission/Pradhan Mantri Awas Yojana was approved by
the Government of India on 171'1 June 2015 and launched on 25th June, 2015. The
Mission Guidelines have been circulated to State/UTs to meet the demand of
housing in their States/UTs. In Para 4.8.10 in PMAY-HFA (U) Guidelines, it has,
inter-alia, been incorporated that- “while making the allotment, families with senior
citizens should be given priority for allotment on ground floor or lower floors”.

Ministry of Women and Child Development:

35.  The Ministry of Women and Child Development has constructed a Home for
Widows at Sunrakh Bangar, Vrindavan, Distt. Mathura, Uttar Pradesh, with a
capacity of 1000 widows to provide them safe and secure place to stay, health
services, nutritious food, legal and counseling services. The new home for widows
named as Krishna Kutir is constructed on 1.424 hectare of land. The design of the
Home is old age friendly which consists of ground plus three floors with the
facilities of ramps, lifts, supply of adequate electricity, water and other amenities
for meeting the requirement of senior citizens and persons with special challenges.
The Home is fully funded by Central Government. The Home was inaugurated on
31.8.2018. The Home is operational w.e.f. 01.09.2018 and managed by Government
of Uttar Pradesh.

Ministry of AYUSH:
36.  Ministry of AYUSH has been providing the following facilities to senior citizens:-
(i) Free consultation and yoga therapy under Yoga and Naturopathy.

(i) OPDs are being provided in various Government Hospital at Delhi, Haryana,
Tripura, Kerala, Madhya Pradesh, Andhra Pradesh and Jharkhand.

(iii) Free Yoga training at 50 Yoga Parks are being run through NGOs in various
states of the country.

(iv) In addition, other programmes such as Health Promotion Programme, Yoga
Therapy Programmes, Individual Yoga Therapy Sessions, Weekend Yoga
Training Programmes, Monthly Clinical Yoga Therapy Workshop are also
being imparted.
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Death of workers in gutters and septic tanks

1400. SHRI A. K. SELVARAJ: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that scores of workers often lose their lives, suffocating
after inhaling the toxic fumes inside gutters and septic tanks;

(b) if so, the total number of such workers died during the last two years in the
country on account of the above; and

(c) the steps taken by Government to prevent such deaths?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) and (b) There have been reports
regarding death of persons while cleaning sewers and septic tanks. Detail of such cases
which have come to the notice of the Ministry from individuals and press reports during
the last three years and current year are given in the Statement (See below).

(¢)  Under Section 7 of “Prohibition of Employment as Manual Scavengers and
their Rehabilitation Act, 2013”” (MS Act, 2013) employment of persons for hazardous
cleaning of sewers and septic tanks is prohibited. The Ministry of Social Justice and
Empowerment has also notified “Prohibition of Employment as Manual Scavengers and
their Rehabilitation Rules, 2013~ (MS Rules, 2013) under which it is obligatory for the
employer to provide the safety gear, devices and equipment and ensure safety precautions
as prescribed under the above rules.

National Safai Karamcharis Finance and Development Corporation (NSKFDC) in
collaboration with Skill Council for Green Jobs (SCGJ) is imparting 35 hours Recognition
Prior Learning (RPL) for sanitation workers engaged by Municipal Corporation/
Municipalities and other Government Agencies. 6,792 sanitation workers have been provided
the above mentioned training from 02nd October, 2018 to 30.06.2019. Safety kits consisting
of gloves, mask and jacket are distributed to the sanitation workers in these training camps.

NSKFDC organizes workshops in municipalities for engineers, sanitary inspectors,
sanitary workers and contractors on safe cleaning of sewers and septic tanks and also
create awareness about the provisions of MS Act, 2013 and MS Rules, 2013 regarding
employer's obligations to provide safety gear/equipment and ensure safety precautions.
345 such workshops have been organized from 02nd October, 2018 to 26.06.2019.

NSKFDC is also implementing a scheme, Swachhta Udyami Yojana under which loan
upto ¥ 50 lakh is provided to the municipalities for purchase of equipment/vehicles for
mechanized cleaning of sewers and septic tanks. The State Governments have been
requested to issue instructions to the municipalities to enter into Memorandum of
Understanding with NSKFDC in this regard.



Statement

Details of cases of death of persons in sewers/septic tanks which have come to the notice of Department from
individuals/through Press during the last three years and current year upto 14.06. 2019

State/UT District/Place Year of Number Reported Date of Date of Compensa- Pending
date of cases by reporting reference  tion paid

to the State

Government
1 2 3 4 5 6 7 8 9
Chhattisgarh Surajpur, Chhattisgarh 2017 4 Newspaper 23.08.2017 12.09.2017 4 0
Jashpur District 2018 5 Newspaper 16.09.2018 24.09.2018 0 5
ToTAL 9 4 5
NCT of Delhi Ghitroni, Delhi 2017 4 Newspaper 15.07.2017 17.07.2017 4 0
Lajpat Nagar 2017 3 Newspaper 07.08.2017 07.08.2017 3 0
Anand Vihar 2017 2 Newspaper 13.08.2017 24.08.2017 2 0
Loknayak Jaiprakash 2017 1 Newspaper 21.08.2017 07.09.2017 1 0

Hospital

Mundka 2017 2 Newspaper 18.09.02017 05.10.2017 1 1
Jhangiri Puri, Delhi 2018 1 Newspaper 21.10.2018 22.10.2018 1 0
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1 2 3 5 6 7 8
NCT of Delhi Jharodha Village near 2019 Newspaper 20.01.2019 21.01.2019 0
Burari
Rajouri Garden 2019 Newspaper 25.03.2019 25.03.2019 0
Prem Nagar area of 2019 Newspaper 08.05.2019 08.05.2019 2
Rohini
ToTAL 14
Haryana Hero Honda Chowk, 2017 Newspaper 30.09.2017 05.10.2017 3
Gurugram
Palwal 2018 Newspaper - 08.02.2018 0
Sewer Treatment Plant, 2018 Safai 18.05.201S 11.06.2018 0
MTS Surya Vihar Karamchari
Colony, Sector-9A, Andolan
Gurugram
Sunbeam Auto Pvt. Ltd., 2019 Safai 14.04.2019 28.05.2019 0
3/6 K.M. Stone, Delhi Karamchari
Jaipur Highway;, Andolan
Narsingpur, Mohammed
Pur, Sector-35,
Gurugram
ToTAL 3
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Karnataka
ND Septal Apartment, 2018 Safai January, 08.02.2018
Somasundarapalya in Karamchari 2018
HSR layout Andolan
Yumlok Restaurant at 2018 Safai 13.02.2018 23.02.2018
AECS Layout, Karamchari
Marathahalli. Andolan
ToTAL
Madhya Pradesh  Devas 2017 Rashatriya 30.07.2017 07.09.2017
Garima
Abhiyan
ToTAL
Maharashtra 2017 Website of 31.10.2017 21.11.2017
thequint.com
Khambalpada, Dombivli 2018 Newspaper 26.10.2018 30.10.2018
MIDC
Eight Storey Housing 2019 Newspaper 08.05.2019
Complex in Nalasopara
ToTAL
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1 2 3 5 6 7
Punjab Patti 2017 Newspaper 03.05.2017 09.05.2017
(The Tribune)
Shimlapuri, Ludhiana 2018 Safai 13.03.2018 13.04.2018
Karamchari
Andolan
Firozepur 2018 Newspaper 03.06.2018 12.06.2018
ToTAL
Rajasthan Udaipur 2017 Newspaper - 28.04.2017
(Rajasthan
Patrika)
ToTAL
Tamil Nadu Kanchipuram, Chennai 2018 Safai 14.02.2018 14.03.2018
Karamchari
Andolan
ToTAL 3
Telangana Sanathnagar, Hyederabad 2018 Safai 18.12.2017 10.01.2018
Karamchari

Andolan
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ToTaL 2

Uttar Pradesh Sector 54, Noida 2017 1 Newspaper 15.04.2017 28.04.2017
Sector-110, Noida 2017 3 Newspaper 21.09.2017 10.10.2017
Loni, Ghaziabad 2018 3 Newspaper 11.07.2018 19.07.2018
Sector-39, Noida 2019 2 Newspaper 04.05.2019 08.05.2019

ToTaL 9

Andhra Pradesh  Poultry Farm of 2018 7 Newspaper 16.02.2018 19.02.2018
Venkateswara Hatcheries
Limited in Moram
Village, Chittor

ToTaL

Gujarat Private Hotel, Fatakui 2019 7 Newspaper 14.06.2019 17.06.2019

Village, Vadodara

GRAND TOTAL

Q
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Death of sewer workers in metropolitan cities

11401. SHRI REWATI RAMAN SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has taken a note of death of sewer workers occurring
while unclogging the sewer lines in the major metropolitan cities, especially in Delhi in

the recent past;

(b) whether it is also a fact that sewer workers are sent into the manholes even

without protective gears;

(c) the immediate measures proposed to be taken by Government for safety of

the sanitation workers; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) Government is seriously concerned
about the frequent reports of death of persons while cleaning sewers and septic tanks
in different parts of the country including National Capital Territory of Delhi and other

metropolitan cities.

(b) to (d) Under Section 7 of “Prohibition of Employment as Manual Scavengers
and their Rehabilitation Act, 2013”” (MS Act, 2013) “no person, local authority or any
agency shall, from such date as the State Government may notify, which shall not be
later than one year from the date of commencement of this Act, engage or employ,
either directly or indirectly, any person for hazardous cleaning of a sewer or a septic
tank. Under section 9 of the MS Act, 2013 “whoever contravenes the provisions of
section 7 shall for the first contravention be punishable with imprisonment for a term
which may extend to two years or with fine which may extend to two lakh rupees or
with both, and for any subsequent contravention with imprisonment which may extend
to five years or with fine which may extend to five lakh rupees, or with both”.

Government has also framed and notified “Prohibition of Employment as Manual

tOriginal notice of the question was received in Hindi.
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Scavengers and their Rehabilitation Rules, 2013”” (MS Rules, 2013) which prescribe the
obligation of the employers towards workers engaged for cleaning and sewer/septic
tank to provide safety gear and devices and observe safety precautions as detailed

in the Rules.

National Safai Karamcharis Finance and Development Corporation (NSKFDC) in
collaboration with Skill Council for Green Jobs (SCGJ) is imparting 35 hours Recognition
Prior Learning (RPL) for sanitation workers engaged by Municipal Corporation/
Municipalities and other Government Agencies. 6,792 sanitation workers have been
provided the above mentioned training from 02nd October, 2018 to 30.06.2019. Safety kits
consisting of gloves, mask and jacket are distributed to the sanitation workers in these

training camps.

NSKFDC organizes workshops in municipalities for engineers, sanitary inspectors,
sanitary workers and contractors on safe cleaning of sewers and septic tanks and also
create awareness about the provisions of MS Act, 2013 and MS Rules, 2013
regarding employer% obligations to provide safety gear/equipment and ensure safety
precautions. 345 such workshops have been organized from 02nd October, 2018 to
30.06.2019.

NSKFDC is also implementing a scheme, Swachhta Udyami Yojana under which loan
upto ¥ 50 lakh is provided to the municipalities for purchase of equipment/vehicles for
mechanized cleaning of sewers and septic tanks. The State Governments have been
requested to issue instructions to the municipalities to enter into Memorandum of

Understanding with NSKFDC in this regard.

Ministry of Housing and Urban Affairs has released Standard Operating Procedure
(SOP) for cleaning of sewers and septic tanks on 19.11.2018, which prescribes the
procedure for cleaning, its frequency, equipment needed, protective and safety gear to
be used, emergency preparedness, procedures to be followed for emergency during
inspection and cleaning and also the roles and responsibility of various stakeholders.
SOP is advisory in nature to guide the States/Union Territories (UTs) and Urban Local
Bodies (ULBSs) in the process of cleaning sewers and emptying septic tanks in scientific

ways.
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Guidelines for establishment and maintenance of
Old Age Homes

1402. SHRI TIRUCHI SIVA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the details of the guidelines in place for establishment and maintenance of Old

Age Homes in the country;

(b)  the number of Old Age Homes set up by Government in the country during

the last three years; and

(c) the details of funds allocated by Government for setting up and maintaining

Old Age Homes during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) This Ministry is implementing
a Central Sector Scheme of Integrated Programme for Senior Citizens (IPSr.C) since 1992,
under which grant in aid is given for running and maintenance of Senior Citizens Homes/
Continuous Care Homes/Mobile Medicare Units etc. The main objective of the Scheme
is to improve the quality of life of Older Persons by providing basic amenities like shelter,
food, medical care and entertainment opportunities etc. Implementing Agencies (1As)
eligible for assistance under the Scheme are Panchayati Raj Institutions/Local Bodies,
State Governments/UT Administrations through registered societies, Non-Government
Organisations, Voluntary Organisations, Institutions or Organisations set up by
Governments autonomous/subordinate bodies, Government Recognised Educational
Institutions, Charitable Hospitals/Nursing Homes, and Recognised Youth Organisations

such as Nehru Yuvak Kendra Sangathan (NYKS).

(b) and (c) This Ministry does not directly set up Old Age Homes. However, under
the Scheme of Integrated Programme for Senior Citizens (IPSr.C), financial assistance in
the form of grant in aid is given to the Implementing Agencies for running and maintenance
of, inter alia, Senior Citizens Homes etc. State-wise details of project of Senior Citizens
Homes supported and grant in aid released to the implementing agencies during last

3 years is given in the Statement.



Statement

State-wise details of Grant-in-aid released for the project of Senior Citizens Homes during the last three years

(% in lakh)
Sl. Name of State/UT 2016-17 2017-18 2018-19
No.
0 Funds No. of No. of Funds No. of No. of Funds No. of No. of
released  beneficiaries (0][s) released  beneficiaries ol released beneficiaries Oold
for covered Homes for covered Homes for covered Homes
assisting covered assisting covered assisting covered
of OAH of OAH of OAH
1 2 3 4 5 6 7 8 9 10 u
1. Andhra Pradesh 482.71 2150 86 543.01 2200 88 1011.45 2925 117
2. Bihar 10.60 50 2 842 25 1 20.84 100 4
3. Chhattisgarh 0.00 0 0 17.95 Is 3 9.13 5 1
4. Goa 0.00 0 0 0.00 0 0 0 0 0
5. Gujarat 124 25 1 848 50 2 2053 100 4
6. Haryana 2311 150 6 52.05 250 10 60.33 150 6
7. Himachal Pradesh 3.98 o) 1 4.88 50 2 0 0 0
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1 2 3 4 5 6 7 8 9 10 n
8. Jammu and Kashmir 0.00 0 0 0.00 0 0 0 0 0
9. Jharkhand 0.00 0 0 0.00 0 0 0 0 0
10. Karnataka 18553 875 b 326.96 1325 53 340.61 925 37
11. Kerala 24.40 150 6. 2301 100 4 49.85 150 6
12, Madhya Pradesh 1119 100 4 2829 175 7 93.05 300 2
13. Maharashtra 90.13 600 24 206.10 900 36 499.90 1225 49
14. Odisha 23752 1075 43 349.17 1350 4 610.05 1800 T2
15. Punjab 242 5 1 5.36 0 2 11.70 I5 3
16. Rajasthan 124 25 1 21.70 IG5 3 16.28 0 2
17.  Tamil Nadu 497.70 1950 78 52991 1825 73 933.67 1325 53
18. Telangana 104.71 500 20 108.17 575 23 222.92 600 24
19. Uttar Pradesh 62.73 300 iV 81.09 300 iV 93.29 275 n
20. Uttarakhand 39.85 175 7 1331 I 3 55.15 125 5
21. West Bengal 147.69 750 0 141.03 650 26 21822 600 24
22, Andaman and 0.00 0 0 0.00 0 0 0 0 0

Nicobar Islands
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23.  Chandigarh 0.00 0 0 0.00 0 0 0 0 0
24. Dadra and Nagar 0.00 0 0 0.00 0 0 0 0 0
Haveli
25. Daman and Diu 0.00 0 0 0.00 0 0 0 0 0
26. Lakshadweep 0.00 0 0 0.00 0 0 0 0 0
27.  Delhi 749 5 1 821 0 1 0 0 0
28. Puducherry 0.00 0 0 0.00 0 0 1.80 5 1
29. Arunachal Pradesh 0.00 0 0 0.00 0 0 0 0 0
30. Assam 95.40 500 20 83.28 325 13 335.22 825 3
31 Manipur 94.08 375 15 119.06 350 14 484.22 1100 4
32. Meghalaya 0.00 0 0 0.00 0 0 0 0 0
33.  Mizoram 0.00 0 0 0.00 0 0 0 0 0
34. Nagaland 0.00 0 0 17.43 I 3 1890 5 1
35.  Sikkim 0.00 0 0 0.00 0 0 0 0 0
36. Tripura 14.07 I5 3 2558 100 4 25.65 I5 3
ToTaL 2137.79 9900 396 272245 10900 437 5132.76 12800 512
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Benefits of Rashtriya VVayoshri Yojana

11403. SHRI AMAR SHANKAR SABLE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ what is Rashtriya Vayoshri Yojana, the details of Rashtriya Vayoshri Yojana,

benefits provided in the scheme and the eligibility criteria for the beneficiaries;

(b) the State-wise details of the districts including Maharashtra where Rashtriya

Vayoshri Yojana has been implemented so far;

(c) whether Government proposes to make changes in Rashtriya Vayoshri Yojana,

if so, the details thereof; and

(d) whether Government is planning to implement this scheme in all districts of

Maharashtra, if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) The Ministry of Social
Justice and Empowerment is implementing the “ Rashtriya Vayoshri Yojana (RVY)” since
1st April, 2017 with an objective to provide senior citizens, belonging to BPL category
and suffering from age related disabilities/infirmities, with such physical aids and assisted
living devices which can restore near normalcy in their bodily functions. Under the
Scheme, aids assisted living devices viz. walking sticks, elbow crutches, walkers/crutches,
tripods/quadpods, hearing aids, wheelchairs, artificial dentures and spectacles are
distributed free of cost to the eligible senior citizen beneficiaries. The Scheme is
implemented through the <Artificial Limbs Manufacturing Corporation (ALIMCO)~,
(a Public Sector Undertaking under the Ministry of Social Justice and Empowerment) as
the sole implementing Agency. So far, the scheme has been implemented in 92 districts
covering various States/UTs including the State of Maharashtra, details are given in the

Statement (See below).

(¢) No such proposal is under consideration at present.

(d) The Government is planning to implement the scheme in all districts nationwide
including Maharashtra State.

tOriginal notice of the question was received in Hindi.
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Statement

Details of covered Districts of States/UTs under Rashtriya Vayoshtri Yojana

SI.No. State/UT Covered Districts
1 2 3
1. Andaman and Nicobar Islands 1 South Andaman

2. Middle and North Andaman
2. Andhra Pradesh 1 Visakhapatnam
2. Nellore

3. Rajamundry (East Godavari
District)

4, Vizianagaram

5. Chittor
3. Arunachal Pradesh 1 Pasighat
4. Bihar 1 Buxar
2. Bhojpur
5. Chhattisgarh 1 Raipur
2. Bastar
3. Bijapur
6. Delhi 1 Chandni Chowk

2. Karol Bagh

3. South Delhi
4, West Delhi
5. East Delhi

6. North West Delhi
7. Goa 1 North Goa

2. South Goa
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1 2 3
8. Gujarat 1. Vadodara
2. Ahmedabad
3 Bharuch
9. Haryana 1 Karnal
2. Ambala
3 Faridabad
4. Gurgaon
10.  Himachal Pradesh L Hamirpur
2. Bilaspur
11.  Jharkhand 1 Gumla
2. Godda
3. Palamu
4, Bokaro
12.  Karnataka 1 South Bangalore
2 Dharwad
3. Uttara Kannada
4. Gadag
13.  Kerala 1 Kochi
2. Thiruvananthapuram
14.  Lakshadweep 1 Lakshadweep
15.  Madhya Pradesh 1 Ujjain
2 Khandwa
3. Gwalior
4, Indore
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16. Maharashtra

17.  Meghalaya

18.  Nagaland

19.  Puducherry

20. Punjab

21.  Rajasthan

Ratlam

Vidisha

Sagar

Nagpur

Dhule

Pune

Amravati

East Jaintia Hills
Ri Bhoi

West Garo Hills
East Khasi Hills
Mon

Kiphire

Olkara

Karaikal
Gurdaspur
Hoshiarpur
Mansa
Jalandhar
Firozpur
Jhalawar
Bikaner
Jodhpur

Pali
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22.

23.

24,

25.

26.

27.

Sikkim

Tamil Nadu

Telangana

Tripura

Uttarakhand

Uttar Pradesh

East Sikkim
South Sikkim
Kanya Kumari
South Chennai
Kancheepuram
Nagapattinam
Salem
Hyderabad
Mahbubnagar
Nizamabad
Unakoti
Haridwar

Almora

Udham Singh Nagar Jaspur

Pauri Garhwal
Lucknow
Pilibhit
Gorakhpur
Mirzapur
Ghazipur
Fatehpur
Bareilly

Amethi
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Old Age Homes in each district

1404. SHRI BHUBANESWAR KALITA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has made it mandatory for all State
Governments to set up at least one Old Age Home in each district;

(b) if so, the details thereof together with the reaction of the State Governments;
()  whether there would be central funding for the programme; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) and (b) No, Sir. However, as per
Section 19 of the Maintenance and Welfare of Parents and Senior Citizens (MWPSC)
Act, 2007, the State Governments may establish and maintain such number of Old Age
Homes at accessible places, as it may deem necessary, in a phased manner, beginning
with at least one in each district, to accommodate in such homes a minimum of one
hundred fifty senior citizens who are indigent.

(c) and (d) This Ministry does not set up or provide funding to State Governments
to set up Old Age Homes. However, under the Scheme of Integrated Programmes for
Senior Citizens (IPSrC), financial assistance in the form of grant-in-aid is given to the
Implementing Agencies for running and maintenance of inter-alia Senior Citizens Homes
etc., State-wise details of project of Senior Citizens Homes supported and grant-in-aid
released to the Implementing Agencies during the last 3 years is given in the Statemnent.

Statement

State-wise details of project of Senior Citizen Homes supported and
grant-in-aid released to the Implementing Agencies
during the last three years

( in lakhs)

Sl. State/UT 2016-17 2017-18 2018-19

No. Funds Bene- Funds Bene- Funds Bene-
released ficiaries released ficiaries  released ficiaries

1 2 3 4 5 6 7 8

1. Andhra Pradesh 647.71 5900 728.35 7790 1176.81 6295

2. Bihar 16.07 100 13.37 75 22.92 150
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1 2 3 4 5 6 7 8
3. Chhattisgarh 0.00 0 17.95 75 9.13 25
4. Goa 0.00 0 0.00 0 0.00 0
5. Guijarat 10.51 75 21.03 200 30.74 250
6. Haryana 55.28 650 110.33 900 109.60 600
7. Himachal Pradesh ~ 29.18 975 26.25 600 8.31 400
8. Jammu and 0.00 0 0.00 0 0.00 0
Kashmir
9. Jharkhand 0.00 0 0.00 0 0.00 0
10. Karnataka 280.62 1315 382.63 3045 410.29 1495
11. Kerala 24.94 200 23.01 100 54.53 200
12. Madhya Pradesh 12.43 150 28.29 175 107.39 450
13. Mabharashtra 239.32 2120 434.63 3170 833.75 3005
14. Odisha 774.04 9395 730.96 5100 848.88 5120
15. Punjab 12.51 325 14.58 300 31.27 295
16. Rajasthan 2.24 25 22.59 75 16.28 50
17. Tamil Nadu 639.69 6820 707.16 5155 997.41 3075
18. Telangana 112.93 550 133.95 1095 245.38 1000
19. Uttar Pradesh 107.29 950 119.11 800 105.89 395
20. Uttarakhand 54.69 175 20.58 175 67.25 175
21. West Bengal 206.55 3650 256.36 3700 267.42 2750
22. Andaman and 0.00 0 0.00 0 0.00 0
Nicobar Islands
23. Chandigarh 0.00 0 0.00 0 0.00 0
24. Dadra and Nagar 0.00 0 0.00 0 0.00 0
Haveli
25. Daman and Diu 0.00 0 0.00 0 0.00 0
26. Lakshadweep 0.00 0 0.00 0 0.00 0
27. Delhi 90.62 75 154.38 100 52.78 0
28. Puducherry 0.00 0 0.00 0 1.80 25
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1 2 3 4 5 6 7 8
29. Arunachal 0.00 0 0.00 0 0.00 0
Pradesh
30. Assam 180.50 5350 192.03 4045 49S.22 6295
31. Manipur 186.94 1275 260.22 3550 566.80 2770
32. Meghalaya 0.00 0 0.00 0 0.00 0
33. Mizoram 0.54 50 5.89 50 0.00 0
34. Nagaland 0.00 0 17.43 75 18.90 25
35. Sikkim 0.00 0 0.00 0 0.00 0
36. Tripura 14.07 75 25.58 100 25.65 75
ToTAL 3698.67 40200 4446.66 40450 6507.40 34920

Scheme of Grant-in-Aid to voluntary organisations for SCs

1405. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ how many organisations have received aid from the Ministry during the last
three years through the scheme of Grant-in-Aid to voluntary organisations working for
the Scheduled Castes;

(b) how many residential and non-residential schools along with hostels have
been covered through the Grant-in-Aid during the last three years; and

(¢) how many SC girl students have benefited from the Grant-in-Aid provided to
the organisations during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) SCD-III section of this Ministry
is implementing Central Sector Scheme of Grant in Aid to voluntary and other organisations
working for Scheduled Castes. Under this Scheme Grant-in-Aid is provided to voluntary
organisations/NGOs working for the welfare of Schedule Castes for running Non-
Residential schools, Residential schools and Hostels.

The number of organisations which have received aid from the Ministry during the
last three years through the scheme of Grant-in-Aid to voluntary organisations working
for the Scheduled Castes is as under:-

2016-17 226
2017-18 113
2018-19 128
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(b)  The total no. of Residential and Non-Residential Schools along with Hostels
covered through the Grant-in-aid during the last three years is as under:-

2016-17 300
2017-18 194
2018-19 %

(c) The Scheme is gender neutral. The GIA is provided for running Schools and
Hostels for SC children.

Recasting Post-Matric Scholarship for SCs

1406. SHRI K.C. RAMAMURTHY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has decided to recast Post-Matric
Scholarship for SCs;

(b) whether it is also a fact that Government is going to change the fund sharing
formula;

(c) if so, the details thereof;

(d) whether it is also a fact that more than ¥ 4,000 crores is due under this scheme
to various States; and

(e) if so, the details of arrears to be given to Karnataka and by when Government
is going to clear its dues?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RATTAN LAL KATARIA): (a) to (c) The Government of India
has formulated a proposal for revision of funding pattern under Post Matric Scholarship
Scheme for Scheduled Caste students from the existing concept of “ Committed Liability”
of the States to a fixed sharing ratio between the Centre and the States.

(d) No, Sir. Alarge share of the arrears accumulated at the end of XII Plan Period
and dues for FY 2017-18 have already been released to the States/UTs. An amount of
< 425.92 crore, due for States of Punjab, Gujarat and Goa for the period upto 2017-18
could not be released due to non-receipt of enabling documents from these States.

(e) Central Assistance (CA) of I 395.46 crore, ¥ 29.18 crore and X 8.39 crore have
been released to State of Karnataka during 2017-18, 2018-19 and 2019-20 respectively
covering entire arrears up to 2017-18 and 50% of anticipated dues of CA for 2018-19.
Further release of CA is considered based on actual demand for 2018-19 received from
the State.



Written Answers to [3 July, 2019] Unstarred Questions 311

Doing away with manual scavenging

1407. SHRI G.C. CHANDRASHEKHAR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether there are reports of deaths of sanitation workers despite the fact that
manual scavenging is prohibited by law in the country, if so, the details thereof and
action taken to take away the manual scavenging work from sanitation workers;

(b)  whether Government is aware of the increasing incidents of deaths of workers
engaged in sewer cleaning, if so, the details of such cases reported during last three
years, State-wise; and

() the steps taken by Government to do away with manual scavenging by taking
lessons from other professions that are modernising themselves with the infusion of
technology and skills?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) There has been no report regarding
death of sanitation workers due to manual scavenging. However, there have been
reports of death of persons while cleaning sewers and septic tanks. Details of such
cases identified and reported by the States as per the directives of the Supreme Court
in its judgment dated 27.03.2014 in CWP No. 583 of 2003 are given in the Statement-I
(See below).

Manual scavenging is prohibited under “Prohibition of Employment as Manual
Scavengers and their Rehabilitation Act, 20137~ (MS Act, 2013) from 06.12.2013, the date
of coming into force of the Act. This Act also provides for identification of insanitary
latrines and their conversion into sanitary latrines by local authorities so as to eliminate
the need for manual cleaning of human excreta from insanitary latrines. Ministries of
Drinking Water and Sanitation and Housing and Urban Affairs under Swachh Bharat
Mission provide assistance to the States and Union Territories for conversion of insanitary
latrines into sanitary latrines in rural and urban areas respectively.

(b)  There has been no report regarding the increase of such incidents. However,
State-wise details of deaths of persons in sewers/septic tanks which have come to the
notice of the Ministry from individuals and through press reports during the last three
years and current year are given in the Statement-Il (See below).

(c) As mentioned in reply to part (a) above, manual scavenging is prohibited
under MS Act, 2013. Under section 33 of die MS Act, 2013, every local authority and
other agency is to ensure use of appropriate technological appliances for cleaning of
sewers, septic tanks and other spaces within their control with a view to eliminating the
need for the manual handling of excreta in the process of their cleaning. Ministry of
Housing and Urban Affairs and State Governments have been requested to ensure
mechanization of cleaning of sewers and septic tanks.
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Ministry of Housing and Urban Affairs has informed that the sanitary individual
household latrines constructed under the Swachh Bharat Mission consist of either an
onsite treatment system or a connection to underground sewerage/septage system
which would eliminate the need for manual scavenging.

Ministry of Drinking Water and Sanitation has informed that under Swachh Bharat
Mission (Gramin) it promotes construction of twin leach pit toilets that do no require
disposal of human faeces and are cost effective and sustainable. Under this technology,
human faeces become manure in 1-2 years and no sewage/drainage system is required.

Statement-1

Details of cases of deaths of persons in sewers/septic tanks
reported by States upto 30.06.2019

Sl State Number of  Compensation Compensation paid
No. cases pending Full Partial
identified/ compensation ~ compensation
reported of 10 lakh
each

1. Andhra Pradesh 8 0 8 0
2. Chhattisgarh 4 2 0 2
3. Chandigarh 4 0 4 0
4. Delhi 28 3 25 0
5. Gujarat 131 53 69 9
6. Haryana 51 1 44 6
7. Karnataka 75 7 63 0
8. Kerala 12 10 0 2
9. Punjab 0 0 30 0
10. Rajasthan 33 5 15 13
11. Tamil Nadu 144 3 141 0
12. Telangana 2 0 2 0
13. Uttar Pradesh 71 2 5 24
14. Uttarakhand 9 6 1 2
15. West Bengal 18 5 13 0

TotaL 620 117 445 58




Statement-11

Details of cases of deaths of persons in sewers/septic tanks which have come to the notice of Department from
individuals/through Press during the last three years and current year upto 14.06.2019

Sl State/UT District/Place Year of  Number  Reported Date of Date of Compensat- Pending
No. date of cases by reporting reference  ion paid
to the State
Government
1 2 3 4 5 6 7 8 9 10
1. Chhattisgarh Surajpur, Chhattisgarh 2017 4 Newspaper 23.08.2017 12.09.2017 4 0
Jashpur District 2018 5 Newspaper 16.09.2018 24.09.2018 0 5
TotaL 9 4 5
2. NCT of Delhi Ghitroni, Delhi 2017 4 Newspaper 15.07.2017 17.07.2017 4 0
Lajpat Nagar 2017 3 Newspaper 07.08.2017 07.08.2017 3 0
Anand Vihar 2017 2 Newspaper 13.08.2017 24.08.2017 2 0
Loknayak Jaiprakash 2017 1 Newspaper 21.08.2017 07.09.2017 1 0
Hospital
Mundka 2017 2 Newspaper 18.09.2017 05.10.2017 1 1
Jahangir Puri, Delhi 2018 1 Newspaper 21.10.2018 22.10.2018 1 0

0] SI9MSUY USNILIA
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1 2 3 4 6 7 8 9 10
Jharodha Village near 2019 Newspaper 20.01.2019 21.01.2019 0 1
Burari
Rajouri Garden 2019 Newspaper 25.03.2019 25.03.2019 0 2
Prem Nagar area of 2019 Newspaper 08.05.2019 08.05.2019 2 0
Rohini

ToTAL & 4

3. Haryana Hero Honda Chowk, 2017 Newspaper 30.09.2017 05.10.2017 3 0
Gurugram
Palwal 2018 Newspaper - 08.02.2018 0 2
Sewer Treatment Plant, 2018 Safai 18.05.201S 11.06.2018 0 1
MTS Surya Vihar Karamchari
Colony, Sector-9A, Andolan
Gurugram
Sunbeam Auto Pvt. Ltd., 2019 Safai 14.04.2019 28.05.2019 0 2
3/6 K.M. Stone, Delhi Karamchari
Jaipur Highway;, Andolan
Narsingpur, Mohammed
Pur, Sector-35,
Gurugram

ToTAL 3 5

[VHEVS VACYY] 0] SIBMSUY UM $TE
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4, Karnataka
ND Septal Apartment, 2018 Safai January, 08.02.2018
Somasundarapalya in Karamchari 2018
HSR layout Andolan
Yumlok Restaurant at 2018 Safai 13.02.2018 23.02.2018
AECS Layout, Karamchari
Marathahalli. Andolan
ToTAL
5. Madhya Pradesh  Devas 2017 Rashatriya 30.07.2017 07.09.2017
Garima
Abhiyan
ToTAL
6. Maharashtra 2017 Website of 31.10.2017 21.11.2017
thequint.com
Khambalpada, Dombivli 2018 Newspaper 26.10.2018 30.10.2018
MIDC
Eight Storey Housing 2019 Newspaper 08.05.2019
Complex in Nalasopara
ToTAL
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1 2 3 4 6 7 8 10
7. Punjab Patti 2017 Newspaper 03.05.2017 09.05.2017 0
(The Tribune)
Shimlapuri, Ludhiana 2018 Safai 13.03.2018 13.04.2018 1
Karamchari
Andolan
Firozepur 2018 Newspaper 03.06.2018 12.06.2018 2
ToTaL 3
8. Rajasthan Udaipur 2017 Newspaper - 28.04.2017 0
(Rajasthan
Patrika)
ToTaL 0
9. Tamil Nadu Kanchipuram, Chennai 2018 Safai 14.02.2018 14.03.2018 3
Karamchari
Andolan
TotaL 3 0
10. Telangana Sanathnagar, Hyederabad 2018 Safai 18.12.2017 10.01.2018 0
Karamchari
Andolan

[VHEVS VACYY] 0] SIaMSUY UM 9TE

suonsand paieisun



ToTaL 2
11. Uttar Pradesh Sector 54, Noida 2017 1 Newspaper 15.04.2017 28.04.2017
Sector-110, Noida 2017 3 Newspaper 21.09.2017 10.10.2017
Loni, Ghaziabad 2018 3 Newspaper 11.07.2018 19.07.2018
Sector-39, Noida 2019 2 Newspaper 04.05.2019 08.05.2019
ToTaL 9
12.  Andhra Pradesh  Poultry Farm of 2018 7 Newspaper 16.02.2018 19.02.2018
Venkateswara Hatcheries
Limited in Moram
Village, Chittor
ToTAL 7
13.  Gujarat Private Hotel, Fatakui 2019 7 Newspaper 14.06.2019 17.06.2019
Village, Vadodara
ToTAL 7

GRAND TOTAL

o)
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Carbon dioxide emission on production of hot metal
1408. SHRI MAJEED MEMON: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that in India, on an average two tonnes of carbon dioxide
is emitted while producing every tonne of hot metal through blast furnace route; and

(b) if so, the steps taken by Government to curb the carbon emission and
reducing cost of production?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir. On an
average around two tonnes of carbon dioxide is emitted while producing one tonne of
hot metal through Blast Furnace Route. CO, emission from the Blast Furnace route for
hot metal production, is from Blast Furnace, Coke Oven and Sinter/Pellet Plants.

(b)  Since iron and steel is a deregulated sector, the decisions on taking steps for
reducing the cost of production, and improving the Blast Furnace productivity, are
based on techno-economic considerations/compulsions, which in turn impact the carbon
emission. Carbon emission is directly related to the energy consumption in the Blast
Furnace which is linked to the inputs used, input material ratio and in turn the Blast
Furnace Productivity. The Integrated steel PSUs continuously upgrade their techo-
economic parameters of production with a view to reduce both cost of productions and
carbon emission.

Projects under SRTMI

1409. SHRI M.P VEERENDRA KUMAR: Will the Minister of STEEL be pleased to
state:

(@  the manner in which the steel import tariff barriers put in place by USA are
affecting the demand and supply of domestic steel in international markets;

(b) the efforts made by Government in equipping SAIL and other PSUs with
safeguards against such international protectionist measures;

(c) whether there have been allegations of low quality steel being produced for
the market, if so, details thereof and reasons therefor and steps taken/being taken by
Government to resolve aforementioned issue; and

(d) the details and status of projects to be undertaken/being undertaken under
the Steel Research and Technology Mission of India (SRTMI)?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Since the
imposition of tariffs by US, there have been noticeable changes in the supply and
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demand of domestic steel in international market. While import has risen by 5% in
2018-19 vis-a-vis 2017-18, export of finished steel has declined by 34% during the same
period.

(b)  In order to safeguard domestic steel players including Steel PSUs, Government
has imposed anti-dumping duties and countervailing duties on certain steel products.

(c) Certification and enforcement of standards is done by the Bureau of Indian
Standards (BIS). To ensure only quality steel is produced or imported into the country,
the Ministry of Steel has notified Steel and Steel Products Quality Control (QC) Orders.

(d) SRTMI actively works with the Ministry of Steel to address various issues
of primary and secondary sector.

Expenditure on CSR project
1410. SHRI RIPUN BORA: Will the Minister of STEEL be pleased to state:

(@ whether Government has succeeded in spending entire amount of Corporate
Social Responsibility (CSR) project during the last three years;

(b) if so, organisation-wise report on CSR expenditure therein;

(c) whether it is a fact that Government is supporting local social organisations,
schools, hospitals and local bodies towards different developmental works; and

(d) if so, the details of criteria and area-wise expenditure made in last three years?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) As per
the Companies Act, 2013, Central Public Sector Enterprises (CPSES) under Ministry of
Steel earmark at least 2% of the average net profits made during the three immediately
preceding financial years for Corporate Social Responsibility (CSR) activities. Unspent
balance for the previous year, if any, is carried forward to the next year for utilisation
for the purpose for which it was allocated. Steel Authority of India Ltd. (SAIL) and
Rashtriya Ispat Nigam Ltd. (RINL) have even allocated CSR funds during loss years to
sustain the momentum of the ongoing committed CSR activities. The details of amount
spent on CSR activities by the CPSE under Ministry of Steel during the last three years
is as under:-

Name of CPSE 2016-17 2017-18 2018-19
1 2 3 4
Steel Authority of India Limited (SAIL) 2905 2570 3118

Rashtriya Ispat Nigam Limited (RINL) 853 960 1030
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1 2 3 4
NMDC Ltd. 17418 16937 16724
MOIL Ltd. 1143 962 929
MSTC Ltd. 215 200
MECON Ltd. 49 17
KIOCL Ltd. 16 3

(c) and (d) Yes, Sir. CPSEs are extending financial assistance to local social
organisations, schools, hospitals and local bodies as well for various developmental
works/activities. Criteria for undertaking CSR projects by CPSEs under Ministry of Steel
is that projects are mainly carried out in periphery of steel plants, steel townships and
mines. Thrust areas of the CSR activities where expenditure has been incurred during
the last three years inter-alia include promotion of education and health, women
empowerment, sustainable income generation through Self Help Groups, assistance to
divyangs, access to water and sanitation facilities, village development, environment
sustenance, sports coaching, promotion of traditional art and culture etc.

New steel plants established in the country

t1411. MS. SAROJ PANDEY: Will the Minister of STEEL be pleased to
state:

(@ the number of new steel plants established in the country from 2014 to 2019
and the percentage of people given employment in these steel plants; and

(b) the percentage of growth rate recorded in steel production from these plants,
the details thereof?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) Data
on year-wise new steel plants established in the country from 2013-14 to 2018-19 along
with their average production and average change in production from year of establishment
to 2018-19 is given below. Steel being a deregulated sector, specific decision on recruitment
of employees in private steel sector is taken by individual steel companies/investors on
the basis of their requirement.

tOriginal notice of the question was received in Hindi.
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Year No. of steel No. of steel Crude Steel Production Details
plants plants (New Established Plants Only)
established established Production (Average)
in Public in Private
Sector Sector Qty. (in MT) Average

growth rate %

2013-14 Nil 4 1761 6.9
2014-15 Nil 66 3.696 -38
2015-16 Nil 20 1.025 -39
2016-17 Nil 0 4778 440
2017-18 Nil 63 4.337 05
2018-19* Nil 84 4333 -

*Provisional; MT = Million Tonnes.
Source: JPC.

Fall in India’s steel exports
1412. SHRI MAJEED MEMON: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that India”s steel exports fell by 34 per cent in the last fiscal
year and that of finished steel imports rose 4.7 per cent;

(b) if so, the reasons therefor;

(c) whether it is also a fact that imports from China, Japan, South Korea and
Indonesia climbed as they diverted supply into India; and

(d) the steps taken by Government to curb the rising steel import?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.

(b)  The reasons for decline in exports and increase in imports are as under:-

i

(i) Safeguard duties imposed by EU and Canada on certain steel items of India's
export interest.

) Unilateral tariffs of 25 per cent imposed on steel by the USA.

(i)  Decline in steel prices in the world market.
(iv)  Steel exports of certain countries getting diverted to India.
(v) Imports of special steel products not produced domestically.

(vi) Increase in imports from FTA partner countries.
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(¢) VWolume of imports from South Korea, Japan and Indonesia have increased
while there is a decrease in case of China.

(d) To counter the threat of predatory imports, Government of India has taken
trade remedial measures in the form of anti-dumping and countervailing duties on certain
steel products.

Demand of steel by Railways

1413. DR. KANWAR DEEP SINGH: Will the Minister of STEEL be pleased to state:

(@ whether it is a fact that Steel Authority of India Limited (SAIL) is unable to
meet demand for new rails of the Indian Railways for track renewal and capacity
augmentation;

(b) if so, the details thereof including the demand received by SAIL during the
last three years;

(c) whether SAIL has taken steps to supply all the required quantity to the
agencies including Indian Railways; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): (a) and (b) In
2019-20, Indian Railways have indicated a requirement of around 17 lakh tons of rails.
SAIL has committed to supply 13.5 lakh tons of rails.

The details of bulk indent received from Indian Railways since 2016-17 and
corresponding supply by SAIL are shown in the table:-
Unit: 7000 Tonnes

Year Bulk Indent by Indian Railways Supply
2016-17 1005 620
2017-18 1145 874
2018-19 1400 945
2019-20 1350 183

(April-May > 19)

(c) and (d) Yes, Sir. Under Modernisation and Expansion Plan, Bhilai Steel Plant has
installed 1.2 MTPA capacity Universal Rail Mill to enhance the manufacturing capabilities
of rails to cope up with increasing demand of Railways. The production from Universal
Rail Mill (URM) has commenced from November, 2016.
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MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

DEMAND FOR TAKING UP SHORT DURATION DISCUSSION

SHRI DEREK O’BRIEN (West Bengal): Sir, I have a point of order under Rule 23,
and I will quote another rule for second part of my point of order. This is on the
‘Arrangement of Government Business’. I quote, “On days allotted for the transaction
of Government Business that Business shall have precedence and the Secretary-General
shall arrange that Business in such order as the Chairman after consultation with the
Leader of the Council may determine.” Sir, | have two points. Let me make both of them

under this Rule.

One, Sir, regarding the Short Duration Discussion, the hon. Chairman has been very
kind and agreed to one per week. So, so many Members from different parties have
signed that same Short Duration Discussion notice on Electoral Reforms — free and fair
elections. That was supposed to be taken up today, as we all agreed, at 2.00 p.m. Right,

Sir?

Now, yesterday, at about 3 o’clock in the afternoon, the Government brought
Supplementary List of Business. It is their right to bring Supplementary List of Business.
But, the Central Educational Institutions (Reservation in Teachers’ Cadre) Bill, 2019,
came at 3 o’clock in the Supplementary List of Business, and the discussion started at
3.15 p.m. I have two points. No Member here could get the right, that we have, to bring
any Amendment, for which 24 hours’ time is given. That right was not given to us.
Having said that, today, at 2.00 p.m., we still have two-and-a-half hours left to discuss
this Central Educational Institutions (Reservation in Teachers’ Cadre) Bill, which we will
discuss and pass. But, Sir, then our Short Duration Discussion will start at 4.30 or 5.00

p.m. in the afternoon. Then, it becomes meaningless. The House will adjourn at 6.00 p.m.

Sir, since the motion for this Short Duration Discussion has been moved by me and
signed by the Members of other parties, it is our request, through you, to the Government
to start the Short Duration Discussion at two o’clock. Just one second, Sir. We will
complete the discussion and then we will take up the Bill. Why can’t we agree and do
this?
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order on the
Bills to be taken up for consideration and passing in this House as per the rules. We
respect what the Chair has said. At the same time, the Members’ right has to be
considered. Because that is the Government Business, the Government has its own
privileges, but the Members have certain rights as per the Rules Book, which is very
clear. The Short Duration Discussion is the Members’ right, which has to be recognised
and respected. And, this is a very important subject, on which the Short Duration
Discussion has been agreed. My point of order is: please check the time. Yesterday, this
Bill was brought in as the supplementary agenda. How much time was already taken on
the discussion of this Bill, and how much time was allocated by the BAC to this Bill,

we have to be very clear.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, the point is that it has not gone to
the BAC. It is here that we had decided that some time will be given to it. So, let us

decide here depending upon the mood of the Members as to what will be taken up.

MR. DEPUTY CHAIRMAN: It has already been decided by the hon. Chairman.
I 7 SiferSl 4 3ffad 39d foy Tailde fd €1 Now, we will take up the Statutory

Resolution and Central Educational Institutions (Reservation in Teachers’ Cadre) Bill,

2019. ...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, kindly...(Interruptions)...

3t SUHWMRn: 39 W) 989 I I8! AN H UL AT AR S A SR B
..(CTTET)...

SHRI KAPIL SIBAL (Uttar Pradesh): Sir, ...(Interruptions)...

ft STHURT: w9, oMU g9 WifRR 9WR §1 ..(aum)...

SHRI KAPIL SIBAL: Sir, through you, I would request the Minister, if this Bill is

not going to be over...
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MR. DEPUTY CHAIRMAN: We will try, and it will be over. ...(Interruptions)...
SHRI KAPIL SIBAL: I would suggest. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Kapil Sibal, you are a very senior
Member...(Interruptions)... Please conclude ...(Interruptions)... 1 will call Prof. Manoj

Kumar Jha...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, listen to us...(Interruptions)...
MR. DEPUTY CHAIRMAN: I have already heard you...(Interruptions)...

SHRI KAPIL SIBAL: Sir, we want that the Government should postpone the Short

Duration Discussion till tomorrow at 2 O’clock...(Interruptions)...

st e I 39 f9d BT MU HA 2.00 I oG G8H HAl o | ... (AIE)...

st MU= FIed (ToRAM): H8IGT we have already listed a Calling Attention for

tomorrow... (Interruptions)...

#ff STFURy: S A A @i S @ SuRafd § 99 81 S €, L (eaum)...

it Bt Rieger: e o wxar BRI . (@ae)... f$%peE 9 | 81 S|
..(TF)... B B ST |...(TFE)...

SHRI BHUPENDER YADAV: Sir, the time allotted for this Bill is four
hours...(Interruptions)... Yesterday, we already had the discussion for two to three
hours. 3R & UHT oFIal € & g8H 9T W1 oM, S9d fag 9 Wt |98 a¥se
PR T, T H A IHT WEX BY o T, A9 A U= U B Mgl L (caem). .
Short Duration Discussion &= of | ...(IGeI)...

it SuguTafe; St 21 This is a practical solution. Yes, it is a good suggestion.
AT 39 Sff, 3T |t o T &H &Y 3R 3R 9 W &H o, e 999 &
JTAR SHI VT o F&d T |...(AFE)... A1 S Sil, 31d 3MY continue X |

SHRI ANAND SHARMA: We agree and if our other colleagues in the Opposition
agree, then yes we will conclude it. But then the Government should also honour the

commitment and finish this Bill by 3 o’clock...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record except what Prof. Manoj
Kumar Jha is saying...(Interruptions)... TS 31 SN, 316 M9 IR DI |... (). .
HAST S S, 3 AT U A R BT | (FEE).
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STATUTORY RESOLUTION AND GOVERMENT BILL

Disapproval of the Central Educational Institutions (Reservation in
Teachers’ Cadre) Ordinance, 2019 (No. 13 of 2019); and
The Central Educational Institutions (Reservation in
Teachers’ Cadre) Bill, 2019% — Contd.

1. 9IS PR o1 (RER): SURHMT A6y, Usel 93l I8 g1l Sy b AR aad
TS AT YH BAM AT R I B AUET & a1 FHI H?... (). .

2 STUTYRT. AT B [T ST gob 8, SAD a8 (S 9 971 8, IqH 379
U A g B .. (TFET). .

W 7S $AR S A G fF oS 98 gaw T . (aE)...

it Suwafer: 991 B9 | 37Ud AR Sl 91 g, SMUd] Udl & | A A
D I[, (FAF)... AEAR BRST B T T fF TH 3.00 99 TH BH GH BN
(). FUIT A H i W SR AUl Hie W SV ..(Tge)...

PROF. MANOJ KUMAR JHA: Sir, may I request, & &I & Udh AT Aa
= ®El o7 {6 9 g9l a1 e < | § Pl el ardl Bl QeI T8l AT8dl, elfbd A
3 ABIGY, Y9 Uh R1edd & w0 H Ud A9 ol Fa¥ SI1aT W SRl 7, AEId
T & W0 W o dl O 89X Bs AR 7 8T — certain institutions of excellence
Pl 3T 3O debar B 2 &1 s0b GY w1 logic g, T rationale €7 39 SleTard
P! WINT H B3 rationale TAd €, SIA merit BT protect HIAT & H $H AGT H HH-I-
PH &9 IR HE GBI § (P merit is the over-hyped myth — VAT IS I &1 Bl
| IETEI W merit 9T & 3R IE1E9T W merit T BT © | I @3 ST, 59
B & H G |

Ad hoc teachers BT Sl AT &, § FEAl § 6 g0 MU WIRAT F o | BRI
ad hoc teachers 35T <9 & STelT-37eT fafdemeral § €, S 15-20 I8 A B B
T B B MU IFh FEHIGINH Bl R BIRR B Xg 82 R SHAD] Uh hoAd b
signature A Tl feam Sem? § e fesafdened o gerr g1 e i dgls € |
1 fgurmege @1 g ff FuE €1 Ue aR oY el faaiqeney SR o% | gH
S ®el f98m? Infrastructure cramped & 3R &H dSI-§¢! I &) # |

d U iR Heayul Hells AMAG HAl S P <A1 IEdl g1 B9 fFR IEARI
¥ institutional discrimination & IR ¥ Ugd &, fTad RTeR 39X o< 81 &1 § amud
H1EgH A HAT S B attention TG |...(SFGET). .

it SuRpuTafer: FEt ST, AR AERET, JUdT eI dTed € . (SIae). .

*Further discussion continued from the 2nd July, 2019.
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I, HAIST $AR S HEIQd, # 3us! Frime Sfoel 3R < aredr 1w w3
St & w=T Rtk g9 weT ® % institutional discrimination T harsh reality L
RIfgd I DI @RAT| IR IAed Il 9 < H AT PI AAAST 8 T 8 —
AR AN, A=l WAfHbdst 3R yanrsl H1 acie A | U Rohith Act 31T enact
PHINTT, aIfd institutional discrimination BT WTHAT B T |

3fd #, AT UF BIET point 3R &, SR RTI & #1ead ¥ UGC o f&a1 €1 40 Central
Universities § SC-3.47 T4, ST-0.7 U<, the percentage of OBCs in the Professor’s
category is zero and for General candidates, it is 95.2 per cent. I& EARI EHIHA T
THIRUE UIhAR - Tl - 4.96 UR¥C, YS! - 1.30 URUC, SFRA - 92.90 WRIC,
FFACE UIMHER - QORI - 12,02 URUC, UWS! - 546 UR¥C, MM - 14.38 WRIC,
SR - 66.27 GRUC, M-S I - THAT - 8.96 TRHC, THC! - 4.25 URC, AR
10.17 UR¥C, SR - 76.14 URMC...(W9T Pi HAY)...

off Iuumafer: 3 S, 31T conclude BINT

1. TS AR ST A1 A AEIGY, 3R S BIai A dealell 4 @I, Al institute
of excellence & M W & YdIUEl & AMYR TR Gl B TH B 2, To-ae!
qrd RN | o § MU MIE H& M & g incorporate fHaT WY, oI 2= |

SHRI ANIL DESAI (Maharashtra): Sir, I rise to support the Central Educational
Institutions (Reservation in Teachers’ Cadre) Bill, 2019. This Bill has been introduced to
replace an Ordinance issued in March this year. As soon as this legislation is passed
in this august House, it will allow filling up of more than 7,000 faculty vacancies in 41
Central Universities and it will also provide 10 per cent reservation for economically
backward sections from General Category along with Scheduled Castes, Scheduled
Tribes, Other Backward Classes, and Socially and Educationally Backward Classes.

Sir, this step would give a major push to reforms in education sector making it
inclusive and fulfilling aspirations of the all people from different categories. Since there
existed faults in 13-Point Roster, the 200-Point Roster was adopted from 2013 onwards
across most Government institutions following the UGC circular. According to this
Roster, all departments were to be pooled and the entire institution like the university
or a college was to be taken as one unit for calculation of positions for particular

category.

In this formula, every reserved category gets earmarked percentage of reservation
mandated by the Constitution when a cycle of 200 appointments is completed. However,
the Hon. Minister may enlighten the House about the methodology of using the Roster

to ensure adequate representation of reserved categories. Today, plight of teaching
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community is precarious as thousands of teachers are engaged with educational
institutions on part-time or temporary assignments and also on contract basis. Teachers
are abundant these days and this is the real situation. They work for years together
without any facilities and without any security of permanent job. Out of this frustration,
like the farmer community, teachers too have started committing suicide and we are
witnessing that they lose their fight against the life. The Government should look into
this grim situation and generate ample job opportunities by creating educational

institutions on a wide scale.

Lastly, Sir, in this Bill, as provisions of Clause 3 of the Bill shall not apply to
institutions of excellence, research institutions of national and strategic importance
specified in the schedule or the minority educational institutions, will it not amount to
making injustice to SCs, STs and OBCs? If you see the technical side and the
administration side of any institution, in the administration side of the institute, you
have officers and staff from Class 1 to Class 4, where reservations are applied, where
jobs are given according to the reservation, why should there by a difference with regard
to the technical staff or the faculty when the question of faculty come? Maybe it is the
institution of excellence but will it not deprive intelligence or talent which is there in
students belonging to SC, ST or OBC? The hon. Minister should explain the logic
behind not allowing reservation in faculty positions in these particular positions. With

these words, I support the Bill. Thank you.

2N el FAR [T RIS IS & feell): SUGHIITT H81ed, H 39 the Central
Educational Institutions (Reservation in Teachers” Cadre) Bill, 2019 & T&T # @ST gaNl
gl g3l WRBR A I 91 Rrbra & w0 F el &1 I8 [Fd Uodl ar @1 &7 usd
AP [UT H U GAT| S 9 DT B &A1 ©, 9 A& DI PAI-HH T S
g e @1fey, arife 9 99 f9d &1 8R4 Ug 9d iR I9¢ fawy # S ard
FHEA B, 9 U9 fIOR 'R % 9 gedl ¥ 99 Ad | 39 f9d @I ga Sfeal |
U PR SN RET ©, I8 FAAT IAgfad B |

A} WX R 78 € 6 ol | a9 & SR § aR-aR WHR I A8
BT YT fob 3T 13 WiEe IReX W 9§l & AT e 59 9fdal a1 787 a1l
ESY H WeRl Pl STaRexl ORI AT §9d ATI-ATY MU fIeror wwerent § oy
TSI BRIGT I & [y ga1a | de &9 ugel 7 A€, 2019 $I JAQI AR
9 R b o &l | H g8 el Aedl g b dul-t e Aernei & sfex ’Terifa
el B ARV | PR |ed Ig Usdl ¥ 98 81 o, Al I8 Yae sl dlb G4 &
SR Al o WHhAT o7 TS T W WEHR & & GId g1 < &1 AHm A9
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FAET F e | B AWd €, AT B9 fhaq W gl a9 o, fhadl W Asd a1
o, ofhd PR #aar &1 fawr &l &R, df <9 &1 fJerd 81 81 ddhdl | A
& et & forg |a9 ugel R iRk v fafess &1 uaas 891 @Ry | Ide e
1 afear Riem Ffe anfey| § WRER A e SRA1 A 6 <21 § ST 3,14,000
e & U @rell §, RTH | 7,000 darg Riefor dvemell § w@rell €1 aFR 7 faeett
gafael @1 ard o, # faeell b1 Xed drell g, Qe gAarad | uibes & 2,500
U @rell €1 7 A U G@lefl Y89 A <9 F I drel Higsy, S Ao €, Sd Any
R & AHdT 82 IE Haly FHT Tai &1 717 oM fded & 5 397 aft usl &f
9l B QRT PR b AT A dTel goie H, Sl goic 3FTel AWE A o #21 Si
U HR dlell 8, SOH 319 e &1 guie gelv| ficell WRER U1 26 Uferd d9ie
e & W wd Bl 81§ by WeR A AT e wxar =g, 59 ger et
WHR BRT & IR 26 RIS goic @I ddl &, 37 H 9 307 doic § 9ar,
T <2 & BER ded R fI%a & o1 99 IR Fd iR I8 g oW 98 9% |

HEIed, $HG AU H AYA U [aed Bl A | el U metropolitan
city ¥1 J8f &% 99 <@l &l W= H population Il B Feell RER & U Diciof
T P [T YA BT FavAT el €| 9 HeT &b AEAH |, IU[HIUT Sfl, 3fuh qread
A H WBR A e B e b fSeell RPN Bl higher educational institutions
W%W@WQWIWﬁexisﬁng?ﬁ%ﬂﬂ?ﬂ?mq@@
&, Rifd 8H SIS A H TeT Frerdl € ok &9 Aoyl d aadr faemerdl 9 8 oo
SAIHR gedl DI SN DI e BT Uy PR @ B Wy, d Iea e g dRar
g § cfomad fRrem &1 a1d wxar g1 el WRaR @mEdl 2 & I8 Fios @l 9,
W YA BT 39 B, il Y be AR & N €, SIS b el v H suh
AT BMEAl § f$ 39 oWd & 3fa} ¥ed gU faoell & qed g & BI-de H Ued
& fag o gl

it STHHTURT: AT ARV AT SiY, Present &1 & | AR 1 UdTd 3yarat
Sil... #l 3R IBR AT, Present &I & | A fafqery 48 Sff, U ur giw
fife @1 W Tl

st feftaora Rie @en ueon): w9+ STqwafy Je8iey, S el R T 8, St
# qHed BRal g, Wfb Q<M dd bl @l g |

Sl WRPR ST 8, 98 Yl B A ARE0L-RIE 2T 8, 99 faRgRy @t W& ®
IR T RV g f& University Grants Commission’s Guidelines, 2006 & Raars
SIS 8% dIc o i f&3n & institution T ST department-wise 3iR subject-
wise STREVN BN, 98 YR Rib A JgYfed S, Ao Sonia v fUes 9 &
RgeAT® o7 | Al TRBR qoId el R R a0 & Uid Fald I8, O I8 B
2016 H AR ST |Wahdl 1, 2017 H AT S AHAT AT, Wb a8 F AT A6, 2019
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[#7 fefiaom e
# g% Ordinance @8, e AT H IAFGre ST, JFY(ed ST vd Ues a7 &
AN BT JATH AT T A |

ay 2016 3R 2019 & 4= A, 8% JAAMNST T - 9t dlefold o, I a9 M
R 9k B SR O[T B WY g gedn, A JAS HR S Sl $E Re 9, Al
3T Professors, Assistant Professors, Lecturers, I8 d® f& non-teaching staff T
demographic profile ST, AT UAT F? o5 g8 RIS, AFY(e SIS 3R
fuos v & Raamp &1 AT STAYUid 981y, <IIUIfAIhl BT S I8 39 8, S9h
R ¥ SAT B P b ARUIADT H ARETT BT Pls W@dH T8l g, el aoie
A AN A SARET0T b FHIT B S AFRIGAT B ANGY, SHD! BHl AEGH DI Il
gl

379, H SAORT IE SRIY DRAT A8l § fb a9 2016 W PR 2019 & &g H S
ST T4 oo Seld @ Sl Hauie dR R dden I8 T 8, 99 WO
institution B Tl T 99 ¥ H ¥ HRA A2V 3R a9 § & 99 W el It
H 9l B ARe | H 9 A | W WeHd T8l § 1 3y I Al A excellence
@ T W AREV 7 | YT 99 USRI & U e §, Siel ], vl SR S
H ERGIIE o qualified =1 gl UTT &Y, oifed non-teaching staff ¥ O MY B b
g 3MIMI colleges 3R Institutions of Excellence # non-teaching staff # 3TRevT <1 #
R YRS BT A2

# 37 QI 9l B ool A gY ST I TS IR FHIK BT | ST
qel UG e b1 /9y fear o1, § o &1 e &8 @R el g, A1t goldR BHIS
¥ IR # WET g9t & Gd | AFER S S AR 39T € SRy ® o st | 9w
SRR ST A1 6 519 a% IHenT Q=1 7 81 Y, T, el & Rfaa ual
B WAl T B WY, 9@ 9@ o TRl W gl 9 &l FYgfd e 9ifey, aREre |

MR. DEPUTY CHAIRMAN: Now, Shri T.K.S. Elangovan. Okay, Shri Tiruchi Siva.

You have four minutes. Please follow Digvijaya Singhji in making brief points.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I will start with him. As my senior colleague,
Shri Digvijaya Singh, observed here, subsequent to UGC Guidelines 2006, which provide
for cadre as a unit for determination of reservation roster point in teaching posts, which
was quashed by the Allahabad High Court and was upheld in the Supreme Court,
immediately after the judgment — yesterday Prof. Ram Gopal Yadav also mentioned here
— advertisement was issued for some 7,000 vacancies. So, that created a very big
apprehension that the reservation policy would come to a standstill. Had the 13-point
roster been maintained, a person who is to get an appointment in a certain department

would have to wait for ten to twenty years. So, at the right point of time, — maybe,



Statutory Resolution and [3 July, 2019] Government Bill 331

it is a little bit delayed — the Government brought in the Ordinance and, subsequently,
a Bill to replace the Ordinance. It says that it will be a unit. So the 13-point roster has
been converted into 200-point roster and it should be welcomed. Sir, there are 7,000
vacancies in higher educational institutions like colleges and universities. Our students
are already suffering because of lack of access to higher education and the vacancies
of teacher positions will create much worse situation. I think this Bill, if it becomes an
Act, will enable and manage the situation. Sir, I would like to mention another point
regarding this. Because of the social set-up in our country, it is inevitable that only the
reservation policy could bring the society, at least, to a near equality. Sir, Tamil Nadu
has always been a pioneer in spearheading social justice. Sir, it is right to mention here
that the first Amendment to the Constitution, in the year 1951, was only for reservations
because of the agitation that was held in Tamil Nadu by our late leader Periyar, Anna
and Dr. Kalaignar Karunanidhi. Subsequent to a judgement of the Supreme Court in
Champakam Dorairajan case, the agitation was conducted and Pandit Nehru and Dr.
Ambedkar referred to that and said that socially and backward people should be given
reservation. That was the first ever Amendment to the Constitution. Sir, we hail from
Tamil Nadu and our leader, Dr. Kalaignar, when he was the Chief Minister, provided 30
per cent reservation for women in all workplaces in Government...(Interruptions)...and

3.5 per cent to the Muslim community. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, we have to mention that

Amma...(Interruptions)...
3t TR HUAT e W deHY a1d 7 BN |

SHRI TIRUCHI SIVA: Sir, reservation policy will always help the sections of people,
who have been oppressed, depressed and suppressed for quite a longer time because
of the social set-up. So I welcome this Bill and I think it would resolve so many issues.
I would reiterate one important point which my other colleagues also pointed out that
there are some exemptions. Why? Kindly remember that Agniputra Abdul Kalam or
Mylswamy Annadurai, who are the main reasons for Chandrayaan or Mangalyaan, are
from OBC community. If OBCs or SC/ST people are not allowed to the research institutions
like this, I think this would be an injustice. You have been referring many a time that
in institutions of national importance, reservations would not be allowed. Why? Why
this discrimination after all these years, after Independence, after attaining the Republic

and achieving social justice and all? Sir, if this is maintained, this would be another
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discrimination. Sir, the new Minister, who is very much interested in taking up good
things, 1 would request him and urge him to take this into consideration, and the
institutions of national importance should not exempt reservations in admissions or
appointments. That is the main point, and with these words, I welcome this Bill on behalf
of the DMK Party.

o ST IR0 Sifedr S, e U #1110 fiFe &1 9E5y R
1. IR SifedT (A& US9): H8IGd,

B S fbd TSI, dad BT dgo et | "

eIy, gad-aad & 91 ¥ AR FRed wu |, g8 o fAdus oman ¥, g 9gd
B 38T [A9u® oM 2| 3@ AN = &RA Bl a1 PR &, (b A BRb Q@]
SR TET BIa1 &1 ol g =l o S ofg BN W[, WReg W Al gd g eRAl 2
AT IHIRTD, TS, IToTifad < & a1d Ifdem 7 Hal 1 I8 JAferd =g &1
T g1 SEENVT &, 9P et qddpl 74, W IR 99 "EE

HEIGY, A e & & SUT & wU H HAUH § Uaere fBar TR €, S Preamble
BT AT | 9 Preamble @I I HRd AT 22 TaAR), 1947 BT ST G Hal T
ot IFH WY 39 91 BT & I AT A7 fh 599 YRT B ST Bl ATHINTD, SR,
RTorifere =, afrssT SR /g @t |AAaT a0 fafy & wwer |wan, e, sifefa,
g, et 3IR SUTAAT &1 Tac=IdT, a9 IMfe @t W=l el | 7gled, 89 S dad
g [ 89 9Rd & @, 9RA B U WY T FH= RS G, I8 BT AR
BT TG €, T8I Albad & SAAY AMRIP Aldas U Hew@yqol ad & | a1 ared o
Fel o for Riféra o, dfed w81 @ik dud o1 | Rifea a9 famr g fawa wwgr +
Tl e | Rferd a9 997 w99 BI, A T 2, I W FHS H Al A | AT,
B! A g9 & T, AP A B FHS <7 & oY, DI AT & IMfTER
A & forg Rren St 811 98 S favear g1 8 oft, 9% faue a1 O AmaRoTean
S a1l & Y & SR =Aerd = e $) e o o srqyiad Sifd, sygfed s,
fUes T & AN IR e o 4§ Sl fqu= &€, 394 o1y S 10 UfRIG o7Rerr gan
2, 3 9N dri & oy Ren & saer B8R R Ren urd @ 8, SS9 sraad
B, DI HIBT e, Mhaxd &1 Aid e, 98rd e & Aiel fel sk
AT 39 IR 91l @I, S fosafqeney wWR o) BT 91y off, S9@! faunT wR )
ATHR, B! uferdfea &) e mar o | 0% ufody o | ffYad wu 9 S s
el gU €, Sl |AgM H AHAT BT SIUPR ©, TG Pl RIER H A & o1, Sl 37RET0r
B 9T BE! TS T, ITDI B IO B B HIA BN AR IH 91 B Fdl I
¥ forg, wifer &9 a1 ded € - IHd S 9 @l o gl ¥ e - e
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DI T2 B T B I BT U ® | A geRr faqar a1t g8 fkerdr &1 Ant
2| SUfely I & STERY B IR & oIy, Fedrs & w@nfid a=a & oy, 39 «drn
& foag fog onft d& @1ffeR =81 fiel € iR 91 SR firet W €, S99 1 37!
dfga o foar T ® 1 dfdl @1 dfad = | e &1 Surg fear 7 9 Afed
®Y ¥ FST AT ¥ § 3R WRA IFY Hed &l § Sl § b 39 AR H
5 oRE @ Srggfaa Shfa & Ui S gRm €, SEYHd Sfd b 9 @l €, Sl g9
Hal B HM A | TIR T§I W AR U B AT T - IGETd T G
TUIGHIIHRTET: I I9d MR TR HH B & [T AR S AR W G & B
HT AT B B FaReq T a1 of, forg ®g & 9N & RO A AR 1
I I Tw, B e A U1 ger, 98 3@l oid ' S|

TS b BRUL BT T B A"

SIS & BRUT $Is BICT F8] 8idl, fhe @ Blel &) & 1| AR TWaR
T 9R B B GES gU-

"HIRT |Ig IR 8, o oM W) 4RI

S QU P B Bl FHS Wehdl €, d8l AW € IR gAY Sl GURI Bl b oA,
IHDT TS BT B, S TeAdl 8l T3 oY, IHH IR B BN BM AR TH TSR
A Sl SARY o, I [AEIF H gge B bW gl | FREd w5 F I§ B
gY B4 4 ¥ IR 9 Al @l St foh 39 9ral 9 dfud @ Ry I 9| s/ i S
B PR SR 8, AR AN B PR SR 8, A1 81 ST | S SrRgfea S
A &1 [aTe Tl a1 & | fUser av, RRIe! 27 U TREwT Ui 8, IHd!
BT [ATA T8l IS € | IR SISMe P, [Tqd! Ale AT Ul TREvT UTa &,
ITPBT I BT AT T8l ferar 7, safery e )l &1 amReror €1 e | s aa
PI, S e Fd I oY, S SEP] ANGR AT A, IEY AT PRI Bl B,
S et 81 T o, Shd guR WA & forg Sun feer e 2 e wu 9 uw
ST STREV BT TSR I T AT, ARG H JAG(ed SHiet, STofie & [Ty, ugel 40
WEe IREY AT Bl AT Y SHH! d@hY 200 Wise IR IRA B HH fHar|
SHG IIAR A T P AN DI b e e agyy B Se s av

& AN B fper e Fe =mfey? SHd are srqyfad S & qif Bl fhaHr
e ARy, R Sgfed SIolid & &l Bl fha 1 e anfgw? st il e
YR TR IRETVT B BT Sl B fHAT AT 8, S TR § AR T T SR Pig
Tey T8l T NG ft te onfa € ¥ ok Af¥ed wu 9 W 39 9 &1 S B
BT B B T T R g8 T ©U 9 w2 9 e B S wfed ', S0
fIT We, the people of India, "WE" &1 Sl didhd UgaT &1 &M 6l §, SHd o
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[, IIARTI ST

# ffea wu @ A w3 S B STEET BRal g1 A8 Sl B 3RiWd eIl o,
o 7€l 8rm, wife S gaa V1 o a1 o fo5 ag T @1 urgm, fheg g srae
& HEEH WSB! AN PR DT HM [HAT| A B A H AT HE B T
g, S9d W A=Al < TS © SR fA9ud @ oM & BRU WIS o Udhl 8 T
2 & 3@ S AN 91al & AfTBRT BT AR BRI BT BIH B YT | AT, 399
9gd W ¥ Pl W § b Rad Ul Pl 4R B MMAIGAT P & H W@ T
SR STl S SIS, AEiisTe qer efe wu 4 fUss aif & f&dl @
e & forw 39 fagm &1 ffafig &= smawas & T o, gafay swEaey
T IR e W) ST | oSl & §9 U R MREd wU 9 3 9uTS 7 BT Al
e 81 WeR 7 R Rra & | aM G &, S9b v § e aear § &

INGIRCRIGIES|

RICURS TS IS HC R CECI DI

AGHT A1, AGHT [dbrd, Agar faara |

S el foarg g, 89 f3ad & il IR I8 WReGR W] Sd8l §, SAfeY a8
= B U ¢ Ff¥Ed wu @ # R de wear § {6 dldur s a1 )
PO T8I BT 7, SHST UIe HRai del ol 81 3798 AT g Bl & | S J1a1 a1ed
FREPY 7 PET AT b S fqu &1 78] Ul HRal Adb...

oAt SuumUfe: g=ae S Sifear|

ST, AIEARTIV SfCAT: 98 3A<ST UTeld HRaM & (oI AR Sal el & ~Iqgcd
¥ 9 TSIV &1 WRPR §, 98 Jdl off 9 Ifau™ & I) § S ufqdgar sifex &t
g, 98 MEd U A AMNF=1g 1 g & | § ! T o gY HeAl arsdl
g &

RISt I Ue faT W, BW SS9 WO WRA |

qq YOI B A of, B9 I I BRA |
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DR. L. HANUMANTHAIAH (Karnataka): Sir, I welcome the Bill. I would like to
speak on the background of the Bill which has come here. Some people went to the

court. I am sorry to say in this august House that courts are giving the kind of
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judgments now-a-days that they want to reduce the empowerment of SCs, STs and
OBCs. That is being denied to them by the courts. All these years, I was thinking that
Legislature is the supreme body where we made laws which would be implemented by
the burecaucracy. If there were any problems, we used to approach the courts to rectify
them. Sir, now the courts are doing this kind of things. They are reducing the chances
of SCs, STs and OBCs. This is the sad part which we have to think over. It is not only
in this case but also in reservation in promotion cases, the courts have struck down.
The people had to fight for long. All SCs/STs throughout the country were not given
opportunities in promotion. They were struggling to get this. Ultimately, the Parliament

had to make a law and that is done.

Sir, secondly, I wanted to know from the Government one thing. There are institutions
in higher education which were allowed reservation. There are some institutions which
are exempted. I don’t understand why this exemption is made to them. Sir, exemptions
are given for institutions of excellence, research institutions and institutions of national
and strategic importance which have been specified in Schedule-VI. Those things are
exempted from reservation in higher education. I just wanted to check what is the
problem for not giving reservation in the research institutions, in the institutions of
excellence. Does the Government think or this House think that in the institutions of
excellence, the SCs, STs and OBCs cannot work as they are not excellent? You are
challenging the very basic intelligence of the people, by their birth, which is not allowed
in the Constitution. But, how can you exempt these? If you take a decision that in the
higher education the reservation can’t be given; that is no problem. But, when you take
a decision and make a law that law is going to be passed today and you say that some
institutions are exempted. Why? That needs to be answered by the Minister. | humbly

request him to include those also in this.

Sir, I want to give a small example. In the professor’s cadre, if the old system were
implemented, there would have been 38 positions for Scheduled Castes whereas in the
new system, on account of a court decision, it is only three. Is it the way the empowerment
of dalits, tribals and OBCs is done? Is it the way the courts are encouraging this? That
is what I am thinking. Now, we have come to a stage where we are questioning the courts
in this House. That is the saddest part. So, I request this House to pass this Bill
unanimously. I also request the Minister to include the exempted ones. We have not
been given a chance to give amendments to this Bill. I was not given that. So, generously,
I request the Minister to include the exempted institutions also and implement the Bill.

Thank you.
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SHRI BINOY VISWAM (Kerala): Sir, you and I know that the time is limited and
short. Let me begin with some questions to the Government. Why was the Government
so late bringing up in Parliament such a legislation? Sir, our country became independent
and we got our Constitution 70 years back. After 70 years, suddenly the Government
thought about the poor, the OBC’s, the SC’s and the ST’s. The Government is always
talking about Sabka Saath, Sabka Vikas, Sabka Vishwas. Till this day, you were not
having any trust on them, any care for them and you have the least interest on them.
When the votes came, suddenly on a fine morning, you thought of, Sabka Saath, Sabka
Vikas, Sabka Vishwas. That is why 70 years were delayed. Then, on 7th of March, 2019
this year, several weeks before the polling date, this Ordinance came. At that time,
around 8000 vacancies were there in the universities. I ask the Government, after March
7th till this date, whether the vacancies are filled or not. If they are not filled, the
Government has to answer here. I request the Minister, while he replies to the debate,
to tell this House the actual number of vacancies that have been filled after the
Ordinance came into existence. Sir, I don’t want to read the whole details in the House
any more. I have to tell you one experience. There is one Sanskrit Vidhyapeet in Tirupati.
It is very well known. In that university, the principles of reservation is grossly violated.
Sir, three weeks back, I went to the UGC Chairman with a delegation. Sir, 71 vacancies
are there for professors, assistant professors and the like. The number of STs is only
one, the number of SCs is only seven. The Chairman told me, ‘Oh, this is a violation.’
He promised that he shall look into it and he further promised he will get back to us.
Sir, till this date nothing has happened. Sir, I would like to say, the fact is that in our
country there exists an undeclared reservation against the poor, supporting the upper
classes, upper castes. It was declared not officially; it was not before us. But, this is
why the backlog in Class I and Class II levels was very severe. I am sure, Sir, you know
about it. The country knows about it and we further know the reason also. The party
which rules the country today has an ideology. That ideology is firmly against the
principles of reservation. They are ideologically not for it. Sir, I can even read from the
‘Bunch of Thoughts’ that reservation is only a term, a term to divide the Hindu Samaj
showing the trap of employment and jobs. This is the basic concept of BJP. With this
ideology...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BINOY VISWAM: One minute, please. While concluding, I would say, that
is why the BJP Party took a stand against the Mandal Commission Report. They toppled

down a Government, the V.P. Singh Government.
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MR. DEPUTY CHAIRMAN: Please conclude.

SHRI BINOY VISWAM: So, Sir, I welcome the Bill, but I am doubtful about the

intention of the Government. With these words, I conclude.
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e |

WR, ofd A H W HA Sl Bl U geId SR o drsdl g, @ SC/ST, OBC
3rET SEBC &1 UIhaR &1 A7 fhdll o fies W&/ 9 37+ dTell dls Uher 81, fUsd
Al # A I ft ST B fF AN SRS § S B HRp MABRIT TR I A
B R WIS IR TG &1 SAD] I8 HAN < & WU AN b AET AT ET g

3/ # g Gg AR 2, B I8 Sl 200-point AT BT AN PR S 32 €, SHDI
monitoring & T TS SHE W TH SfhER MR EF1 A1f3Y, S 97 & Adh
b S SN o1, IFPI B WRT O 8T &1 BT IE G A &, AREAV F fqwy
Bl <@ FAT eI BT b (U # S Monitoring Officer @1 a1 &8 81 §, a8
ARMEE @ A B o1 Ay | o 91 $ed gY, SMMExUIT UgH HA! Sl Pl dgd-
Igd 99T IR 994G od gY, H 39 (9T 1 A9 PRl § SR (Ul a1 Bl A
HRAT E

2} SUFUTIRT: 37 &I JAS[ael Sfl, I fFe # 370 U=l 91 Pe | We have

to move ahead.

TS T IR SfRTRAT e # Yo w3 (3 IHERT sreEd)): R TR
Ared, AR e S Ue 9gd & o/ HAl € &R oo &1 fawy ft §ga gwice
gl

R e € ToemRs! faffex & da |
SR T © i ||
g "Il S B el € 353 3|

ifthd B dTdl B © Db ||

AR, Scheduled Caste and Scheduled Tribes & oT7 I8 o dgd <81 a1 AT
AT 8| Pl AeAE TRl A Rierdl & Hex H AREAT & Iy Sl sy FMarer
T AT, IHD! YIRS BR P Y &1 3AroT 81 I et @ 741 &1 SC/ST & it S
g, S9! M 3 & fofg a8 9gd & important Bill ¥ 8RT TRHR ferd faieh 7€t
21 ®Ig SC/ST AT OBC &1 &I, Hadh! 3HH AR&AV a1 M1 81 S9Rel HeiRt Sl
fies o @1 21, IT@! W 10 UfRId &1 sTREv e T &, 91 9% fg &1, Jaad
g1, g 2, Ui 8 oral fhdl oy wRIEE &1 g1, el o 8 | ¥ @A B,
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S 9t B e A St B IRESR T SRET AT T ST @1 S A &, IE 98
g1 sreel 9@ g1 A9 urdl, Republican Party of India, 91dT W29 SO il &I
faRYRT B Ut & 3R U urel & TRE A H 59 T BT 9T IR § | BAR
S TR ST g, H S9el Blfad q9TS odl & fb 31U 31 B 9gd 81 TSl e dn
g1 9iae ¥ MUBT HAT B S| S ISos PRE Pl FUIC PAT &, IABI HeAl
BT ¥ 3R S Yes PR @I R BT B, IS T BT 7, MU <@l T

...(TFE)...
o} ST g=rdTe, 3reTdal ST

sff YMERT 3eTEer: I8 Sih 91 B 1 39 9 W ond)y SI1eT dieie b7 gad Wl 8l
g1 H 9 [ @1 Ul urdl B RE | GHIT BRAT § AR S AR P I AT
<ol €, ISP $9d aR W < fenT, SHl dRE @l RN ad dRd gy, H al
Y BE PR Ul A1 WH PRAT G- O WH, ST 9R!

MR. DEPUTY CHAIRMAN: Now, the Mover of the Resolution, Shri Elamaram

Kareem. Make very brief points within two-three minutes.

SHRI ELAMARAM KAREEM (Kerala): Earlier, while moving the Resolution, I have
talked about the Ordinance, the way by which the Government promulgated it on the
7th March, just before the election. Its intention was not saving or protecting the
backward classes or the oppressed classes, but it was an election engineering, through
which the Government was undermining the propriety of the Parliament. We always
oppose this Ordinance route for enactment. While participating in the discussion, the
Government is justifying by quoting the number of Ordinances made during the Congress
Government and during the NDA Government. Sir, that is not the question. Whichever
may be the Government, the Constitution gives the power to the Government as and
when required if there is an emergency or exigency, Ordinance can be promulgated. It
should be used very cautiously in peculiar situation. Always promulgating Ordinance,
advising the hon. Rashtrapatiji to promulgate an Ordinance, is not proper. Here in this
House, during this session, how many Ordinances have come? So, | earnestly request
the Government in future, you please bring the Bill in the House and that Bill has to
go through detailed discussion and Parliamentary scrutiny. That is also an issue. While
the Bill is brought, we have to scrutinise that Bill. This is the Elders’ House. There
should be a check and balance. It is not proper that all the Bills are passed without
scrutiny by the House. So, in view of this Ordinance and the past Ordinances, I once
again request the Government, in future, to please bring all Bills to the House, for

scrutiny and thorough discussion in the House.
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Regarding reservation, I agree with the Government. In the teacher’s selection,
reservation should be given to SC, ST and socially and economically backward community.
It is essential, and in such a way protect the depressed classes. I fully agree with that

proposal. With these words, I conclude.

MR. DEPUTY CHAIRMAN: Thank you, Elamaram Kareemji. 3/ A= 31 Sif
ECICECHl

HE GTe famr w3 (3ft e uraRarer i) ST, § @ e 31 9gd SR
B TN 3 HC ¥ A1 Al g' Gel dell g1 s Ulud. gieEn i 9 Ig ol g
8% IR 3HH s UWId S SH, UL IF U AIGd Sfl, S qaaew o, 87 s[R
o o S, o wae S S, ST I g uare (g off, s IR ST, UL A4
PAR 1 SN, S A <Ag off, s Gl PR @1 S, Aexviyg Rasry o, s
foeedl Rrar oY, amexvii ST AaRREw Sifear S, s sgwazn o, s 49 faves
S, s g uamm gee o, i udg ewer Sft, it 9 faE i, shyusresh, smevviy
WS O 3R SAERT HF Sft 9 9rT foram | § I8l |t 99+ el &1 ged
A AR o PR § b AaT H 39 [da R 9ga 9efe g9l gs, 8% g W Teq
=gt gg | #eigy, R v vy ¢ - @ afed 8, aRar &), 99 81 a1 I '/
- Trem Sw@t e @ Sl Bl If Rrem T8 § A1 49N URR @ a’e Biar | e
B T B old g 7, SEH WA Tdhe Bl § IR I AIGT Bl Sifad
T B g9 gfic # I@d gu, 9w 9ed # e w9 =at g8, § gy @ e
A [l A Wel Bl ggd SIfHeT BRal g1 Heled, ol "I el & 3y
T fraT w9 T @ T . (@awm).. 7 39T off & S9 1 e fag @ A
fpar 2, § 99 9t fagell &1 J8i SR < Ad | I TS AT B, MY J3 Somad
T <l

ht wufa forfT §9)

Heled, VAT o & 1 Ugel o 99 @l RART oY, <ifes 59 Fah arac(e, |4l A
HeR - YHAd A 39 9 BT A9 BT g1 H b Hems 9 yR Wed Bl gad
RICRICICECE ICIER I

HEIGY, WRPR gRI, dald WROR gRI QRIS IJRIE ABRAA-IE  Hicud
Sl Wefore wReral H Tl b PBrex # SR S, SR SIS, WIS
IR WA wU A fUss 9l qon e ®U § AR a1 A AT AfTdl B
A 9ol gRT FRYfad o sl & SIREv &1 SR I WEfa A1 I AN v
BT UG PR dTell Sl [q8de A1 AT 8, 98 U AR P HU H AR T AT |
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e Uil aRRfT ol Uer g, § odieT SHs! gsoqfd # ST STo)] |Hsial §, @il
TS BIC 3R GIH B & Foial & Swid v 99 @ Ry =1 81 18 ot

"EIey, fq=afqene e RN &1 2006 H1 Sl fSeN-Feer 8, 98 eaR aar
3 BT AT IAA Ul IS Hioars g1 oA |4 faalqeneay iR weifaerad g
Tferefierdr & 3o I Usi Bl S A H SISH WRd &, oAl oI & 2006
& feen-fdel & e, feafderadl ok Ae-fqererdl H, faRiver o9 qIRY oy
fsqfeenera &1 16 JaTs, 2016 BT Udh [Asmus o, IUd Raams $© @Rl 818 Bic
ol | BTS P | S8 Hel fb 99 S 200 3ih] BT UG &, 8H SUP RIATH
g1 89 3Ub WM W 13 b qell Bl AEd €, U ¢ qER W owEd § -
fagfagmeg-ar 72} ared €, ger-faerca-ar =81 ared | S9aT Fer o fb g9 faymr
& IR UR REV AT Y| 818 Bl o Al Sb v H Aew © AT R ol
& & W) IAD T S, GA PR AT, SAF UEag Bl T8 A AR S W
B GH PR AT

9P R, S§ BT PIC P AQY T, 12.09.2016 BT HATEI R ol 7
-3 AHY H BTS hIc H IMIBIV TRR I | S R § 7 30, 2017 &l
Re arfaer aRR @1 15| 89 T f[95all & ER R 818 Bic &I qar & dfder
BT HEM JFYd S, G SIS 3R AR Bl = < @ g1 Afe suen
o &7 o] Fxa € A HeIfed ST Wi = FEl 86, ¥ MR W BH B
HIC H Y| PSR 4 OfF IAPT AR <@, T 4 AT TP PHC! BT TS [l
IR HHST ST BRb I AR DI UTe A FHIE PRAT Yo B QAT SHD I
B STIdq I | W T, oifT Swadd IR 3 818 Pic & Sl IS Bl
WRHR @ AR Ig e & f& 7280, 981 S g1 59 89 anl 4 I8 <l &
TAM T 3R Sofled o9 & a1g i Seaad =T & ¥ ®I8 18d 8! fHell, ar &4
SR T GRA 21 fafyeredl &1 v favemr fear ok Sed IE < f Al gae
AN FRA g, A1 fpa Bfoargat e | 59 ddw ¥ S 9R) el off, 981 gorll Py
AT G0 < 89 91al o gar W @ {6 afe g fosafgeray o swe faum
BT IS A ©, Al fdaar GRadT 81 X8 87 SIF 89 @Rl 1 9 {ag ¥ _gea
S & forw 9d o oik 99 99 # 21 d=ia fasafqeneri & fageiwor & 91 I8
TR fo afe &9 foafdenad o shrs 7 8, d MHIER & 133 U9 810 & 3R Ife
g4 fafdeney @1 S&E T A9 IR$ 8 dic 3R UM B & QY & g
faumT 31 SPIE A9 B B ¢, A AgYad SN b HId 4 TS B BN | THIRNE
UIpER o Al Afe B9 fqafderned $1 sels d1d €, Al STRIad Sid & 262 U&
MM, 59 T af fMmT @ go1g AFd €, a1 717 47 B0 | U9 €1 §AY MR W)
& forg fpar| 99 B9 <= 15 afe &9 fasafiere & soE 99d € @ ggfd
ST & 619 U B0 €, 99 5 If fq9WT &7 SH1E AR, o A1 249 UG &Y S|
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[ <He URaRATe e

S, 9P G BH AR Bl Y [ 59 dRE A JgYfed Sl &b A1 98d A
BT | S g1 89 R SRg(e SIS & A19el H faweivor far | aga ar A=
ST A TSt &1 W vy Somn| g A A S W) A srmdd fhar iR srwwd
F 918 B I8 A b Afe fasafaeners o s@rs 9 ) FRA g, A ORIy ed
SIS & 58 Ug IMMUA, offed Afe fAWRT &l $dhTs A9 B &R 8, a Udb 9 =&l
A | W & B TRt IR & WY fhar € ok umm fe afe &9 fasafaemers
P SHIS T ©, d d 130 UGl U USTIH BFI, o9 f& IfT fqUmT &1 gars A
g, d 9 6 Ul W BRI YW & T e KR &l W fEa g &R umn e
g fafqemey @1 sdrs A9 8, a1 309 81 R IS fIumT & 3@ 7Fd €, o
66 BT

S, U €1 B9 IYfUd SIS & dTe S1d JAERT TR MY 3R SHHT i 37l
W fageryor fFam, qR1 e fomam, @ e FA ¥ e ' 9% Ul fE afy &H
fasafaeneaa @ g@E 79d €, 9 WhaR & 11 IS 81 & IR Ife fa9mT &1 gars
A 2, @ I8 ofRT 21 0 & vifige iR # Afe faafdemer @ sarg wra
g, d 20 € 3R Ifg RurT @1 @8 wd € O o 14 £ S RE A GEIE
ThaR # afe feafqeread o gee a9d §, a& 1,112 &, o9 b fa9mT &7 gars |
g, a1 A 855 BN

S, Y TART ARPR AT ST, JFYId SToIlel AR AR DI verer
B 7, Sd fodl & A a O I T 8, I8 BANT Ugoll Ufiedr X8, sufey
T M & a1 §A @ A SLP IR @I, faR wrfaer dex gud &I | Yl g
JUH B H R B HET iR 37 IR 5=l &1 @] 12 3, 2018 H U
B 7 NI faRy Anferet o W @iRs w) f&ar| gaar & €, 89 SR g dlc
H Y SR gt gof fearl 22 SEaR), 2019 @I UM B T EARI Ugell A
IqiferpT BT WIRS BY | I8T R s AFAIT AU b8 I8 I b za4 a7 da @
P I I? AT I8 I I STl T dlfh 39 A& & 9 & A § I8 91d
Y f WRPR gu 781 d31 ofl, FMaR F$ B! A

S, B GG 12 BRER], 2019 Bl BH R GUH BIc H GTANIDT Pl oAb
MY SR W amen off f5 g9 gAaifaat | Sfid S, offehd guiva & 27 wRadl, 2019
B GIH BIE T 99 TS B W @RS X fear| sim ey e S < o fe
I8 Had A & g a1 M| I8 usel W AT S AHhT A1, U yB WG GO
B BT 7| AP 918 WHR gU T8l 90! AR WHR 7 JRd SFARY & T AAIGT
TR frar iR AT TR &R & 919 7 719 - 9, guF Bic 7 o 8 R
rferest Bl @RS {61, T9 &9 doblel AHIGT IR f6ar| &9 90 981 93 | 39 SRR
P HIM Bl ST AHH FhHdT © | SHb 91 7 AG, 2019 DI AEMRH MU off F
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e & Ageda 123(7) & UGl P Jed BH WEAN & RSS! AT SR
| R o 7 a9 o sfRgEe IR g€, S e B 39 eindt @r Ao e eiR
SRl 1 8 AT Bl 81 U e ST @R Y R WAl BT IR Gl AT A,
T IE M fhar 21wl a1 5 39 ey @ fav uRRefoal § w=if omge #
Hel dredl g b Wl 4 g8 a1 Ry uRRefi &1 @t €1 5 srgesal @
IR-9R Sl 81 JeT ® b I8 srearey faow gRRefaai & <mrar mar, s o) aRRf
T Fhdl B, I8 TP U BT favg T S UM ardl € 9 el § &R ugd drd
BT Uh-Ud (&, UH-Uh Hel JeIa & | B9 Sl Bard et v (Rl & Hrex
# 3Reron) f4gae, 2019 1 URATYT (61, SARRLAT BI, AT 8F I Pl AP sl
My ¥ ve fawa 7' & e 9 Frgfoaal & IRar Arw g1 g etk Rt oft
ug Rad 8, 9 41 W Ry S|

S, PR B X 1Al B Reaaar @i, df gaRT Reqan o) a1 dwr 4 &
3R B9 T9 Recdl I Sfeal W Sieal WA H BHAAE M| G I8 <@ Y, @l 4R
<9 H Urgde Wl | ST R # eled 14,07,373 U9 €, @ik S U 10,62,659
TERIH §1 Sl ¥ ¥ H Raq ug &, a1e 9 Iod § § A1 uigde # €, 344,714 €,
JAfeT St Y Il 3R hg & gRT Farfed € O faaqaifya € SHar | 3,30,903
Tl 399 74,120 RfFqai €1 by Gxal ¥, doly faafqarer § 7000 Rad ug €1
g9 UGl Bl Sedl ¥ Sfedl WRH bl WHN 1 e o faar € ik g9 Sifder &
5 & ged # I US el ¥ Seal W Y|

A, 3D A1 i1 GERT fdel 89 of1¢ €, 98 A Aoyl €1 59 wed = Al |ifaer
% 1033 AW B eafy 79 & A1 Uik fHar o, wife gERT dfae™ @t o g\
e &1 AfeR Id1 & IR 99 41 g9IR vue #:31 St 4 dad1 91, 9d@l e
IR Ha@T fasarq Siar &1 9 < 4 39 W ¥ o a7, offdh 3@ giar +ff
@1 AfEET R TE T Y 9ft AT 39 99 @ Sed €| % A gesl |
g Al Pl f& ST I€ 8l XBT &, § NUB! I Aedl § (b ARET Bl Bl by
&, 71 SrRgfaa S, SrgRgfer SISt SR A AR, 9T {6 wekkil & sifed BR
TR 43 Y& drel TR, TR B Big Sfd T2 it 7, W9, W9 By g1 W9 e
Gy, ST BT 8] BT TR B BIg S Tel Bkl g1 S, 39 <9 A 9 IWNe
& W TP T WRT & dfagE W g g9 99 @ geod odT ¥ iR dweEdr ¥
"§H HRA & AN, ARG P Yeb RO YYcd FEI, FATSEATG], UAMRUE, AbasTed
TURT 94 & o7 T S TR ARTRG Sl AHINTS, 3 3R Iromifad =1,
frar, srfvarfad, fasamg, o iR ST @ wad=dr, UfassT 3iR 8faR & F¥aT UTw
PR & folT To1 9 99 AfRTA § B IRAT IR I B b AR RIS A
B qrell AT B g™ & oY g8 dAdhed T sime, S ff 39 <9 & sfe} €, I
IqD] BB ¢ 3, | BR W IS I8 arel Fldd, A a8 el 9 e, e
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[ <He gRaRATd e

I 4 BT B, SADI sHD! SIxd & | S AT e ®©u I U €, SId! 10 ufaerd
H1 3Rev firel, T wrguE ol g s9d AT B, R @ 9 W S 7, SHA
g e, § qar A § 6 one g8 o [9ye o €, 9 I' W |fdfed Bl
39 oI 899 s 717.83 PRl ¥9Y &I urayE ) fhar ®, dife e § Sb!

Frfoat  gffea &

S, § 39 9ed Bl UH Al gadl W <A1 AEdl g1 39 99 R ggd aR
SN =1 37U 91 HE! €| 3R A el | gollard od, af -9 A IR
T BT UR AU IF-INA [qAR Tbe B €, ISP 99 WU § Al H $T By Abdl
o, oifhs 9T @t 7aieT ¥ A€ ot fa= o fo g o <w, S o g
HT G ST ABAITD 39 T, T8t B e Wi 2 fF T el © s F o
A el €1 # 3ol 9gd IRG SR WA b A 9 WA Bl A I ASdl g (b
9 9Y BAR OF WA GRI GINRAT b 200 A IR H AT Y & A, ARy Al
| 500 & e 37 E &, Safd 1,000 & 3G &F 23 WA & ¢ &1 &
IE IR @ © & STa Renm o 39 uEdr B - I@IR g D] ARSI
FEI¢| 98d AN WSl 7 I Bl (& Sl AT A8 & AU &, IH STRETT Hi
gl far 731 QiR STetRied WMl &I R gel faar e g9R dfau™ # sreuders
Ml & AU U @Rl €1 9 d=1e WY & IpT WAM & AR d ol &
i el €1 goidl & offa o arel R W ¥Reme €, 9 99 & 99 39d 3fex
A €1 g1 39 91 Bl RN & [ YUet 3R AeTHBT Pl b QX1 giaT & Rar
R M & oY Tade wfcdg B, e oy 59 el # 9y & 9em & fov
39 TaHHC J Uh G DU Pl Aol F FaRAT B 8, dlfe I Gl bl By
qd UEART ST | |

SH § |ad Ul 9gd WRY 1 g3 Wl @1 9gd AvieIE e § iR\
THC By, U A9 A 39 fda &1 wweiF fan g1 596 fou & oy wa@ aga vy
% 9§T-9gd g |

MR. CHAIRMAN: I shall first put the Statutory Resolution moved by Shri Elamaram

Kareem to vote. The question is:

“That this House disapproves the Central Educational Institutions (Reservation in
Teachers Cadre) Ordinance, 2019 (No.13 of 2019) promulgated by the President of
India on 7th March, 2019.”

The motion was negatived.
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MR. CHAIRMAN: I shall now put the motion moved by Shri Ramesh Pokhriyal

‘Nishank’ to vote. The question is:

“That the Bill to provide for the reservation of posts in appointments by direct
recruitment of persons belonging to the Scheduled Castes, the Scheduled Tribes,
the socially and educationally backward classes and the economically weaker
sections, to teachers’ cadre in certain Central Educational Institutions established,
maintained or aided by the Central Government, and for matters connected therewith

or incidental thereto, as passed by Lok Sabha, be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
In Clause 2, there are six amendments. Amendments (Nos.1-2) are given by Dr. T.

Subbarami Reddy. Are you moving the Amendments?
CLAUSE 2 — DEFINITIONS

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Before that, [ want to explain those
Amendments. ...(Interruptions)... Otherwise, I would seek division. ... (Interruptions)...

If you don’t permit me to speak a word, then I would seek division. ... (Interruptions)...
MR. CHAIRMAN: Yes. i &, a1y |

DR. T. SUBBARAMI REDDY: For inviting the application for direct recruitment, the
Bill says ‘through public advertisement’, but I suggest that it should be ‘in the leading
newspapers and the electronic media.” This may be examined by the Minister. I am not

moving my Amendments.
MR. CHAIRMAN: Amendment (No. 3) is given by Shri K.K. Ragesh.
SHRI K.K. RAGESH (Kerala): Sir, [ move:

(No. 3) That at page 2, lines 9 and 10, for the words “and maintained by or receiving
aid from the Central Government”, the words “including private Universities and

private deemed Universities” be substituted.

MR. CHAIRMAN: Amendment (No. 5) is given by Shri Binoy Viswam.
SHRI BINOY VISWAM (KERALA): Sir, I move:

(No. 5) That at page 2, after line 16, the following be inserted, namely:—

“(vi) any private University or private college or centre of excellence, existing at
present or which may come to exist in future under any jurisdiction of the Central

Government or the University Grants Commission Act, 1956.”
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MR. CHAIRMAN: Amendment (No. 6) is given by Shri Elamaram Kareem.
SHRI ELAMARAM KAREEM: Sir, I move:

(No. 6) That at page 2, lines 9 and 10, for the words “and maintained by or receiving
aid from the Central Government”, the words “including a private institution which
is deemed to be a University and an institution categorised as an institution of

excellence” be substituted.
MR. CHAIRMAN: Amendment (No. 9) is given by Shri K. Somaprasad.
SHRI K. SOMAPRASAD (Kerala): Sir, I move:

(No. 9) That at page 2, lines 9 and 10, for the words “and maintained by or receiving
aid from the Central Government”, the words “including a private institution which
is deemed to be a University and an institution categorised as an institution of

excellence” be substituted.

MR. CHAIRMAN: I shall now put Amendment (No. 3) moved by Shri K.K. Ragesh
to vote.

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendment (No. 5) moved by Shri Binoy Viswam
to vote.

The motion was negatived.

MR. CHAIRMAN: I shall now put Amendment (No. 6) moved by Shri Elamaram

Kareem to vote.
The motion was negatived.

MR. CHAIRMAN: I shall now put Amendment (No. 9) moved by Shri K. Somaprasad
to vote.

The motion was negatived.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

MR. CHAIRMAN: Now, Clause 4. There is one Amendment (No. 4) by Shri K.K.

Ragesh. Are you moving?
CLAUSE 4 — ACT NOT TO APPLY IN CERTAIN CASES
SHRI K.K. RAGESH: Sir, I move:

(No. 4) That at pages 2 and 3, clause 4 be deleted.
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MR. CHAIRMAN: There are two Amendments (Nos. 7 and 8) by Shri Elamaram

Kareem. Are you moving?
SHRI ELAMARAM KAREEM: Sir, I move:
(No. 7) That at pages 2, lines 46 and 47 be deleted.
(No. 8) That at pages 3, lines 2 and 3 be deleted.

MR. CHAIRMAN: There are two Amendments (Nos. 10 and 11) by Shri K.

Somaprasad. Are you moving?
SHRI K. SOMAPRASAD: Sir, I move:
(No. 10) That at pages 2, lines 46 and 47 be deleted.
(No. 11) That at pages 3, lines 2 and 3 be deleted.

MR. CHAIRMAN: I shall now put Amendment (No.4) moved by Shri K.K. Ragesh

to vote.
The motion was negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 7 and 8) moved by

Shri Elamaram Kareem to vote.
The motion was negatived.

MR. CHAIRMAN: I shall now put Amendments (Nos. 10 and 11) moved by

Shri K. Somaprasad to vote.

The motion was negatived.
Clause 4 was added to the Bill.
Clauses 5 and 6 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
MR. CHAIRMAN: Now, the Minister to move that the Bill be passed.

£ <A drEiRare e weey, # g wrar g

fr fodge o1 wRa fear Ul

The question was put and the motion was adopted.
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SHORT DURATION DISCUSSION
Need for electoral reforms in the country

MR. CHAIRMAN: Hon. Members, now, we will take up Short Duration Discussion.
The time allotted is two hours and thirty minutes. Members of all political parties, who
were interested to speak on this, have given their names but each party will get the time
that is due to them. Keeping that in mind, without my saying anything, Members should
confine themselves to the time that is allotted to them. The prime mover of this is Shri

Derek O’Brien. You have got eight minutes for your party.

SHRI DEREK O’BRIEN (West Bengal): Sir, a little more because I am moving it.

...(Interruptions)...

MR. CHAIRMAN: Please, please. Should I ask every time? Please keep quiet. If you
have any problem, you can go out, have a talk and then come back. It applies to

everybody. Now, Shri Derek O’Brien.

SHRI DEREK O’BRIEN: Sir, I begin by thanking you for allowing this Short Duration
Discussion and also to thank my colleagues from 14 political parties who discussed and
signed this together. It is a good tradition if you allow one such Short Duration

Discussion every week.

Sir, the original notice which we had signed was on the title of ‘Electoral Reforms
for Free and Fair Elections’, but, Sir, it is fair enough in the way you put it here as
‘Electoral Reforms in the Country’. Sir, as far as my party, the Trinamool, is concerned,
this is part of our DNA. We are actually one of the youngest national parties. Even when
Mamatadi wrote a book in 1995 called Janta Darbar, that was all about electoral reforms.
In the last 21 years, in every election that we fought, electoral reforms has always been
in our manifesto. Sir, the precious vote, that is basically what I would like to speak on
today, present six problems as we see it and then, not find the solutions to all the
problems, but, at least, present some solutions to the six problems we see. Sir, this was
the 392nd election conducted by the Election Commission of India and I am sure, it is
up to the people of India to judge what was said during the election and allow me,
maybe, two minutes, just to give you a few examples. The first being, should we leave
the Army and the Armed services completely out of the elections? Because we have
statements made, “Can your first vote be in the name of the martyrs, who lost their lives
in Pulwama?” Is this in the spirit of bringing the Army and the Armed services into the
elections? Or another one, “I want to ask my first time voters, can your first vote be

dedicated to the soldiers who conducted the Balakot strikes.” Sir, is this the spirit of
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invoking the Army directly into the election process because the Army belongs to us,
the nation? Sir, [ will give you very quickly a few other examples and then, I will look
for the solution. Sir, a retired Home Affairs Joint Secretary, who was looking after the
CAPF, the Armed Police Force, retired from his post and after that, he was given a
contractual job to continue in his post as the CAPF. You will say, “Fine, this is quite
routine, may not be so imperfect.” But it becomes a little dodgy and that is why we
wrote, in fact, to the Election Commission, when that person’s wife is a candidate of a
particular party in Bengal. Sir, I will give you a few more examples. There were examples
of the leaders of the ruling party giving a direction saying, this police officer will be

transferred, that police officer will be transferred, putting those threats and then.*
MR. CHAIRMAN: No, no. Please, don’t attribute motives to Election Commission.
SHRI DEREK O’BRIEN: No, Sir. [ am not attributing motives.
MR. CHAIRMAN: You can talk about parties, others and all.

SHRI DEREK O’BRIEN: Sir, I have not mentioned about a single political party. Sir,
I do believe we need to discuss the Election Commission because Parliament is above
the Election Commission. And [ will talk about the Constituent Assembly debates, which

had given us the power. And the Parliament cannot take away...(Interruptions)...

MR. CHAIRMAN: Discussion is different and attributing motives and casting

aspersions is different. ...(Interruptions)... You discuss. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I am only...(Interruptions)... Sir, I am only giving the

facts.

THE LEADER OF OPPOSITION (SHRI GHULAM NABI AZAD): When we are
talking of electoral reforms, the Election Commission is part of electoral reforms.

...(Interruptions)...

SHRI DEREK O’BRIEN: Let me finish. Let me handle. If we are talking about
electoral reforms, we have to understand one of the problems. For example, I am only
quoting historical facts. For the first time, in the history of Indian Independence, Article
324 was invoked in my State; campaigning was curtailed by full 24 hours giving no
notice. One chief campaigner of a political party finished all his campaigns. I am not
mentioning any names, I don’t want to get into -, HH but these are the facts. An

election campaign was curtailed first time. Sir, the Special Observer in Odisha was

*Expunged as ordered by the Chair.
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suspended for checking a helicopter. Sir, we all know about the Namo TV; nothing was
done. Sir, the NITI Aayog, there is available evidence here, shared Government data for
the election campaign. Sir, let me come down to the first solution. I don’t want to go

and give more examples because the Election Commission...(Interruptions)...
MR. CHAIRMAN: Are you yielding to him?

# YU AET RIORAIM): AR, SoIRM W Fai 8l I8! © AR Fa o+ H e
Bl MRy T2l &, fdT Sl v & H Section 238, sub-section V # &, F@i & IR
=it 1 Peiegeer SRITRET & decision and conduct TR ST substantive motion
& B T4l el B ADhd & | SoIde BHIRH BT U particular 324 H, as a Constitutional
authority decision ferar AT ATl § I8 &I P @1 § (& goiger W =@l 7 &l 4
e Tl BR BT § b Sola=l @I openness R adl 7 B § Ig W &I B8 BT

2 ...(FTET)...

MR. CHAIRMAN: Right. You have raised the point of order, he has obliged.
...(Interruptions) ... 1 have already said, Mr. Bhupender Yadav, that about the constitutional
authorities, no motive should be attributed against them and nothing defamatory should

be said against them. This is not a substantive motion. Mr. Derek, please carry on.

SHRI DEREK O’BRIEN: Sir, my time is this and I am glad you brought this up
because yesterday, in an informal discussion with the learned colleague, I mentioned 238
(v) to him. But, I said that we should still discuss the Election Commission. I am looking
for solutions. I am not looking for problems. The problems have already been laid out.
Sir, please give me some little more time on this. I have got six points. Sir, the Constituent
Assembly debates clearly state that Parliament is above the Election Commission. I said
this before on the floor of this House. Shibban Lal Saxena made it very clear that the
Election Commission should be appointed by a two-third majority of Parliament. I am not
going into the Constituent Assembly debate, but, I want to quote from the Constituent
Assembly debate of what Dr. Ambedkar said. “The tenure of the Election Commissioner
cannot be made a fixed and secured tenure. If there is no provision in the Constitution
to prevent a fool or a naive or a person who is likely to be under the thumb of the
Executive.” This is Dr. Ambedkar from the Constituent Assembly debate. We, as
parliamentarians, that side, this side, have to take the responsibility to either amend the

Constitution or bring legislation as to how the Election Commissioners are appointed.

My second point is, influence of money in elections. All the Media have enough

stories and facts are there, who got what, how they are spending. There is no time to
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mention the problem. The problem is well known. What is the solution? Solution was,
of course, given in 1962 by late Shri Atal Bihari Vajpayeeji in a Private Members’ Bill.
You should all read that Bill at some point; it is about private funding. A solution was
given by Indrajit Gupta. Dr. Manmohan Singh was part of the Committee; Ram Gopalji
was part of the Committee; Somnath Chaterjee was part of the Committee; Mr. Malhotra
was from the BJP. These were the recommendations. But, that was the Indrajit Gupta
Committee. And from 1998, Trinamool Party has been on this. But, I would like to refer
to the BJP Manifesto of 1999. I quote: “ We will introduce necessary electoral reforms
on the basis of the recommendations of the Indrajit Gupta Committee, the Goswami
Committee, and the Law Commission Report so as to deal with the menace of defections,
criminalization, corruption, and to prevent electoral malpractices.” So, I am very glad that
the BJP in its 2009 Manifesto said what they said.

The third problem which has been a huge problem is EVMs. We must not conclude
a thing that if you are anti-EVMSs, you are anti-technology. No. When the technology
does not guarantee perfection, then, you have to question the technology. I want to
quickly move on because we want ballot papers. I am quickly moving on because Satish

Misraji, Kapil Sibalji, and others, will be talking in great detail on this.

Sir, the fourth one is the multi-phase elections. In Bengal, for 42 seats, elections
were conducted in seven phases. I can have a full discussion on that. But, the country
knows how these phases were done. Sir, U.P. had seven phases. So, the Prime Minister
has also suggested, and this is also a part of the solution. He has suggested, ‘One
Nation, One Election, maybe also, one phase.” We don’t know. Our view was this. Don’t
rush into anything; discuss it with constitutional experts, bring on the election experts,
circulate a White Paper, get the political parties involved. Sir, you please give me a little

more time. I have got a few more points.

MR. CHAIRMAN: No, no. You will be eating into others time. One more minute |

am giving you.

SHRI DEREK O’BRIEN: Sir, I yielded. Am I saying anything? I am not passing

around.
MR. CHAIRMAN: You know how to conduct a quiz.

SHRI DEREK O’BRIEN: Sir, this is not a quiz. I stopped conducting quizzes fourteen

years ago. I am doing full time politics. So, please leave the quiz outside.

MR. CHAIRMAN: Right.
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SHRI DEREK O’BRIEN: These are hard questions to be answered. Sir, now, [ come
to platforms. I call them cheat India platforms, the Facebook, etc. So many of them are
there. These are platforms. International companies cannot interfere in Indian elections.
This is nationalism. I am glad that the Minister who is the Law Minister is also the IT
Minister. Sir, you have to understand that these companies, when they were started in
the 90’s, with YouTube and all, they were startups. So, they were given the immunity
of publishing. They were given the complete immunity from intermediate liabilities. @
STRA, ifeh it is not our problem. It was started in the 90’s in America. We came here
with an IT Act in 2000. In the 2008 Amendment Bill, these companies, in India, got the
same freebies; that means, they were not responsible. Now, these companies are making
big money; these companies are also using algorithms to decide on what goes where.
Please revisit that 2008 IT Act.

Sir, I have got one more point; I am moving the Motion. I am talking about
legislation. I am not talking up in the air; I am not giving any old example. Revisit the
IT Act.

My last point is about data misuse and surrogate advertising. Someone said that
data is the new oil. Sir, there are serious questions on data. What do I mean by
‘surrogate’? If a political party advertises, it goes into that political party’s account. But
what happens to people like ‘association of a billion mind’ and so many others? It is
like in whisky; you can’t advertise the whisky. So, you will advertise the mineral water
and the glass. Sir, you can’t do that in an election. I am giving you the solution because
there is so much on this data. We will give a notice to discuss how data is being misused
where Government data is used through companies like Jarvis Technology to target the
voter. Everyone is saying that women voted more. Very good, we are also very happy.
But, look into how many women were targeted after they got the gas cylinder, through

the data which is available. The data is available to see.
MR. CHAIRMAN: Derek, please conclude.

SHRI DEREK O’BRIEN: Sir, it is my last point. [ am happy that women voted. My
point is on misuse of data. Sir, I say that I have got the solution in a good spirit, not
as an Opposition Member, because it is our data and our precious vote. ...(Interruptions)...

MR. CHAIRMAN: Please don’t interrupt in the middle. ... (Interruptions)... Let him

conclude.

SHRI DEREK O’BRIEN: We have done serious research. Our party has a view. A
little bit of catcalls in the middle spoils it.
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MR. CHAIRMAN: Please conclude.

SHRI DEREK O’BRIEN: Sir, I am trying. I am on my sixth point. I have spoken about
the Constituent Assembly.

MR. CHAIRMAN: Okay, thank you.

SHRI DEREK O’BRIEN: Sir, it is my last point.

MR. CHAIRMAN: Every time you are saying, ‘last point’!
SHRI DEREK O’BRIEN: Sir, I am summarizing.

MR. CHAIRMAN: Not necessary. Please conclude.

SHRI DEREK O’BRIEN: The conclusion on the data is, in August, 2017, 9-0 the
Supreme Court ruled on the Right to Privacy. The Government keeps bringing up the
Supreme Court that the Supreme Court said that we needed to bring this Bill and that
Bill. What have you done with the Right to Privacy?

MR. CHAIRMAN: Okay, thank you.
SHRI DEREK O’BRIEN: Sir, let me finish.
MR. CHAIRMAN: You have to conclude, no? This is not the way. Please conclude.

SHRI DEREK O’BRIEN: Sir, I also made a suggestion—we are happy that women

voted more. ...(Interruptions)... That is not the point. ...(Interrutions)...
MR. CHAIRMAN: I have to see that the debate is concluded within time.

SHRI DEREK O’BRIEN: Sir, the last point is that the Data Protection Bill has still
not been introduced in the Lok Sabha. Sir, in 2017, in the same House, many of us

spoke...

MR. CHAIRMAN: You are not concluding, you are going back to the point again.

Already I have allowed you five minutes extra. Please conclude.

SHRI DEREK O’BRIEN: Sir, the last three sentences. In 2017, we all debated the
same issue in Rajya Sabha. Since 2017 to 2019, nothing has happened on electoral
reforms. My third and last sentence is, for that very, very precious vote to remain
precious, Sir, we have to debate and we have to deliberate. But, it is time that we also

legislate on electoral reforms. Thank you, Sir.
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#Y U= AT (TSR AT FUART 7819, 9 H g9 & GIR DI oAb
=9l U’ g% 21 Ml W A sl =9l FRd gU JURIA UIST & AdT 3R aRw |ide
N W& St UF 9gd [ 919 F1 Seord fhar © f5 9@ 3M@ phases #§ Il
Tl T 39 U b 99 g9 faewm € f5 g9 39 9w A deg g g ARy,
AEF BT A18Y | gAd A1EF 8§ 6] WRBR G B, ded § IRBR JAHR 5 Alel
TaM F1, oM BAR T8t O ISR &1 H9 2 FW-W el ff oar © e

W & IR Udh Us[E ¥, e @1 gaa g I

arfl gag W U R, R @ 9R =l & g B, R errel faeel fagm |
¥ ga, R I9d 9< g | 99 UE Ald GHT & GG BN by harg § R |
feapa ol €, 1 5 W 9% W <« Bl YA H Y I S A8 B SR
T o ® fo 98 @ @l & fore a9 &1 999 e € f% RaR S gAE 5
| | B, I DI fAgE @umell & iR e 99T & g9 UE A1 B 1Ry

R, AR g FEiaei 1 $iRceR™ & fcada 83 H dld 99l R I
|91 & g o9 foran, a S8l Hel {6 Ir5d [ b U g B s 6 a9 @
erfl, ofdT S & AR 2 H, 59 A 99 & oy foran, faam | & forg fomn,
e Bl @ 5 AT SR 987 U AfdT bt 31afy F81 §, Hifdh SId! intention
Jg o fh 5 A1 & fI7 A&7 @l 3R 5 A & Hec s dad & ARIH A <
B AqaT B BRI BT I I BT AR Fs BN GAG BT G gb ©, IS WGl b
15 AT I Al I Iell, SAP d1& SId I8 (TS Y=o §3T Al <2 H BHLAT ITSHITD
qdeY BT IAERV] I8dl 2| B9 99 Ald Y- IoHfad Sall & [y H1 B
g, oHfa® Tell @ M g F foy B wxd €, ofhd &9 gea B 9w ¥ Ud
A1 MR BRI 3R IFG 1 5 AT ddb a9 Bl [q9F =i, T4 IqoHfad aal
& B B BT AT T, A1 SHBT FIH TSI AW IE BN b I UH Rera,
FRARAT 3R fa®TT BT AR g, S AR Afger FHiarsi &1 waisil & 37wy s |
# FE HEAT AR B 59 WR Al BHITE DI RUC 378, IAP d1& A1l AR—N B RUC
A, I9e ¥ 99y Iffa F RUE &), AediwT Aed S9d IRAT ¥, 7 SER 9
J, IFF 9% SNed dL.ud. die[ B Rul 9 g | <% H gA1d & BRI TS
IS GRER TSl § 3R 8% AR A & Y AR R A ke 8 1 H R
BT S8R o =G| Usell arR 2014 # 4l raqerk o g g |91 & A gy,
QUG AR Wfzd 9 7EH 8, R s & dld 991 & g A | b H
Wb |UT A b AN HEM B AR AlEdl V8l AaqaR-TaER H e uRwg,
TRUMAHT AR TG & g1 A1 Y| A Sl fadbrd 890 A1 dr8d §, ol Sl
[qTRT @I YIS 89 3 P ST AT8d &, 3R BX g H A qeH e |y,
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dF #EM Al |91 SR 9 #EM U=l 191 & gAEl $ BRI AR Aiedl o
2, Ol foft ¥ IR&BR BT perform SR BT FHT &1 | T A IS¢ AT 3MAR
jifger il 20 SR A1 | Yo AT Ul 37Tl gAMd DI JARI, Al I gART ReRe
BT g9 8, BRI Sl b &1 99 8, 89RT S [a99 8 31U RIoHlae & &
IR TR BT P I B, 99 A9 § Bb M| H IJgi W Ig Wl e arg
Ig ¢ & dudly g gomelt § @IS o IR TN SMal & oy SaeeE &
g1 T H AR Ul & A W, 9 A9e H oA drel UTEi B AT |, gH
SFal & {7 SaEeE I8 Sl g1 Sd Sl & [ Siaes W9E H 89 WRGR
HT A PR € MR BF A § b 5 W & g 98 g RE 9§ SAEQE B
arell &, A1 5 A & [l Saece! &I Favel ® gA/1 g1 ©, dl 198 &1 AR dld
FHT BT gAG T A1 BT AR

[T Heled, § A A1Es A I8 bl Wl ATed & 59 <% H gAd U agd
IT @9 o1 {95 81 T | g 991 WA H 7 FHad gAR JRWHIRGT B A S
g, TSI ARPR HRI Bl | RN ST &1 8H b g/ H qrebl AR FawAT PR
gY AU §1 #Welgy, dfed o9 &9 99 WA & e o 8 € &R ag AR
SIg A G S IED 7, a1 98 fha et B fF 99 ARl & wem 9 fage
AT, SId G 3R gamEe I, dH & gAE o R Ud A1 &1 9, dF a8 Q9 @l
Rerar & fay sresT @I

HAEIGY, Bs dR IE adb W f&ar Smar € & g9d S a9 g § A1 a9 W)
W S BIRI-BIE! UIfcAl €, I& JHdM 8N, ofdpd § Idh 39 b A Fead el
2l I8 WRA B S & 9P F HW AR FRar g1 oef ' € A gE sfifeEn
& gAa | <@l gl g8l I Qe 9w gaa iR Al Wl & gArd gRomE Sy,
T = 91 anft l, ST9 A |91 &1 1T g3 SR iy Uow H g |91 &
A9 gRUMM 3T, I a1 B yWIfad &= arel gRomH el 2| EHR S B ST,
JArbca H 9gd mature 81 D! 2| SAGY 5@, SHUCIFTY & gamg d fam @41 iR
Sl |HT HT g1 TS A1 BT B, A AT A 2 fF S wEt it &9 enar B
PIs W IoMfad T B, ST T B AT, Hifh S Th A1 g a4, ofid
FHT 3R Tarad #, e HID dF & HeX & gAd B | M Bl ¥ g9 fawy
H M gEdH} I ARy &R 39 W =R fvar e =12 {6 g & @< &1 &4
$HH-H-H fHar Syl

HEIGE, 3 ¥ $ dAldbdd H A A A, 3 < B B 9 qWidb A 7o
BIAT 83T Sl &, Al @5 &l gAmd 3R Fg&IE @I democracy, IR-AR I8 A<S!
WRHR DI Gl & MR eAlbads Pl AW bRl © |
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HEIGY, M EH H MRiER) $ erfl? a8 79 8rft, 519 g &1 @=t 5 g7 |
9 N1 gAd e A1 B0, UERId BT gArE, [9UT |H BT gAE SR Al ||l B
gA1a, A [ IHEART & dF H @9 de S | il AT I U Al | BT A
AT A, fIa |91 &1 1T 37T 7T s R G BT gAd AT AT A,
Al D M| BH IOHIF T F WY W BIAT R AR 82 BH AU ol =Ry
Pl AP Al AP UGl ded & | S Sl ddb Ugdd & [l BART A dd B
T T B 3R U A1 o, Ol I9HT 9 981 o¥ 81T & Iomifad et
F gaa F @ § FHOSgA

eIy, TeT q31 39 19 & e A U AT 3R dEdl g1 B IR AT SR
IB8 St © & AT F1a g A1 &1 S, offdd afs sl @ fqam |wmel |
hung SRIFEl 3T 778, 8K Al & fag awiel # it aRRefei et &1 1, o
I8 ®el 9 o afs fGure |ur da d 99 81 71, 9 S9ET U fHAT S JahdT 87
TRT 71 © 6 9Rew e, die™ sacl o RUE 7 39 R farR a=d 9857 -1
dE & options 3T &1 91 I 9T g3 WHY ¥, IW U g WA & foly gAE B,
T IAH IgAd P UG $ AU die 8l SR Il BF q9g Bl Al w1 BH R
& GG BT Gh Fohal H A T B Gh, Al R S[e-els Al & &l bl H§ B Fahdl
&2 3 99 goE, far o & foau €

HAEIGY, I8f Uifedmic & wfST HA § 39 USR & options fT 17 9| anft
BT &1 ¥, §7cis F 9 a9 2011 H b B 3117 & | 89 Bl 9 &I Tobel 81 HRAT
qTed, olfbd g H 39 TR ¥ W AR FROvar & g St &A1 4 dead
I I §, 9° PA-I-BH 8F AU < B RN & f2ae I I9sT a2 safey
H e = Aredl § 6 59 AMel # W1 IS I§ Aed, S9°d 9ed b wU H 3l
g1 R 9 UBR 1 [quy 377ar €, a1 I81 R 98d AR BT & [9g 93 & 3iR
RISHfd Siigd § 3g9d @ dled did W 90 8, ¥ Pl JaRq H U ABRIHD
faR <1 & fau |eq ¥8i 9o1 &1 I8 ve Ul gai 8, N $ad U RS A IeT
fem wg fv gAR gsl I 99l €0 81 dadl, U T8l 8 Hadl |

HEIGY, 39 <U A 9gd AR URac &I fear war ¥l orfl fUsd € wiere |
H @R 9 GST # uRadH far| &q I8 9Md & & ST & 9 oA &1 Sl JMfaR
¥, 98 39 9qT BT BT 8, oifhd 99 Wed d a1ex Sy H1 GST Council BT IRIaT
I S I § GdOH(T A SHG! RAMUAT B T3 | GfAU B Waeh b e |
¥ gY, HagTe uRkacs 1 g\ fBar| U ga @l feare aife o | uRRerfd
Wwiﬁﬁﬁgﬂ%gﬁﬁwaﬂcouncﬂiﬁwﬁlﬁw
BT, Bacl gA1d oe T iR Ui ATl & dhdel g 81 Y&, 399 S B arel
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PRb, U AT F GG P P WRAMUT Fb, ¥ Bl [TH™ & AW RSN F@H I,
TE BART e BT A1 S9fely 39 fede @ & oM ddx ST 'Rl H dEe
= o <A Ruled g4R 9M €1 89 W Us aR IR | ==l gl a1ey] #R-
qERT AR A1 BRI BT UhAT BT dR & | BAR I8 GG BRI Bl UihAT B
Sdl SR Sifed ol 89 Usel S O 6 g ¢ O ¥ SR gY e B UishaT $9
UpR I Bl o 5 Uel R HaaE Bl A1) MR I SR QT Bl a1l SRl d
Al 39 UBR B Ulhar 9gd sl oY 1977 & Achlel| g A 571 TIM AT THER
ERT S0 BT U faaR arar 711 a7 | $4109 &1 fIaR 879 & 918 - ua! ff TReN
off 1998 #, “Representation of People Act” H 3+ uRad+ fHar| Sdd ag <9 #
IR AP T G149 U1 ARBR MMUHT W a1 IR ARBRI gART |l a1 | <21 # 118
¥ et four |l & gAa gY1 I8 W 93T o dIs orid g Ul TEl g,
et wer $divd & 72 g T 8L w1 el Wer $divd 9 T8 'R 8, e
e d goul H W<l A e Bl We o A Wl H @ 8l

ABIgy, SAITH &1 fJarg W) 9Rd ARGR & Frdoif~d SUbal 1 ef fhar &1 g
TH 9 A URHAT DI MR AABR SIET €, 19 & S B I q@Thx fdad i
H e GARFd iR RSl Ada™ B 7, O 3199 B ddx T UBR Bl ATR—IBTY
T I A EI §, IU Y3l ol & [P I I[P Silad H 3R A~ Sia
H U U e W1 BRA1 51 89 Albad W GuR & oY 3 98 Add ©, Albdd
B YO o S P (Y B Padl B G T8I PR A |

HIER, U AR fawa, S/ aR # # Sfu- del =g, 98 YA b ey H
OIS Sl B GRS B AdR 8| ISHIad Sal I HIST BT ddY AR IRIR
7 Fgd IAYd B Y €| BART WRSR I ASTINCTD Gell B BIST P transparent
I & oIy, IISHIfdd el @ BRET § SareT | SITET transparency &)1 & foTT 31Tt
bond &1 Sl Red g% far &, dfd g9 Al § 91 ISifad gl & hieT |
P T BT B GH BN, B BIST H A Bl €9 Bl AP F TH BN, Sl Blall
g9 QY H Y AUR & WY U BT 2| oIl | U URERIEr & A1 S
AMEY |

TEIGT, Sk A &, 59 9 gAd GUR B 919 dd 7, O W TE AR vy
gTd GER ¥ g BR A & AR g8 I8 & b IOl Gell d AU gATd, ISl
Al BT AU AARS Albcd, SIS ol H [6F UHR F §H IAoTIID Gall Bl
ST ST & AJRY IHR SIIU? I8 U Ul fawe & Ry |4l IToIfaed &dd WaR
B T |

HEIGY, G YR BT 91 B gY H g8 W Pl A [ g § Sl gag
B €, 9 UP g9 Ud & wU H B &l gAd H AR 9 &l Al bl 9RiER)
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g T1fRT| 89 <wd & b B IR Inesl AR dfedr ol §1 §9 <9 # et
IR AfedT Th VAT R dfedT &, o 9) IoHfae gl 3 WierR fhar 81 s9d
I ®Ig B I B AGLIGAT T8l 8, SHBI ST P ASHIID qall o T fae
I WeR fHar g, odfe 39 R dfedar & Aegw |9 S - fowy g S
fafe == &1 99y g, 8r IoHIfdd g & fov faeet, ud, pamphlets &1 a5
g, 7 9 fowgl w® e foeR exer @Rl

AEIGY, B 9999 H Mg # Ed ¥ fF IOEiae g B ST et off, SRS oI
9, fdeet anfe ot 1 <% BT S W W ®, TRIg T 7, I AP GG DI Ugan
& U ®El g8 U 9 B} o SAeel SmER WAl & A W g @ Sl Jel wrde
g, S S & eI @ Wiadr €, ST & UEIEs & "Gl ®, Hel S99 9aHl b
TIH] W | 9 $9h aR H | B R e us o eneel gA@ wfgan
# gaa B gA! ud 99, 39 gAE | Al @ ARIERT B9 8N, 39 gAh & A
A B SR A AT AN de

HABIGY, U 3IR 3fFeHe, Sl 39 A1 H M1 A1ey IR BRI UIST 7 3 Hdhed
73 ¥ 39 fIwg & Wt @ g, a8 9 ¥ 6 g ggl dfus & ueaE gr1 $w
B S A B Al &, T8 A & AR Iy B AN A B Gl 8, 98 3T B
AR, AP YRV &1 BT 87 $HHI I& URVMH BT € b SF Al q49T & g1
BId €, 1 U& 3Tl AR Al Bl §, S[@ fagr @91 & gard B €, Al S
ST HAST Al BRI ¥ 54 BH dle Wl gAd § dle SleM & [y 9| g,
T ST Uiferd g9 BT § iR 9 g |91 & gAE ofd €, A1 Al b1 Rdle
BT 8, R uar goar ® f5 % AN & AW de ¢ A1 Sal WiferT g7 a9d
AT BH AN BT 39 AHY, 39 [0 A8 FaLTd GeNY & W aeThdT Uy, offdh
R ¥ H BARI U € diex fove B ARy | BART e diex fove d 8H Ul M
Tqr BT 91T 3R fhft Y alex B I8 S &7 AR B, fhy 98 91 e gl
P JgAIsC DI Wldl, e I SRR DI JeATSS DI Gl |

TR, AMAAh @ digital BT SHMET €| 3FR dSASC B Fieldl, Al JaTSe @ie
& 918 Sl HASl Gl §, S9 AdGwd Al A AUl M fiie B SR dlbd gaSied
A AR IAGT Uh R o of | 98t S9! aifeT Rem gt anfey | &9 i O
AT el B AHhd? Ig Th VN1 axen 8, ad 9t o ifass gal & U dEAfd
& W IMM AN AIRY fF <2 H FHad e B AT fove | ARV R AN
AT 8, A1 ¥ I8 Udl BN ARy [ ART 9 ool A dIC M| IS AR ¥
¥ & g sreel e |
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TE 3R A9y g, S g9 SMeR Wiedl | ygd g AN 7 far o, 9gad an
o el ° fwar el ugell Ml @1 ST postal ballot BT T, 9 postal ballot
URT & A ST o1, 97¢ § 98I0 S7Td AT| S99 $Hd [TV e-ballot BT a=e
@ | SU9 39 IR I8 W Faem @t off f5 S postal ballot ST ®, ¥ e-ballot
& HIH | 37U e-ballot FdTel 3R 99 WX URE & | 39 Jfagr &1 yarfidi & fag
3R Sl G} &I Sl & Y O €, I I 39 e-ballot &I Jfaem &1 [RR &R
&9 3UD! [h¥ UHR A &N HR qPd €, 39 W &H (TR AT =18, Rifd Ao
H gAE § 59 d® & AN @l AEWIRET $f Y AegH & A1 el 9@IG, g9 S
gHaa T8 e g |

TS U dRW BH e-ballot BI TRW o 2 & AR GAI TRE B SAITH Bl P
HR 9 H GG P AU AR Gl Y 8 &1 BAN < A FAE DI Sl gghd fbiaa
g © a1 URSY R Frwe gama oman @) il yfer @Sl g8 7, 98 el S9
AR S & faar fAfarei = <F oY | S 9Hy 99 S AU g9rn o, dr snfedd
324 H SBM YT RN B R TRE A WA 9141 97| IS dw FET Seey o
o <91 § FATg BRI ATl AT I, S 125 BRIS ARN BT AG BT 8, SHb (7
IEM IMfchel 324 H TR THY W EL’\P[ superintendence & IR < off | #RT IE
AT § 6 89 @l @1 98 | AR w=A1 gs W 6 519 g oM anfédd 324

B! UIER BT ISWIRT HRAT 8, Al I F9I g1d & SR SFEeId D geaey 4l
&l BRAT BT, RAifh B9 AT TRRATST BT @IdT, ferdr 8k SHMSRT & & BRAT
T 9 991 91 IE T 5 T RgwE & 125 dRie Al @ didwdd @ T @
AEAT BN 8H A1 81 6 <9 H gA1@ I1 ARl B Ufdagdl & BRI B © |

qered, § fR A o WR fag3il @I sum-up BRd §Y IE Pedl g, s,
39 U 39 <9 H UP VT IHY T ', 99 39 <9 H AU awien, die a9 iR
UAd & gATa U A1 B, 3B aR H AGd] [GhR BRAT A0S | GHRT, H g8 HEAl
IR 59 < H S S B ughd [fefad 3 TS 8, SHDI B Aolgd a1
S, S9d HUR Tl B9 A1RY, 7 {6 SHF RIc B THRIHD d1d hetl=l ATRY |
<reRT, # I W e AgI fb BHAR < H electoral bond BT Sl fAVT BART WRBR
DR IS B, SUIET | SITET IISHIId el bl 39 91 TR AH g1 a8y & electoral
bond & fIw &1 M 9 Y g9 # U &1 UWE HH @A B AR g H U9
BT YA T B gU 3T IMMEHT BT dTdbd bd d¢, S9 W R $HRAT @18 | <ter,
§ A g SIER A 6 BHR A8T G U Ud B WU H g | e gAg Al
¥ AW W S ot @ B gaa § W o § BH-9-6H A SRl 81, Sd
N H SIS Sl & 7 H Qb 1T 1 AleQ | gAd H SIET I ART ARl Bl
AT oF BT IAAER BN ANRY | uigdi, § Ig 9 Pea1 A & 59 <% & gAa d
&9 Sl U electoral roll BT I PR &, I T electoral roll BT H AT fpar Sy |
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[T U= Areq)

B3I, § FE I BT A (& FAd b AI-A BF AN A DI A& GRS AR
T BN | AfIT fEhd 324 H SIded HHITE &I Sl TR & 78 © IR 19 UhR
A AT AR 7 < H TP ST G BREAT 2, SAP [ 9 H &A1 A 6 SHBI
3§l IRy |

HEIGd, § I8 HeAl A B 70 A & FAR Albdd B AN BT Sl FIH
I8 A1 8, 98 I8 © & f9eR, Sief 9 991 9gd od <81 ©, f[98R #2000 ¥ 2015
& drg g1 | 655 AN B A gs, offdb 39 IR Usell IR B8R H VAT gA1EG g
b v Al aafdq @ g 781 g8 &1 W < ¥ TP UPR ¥ Afayol a¥id A gAE
BU| UPTY USe H "SI g% © IR g8 g1 AN 7 A o1 &, 98 g AN
&1 fowg 21 R el # B g8 2 S N ol g9 U9 ARy &1 fEier e
BN & <91 # ga 691 o, 99 qad BleR dldbdd Bl AN g & Y 8l iR
SHH |E OIS G U SAT&T § SATET AHRIAS Gl Sh o & Alddd Bl
Aolgd §9¢ | gIaTg |

£ qurafer. g=rdre U STt | ST 37U+ |HY BT UTel b, Sue foy sffiea |
A Bt Afeaa |

SHRI KAPIL SIBAL (Uttar Pradesh): Sir, I rise to participate in this very important
discussion on electoral reforms. I Tgel Ol 84 I8 dF HRAT BN b Ul RIT B,
Solutions Tl AW el | # wtedl ¥ g He Al § b g4 39 A H Ui
BT Sl G <], 98 U ggd 9RI Ui &1 9 a’E A geE A | v fer,
g W TP IS IR U ¥ 1 R axE @ Wifean 7w & w9 o o
AR Ui &1 @18 fegea & SId d99ed ¥ 8, @12 |rerd Jifsar 9 g, R e
W 99 e UH & de @ @1 ool 98 W ' B Ui o B

ugdl # 91 @ a1 Hwr | Rider U1 39 g9 | @d gen, g & gfeT
H {53l g9 § wd T goM 3R Centre for Media Studies @1 U Ruic & f& 60
EIR RIS UAT S A H @9 gIN| IHH A 9T 45 Ui @d * 7 |
Ig 919 H T8I P8 81, I8 Centre for Media Studies & RUIE B, TPBT AT T
27 TR @xIg * 9 @d fHarl T 25,000 crores was spent in the publicity campaign;
25 BOR PRIE |...(FEH)...

MR. CHAIRMAN: That is a private agency. It has no ...

SHRI KAPIL SIBAL: I have said so. I am saying so. I didn’t say that it is a

Government agency because ... ... (Interruptions)...

*Expunged as ordered by the Chair.
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THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF COMMUNICATIONS;
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI
RAVI SHANKAR PRASAD): Hon. Chairman, Sir, since [ ...

SHRI KAPIL SIBAL: I am not yielding. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: I am taking the permission of the Chair.

...(Interruptions)...

MR. CHAIRMAN: I have already told him ...(Interruptions)... that it will not be part
of the debate. ...(Interruptions)... That will not be part of the debate. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I have to reply to it. ...(Interruptions)... Il am
the Minister. ...(Interruptions)...

MR. CHAIRMAN: You reply.

SHRI RAVI SHANKAR PRASAD: What he is saying will make headlines without
any authenticity of the report. ...(Interruptions)...

MR. CHAIRMAN: Ravi Shankar Prasadji, as a Chairman, I know that what he has

said is not from the official sources. ...(Interruptions)...
SHRI KAPIL SIBAL: That’s right. I have said so. ...(Interruptions)...
MR. CHAIRMAN: It is a private thing. ...(Interruptions)..
SHRI RAVI SHANKAR PRASAD: It is a motivated source. ...(Interruptions)...
MR. CHAIRMAN: That you can reply. ...(Interruptions)...

SHRI KAPIL SIBAL: I don’t know whether it is motivated or not but I am only

giving you the source of the data that I am placing before the House.
MR. CHAIRMAN: That is one organization. It is not credible. ...(Interruptions)...
SHRI KAPIL SIBAL: That’s right. It is an organization. ...(Interruptions)...

MR. CHAIRMAN: That has been made clear. It is not official. It is not credible. It

is ‘somebody’. Somebody may believe it or may not believe it.

SHRI KAPIL SIBAL: It may not be official. But it doesn’t mean it is not credible.

...(Interruptions)...

MR. CHAIRMAN: It all depends on how we look at it. ...(Interruptions)... If it suits
us, then we say credible. If it doesn’t suit us ... ... (Interruptions)... That is how you all

people are taking it. ...(Interruptions)...
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SHRI KAPIL SIBAL: The expenditure may well be much more than that. So, let’s
be clear. Let’s be clear. And, if this continues, it is suggested that in the 2024 election,
the expenditure would be one trillion rupees. Now, does anybody want to solve this
problem or not? In fact, that very report says f& 700 $UJ X dlex WX @d gU| SHPI
Adeld I8 ¥ f& X parliamentary constituency # 100 dRIe SUAT WA g3l | Iz A=
HEl A 3T1, I Al §H 37U MY A YO B2 Bel I U MAT? DI Arr? I8
ST Plel G @I 91 Bl &, HET HIA Sl I P & (b Blel & W §H TP TSI
R 96 HRA1 91T, T 8F I8 S d1ed & b 399 el 99 ST 81 8T o
I A Fhe €9 B A7 0P UY R AT, SAb N H H el 915 B gdl | AYH!
AT | 37T H 39 |ed ¥ 3MUeh AMH g8 4l G, olfbd SHA el 4 PB 3R
s < A8l § 1 2019 H A3 & &I HeMi A Sl political donors @1 donations
AE, T 3,622 BRIs U @ Af| AT official sources F AR & 3R SHH Bl
transparency 31X I accountability &l | $9 3,622 HRI¢ BUAT & source R &2
91 source black money & AT 9T source round-tripping ¥, I8 el &1 HIeH el
g1 B $HD! Sfra PRl AMEY| UD! AT & T 3H electoral bonds &Y Y MY |
Electoral bonds H 30 1000 ! SIM¥M & Add 8I, 10 IR Pl & AHd 8l, 1 A
B T FHd B, 10 ARG B T FHd 8 HR 1 Th RIS B < Fhd &I, AfBT 99.8%
ST M9 3E, 9 10 o 3R 1 BRI vud @i off | a7 U9 3T IiQToll < Hohd
g 5 9 SFe wEl 9 omfi| I O W% Wfe} © f% S @ni & U U §, 9
Bl S © 8 ¥ 3R APl @ X ¥, I§ I B AW & FE A1 ulead WrgferT
g1 I8 O |ad! AW T B I fhasl SFi T k2 91 95 W S A1 Wio
P el | 39d 4o /g |7 o, 98 § 39T MMUP HEIH F ded b 9 3R Q9
& AEE G el g Let’s go back. ...(Interruptions)... I€ UleAd WIS B
...(&GE)... Let’s go back. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Public filing of audited accounts

before the Election Commission of India.. ...(Interruptions)...
MR. CHAIRMAN: Please, he is speaking.

SHRI KAPIL SIBAL: Let us go back, Sir, to 2016. In 2016, the Finance Act was
amended, and when the Finance Act was amended, the FCRA, which is the Foreign
Contributions Regulation Act, was in turn amended. In terms of that, a company which
was incorporated, which is a foreign company, outside India, and if it had a 100 per cent

subsidiary in India, it could contribute any amount of money. ...(Interruptions)... 1 am

not taking any names. Ugel Al $8I1 2016 # ¥ f&ar f& 2019 # 41 Fet & SmAMI
gl 91 d1 3819 98 dF &I | dl FCRA & IS fhaT| s9d 91 2017 § R Brg+4
Tae &1 IS T 3R S99 emeHe # =i I f&Har f& The Indian Companies Act
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H HYNYT TR $814 I8 Hel fo 7.5 Ufaerd & ot fafie §, fUwe d9 arel 9 3 R
PIs I Al Uifthe B B B, d1 SHDI hddl 7.5 UfA9d P SHYH 8 Adhdl B
9g MY SR I & al, 98 foafic 7§ &7 <1 3@ 98 dRuURc Haew fhad
A1 SR Ut @I T, BIS SH UR [alel el YD Ahdl | I GART ALNET $B i (T,
TSI Ar-Aqe F A1, il ST AT AT [ 2019 H FIdRM TSl &, o a8 U™l
BB I AT 2017 | $BIM Th AR AYH fHa1| 98 9 I8 o1 fF dis urgsde

WH whether incorporated, not incorporated or an association, that need not reflect

donations in a profit and loss account. The donation that it has given need not be
reflected in the profit and loss account; it can just be put under the head of Expenditure.
So, private parties, associations, incorporated, unincorporated, private firms, partnerships,
etc., could donate any amount of money and don’t reflect it in their books of account.
ar A Heled 9 geiE By, @ TgRell S I S BM dRad o, S dl S
o1 B o7l R T g3N? I§ AMEl U Bic H T AR GU P H I IR ard
Rl T | H U BIC BT ST UG A 3R ASAT P A yel arsdn g | giH
BIC 7 FHEl, “Vide Section 137 of the Finance Act of 2017, it is evident that any

donations received by a political party through an electoral bond has been taken out
of the ambit of reporting under the contribution report as prescribed in Section 29C of
the Representation of People’s Act”. You are aware that under Section 29C, any donation
above ¥ 20,000 has to be reported to the Election Commission, and the source has to
be reported. I8 H SBIM g HX &, dIfd SARM HHIE &I 91 T8 uar 9o & 4=
PEl A 3, R T 919 B & {5 &9 FTel &9 WH HA1 A8 & | Then, the Supreme
Court also noted.. ...(Interruptions)... One second. &, IRT & AHg T IE ﬂ—iﬁ fagan
g1 ..(agH)... AUb AT S H g I8T §, 98 Al 99 Abe 8 o7 . (FEEH)...
g W B oAT| (TaETH). .

MR. CHAIRMAN: No comments, please. The Minister is capable of responding.
Don’t worry.

SHRI KAPIL SIBAL: “It cannot be ascertained whether the political party has taken
any donation in violation of the provisions of Section 29B of the Representation of
People s Act, which prohibits the political parties from taking donations from Government
companies and foreign sources.” I& W ATTG! YA &l &1 AhdT & foreign source
I U1 3T AT WRART HET A U ST MU BIg-d Uhe & gRT VAT Hne=
fepaT, aifep AT AT AT T URT BT STeva BIFMN, 8% dlex & Ut U1 Ugarl &,
P UgATEI? g8 Al aHl UgErdl |, 59 UG U $O WIEE 8h SR AET B
M, -9 BURT Haex, @l I & 9 uied fed 8, el 9 & I I
ToiiTe, fSREeRM Toikie el €, Sl Jfsiepd aRUle @RIl arsd &1 3id &
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97 GE1 |F AR Al SFEE <9 AR DI <, fhad U wRIsl 30§, Sl &b U
ar dRrel vud 1 fR, S’ HY HET, =i Section 182 of the Companies Act amend
P AT And the limit ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, this is very serious issue and I would have

to seek your protection. ...(Interruptions)...

it it Risger: §9 fo=ft &1 w91 =1 foran | . (aaem)... 8§99 foxdt &1 =W & =8
foram | ....(craerm)...
SHRI RAVI SHANKAR PRASA: Sir, it is a very serious issue. ...(Interruptions)...

I need your protection. ...(Interruptions)...

it ®fter Risger: #9 foft &1 w9 787 foram | . (caaem...

SHRI RAVI SHANKAR PRASAD: Mr. Kapil Sibal is appearing in the Supreme Court
on these matters on behalf of the *. ...(Interruptions)... Mr. Kapil Sibal is appearing in
the Supreme Court to defend the *. ...(Interruptions)...Can he argue it here?

...(Interruptions)...
SHRI KAPIL SIBAL: I have not appeared. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Can he argue it here? ...(Interruptions)...
SHRI KAPIL SIBAL: I have not appeared in this case. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: It is a question of propriety. ...(Interruptions)...
Mr. Kapil Sibal is appearing in the Supreme Court on this matter on behalf of the *.
...(Interruptions)... Should he make these comments here is the question?

...(Interruptions)... Sir, I leave it to you.

MR. CHAIRMAN: He has raised a point. If you want to respond on that

...(Interruptions)... He is raising an issue of expression of interest. ...(Interruptions)...

SHRI KAPIL SIBAL: Sir, the Law Minister must be a little more careful before
intervention because I am referring to Writ Petition No.880 of 2017, Writ Petition No.59
of 2018 and Writ Petition No.434 of 2018, and I have not appeared in any of these cases.

SHRI NEERAJ SHEKHAR (Uttar Pradesh): **

*Expunged as ordered by the Chair.

**Not recorded.
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it Ul oY 98 W8T, 99 SRV (FGEH)... TTEl, eI, $9d!T Bl Srexd el |
..(TFLT)... 3T 95 ST ...(FIE™)... Don’t you want debate? ...(Interruptions)...
Don’t you want debate? ...(Interruptions)... Nothing will go on record. ... (Interruptions)...

Nothing shall go on record, either in electronic or print media. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: He appeared in the Supreme Court on these
matters to defend the Party’s stand. If he says, “No”, I will apologise. Let him say so.

...(Interruptions)...

MR. CHAIRMAN: Please, the hon. Minister is capable. Why should we get involved

in between? ...(Interruptions)...

SHRI KAPIL SIBAL: In the context of all this, the Supreme Court said,

...(Interruptions)...

#t Fumfer 71, § I P I g [ MU 39 Rl H o fa, s/ s uis
ST | . (aem)...
it wfter Riaer: &1, [9egel, el | ... (@ae™)... And I am quoting the Supreme

Court, “All that we would like to state for the present is that the rival contentions give
rise to weighty issues which have a tremendous bearing on the sanctity of the electoral
process in the country.” I8 # &l HE &l g JUH I HE &1 21 And then the
Supreme Court directed all political parties, who have received donations through
electoral bonds, to submit to the Election Commission of India, in a sealed cover, detailed
particulars of the donors as against each bond; the amount of each such bond and the
full particulars of the credit received against each such bond, namely, the particulars of
the bank account to which the amount has been credited and the date of each such
credit.” This information has to go to the Election Commission by the 30th of May. |
ask, through you, the Minister whether his Party actually informed the Election Commission
of the amount that has been donated by each such donor by the 30th of May or not.

We want that answer on the floor of the House.

Sir, having said that, I just go back to the misuse of the social media and the way
in which a certain political party used Facebook, Google and other social media platforms
to target particular voters, and the amount of money that has been spent is in crores
and it is something that we need to be worried about. That is why I said, before we start
talking about reforms, you must first analyse what the problem is. Then, Sir, the other

thing I wish to say is that the * officially spent about I 1.32 crores on Facebook. On*

*Expunged as ordered by the Chair.
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unofficial Facebook pages, namely, ‘“HRd & # &I §71d°, ‘Nation with Namo’ ‘My First
Vote for Modi’ cumulatively about I 4.5 crores were spent. The organization that was
behind Facebook was the Association of Billion Minds and Huffingtonpost reveals that
this shadowy firm was actually created only to support the *. And then, of course, as
you know ...(Interruptions)... That’s only Huffingtonpost has reported; I am not saying.
...(Interruptions)... Now, Sir, you know about Namo TV; you know about the continuous
footage of Namo TV; you know that a movie was made and you know that the * was
the top spender on Google — X 18.3 crore. Now, Sir, what is the role of the media? That
is something that we have to be worried about. I just want to make a statement on that
that both the * and our Prime Minister enjoyed complete media hegemony during the
course of this election. If you want a free and fair poll, it cannot happen like this. It can’t
happen like this. Every street, circle, road, petrol stations, highway, social media sites,
newspapers were flooded with the PM’s pictures and his election slogans. The first PM
in 70 years, who know where the camera is. He has two eyes, but he knows that the
camera is only one. And, that one eye will only show what it wants to show. If the media
exercise self-censorship and co-option, it would have a free right; nobody would interfere.
From Aadhaar to EVMs, from Doklam to Pulwama, with Rafale in between, the biggest
scandals, and from LPG to GDP, from missing planes to missing jobs data, the grandest
claims were unexamined. The fake, the frivolous and the frothy Anthem, flag, beef, love
jihad, JNU, urban naxal, aajan, got more air time. ...(Interruptions)... And, this is the
problem. ...(Interruptions)... Sir, don’t get worried. These are problems. These got more
time than the protests of farmers and the protests of workers. Agenda setting in studios,
warriors flayed minority goes on each night; — ‘Hindus in danger’, ‘illegal immigrants’,

‘fostering a siege mentality’. ...(Interruptions)...

SHRI ANAND SHARMA: The Ruling Party is interrupting, ST 3 gAY |...(@FET)...

The Ministers are interrupting.

MR. CHAIRMAN: Please, Kapilji. Keep your time in mind. Your party has three

speakers.

SHRI KAPIL SIBAL: I will sit down, whenever you ask me. Sir, I am not one of those

...(Interruptions)...

MR. CHAIRMAN: No, no. Your party has been given 30 minutes time. There are

three speakers.

*Expunged as ordered by the Chair.
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SHRI KAPIL SIBAL: Sir, don’t worry about that.

MR. CHAIRMAN: Keep that in mind. And, one more thing, we are discussing

election reform. What happened in one side ...(Interruptions)...

SHRI KAPIL SIBAL: No, no, Sir. You have to understand, how you move forward

unless you know what happened. ...(Interruptions)...
MR. CHAIRMAN: So, all this is within the time. ...(Interruptions)...

SHRI KAPIL SIBAL: Sir, 2019 campaign was powered by undefeatable media machines
fuelled by fake news and whatsapp. The relationship between the media and the practice
of politics has been transformed. ¥ g1 gdT €, I8l el I8 © | WAYH I8 Fabr
g, fgem @t g H§ SRR 31 & B 1. (GEM)... 39 91 DI AT FHEY | §H IR 3
| AR Bl AT TS| SF 8, 8 Whal § 6 MU A Siidl, offdhd gHdT I8
Aderd el & b o7y A Sl ... A9 B AW @A §Y A gA S | AT
<ifagr @1 giooral IS8 | W), § Ol a1d AU qE AT aredl g .. (SFEET).

off Ul Y, WY, 96 ®Y comment 81 BRAT| This is not fair.

SHRI KAPIL SIBAL: Sir, the Election Commission, as I said, is part of the problem.
And, I tell you, why? I am not attributing any motives. Why is it part of the problem?
The Election Commission on the 9th March, 2019, issued this advisory and I am just
reading it. It says, “The Ministry of Defence has brought to the notice of the Commission
that the photographs of Defence personnel are being used by political parties; their
leaders and candidates in advertisements as part of their election propaganda,” and
requested the Commission to issue suitable instructions in this regard. Then they said,
“The Commission, accordingly, calls upon all political parties to advice their candidate’s
leaders to desist from displaying photographs of Defence personnel or photographs of
functions involving Defence personnel in advertisements or otherwise as part of their
Election propaganda”. This is an advisory that is issued by the Election Commission
at the instance of the Defence Ministry. And, see what happened in the election. TR
Bl IB1 o7 3R UIw WEIRl & W% fT@R ST I8 9, I8 84 4l AMd & 3R gA1d
MR 4 7 fHar? My wed € % 3MI motive... 89 motive &1 d1d 78l & T T
A RN < w1 (A7 59 Y 96 8 el oAl 59 wEEl & A9 R are | o
T ¥, q9 A SMANT RIT B TET A7 *

off gumufer 81, T80, this is not fair.

*Expunged as ordered by the Chair.
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SHRI KAPIL SIBAL: It is a fact.

MR. CHAIRMAN: This is not a public meeting outside. ... (Interruptions)... We are

in Parliament. ...(Interruptions)...
SHRI KAPIL SIBAL: So what? ...(Interruptions)...
MR. CHAIRMAN: You are a very senior person. ...(Interruptions)...
SHRI KAPIL SIBAL: This is a direction during elections. ...(Interruptions)...

MR. CHAIRMAN: That I am not disputing. ...(Interruptions)... That you have every

liberty to quote. ...(Interruptions)... But, * on the floor of the House, is not permitted.

SHRI KAPIL SIBAL: Alright, Sir. Sir, let me ask the question. ...(Interruptions)... Did
it take action? ...(Interruptions)... Did the Election Commission take action?

...(Interruptions)...
MR. CHAIRMAN: That is for the Election Commission to decide. ...(Interruptions)...
SHRI KAPIL SIBAL: No, no. I am saying that it did not take action. ...(Interruptions)...
MR. CHAIRMAN: You can do it outside. ...(Interruptions)...
SHRI KAPIL SIBAL: Sir, how can you say that? ...(Interruptions)...

MR. CHAIRMAN: You don’t want to discuss the larger issue of Electoral Reforms.
...(Interruptions)... The first speaker has put it in such a manner flagging the issue. He
did it. ...(Interruptions)... And, from this side also, he has explained constructively.
...(Interruptions)... If you get into ‘tu tu, main main’, then nothing will be achieved. 3Md

TN @ 3BT &8l 8, Al H R &6 |...(qqeH). .

it 3V IEIT: TR, WRT SO U NG ¢ |...(FE)... H31 ST, &M € |...(STae)...
Law Minister STad <3, I9PT SHIRGAT BT ST)d 8] & |...(STTEH)...

it Il @il oY S| ST SN, 31U 96 SISV ... (IFeE)...

#} FATS TSNS M (JORT): AU O W I Fbdl & aA1?...(FTEM)... 3T
$o A 9 SR, (aEH)...

MR. CHAIRMAN: No motives to be attributed to the Election Commission.

SHRI KAPIL SIBAL: I am not attributing any motives.

*Expunged as ordered by the Chair.
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MR. CHAIRMAN: No motives can be attributed to the Election Commission. Nothing

shall go on record.

SHRI KAPIL SIBAL: Sir, I modify my statement and say, “I did not see any action

from the Election Commission.”
MR. CHAIRMAN: You could have said it like that.

SHRI KAPIL SIBAL: Now, Sir, before I come to the EVM, the next issue is
‘criminalisation of politics’. I remember, way back in 2014, our Prime Minister — at that
time, he was not the Prime Minister — had said, “If I come to power, I have decided
that when a new Government is formed after May 16th, I will set up a Committee to find
out what cases are pending against whom. I will not discriminate. I will not spare even
BJP and NDA candidates.” This is what he had said in 2014. We are in 2019. Nothing
has been done. We know the kind of candidates that were actually part of the election.
And no motives. I am not actually attributing any motives. We know the candidates.
We know that some of them won. We also know that some of them are in the Lok Sabha.
We know the number of candidates who have got criminal records, and the Prime
Minister had said, “I will not spare anybody. I will not induct them as Ministers, if they
have criminal cases pending against them.” These are his statements. Now, if you are
really serious about reforms, why don’t you start within your house? Now, Sir, [ come
to the issue of EVMs. Our objection to the EVMs is...

MR. CHAIRMAN: You are taking full time of your Party. So, others will not get time.

SHRI KAPIL SIBAL: Sir, our objection to the EVMs is principal.

i T T IS W), S AId-Me AT ar Y|

€ 5 i gl g o 1 (7 ot 28 i) GRS . itE

MR. CHAIRMAN: No, that cannot be done. Then, everybody will take that plea.
...(Interruptions)...

SHRI ANAND SHARMA: Sir, that time must be deducted from our party’s time.

...(Interruptions)...

it Bt Risger: R, 89 39 9ls W @ ¢ b 89”1 9 =y, R dfgams o
& Bl AL (TIET)...

MR. CHAIRMAN: Please. ...(Interruptions)...

st e Tt 4 AU HE B (eaum).. A7 w@E €L (caem).
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2t BT RFeTer: SFR d & HRAT §& B 2. YD AIGH © (b under Article

324 of the Constitution, the superintendence, direction and control for preparing the

electoral roll and conducting of the elections are with the Election Commission.f5Td

SRM Afefhde 3y 81 & SR gRomd s &€, 9 419 ¥, Election Commission
is the master. 319 3R TE! TLAT, ST HSH ISHT IR 3R STH fdcid BT T, a1 594
Afaer BT JHar BA | aret Wi U WRAY €, SI9 89 o © b SRerstl 3l $%
interfere AT AMRY, BIS direction I AMRY AR R J Tal <31, A1 A &1 JHAM
ERT, §F SN &1 &A1 ... (). ..

MR. CHAIRMAN: Please. ...(Interruptions)...

it Hiter e 89 59 919 R QAT a1iey| 399 IS RIY & 91d F8] o
gY Pad AT aifev fb SR B9 U WfauT @Y Rem T8l BNAl, S 9 8, d
T B, a1 dfeu™ el SeIm, 99 I By 9|

MR. CHAIRMAN: Kapilji, you have to conclude now.

SHRI KAPIL SIBAL: Now, Sir, on the EVMs, all that we want to say is that the
voting machine has become a counting machine. That is the heart of the matter. ST9 3d
SAUH W I € iR dic &Rd 7, a9 I7udl Ig a1 fewdr © fo g9 9 Uit &l
e, 9 BT & &, Afd SAd aie 84 78l Aed & i dlc &A1 S99 Ul
IR Bfese o faan, ITF e 4§ e ol A1 181 | I8 HF A =l 2 1. (aem)...
Sl Ugdl |Hel iy | a1 w99 @i ==t 98 gnftl . (caaem)...

MR. CHAIRMAN: The Minister will respond. ...(Interruptions)... 39 @
unnecessarily interfere &< Y2 €| fIdT A @RI | You have a capable Minister. He will
respond. 3T M@ Ut & W g € 3R g1t uifcal & W ¥ |9 B Ay e
pli

Nt witrer Risger: Tuuly 9eiey, fava 4 o UH 291 €, S $4IUH &1 SWidTe A8l
PR | 39D YIS BIg ao8 BN | FAIgCS I el PRdl, RIYIT Helal T8l B,
ST H, it is held to be unconstitutional. And, why is it so? The German Constitutional
Court...(Interruptions)... 39 interfere T HI IT BI2...(IEH)...

it i o8 AR 9dardt §, 398 § /1 $Er.(aUT). .

SHRI KAPIL SIBAL: Sir, the German Constitutional Court, in the year 2009, declared
that voting through electronic voting machines is unconstitutional and unlawful. This
they did by insisting that the process of voting should be such, as to be easily

understood, verifiable and controllable, even by the most ordinary voter... (Interruptions)...
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MR. CHAIRMAN: Mr. Kapil Sibal, please conclude...(Interruptions)... I have to call

the next speaker now...(Interruptions)...

SHRI KAPIL SIBAL: Sir, one second. Kindly allow me...(Interruptions)... i U
BICHEE A

MR. CHAIRMAN: It pains me also, even to tell you about the time... (Interruptions)...

3t e RrEer: PR a9 Hedl, O d 96 S|

MR. CHAIRMAN: Please conclude...(Interruptions)...

3t Bfter Reger 91, Uig e & 9T 2l

<Y |umafr: uig e d omet uict @1 ergH YR 81 SIe |

it Biter Risger: B a1 71, Ui f9e & 919 | Hed & Aded I8 § 6 &
a1 feeft a1 ff a' T2 A fe 99 BIS R/ B, 5l @1 A el f swE @
U TS BT ¥ # 3nud! 9ars, fh 99 doic UUR 99T ¥, O 98 g9 & Qe
a7 ugel & 991 1 ol UUR BT SIdeid By 99d1 8, Uh SOlTIR Soidei-Td
N H S & SR 98 dolc UiR gfHe | STedr g1 99 98 dele TR YT § STl
g, d SOd! Pefdefad! didiie § &xal €1 98 SoidR™ HHITH T8l dxdl, 98 ECL
BT SRR BIAT § T 98 YR Soidcii-ad &1 Sol<ax 8l & | S 98 dgf Sl
2, Al PAGC(IST ...(au)... 98 IJMScARN BIdT § | 987 91 Bidl ®, &1 A8l 8,
98 T SR BHIE B AGH, T 8H AIGH, T IS AIGH, Bl B TE ATGH|

...(TTET)...
o e s | I8 89 T, 91 d Ul W dier fer g

2 HUe Riager: * § Ud! o qar Asdl g & 99 SRA-RIawR, 2013 |
2 ARG 3 B9R AN & U 99 fhar o7 3R SS9 9d ¥ I8 Ndar fh 2014 & sl
# &4 gl agAd el | A, Sl 316 #ElM Usel 1 Udl Tl A1 ATl IS Jegd
W g, AU < Aoy | S'M R I8 diel f sFRa-RiawrR, 2018 4 9 &R UdT
g wd fpar g

it WUTAf: T private conversation ®I, ST&l d1d §s, SHdI quote HIAT S el
gl (). .

SHRI KAPIL SIBAL.: Sir, this is not a conversation...(Interruptions)...

MR. CHAIRMAN: You know that you have to authenticate it...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI KAPIL SIBAL: I am not making an allegation...(Interruptions)... 1 am just
stating... (Interruptions)... He said % &9 9d foan €1 . (@@@enms)... g & & #:= €1
IEM PEl, T W4 AT 8, § 37T SMUBI HT AhT g & 2019 H &4 297 ¥ 303
ey el | ().

it wumufe: S9H 1 7, 98 U ofew © 1 9gd @l o sfarn fean, @i

At He Rrger: § dear g & 91 el 9@ 21 &H W R Fa1 |1 P B-ere
HEM UgS 8H Wl UdT 9l S L (SAEET)...

MR. CHAIRMAN: What is the issue? ...(Interruptions)...
it Bfter Rieger: &4 1 98 R 91 qT1 98 connectivity &4 I 3@ &1 ... (x@em)...

MR. CHAIRMAN: Please...(Interruptions)... Then, 1 have to take the names of the
Members...(Interruptions)... It is not good...(Interruptions)... Please

understand... (Interruptions)... Please conclude...(Interruptions)...

2 Bt e, W), #7 fUel A1 Ul fordl €, Sal ugaR § deacls
PRAT §| "e-I B AADA B I W UEAM UG AR 5H AADT b AIS R EH
g £

" B Aoed B St ff gEEr ar,
e B e U HIBM TG,
T Rma § S @@ doR 9 g,
eI IADB! TR D! g & fe@m |

3MTUHT TgA-9gd gIdIS |

MR. CHAIRMAN: Now, Prof. Ram Gopal Yadav. ...(Interruptions)... If you do not
want to have the debate, then I can leave it here only. ...(Interruptions)... 1§ 3MTD! suit
PRAT T, 3T g8l Il @ 8, S S9! suit Bal 7, 99 d Iell fe@d &1 3T
el IE ® fb g9 AN Wfd F 8B be tolerant towards other’s views, be tolerant
towards the mandate of the people, that is democracy. We have to understand that. Now,

the next speaker is Prof. Ram Gopal Yadav.

Y. I T ATEq (IR TS S, 3UD! Iga-98d g=4dIg | A URT A9 e
87

At wumafer: 3y A wHa A die Wehd €, 98 MUD! Ao € | 3use a8 e
BT T B ... (Interruptions)... 1 will take care. Don’t worry.

1. IRT MU A1E: A9, § 9gd &1 bebic JeId Gl |...(FFe™)... 34T qu=s off
9 UH 9 gAd B aid del ot
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SHRI BHUPENDER YADAV: Sir, I have to say something. ...(Interruptions)... I have

a point of order. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, he is a senior Member.

...(Interruptions)... He is intervening in the speech of every Member. ... (Interruptions)...

MR. CHAIRMAN: He is not intervening. He is saying something. ... (Interruptions)...

Let me hear. ...(Interruptions)...

2 U= AIeT: HEIGY, B9 Ued H @iy W 92 SR fwy @d €, a1 swel g
TR 89! o B | w54 S 3§ 7 Fiva e S & fow Fe, O sl
Jia Pl [ § UBRIRIRY & HeX H appear T8l Tl 31U I8d ¢ AN B
g, JAMUBT REI| o1, fbg # a7 &l <dal R UICIATS BT 15 SaR] Bl Yol @l
21 W1 I8 FEA 2 & H W W allegation TEl AT AR §, WfpT 59 =g A
clear ¥ & ®fUar e S, I9 #HeX H appear BT

MR. CHAIRMAN: You have to authenticate it if you want to.

# U= ART: Yes, Sir, I a1 31 I§ Pel o...(FM)...

SHRI BHUBANESWAR KALITA: Sir, he is saying that he is laying some papers,

some personal papers. ...(Interruptions)... Can he lay it? ...(Interruptions)...
8t U= I1ea: FIferar S, g1 Ul a1 e QI |

it uTafy; FIferar S, oMY 98 SV | He has every right to raise a point of order.

...(Interruptions)... He has raised it... ... (Interruptions)...

SHRI BHUBANESWAR KALITA: But under which Rule? ... (Interruptions)... He has

every right to raise a point of order but under which Rule?

3 U= IeT: HEgy, § ¥Wed @ <gd W facts ¥ T gl
off AUl 3T authenticate HIT, g7 TR IRIT|

3t U= FIeT: HBIGY, W1 UP 1 GA ooy fd 7 context # diuet Rieer
St et €.

MR. CHAIRMAN: If he is challenging and authenticating... ... (Interruptions)...

# U= IeT: HEIGY, ST Ol SAPT KN Sex¥e 8, d ¥ W Gl gl
# Ul clear PX g, H Bl WR allegation &l ST =TS & |...(RGEM)...

MR. CHAIRMAN: Now, Shri Ram Gopal Yadav ji. ...(Interruptions)...
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SHRI BHUBANESWAR KALITA: Under which Rule, Sir? ... (Interruptions)... Sir, he
cannot lay papers like this. ...(Interruptions)... Then tomorrow, we will lay some papers.

...(Interruptions)...

it wumfer o1 YW OIS AIGd Sf(Qae).. diferar Sff, g iR wRR
T...(aer)...

SHRI BHUBANESWAR KALITA: We want a ruling from you, Sir. ... (Interruptions)...
SHRI DEREK O’BRIEN: Sir, I have a point of order. ...(Interruptions)...
MR. CHAIRMAN: What is your point of order? ...(Interruptions)...

SHRI DEREK O’BRIEN: My point of order is that you cannot table a document
without prior notice. You cannot come across like this. It is against the rules of the

House. ...(Interruptions)...

MR. CHAIRMAN: He has sought my permission and I have given it to him.

...(Interruptions)...

SHRI DEREK O’BRIEN: No, no. It is not tabled. ... (Interruptions)... 1t is not tabled.

...(Interruptions)...

ot U <Xb S, ©ig S9dT diad < IfT |

SHRI DEREK O’BRIEN: Fine but you cannot come and table a document like this.

...(Interruptions)...

SHRI KAPIL SIBAL: Let me clarify. ...(Interruptions)...
MR. CHAIRMAN: Kapil ji, please. ...(Interruptions)...

SHRI KAPIL SIBAL: Sir, please note what I said. I have not appeared in WP 880
of 2017 in this court. ...(Interruptions)... WP 59 (434). ...(Interruptions)... Please tell me.

...(Interruptions)...

MR. CHAIRMAN: All those things will be gone through. ...(Interruptions)...
Everything is in record, I will go through it. ...(Interruptions)...

SHRI KAPIL SIBAL: I have said, I have not appeared in this. Then, why are you

making a wrong statement. ...(Interruptions)...

MR. CHAIRMAN: No discussion is allowed between both the Members.
...(Interruptions).... 1 will go through the record. I will go through the record.
...(Interruptions)... Bhupender ji, please leave it. ...(Interruptions)... Kapil Sibal ji, please.
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...(Interruptions)... Now, Shri Ram Gopal Yadav to speak. ...(Interruptions)... 1 will go
through the record. ...(Interruptions)... What you have said is recorded here. Please.
...(Interruptions)... This is not going on record now. ...(Interruptions)... What you have
said has gone on record. I will go through the record and act strictly as per the record.

Don’t worry. I will not make any interpretation also.

1. I OIS ATed; A19aR, HY 984 concrete e & | 3T U= ST 7 Tab T,
U A B 91 bel ATl B9 SN © b SRS H B899 Si1% Risicieed & &M
& BRIFTA 2 9§ FHT BT ¥, B Gl A 91§ gAG BT €, SAP 919 & Ao 9%,
4 AT S Bl B ©, Ul BT gAd BT 8§ IR B &l Wil a1 one third AT
BT SRREGE S b gRI GG BT €| B &I Al & a8 JHRDI gard H & &l
21 3R 9gd fuse M1 iR g™ 9gd M Il ATl #_T Jgera ¥ fo5 <iel
g9 B SR $B RN 7 9gd U A AN @ oft, Tt W IR Bg b1 gAE, dAd
[T BT g9 8, dTe oAl & gAd 8l, gAd 8 9 6 "e Ugel faifad SReRI
P SENBI <A1 IIRYT IR g H Hdgolld IRGR 8! ANV | Irsdl § Iroqurel R,
Aifthd ST TsdAlgyl B & foIT 8T8 B & o Rafe Soiat &1 I9a g1 a1feg,
S fifed 810 § 8iR S9N X "M & T IsauTel 39feTe 9red g1 anfev fa
g8 WIR... § (Ul WX Pl aspersion T8I PR BT §, ollbd BT Ul H
JPUNSS BIdT &1 ST &1 fqvarg Siiad & T o) 8 b Tsage™) as 8 3N
g W fwg |l &1 81, @ gAE RIsY| AR S §, R ISl B TN
SWIBT 5, 19 ¥ 6 HElH Ul 3R 6 Hel Usdl Sl AR AReT URed IR URE
fou T €, all of them should be transferred whether they are Chief Secretaries or

whether they are DGPs or whether they are Principal Secretaries (Home). This is number
one. faTay sga ot A9 &1 oMo fawar & a1d HE | qGH H TedSt B AT A
B, Jfes SHar &1 fazars €9vd W F@T 1 To restore the confidence of the people,
it is necessary that we get back to the ballot paper system. U g 30T Jeid YT
AT S T Y fear o, quRs S A T feAT o SR HY 98 Ued soldee HIRM &
AEE I AW X9 o fb UM tard @ S diex foRe Bt ¥, municipalities @t
3R Municipal Corporations @1, d&! foree faeam 991 iR @ld |1 & gA1d d BT
AEY | BH |G AN Ya4nll € | dic 9gar & (oY BRI A &1, I8 Bl FO
%Eﬁ—d’t}@’\_ﬂﬁ% Pl & ®e I 8, oifeT mum ﬁ?municipality%?ﬁlﬁﬁ\_rﬁ
QIS P gA1d dI$d ©, S UGM &1 g1 d8d &, 9 Udh dic I81 I, 9 U de
AT d@ o7 3R SR HHITH BT S SHAT 8IaT & foh ga BLOs 819 a1y, fhe
gl ¥l Bl Rietd W SYCI W o gU 8, AR EANSAT o g8 €, AR B
vh SN &1 TE W TH, Py U1 W T8l BN TR IE Bl Y, Al M AR
TT IR Uifddfede Ui &1 3R &9 & S I8 99 Siaid =, df 398 ®lg faddd
TEl T 1 I WWPR IR 5 AWPR AP I8 B qdhal © AR YgE FA S
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M. 39 MUt Iq1ed]

S foq gufa & SIfYWIYor & SR 39 91 B WY FET o fh Uwr g anfevl
Jg dgd del gar Bl ST electoral reforms ¥, 3WR U9 U9, municipalitiesiﬁ
diex fore @€l &, S e | &R faurs | @) ', ve € &N afRel ue S
ggd 95 AN W gAM B ©, 1 g9 9@l ¢ % g8 g W S8y, dl Ud dXW,
g I8 ¢ & 9 wsde wiF &1, @12 helicopters B, &8 THM W S UREX BUA
g, AR & IR AR I BT 9K & 3R B U candidate & &F H I S €, Al
g8 W9l A1 Uit W e &, 98 @4l candidate & @d H Sire & S =nfaw | amen
T U MY HH B SN 9 U U &I Bl I 8! &1 R IRIg, SR
helicopter, STETST, @i, level-playing field 81 BIil & | SHfeTY 3Maedd & & helicopter
IR 5T STETSll &1 @i |4 candidate & @9 H A1 AMBY | PR MY I & GOUANT
B AHAT TR & dll

MR. CHAIRMAN: Cycle &I exempt &< T |

#t Y= RIE PR (SR USE): 9% exempted |

T, YT MU AT IR, Uh A9 3R T TP dRB Sold@| HHITH T TAR
Hal & f 100 =¥e aifeT SIfvme ik cg\i-NnI R returning officers 3T presiding
officers I I &1 < & & fUvel gA@ d I8l 90 WHT dlc U ¥, AU & fF
TET 60 TRMT W SR dlc 7 TgH Uig | Ag S discrepancy &, T€ I BT IR BT
H 3R &, FE el B AT

U], H SR Yo P WeW H HEAl AEAl § - € W oIduA BHIA b HUWR
aspersion &1 &, Wi a8 9% oM 8 I1ed St H ARGR B! I, dlg ARIeIe
qIEd St 1 BT 8l S9-91d I ARBR 8, d9-ad =& HAl B community H IS §Y
IR fefRgae Arged iR wauada & giwx far | 3= 78 91 8 % S
USRI, S B &1 9 991 19 8, S9H oid Hl gAd Bl - Ul g Al Ja8l
T 5 6 7€ Ul W9 TRNBT T <, offhd s9P AU T agree &l &8I0 - oI o/@ W
TG B, I I I &I HA B community ¥, IAN HIT AR AfREIRAT B Al
I gl fear Sl 36%@75ﬁ®-@communityﬁ7ﬁw3ﬁ’\’m-m
I @l & VAN 99 I8 BN Al $oldey 3R Q?‘I'fﬁaspartyagentiﬁrq B T
g1 MY IR-IR AN BT 9519 &l PR Fhd | SR U H ARG AGT & T
H Pdel 36 IGT Peldex ¥, ST HY R QU 0| A9 oo R7el # fadt areq
BN BT URe & BN faar, § Sar of 5 e wHIe §eT < - U Additional
SP o1, I Bl TG HR &1 7| Sy #:-1 g © o6 oFR Wel AR § 3l
electoral reform HRAT ATEd € @I A ¥ 6 el Ugel AXHRI DI FRIBI § 1 @MY,
IR H IISJUTA BT AMEA 81 AR I H UPh e TdHe 8l, Igad-agd g=udla |
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5.00 p.m.

SHRI PRASANNA ACHARYA (Odisha): Mr. Chairman, Sir, this is a very vast
subject. One cannot deliberate within the prescribed limited period of time, but I have

to do it. Therefore, I am only mentioning certain points.

Sir, when the freedom movement of the country was at its peak and the Government
of India Act, 1935 was enacted, elections in some States were held in 1937. The Congress
Party at that time participated in the elections and after election, the Congress Party
formed Government in some of these States. At that time, one question was posed before
Gandhiji. What was the question? Gandhiji was asked as to why he agreed to Congress
going into power and his reply was, “This might be a substitute for a bloody revolution
and even mass civil disobedience.” Gandhiji believed that even the instrument of mass
civil disobedience could not be utilized so often, but through the election process, ruler
could be changed as per the will and aspiration of the people. This was the importance
of election, which Gandhiji uttered long, long back. Sir, holding free and fair elections
is the essential condition of democracy. But no eclectoral system can be regarded as
perfect, it is more often an evolving system. Therefore, Sir, reformation in our electoral
system, at present, is highly essential. I will make two-three points. Most of the hon.
Members have already mentioned most of them. Sir, first is regarding criminalization of
politics. Sir, if you permit me, I can disclose certain very perplexing figures, which have
been revealed by the ADR. Sir, in the last elections, which were held last month—I am

sorry to mention this—*
MR. CHAIRMAN: Please don’t refer to * . ...(Interruptions)...
SHRI PRASANNA ACHARYA: Sir, [ am only quoting the figures. ... (Interruptions)...

MR. CHAIRMAN: But they are also not authentic. That is the problem. We are

condemning ourselves. *
SHRI PRASANNA ACHARYA: Okay; I am not mentioning any political party, Sir.
MR. CHAIRMAN: You are a very knowledgeable person.

SHRI PRASANNA ACHARYA: But this is the state of affairs, today. Sir, we are
talking about criminalization of politics. In my opinion, the utmost responsibility lies with
us, the political leaders and the political parties. While we select our candidates, while

we issue tickets, is it not the responsibility of the political parties to see that such type

*Expunged as ordered by the Chair.
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of candidates are not selected by the political parties, not given tickets by the political
parties? So it is our responsibility. Sir, we were talking about the money power. I think
Mr. Derek was quoting the N.N. Vohra Committee; he was the then Home Secretary. Sir,
the Election Commission imposes a ceiling on the expenditure of an individual candidate.
For all of us, there is a ceiling imposed by the Election Commission. Sir, is there any
ceiling on the political parties, which are spending huge amount for their own candidates?
Sir, in 1975, the Supreme Court gave an important judgement on Section 77 of the
Representation of the People Act, 1951 and the ruling of the Supreme court was,
“Spending on behalf of the candidate should be included in calculating candidate’s
election expenses in order to determine whether the election expenditure limit has been
violated or not.” Your party was in Government at that time. You nullified the judgement
of the Supreme Court. The Congress Government at that time, to nullify the judgement,
amended the RPA Act, by inserting that “Notwithstanding any order of the court, any
expenditure incurred in connection with the election of the candidate by a political party
or by any other association shall not be considered as campaign expenses.” This was
the change and you nullified the order of the Supreme Court. Now, I come to EVM.
Through EVM system many elections have already been held. Governments have gone
and Governments have come through the EVM system. My only concern is, we have
introduced the VVPAT system. I do not understand why the Election Commission did
not agree and even the hon. Court also vindicated the stand of the Election Commission
when political parties went to the Court and the Election Commission as to why we
should not check and tally the VVPAT counting before we go for the EVM counting.
What is the harm in it? I do not understand. In my opinion, Sir, I do not object to the
EVM system, but the VVPAT system should be strengthened more. Sir, we are all talking
about democracy. I know that most of the political parties may not agree with my view,
Sir, but is there internal democracy within ourselves? My humble suggestion is, let there
be an independent agency, maybe, like Election Commission and let that independent
agency be allowed to supervise the internal party organization election of all the political
parties. What is happening in all the political parties in their elections? That we all know,

Sir. That should not be mentioned here in this House.
MR. CHAIRMAN: Please conclude.

SHRI PRASANNA ACHARYA: Sir, one more point. Sir, if you go to Jammu and
Kashmir, several elections were held. I want to mention that there are constituencies in

Jammu and Kashmir where the percentage of polling was less than 10 per cent. In certain
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constituencies, the percentage of polling was less than 5 per cent. I can quote one
Assembly constituency, if I pronounce it properly, it is Amirakadal and in the Amirakadal
election, the total vote poll was 1,163 and that is 1.5 per cent of the total registered votes.
You won that election. So, this is the state of affairs. Is it not a mockery of democracy?
My suggestion is that we should prescribe that unless and until a minimum number of
percentage of polling is there in one constituency, that election in that constituency
should be declared void.

Thank you.
MR. CHAIRMAN: Now, Shri S. Muthukaruppan.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I thank you for allowing me to speak
on the discussion on electoral reforms. Nowadays, we are speaking for holding
simultaneous elections and ‘One Nation and One Election.” The idea of simultaneous
elections to Lok Sabha and State Legislative Assemblies is desirable from the point of
view of reducing the election expenditure, and also to avoid the difficulties faced in
governance while conducting frequent elections. There are some practical problems, and
public apprehensions, on the idea of ‘One Nation, One Election’. The apprehensions
have to be legally and constitutionally resolved before deciding on the idea of ‘One

Nation, One Election’.

As the election for the Parliament and State Assemblies are held at different dates
at present, there are apprehensions that the tenure of the State Assemblies will fall short
of five years if the elections to these Assemblies are held subsequent to Parliament
Election. If the elections for State Assemblies were held prior to Parliament election, and
completing the full tenure of five years before Parliament election, the tenure of Assemblies
has to be extended. How are we going to deal with the above indicated residual period
to make it co-terminus with the Parliament tenure? Are we going to curtail the Assembly

tenure, or, are we going to extend the tenure beyond five years?
(MR. DEPUTY CHAIRMAN in the Chair)

Assuming that the Parliament elections and the election for all State Assemblies are
held simultaneously, what is the solution if the Parliament is dissolved before its entitled

five year tenure due to lack of majority, or, for any other reason?

Again, our Constitution speaks about the emergency provisions of Articles 352 to
360. Article 352 says about the proclamation of emergency, and Article 356 refers to the

provisions in case of failure of constitutional machinery in a State. Article 360 refers to
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[Shri S. Muthukaruppan]

the provision of financial emergency. My point is, how you are going to get over these

Articles in our Constitution?

Similarly, in the State Assembly, if the State Government falls due to lack of majority

or for any other reasons, how are we going to deal with it?

If the Parliament or State Assembly is dissolved and elections have to be conducted
for Parliament and State Assembly only for the residual period, then, the stated objective
of saving expenditure on conducting frequent elections will not be achieved. How will
the proposed constitutional amendment cover this contingency? This needs to be

clarified.

Again, Sir, another source of unwanted election expenditure is through bye- elections.
The inevitable resignations caused by the sitting MLA or MP contesting elections can
certainly be avoided. Any sitting legislator or parliamentarian should be prohibited for

an alternate post.

Again, Sir, when a vacancy arises due to the death of a representative, the eventual
bye-election is another source of unwanted election. In such cases, a nominee of the
winning political party can be permitted by the Election Commission to represent the
constituency for the remaining term of the Government. In order to avoid political
misadventures in such cases, the parties may be advised to nominate a substitute at the

time of original filing of nomination itself, who will automatically become the substitute.

Lastly, as said earlier, the political scenarios have to be addressed legally and
constitutionally as the elected Governments are normally assured of five years’ tenure
as they make certain promises to the public which have to be fulfilled in the tenure of
five years. Therefore, if the discussion is held after clarifying the above doubts, it will
lead to a meaningful exchange of views ultimately leading to the final decision on the

idea of ‘one nation one election.” Thank you, Sir.

it I TV yTe R (9B ) A Syawfa Aeiey, #9 919 BRI § &R Uiet
P RE A W AE BRIY 81 39 ISR W Ml SR F 39T 5| T sl Bfuer
foeger ATEd gl 1Y, are # S AR # ff oo dierar| gAral § R Y bureaucracy
ﬁ?forces%ﬂﬁﬂaﬁ,wsﬂéﬂﬁwwaﬁ?@mﬁﬂmg
5 fe=g% largest democracy & | T2 gA@ X1, I= &H dgd-9gd g=IdIa ol
T € AR S 3 g H el €, S® 9ga-9gd Agoid o ded § |
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Al @ WU g8, dfhd ST A &9 <9 W §, S8l dledd wnfid g1  9RT
fEg U <= H ¥ 8, S8l dAldbad Pl Aolgd g Wl g IR SHH A AN
@ g8 ART YAPT eI | BART S bureaucracy Y81, STd W H4I challenges 3T, I&
Tgd A b A B AT SR g @R SRl W SK €, B9 59 91 @l $8d ©
o fe=g¥a™ # vibrant democracy & | Democracy &1 #deid & Ig BIAT & & I Y
UiIMRRT # ARPR SR S@ A BN &, A g ™A Bl HBT I Aeagul
gl &

TEIey, Ml AR Ud weft 91 32 9 5 gAE MmN & S g 9N S g,
dl g B B H gqmEn @redl g o Od 23 & g A 8¢ & | 3
QNN Bl IE STEBR AT BT, BTlife &7 oI bl dls Mg =&l gl §, U8l
ay 1950 ¥ WB) AV 1972 TP bddl 9 A gAG gad ol A1 22 N H Fad
A R gAE ARYAd U SR gAId 9y 1952, 1957, 1962 AR 1967 H BY Il AR
My <, o fUed 22 W W 13 I g9 A I® gd | o)1 a1 & f5 99
AHY & A AN Bl & 9T Pe? T 84 I ANl UR aspersion cast BT ANEY?
WMW%@@,WWWW@?WOC%SWWWB@W
DIg procedure T, ofh 39 W AN 7 I(UFI-UAT TG T |

FEred, ol 3 i e d8d go 2 9 & Siiaq &1 R qa1sy 3R ¥ 2013
B W& H gR H dled X8 A | H g wedr g (6 oad 1952 F Sqar urdl 479 e
TR AS! 3R 364 TR Sfill, 99 1957 # B! GRSl el iR 371 i St der ad
1962 H SBI WISl T FATG ST 3R 361 WIS Sl | 37T SRT W g SAIRTg o 3
S Siid? § gar aedar g & SO 99y dfe U SHE 9 9e 87 ¥ 3R B
qrel BT U1 T SKTE o1, dd SR AP gAdl § Fherdn fell | afs # md
g 6 99 99y /T IR AL, Al FAT D] BT A?

HEIGY, BRI Uil Bl W TSI b 98 S8l Al ©, 98 @i il gHR
JM U Sl ®8 I8 U fd 98d helicopter dT © 1 3l YA 8Y, $9 A, dl
gga ARI UIfcAl & helicopter P PIg UM o drell el ATl § He A8l § (6
helicopter & TG &I SIS &1 g1d $9 1 4 Sidl Sl & & g S &
fpae Aol & Sd 91 fraey oMy fhd=r o &d 21 safv 39 919 W) g4t
TE1 B AMfRY 3R FA1d AT W el UdHR &I dlgdd el ol Jifeg | g g9
RN R AEHT oI &, USIUSINGl UR SfRY o &1 89 dl IR Ua¥ H T
&, 31y BART 4§ ¥d Gadsy (& a8l a1 BIdl 2T, Hel el I T8l Il 8, elfb
3 BB GIR Bl AT & R H ATEA ...(AFT B b9, [, aldH BT AR I,
W 984 BIL-Al GSId 2, SUH Dls U9 @9 e B9 21 S S 7, S9e an
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[l YW =7 A [NE)

H AT 9w ol Tl oY @ Bl WX, f[9ER A SR SR Uy # iy gIar o
MU dlc TS, BB BRI HRAT 8, AID! AT, GART Al AR [&A1] ST &
JH U B dic Bl IR-IR BISfeTl HRIs ot | 1999 & fdgR #, 89X ATeiar §,
3l TG deic UTH 3l ¥ Ox<l 9 # diadar § vuae o | feafay suare o
PSS & AT b HIEST Bl 25 W 83T 8, HUX ORI, A1 quRI| T8l F ARY
g o1 H gg S Arsdan § 6 I8 59 dRE @1 gA o917 2did b ged 9gd
AR R gV | Udh 91d Sx @ [ 89 SA109 A §9 a1d Bl |l SR Q@ 91y
5 or@ didite o A1 T W Udh 910 PE Y7 ¥ fF BY IR IADI @ B a1d
Tl ..(AWT B .. Y AT ¢Ed B .(WHT B ') BY IR SAIUH B IR
Bp F & B 39 W AR HRAT 918V fh U I Y @1 B, AmS 9 Gl
Tl 39 W @Y & Y| FAR g § YR 9o Y& ¥ AR I H 39 RE A
PR A ADdT A9 gl § SR AN Hl HIgd 8N, U1 9gd-dgd 8=as |

SHRIT. K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, my party, the
CPI(M) is of the opinion that far-reaching thorough electoral reforms are required in
order to strengthen our democracy in the country. Sir, the Indian Constitution mandates
Election Commission alone the responsibility to conduct free and fair election. But
during the 17th General Elections, Sir, I don’t want to make any allegation against the
Election Commission or the Government, but Caesar’s wife must be above suspicion. Sir,
neutrality must be there and if neutrality is not there, then, suspicion comes. Impartiality
must be there. If it is not there, then suspicion comes. Sir, Election Commission must
be replaced by these appointments being made by a collegium. This is my suggestion.
There must be a collegium under the sanction of the President of India. This is the
procedure that has been adopted for the appointment of the Lokpal by the Parliament.
Regarding EVMs, Sir, a parliamentary legislation must ensure that at least 50 per cent
of the votes counted by EVMs are matched with the VVPAT. Further, all technical
objections, that arise from the fact that technology is growing at a pace faster than
human capacities to adopt to, will have to be resolved. Hence, there is a need for
re-examination of the credibility of the EVMs and verifiability of the VVPATS. Sir, my next
point is about money power. Shri Kapil Sibal has explained everything properly.
I support his views. You always mention about Sardar Vallabhbhai Patel. Though Sardar
Vallabhbhai Patel was not your party Member or RSS Member, you always mention him.
But, if Sardar Vallabhbhai Patel is alive today, he will not take foreign money to conduct
elections or corporate money to conduct elections. So, follow Sardar Vallabhbhai Patel.

Sir, if you conduct the elections like this, then, there is no level playing field. As far as
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my party is concerned, we don’t take any money from any corporate. I can record it in
this House. But if you take money, then there is no level playing field. So, please create
a level playing field. Sir, corporate funding to political parties should be banned and we
should move towards a system of State funding. When Shri Arun Jaitley was our
Opposition Leader, he was agreeable with us. The moment he goes there, he changes

himself.

Sir, partial, proportional representation must be there. I want changes in electoral

reforms. Proportional representation must be there. Sir, for example,...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI T. K. RANGARAJAN: Sir, I will take only one minute. The BJP, with 31 per
cent of vote share, won 282 seats. It has never got 50 per cent. And, with 52 per cent
strength in the House, NDA got 37.3 per cent vote share! In this election, it got
37.3 per cent vote share, but it occupied 52 per cent of the strength!

MR. DEPUTY CHAIRMAN: Okay. Thank you, Mr. Rangarajan. Now, you conclude.
SHRI T. K. RANGARAJAN: I am concluding in one minute.
MR. DEPUTY CHAIRMAN: You have already taken more time.

SHRI T. K. RANGARAJAN: Sir, in Delhi, the Aam Aadmi Party, drew blank even

after receiving 33 per cent vote share.
MR. DEPUTY CHAIRMAN: Thank you. I am going to the next speaker.

SHRI T. K. RANGARAJAN: Sir, here, I would like to mention that there must be
proportional representation. If you do not have proportional representation

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Rangarajan Sahab, I am moving to the next speaker

now. Please conclude.

SHRI T. K. RANGARAJAN: Sir, finally, the Law Commission, reviewed all the 212
Parliamentary Electoral Systems listed the Global Distribution of Electoral System in
order to assess and to recommend what might be appropriate for us. The Commission
has suggested a combination of first-past-the-post system and the ‘list system’ by

raising 25 per cent strength of the House of People and the State Assemblies.

it STWHTURT: U, 99191 $HAR ST 379 3fuast a1 Repfe o= SIgHt | T.K. Rangarajan

Ji, please finish.



390 Short Duration [RAJYA SABHA] Discussion

SHRIT. K. RANGARAJAN:*
PROF. MANOJ KUMAR JHA (Bihar): Thank you Mr. Deputy Chairman, Sir.

My friend, Shri Muthukaruppan from AIADMK, 9%, 39¢ o9 e 99 gU J ¥
direct benefit transfer & INIY |

2} SUUTYRT: U1, F9I91 AR 31, I8 WX 81 H 81 § | I 999 I §3AT 8, SAD
ded B9 989 P Tl HUAT AU YH BN, AU [T T

1. 7SI AR ST IR, SHBT TIH I PIC SIGYT | Thank you so much once again.

Sir, I begin with

SifbT 9 3fEN @1 Yt Gl WrEAIr BYr &

I am sharing my personal pain and it is not partisan. If today my party asks me to

contest Lok Sabha election, I will have to say a frank ‘no.” I cannot contest. 89 Tdh

faRiegmra § S %2 €1 B8l 9ar § fb 70 g BUU WE BRA b Swaaq ST B
PIs AT 3T @ X, are fhdl |t Uit &1 81, 98 Ig 9a1 < b 70 ARG P A
{9 SET gAE ST iR A SiaTl 89 9 g0, aleX IR H I8d &l W, 39

R R &9 & Mavgahd 2|

Sir, the other day I was listening to Mr. Bernie Sanders who is seeking Democratic
Party’s nomination for the Presidential Election. Sir, talking about America, he spoke
about the fact that democracy in America is fast moving into oligarchic kind of a
situation. BAR BT T8 T Ul 8l Al & | BAR Hob H, BRI ARG H, @8
Y B AT T B, ‘oligarchy’ THM TRE foRg BT €1 ¥R, Arbad goll @ R H &1
3R B9 P! collectively address Tl fham, a1 olid TRIG B SITQI, 'S G271, SAD
T B T8l |

Sir, free and fair election is a very important idea under Article 324. Let us examine
ourselves how free are our elections? ‘Free’ in which particular sense? It has to reach
the ground. Wd iR fweT | WX, PR UHaRGI Afdd divsa faA9 &M, 8FR qam
90 UfRIG FHEE Ud TR &, UP R IRISI P #9 §9 81 § 3R G TRE &4
Sifl wiféal el W @S IR S Adnei iR BRiddisi b1 WY B) T ©, dl I8
Tl &1 Apar & 21 {6l & oy 7ol [T ok fohedl & oI uep @rers = &l |
R, I§ el "

*Not recorded.
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Sir, Section 153A is a very important component of IPC. AT #3 WGy TgT 99
8U © | I PO aul § BHT AU $IAR, WIAM, FIHI politicization FX &A1 T 1 3Fefl-
ORI el A AT HSM H 37 A §, TARAT-BISIE A1 HG A 37 I &, faaretl-
A A A H o7 W 2| 39H BT |1 ¥ fh SR S gaed @ SR g,
ST osg B AN €, W, UBd ded O fF O AT R BT B, 98 fringe &1 3 I8
fringe g #1 99 BT & 1..(F9T & €Y. T fringe IS-I$ 3Agal W o &l T

R, § ve Ra) fewefl o, goi dx+ Y| Biel &d g, dF 8 e ferd

21 Sir, when we don’t look at ‘free and fair elections’ in the broadest possible sense,

with a maximum possible interpretation, you know what happens, you witness possessed
election. I consider, this election was a possessed election. And, when you have
possessed election and the Governments come out of possessed election, issues of
governance do not matter. Look at the manifestoes of all political parties. Did we discuss
manifesto at all during the entire election process? Parties must have won, parties must
have lost, but the fact is, somewhere the true sense of democracy, where people get

empowered ...(Time-Bell-rings)... They are being marginalized. Thank you so much, Sir.

2 SuRruTUfr: AT Aolle AH WIEd, § 3Bl AHE B, SUY Usel Ll
& oy § qar =red § & ‘Others’ ¥ 8 Wil € SR HeSl &l e &1 94y 86
aIfed & fog g 1. (caem)...

it eiter T Fsi (TR ueen): V9T g A g | &1 fie | 3 dien & T2l
ST AHAT T .. (TFE)... 39 a)g dl &9 walk-out ST |...(IGEIT). .

3 IuAARer I8 W B H T8I € |..(FEaEH)... H AUH] IA Bl §, T8 W
T H L T ...(UIHH)... Hole WA 184, Wilsl 31U dief |...(SFe)...

St e TV s g i R © ... )... I8 BF 1 a8, OR7...(aHH)...

3 IuAURr S WHY IS8T M €, § AU F8! adl RET E | (). 1ol
AT AT8d, 39 dref |...(aem)... Please speak. ...(Interruptions)... DU 3T FH CIs)
S |....(SITE)... ATSiE HA- AT8d, MU died, 3MUH! a1q Rébis W S |

SHRI TIRUCHI SIVA (Tamil Nadu): This is totally meaningless. ...(Interruptions)...

Then, why are we discussing it at all? ...(Interruptions)...

it sreNe Rigrl (SR wcwn): g9RT Aifew 7, O omg &F &I T8 e I8 a
formality 81 T&1 ¥ |...(aem)...

3t IuTUfn: S WY JY AT &, H 98l B IEl g |..(Fau)... e S, wie
MY 98 MY |...(&Fe)... I am requesting all of you to please sit down. ... (Interruptions)...

Please take your seat. ...(Interruptions)... Mr. Majeed Memon, please speak.

...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, please listen to us. ...(Interruptions)... Members can also
be listened. ...(Interruptions)... You should listen to the Members also.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Majeed Memon, please speak. ...(Interruptions)...

Please take your seats. ...(Interruptions)... Please take your seats. ...(Interruptions)...

PHUAT AGIE WA S Bl dla < ... (Fae)...

SHRI SATISH CHANDRA MISRA: This is insult to us. This is too much.

...(Interruptions)...

SHRI TIRUCHI SIVA: We are a democratic country and we are not allowed to

discuss electoral reforms! ...(Interruptions)...

3 IuTafer: BS99 & Sl M SR UragE §, I8 9HY Sh dgd 8 g gl
Tl..(@au™)... I8 §9 99 TE B T ..(@ae)... $UAT M9 IS |...(FaeT)... Please
speak, Mr. Majeed Memon. ...(Interruptions)...

#ft FRST ¥R 37U AN AR & g $8 1 781 did dahd |...(Tgem)...

o} Fter =V e PR 89 WReN & U& § dieidl, 99 o1 89 i &1 didT e,
el ar el e ... (craem). ..

it SuRHTafen: AlE 99 S, ey ifery | (cae). .
SHRI MAJEED MEMON (Mabharashtra): First, let there be order, Sir.

SHRI B.K. HARIPRASAD: Sir, you can take the sense of the House.

...(Interruptions)... Please take the sense of the House. ...(Interruptions)...

2 IuRn ATSllG q99 Sfl, MY dled, el Al 4 guR [ @fed b1 srse
6% |....(IETH)...

St Afie A9 R, TH AE B UG, Ul 99§98 SV |...(IGE). .

SHRI B.K. HARIPRASAD (Karnataka): It is better to take the sense of the House.

...(Interruptions)...

it SUTHTUfY: 31T e MUE € o 3T Ui S8 93 |...(aen).... Please speak,
Mr. Majeed Memon. ...(Interruptions)... 39 3, § <@l & |...(&@UM)... HISlE HAT
S, 3 9 e 9lel, &9 S € |...(aE)... 39 diF-ai9 e dlel, By faddd
Tl T 1...(auM)... 89 99 dId I8 ©, To] dl Aie A99 A18d 1 989 Bl AN i
BT |...(IENT)... 1T SN, HUaT 37T U ST W 18T |...(Sae)...
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SHRI DEREK O’BRIEN: Sir, all the Opposition parties have been completely
cooperating to run this House peacefully. But you cannot take us for granted. We are

not a two-minute party. No party here is a two-minute party.

SHRI SATISH CHANDRA MISRA: Yes.

SHRI DEREK O’BRIEN: No party here is a two minute party. ... (Interruptions)... We

are not two-minute noodles. ...(Interruptions)...
2 SuTUfn S FRE-BT 99 €, 8189 S9b d8d dd 8l § |..(FEaHH). .
(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Please be seated. ...(Interruptions)... Please be seated.

..(Interruptions).. What has been the procedure for so many years, that will be followed.
..(Interruptions).. Now, Majeed Memonyi.

SHRI MAJEED MEMON: Sir, I cannot speak in two minutes. ...(Interruptions)...

MR. CHAIRMAN: You can’t dictate. ...(Interruptions)... You can’t dictate.

...(Interruptions)... Don't you want to speak? ... (Interruptions)... Okay. Next, Shri Tiruchi
Siva. ...(Interruptions)...

SHRIMATI VANDANA CHAVAN (Mabharashtra): Sir, it is impossible to speak in two

minutes. ...(Interruptions)...
it RS R R, Q1 e &1 1 Aded 27 L (SHauT)...
it 3reNs Rigrl: WR, Rt urdt &1 Aifes ®, & fime & dielil? . (aaem)...

sit wwmafer T W2 . (@FE)... You have already wasted five minutes time.

...(Interruptions)... You don’t want to have a debate. ...(Interruptions)... Please sit down.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, in a democratic country, we are not allowed to discuss
the electoral laws. ...(Interruptions)...

MR. CHAIRMAN: This has been the practice for years. ...(Interruptions)... This rule

is not made by us. ...(Interruptions)... This rule and time allocation is not made by us.
...(Interruptions)...

SHRI TIRUCHI SIVA: Take the sense of the House. ...(Interruptions)...

MR. CHAIRMAN: It was decided long back. ...(Interruptions)... According to the
strength of the party, they get time. ...(Interruptions)...



394  Short Duration [RAJYA SABHA] Discussion

SHRI TIRUCHI SIVA: Sir, according to the issue ...(Interruptions)...

MR. CHAIRMAN: I am not going to do this. ...(Interruptions)... You can’t dictate
like this. ...(Interruptions)...

SHRI TIRUCHI SIVA: No dictating, Sir. ...(Interruptions)... It is only a request.

...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, ... (Interruptions)...
MR. CHAIRMAN: You have already spoken. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, you listen to us. ...(Interruptions)...

it wvmufer: 95 SIRY | (@), 96 91SUI ..(@49E)... Mr. Derek, you have
already spoken. ...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Mr. Raja, please sit down. ...(Interruptions)... Mr. Keshava Rao,

please sit down. ...(Interruptions)...
SHRI DEREK O’BRIEN: No, Sir; you cannot take us for granted. ...(Interruptions)...

MR. CHAIRMAN: I will not go by your dictation. I will go by rule and the position
of this thing. ...(Interruptions)... Please sit down. ...(Interruptions)... Mr. Siva, you are
an experienced person. You represent a political party. You know about the functioning
of the House. Mr. Raja also knows about the functioning of the House. If there is a
request for one minute — this way or that way — we will consider. ... (Interruptions)...
Simply because 10 people stand up and then say ‘No’, how can we go like this.

...(Interruptions)...
AN HON. MEMBER: Take the sense of the House, Sir.

MR. CHAIRMAN: Please sit down. Mr. Majeed Memon. ... (Interruptions)... Let me
tackle the situation. 98 STET| ...(@e)... Majeed Memonyi, please. Keshava Raoji,

please.

SHRI MAJEED MEMON :Sir, we are making a humble request that kindly grant me

a couple of minutes more.
MR. CHAIRMAN: No, no. You speak what you want to. Be quick.

SHRI MAJEED MEMON: Sir, within two minutes, it will not be possible for me to

even touch the point.
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MR. CHAIRMAN: Make your points, if you want to talk about reforms.

SHRI MAJEED MEMON: Sir, electoral reforms is a vast subject. It is a genus under
which half a dozen species would be there. I would suggest that if we are serious about
having free and fair poll as mandated by the Constitution of India, we will have to attend
to all these items or the captions which I am giving. Number one, ‘How the conduct of
poll should be free and fair’, “Whether the election should be held under EVM or paper
ballot’, “Whether the breach of model code of conduct is being properly implemented’,
‘Whether the election expenditure is being properly accounted’, ‘Undue advantage
given to the ruling party’, ‘Interference of the ruling party in holding of the elections’,
‘Use of electoral bond and the corruptibility of such an issuance.” Simultaneous poll
itself is a vast subject. Then, ‘use or misuse of media’. These are all various captions.
Each one of them deserves to be discussed at full length. It is only then that we can

reach free and fair electoral reforms.
MR. CHAIRMAN: Thank you, Memonyi.

SHRI MAJEED MEMON: Now, one minute, Sir. I will take only one of these

subjects; I cannot take all.
MR. CHAIRMAN: Please.

SHRI MAJEED MEMON: And that one subject is about EVMs. Advanced countries
like England, France, Germany, Netherland and the United States have banned the use
of electoral machines. Now, it is necessary for India, for my country, to examine the
causes under which these so developed countries had to ban EVMs, and why we should

not.

MR. CHAIRMAN: Thank you, Memonji. Now, Shri Tiruchi Siva. We could have
discussed it before elections. Unfortunately, we are discussing it after elections.

..(Interruptions)... Election is there. Mr. Siva. ...(Interruptions)...

SHRI MAJEED MEMON: “Electoral reforms’ is not only for election. We can discuss
it ... ... (Interruptions)...

it wwmuf: 95 STSY, Wi | It is over. ... (Interruptions)... 1 have given you extra

time also. ...(Interruptions)... Please.
SHRI TIRUCHI SIVA: Sir, India is the largest democracy. ...(Interruptions)...

MR. CHAIRMAN: Mr. Siva, one minute. Mr. Majeed Memon, please conclude.
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SHRI MAJEED MEMON: The question was raised before the German Constitutional
Court and the question was whether Electronic Voting Machines were legal for use of

conducting elections.
MR. CHAIRMAN: Every country has got its own system.

SHRI MAJEED MEMON: And the simple answer is, ‘No’; and the answer is ‘No’
because it does not have all essential steps in the elections which are subject to public
examinability. Now, if public examinability is not there, we can’t have EVM.

...(Interruptions)...

MR. CHAIRMAN: Please. You are a senior person with legal background. Please

understand. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, India is the largest democracy in the world and due to
some reasons, many are of the opinion that democracy is not functioning as it should
be. Sir, elections are the most important and integral part of politics in a democratic
system of Government. Sir, we are discussing about the electoral reforms which has not
been achieved for the past 15 years. So many Committees, Tarkunde Committee, Goswami
Committee, Indrajit Gupta Committee and Parliamentary Committees have all submitted
reports but nothing has come forward. Sir, nowadays, elections are vulnerable to the
money power, the muscle power, the media power, criminalization of politics, non-serious

candidates, casteism and communalism. All these things have to be addressed.

We believe that we are in a democratic country and on the eve of elections, if we
experience something bitter, we represent to the Election Commission. Later, we think
that we could settle down in the Parliament by way of discussing and by enacting or
making some amendments in the PR Act. Today also, we are discussing it, and I humbly
request you to give us one or two minutes because it is a very important issue as a

democratic country.

Sir, there are two or three points. One of the things which Mr. Bhupender and others
from the Treasury Benches was insisting is about ‘One Nation, One Election’. Sir, we
have already told that it is not possible. Moreover, it is being extended now that
elections for Parliament, Assembly and Panchayati Raj all will be conducted at the same
time. Sir, in Bangaluru city, there are three constituencies and for all the three
constituencies, elections were conducted on three different days. When it is not able
to hold elections in a city on one day, how is it possible to hold elections for the whole
country at one time? This is a very ordinary issue. Sir, we asked whether you want the

cheapest democracy or an effective unrepresentative democracy.
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MR. CHAIRMAN: Right.

SHRI TIRUCHI SIVA: Sir, two more points. Just two minutes more.
MR. CHAIRMAN: Don’t give examples. Make points.

SHRI TIRUCHI SIVA: Sir, two points.

Another thing is, during the elections the officers posted are, of course, controlled
by the Election Commission but they are officers of the State Government. They have
to revert back to their old masters. So, many of the officers do not behave impartially.
They are prejudiced and partial, and so we suggest that till the Election Commission has
got its own mechanism to conduct the elections — it is far away — the officers from

the next State could be brought in.
MR. CHAIRMAN: Right, Mr. Siva.
SHRI TIRUCHI SIVA: Sir, only one more point.

One per cent of the votes in the elections change the seat-sharing about ten to
fifteen per cent. The previous Assembly election of Tamil Nadu is an example for that.
In the 2014 elections, the Bahujan Samaj Party secured 20 per cent in U.P. but not even
one Lok Sabha seat. So, for this, Sir, DMK has been advocating since the period of
Anna, Kalaignar and till today, Thalapathy Stalin, that the proportionate representation
is the only solution in this country. Then only there will be justice to the electoral

reforms. Thank you very much, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, my Party stands for comprehensive electoral
reform. Conduct of elections in a free and impartial manner remains at the core of our
parliamentary democracy. That is why the Constituent Assembly expressed its legislative
intent in favour of an Election Commission which would function impartially, free from
any influence and conduct of elections to Legislative bodies without any bias. Sir, I take
your permission to quote Dr. Ambedkar. While moving Article 289, which is now Article
324 of the Constitution concerning the Election Commission, in the Constituent Assembly,
he said that the Assembly expressed, “Without any kind of dissent, that in the interest
of the purity and freedom of elections to the Legislative bodies, it was of utmost
importance that they should be freed from any kind of interference from the Executive
of the day.” Dr. Ambedkar said this. I propose at this point of time that we should agree
for a collegium to choose and appoint Election Commissioners. This is my first point,
Sir. My second point is on simultaneous elections. Sir, it is unconstitutional and unrealistic.

Again, Dr. Ambedkar had emphasized the issue and discussed it — we cannot challenge
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the genius of Dr. Ambedkar, sitting now — and he compared stability and accountability.
He said, instead of stability, Government must be held accountable and answerable to
the people. That is how Dr. Ambedkar brought out all these points. Now, simultaneous
elections would mean that you are not allowing the Government to be held accountable.
That is what we understand. With the present Constitution, you cannot have simultaneous
elections. So, people doubt that there could be a sinister design to subvert the present

Constitution and pave way for a Presidential form of Government, which we oppose.
MR. CHAIRMAN: All right, Mr. Raja.

SHRI D. RAJA: Sir, I am completing. Then, Sir, the present first-past-the-post
system has so many limitations. Now we should think of having a proportional
representation system as it is being considered in several countries; candidates list and
parties list should be there and there should be a mixed system. Whatever is best for
India, can be adopted by us. But we should think about having a proportional
representation system, a mixed system. The final point is this. Everybody has spoken
about money power. The Indrajit Gupta Committee recommended State funding of
elections. Why can’t we discuss the Indrajit Gupta Committee Report? I made that plea
several times in this House. Now the time has come for that. Money is corrupting the

electoral process and influencing the electoral process.
MR. CHAIRMAN: Thank you, Mr. Raja. Shri Satish Chandra Misra.
SHRI D. RAJA: Sir, I am completing.
MR. CHAIRMAN: Please, Mr. Raja. ...(Interruptions)...

SHRI D. RAJA: Sir, I am completing. If we are serious about electoral reforms, we
should address these concerns. Otherwise, cut it out. What would be the purpose of

these reforms? I don’t find any future.

MR. CHAIRMAN: The future is bright for all of us, including yourself. Now, Shri
Satish Chandra Misra.

it wclter o fsm W), 5@ W ok @I 99 Bkt g, 1 wel S § o emg
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& foIg AR &xd €, @1 <@ W T2 SIar 21 89 @l $1 9 g W gl S 2
3R A important issue § W 4 AN & AT T AXId A EITHS BT, AT we protest
that.
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MR. CHAIRMAN: We need to sit together on this and discuss it one day as to
why this system has been established all these years. We need to discuss this. I agree

with you.
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VAT B TN, (GEH). .

STHTell STHIT IeEd (SR USYT): OR..(STAETH)...

it wvmafer: S 9e9e S, 99 SRV L...(@@aem)... Now Mr. Kenye to speak.

SHRI BHUBANESWAR KALITA: Sir, we have two more speakers. They have not

been called. ...(Interruptions)...

SHRI K.G. KENYE (Nagaland): Mr. Chairman, Sir, if the citizens of this country have
some doubt on the process of the election, I think that is reason enough for us to take
a review and revert back to a system which is trusted by the voters of this country. The
political parties are the players here. We represent the voice of the people. So, this
should not be brushed aside very simply like this. The human touch is the best. If a
voter doesn’t trust an apparatus, we should scrutinise the subject of manufacturing with
whatever proof which brings out. If we have a consensus, it is okay. But when people
have started doubting the process, I think, that is reason enough. My senior colleagues

have already said the rest. I endorse all those points. Thank you.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Mr.

Chairman, Sir, for giving me this opportunity. Improving electoral process requires
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manifold changes. Transparency, honesty and accountability are required. Now, I am
going to the subject with regard to the EVMs and the use of EVM machines in the
election process. There is an experience and it is unanswered till now. There are
differences between the polled votes and counted votes. That was not answered by the
Election Commission, whatever the reasons may be. Even if the difference of votes is
more than the majority votes, they should not discard this discrepancy. Then the only
remedy is the election petition. The election petition, as we are very well aware, takes
years together. So, what is the solution with regard to the EVMs? If there is any
suspicion about the EVMs among the stakeholders, the public and the voters, why are
you hesitating to introduce the original ballot system? The ballot system is very much
required to clarify all the doubts concerned. Another important aspect is with regard to
the Tenth Schedule, the Anti-Defection Law, which also deals with the electoral reforms.
Yesterday, I received a bulletin from this House that four of our Party Members have
defected to the Ruling Party.

MR. CHAIRMAN: We can’t discuss it now.

SHRI KANAKAMEDALA RAVINDRA KUMAR: That is also a part of the electoral
reforms. Unless the Tenth Schedule is being amended, it is not possible to control
defection; the spirit of the Anti-Defection law will be curtailed. Therefore, I request that
the Anti-Defection Law under the Tenth Schedule also need to be amended. As far as
election expenditure is concerned, Mr. Raja has already told that the Government has
to take the responsibility, by virtue of the recommendations of the Indrajit Gupta
Committee and it has to be implemented. There are several Committees. Due to lack of

time, I could not attend to all the problems. Thank you, Sir, for giving me the opportunity.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the electoral reforms are very
important to uphold the aspirations of the constitution-makers to have true democracy
to finally achieve the goal of egalitarian society. Sir, due to paucity of time, I can only
highlight the headlines. Sir, the first point is, fidelity of electoral rolls is very important
in electoral reforms. The second point is comprehensive and extensive training at booth
level officers. The third point is the transparency in electoral rolls. The fourth point is
digital electioneering. And, the fifth one is gender equilibrium. The next one is amendment
to the Representation of the People Act, explicitly including the expenditure incurred
even for Legislative Council also. And, the final point is State funding of elections.
These are all reforms which can be thought of. Because of paucity of time, I am not able
to discuss in detail. But, the last point is, Sir, which is very important, I heard the

Congress Party speaking extensively about money, muscle power and criminalization of
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politics. Let me tell you one thing. Let me explain to the hon. Chairman one thing. So
far as criminalization of politics is concerned, it is the *, which has inculcated

...(Interruptions)...
MR. CHAIRMAN: Don’t make allegations. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): ...inculcated and they have gained

experience over a period of 50 years. ...(Interruptions)...
MR. CHAIRMAN: No allegations to be made against parties. ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: Over a period of 50 years, they have gained the

experience of implicating every other person in false cases. ...(Interruptions)...
SHRI JAIRAM RAMESH (Karnataka): Sir, how can he say this? ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: And branding him or her as an accused as criminal.

...(Interruptions)...

MR. CHAIRMAN: Any reference to any other party, out of all the speeches made,
will be expunged. Agreeable? ...(Interruptions)...

SHRI V. VIJAYASAI REDDY: Therefore, the * has no moral authority to say that
criminalization of politics... ...(Interruptions)... Secondly, regarding the money power,
the * in 2004 and 2009 have spent more than what has been spent in 2019.

...(Interruptions)...
MR. CHAIRMAN: Right, Shri Vijayasai Reddy. Please conclude.

SHRI V. VIJAYASAI REDDY: And as far as muscle power is concerned, the Congress
Party * has more muscle power than any other political party. ...(Interruptions)...
Therefore, the * Congress Party has absolutely no ethical right to speak about money,

muscle power and criminalization of politics. Thank you, very much, Sir.

MR. CHAIRMAN: Political criticism and counter criticism, I will go through the

record.
SHRI B.K. HARIPRASAD: Sir, *

MR. CHAIRMAN: You cannot make personal allegations. Now, Shri Sanjay Singh.

...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI B.K. HARIPRASAD: Sir, he has made allegations against the party.

...(Interruptions)...
MR. CHAIRMAN: Hariprasadji, please. ...(Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, one should not make such allegations.

MR. CHAIRMAN: I have already said it. If there is any allegation by anybody

against any party, that will be looked into and removed from the record.

it o Rie R o & fioell): WX, S |e Ugel ®H AN o SdigH
H SIS B T SO/l AT, A 99 W JHM dRId & U I8¢ Y| H U | o
STET SI1L.41.ge. ARG8T R1d S Pl g=yare o1 aredl g, Se i YR <91 3T &1 3died
H TegS @I AR AR $He g 4 H Uel gde < @redr g |

R, # b ST PeAT ATEdl § (& Vb 9gd qe@yul SHHRT A A8 8, S
T F A IR 9T & A @A S8l g1 98 IMeR! 98§ 6 Se-se g
AR S AT AT | goT & ATsshl-shelerr 4y, ST disua @l bu-l SRl | Aad]
¥, T 98 reprogrammable £? T STH ¥l UHR BT 95 81 AHdl 82 899 IR-
IR wEl T f& &, I8 OTP ¥, one time programmable & | 879 §R-9R HET T
5 3P T | fHdl UBR &1 9ard T8l 8 Fobdl | AR, 9 dbed ARG A
& TP ARTIATS PRGB! o dISUd BUl I Jg a1 A7, Al SAT o 6 ST Agspl-
HgIeR fo9 8, 98 reprogrammable ¥ |

MR. CHAIRMAN: Please conclude.
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MR. CHAIRMAN: That will not go on record. *will not go on record.
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MR. CHAIRMAN: Thank you, Mr. Sanjay Singh. Now, Shri Ramdas
Athawale...(Interruptions)...

At Ao fre: wr, anfl <1 e ot Q¥ €T gY, 1 e @1 a9a )1 AR R
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try to understand. ...(Interruptions)...

*Not recorded.
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MR. CHAIRMAN: Narasimha Raoji, you have been complimented. You raised a
doubt and you got your doubt cleared. They want their doubts to be cleared. And, you

are convinced.

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, it is a fact that because of our
efforts, a reform has already happened. We have the paper trail because of our efforts.
...(Interruptions)... Therefore, to compare this reform... (Interruptions)... This reform has

been brought because of us. So, please compliment us for that. ...(Interruptions)...

it Ty I TwTer SN, MY 98 TSV ..(FQE™)... I8 RDrS § Tl S, (Sae)...
SPT M form T 7, 3y SAd! Hidl AT ¥ ... (FEEM)... TNl 37 I8 SISy,
7g RpfS # &1 S |..(@aens)... This is not the way. You are a senior Member.
Th-gaR Al & Y TR H BI4T @MY, A& BT G 841 @My | d A e
& AT €| S8 raise fHATI He got convinced. You are not convinced. Let us wait.

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAMDAS ATHAWALE ): Sir, ‘one nation, one election’,

Narendra Modi is our selection. We want a united nation; we don’t want opposite

motion. FEIGY, U ST AR TH A@ & Ay § e Al ot 7 I8 fagr wa@n 2|
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SHRI DEREK O’BRIEN: Sir, will we sit after six o’clock or will we continue it

tomorrow?

MR. CHAIRMAN: We will sit. We are just concluding the speakers, and then the
Minister will reply.

DR. VINAY P. SAHASRABUDDHE (Maharashtra): Sir, I was very attentively listening
to all the speeches so far, and not just as a Member of this House and a political party

functionary, but also as a student of political science.

*Not recorded.
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Sir, I was hoping that some new light will be thrown on the present discourse about
the electoral reforms. But Sir, having heard some of the speeches, I thought the discussion
was basically about electoral reforms and not about the electoral verdict reforms, perhaps
what some of the Members are wanting. I believe, the myopia that has come to the fore
through various points made by certain hon. Members, there is a lot of misunderstanding
and some kind of pre-conceived notions. For example, hon. Ram Gopal Yadav ji said
about the American model of Biennial Elections to the Senate in the American democracy.
But, I believe, what we are discussing here and my colleague Bhupender Yadav ji also
made a point, very eloquently, that in every six months, the nation and the entire polity
has to face elections and I think, the evidence need not be elaborately told here. So,
Sir, the idea behind ‘One Nation, One Election,” and I would refrain from using this term

because it is creating a different connotation unnecessarily...

MR. CHAIRMAN: The House will sit till the debate is over. There are two more

speakers.

DR. VINAY P. SAHASRABUDDHE: Let us put it this way that it is simultaneous
elections or minimum cycles of elections. Mr. Bhupender Yadav has also referred that
we can have maybe two cycles of elections. So, it is not about ‘One Nation, One
Election.” I would very humbly put, that, let us not get under that impression. At the
same time, I would like to say that off and on there were discussions and people kept
on referring to the EVM machines and some kind of doubts were also expressed about
it. I believe, the verdict of recent elections and the kind of increased vote percentage
has once again established that people of the country believe in the EVM machines,
regardless of the doubts which have been repeatedly expressed on the floor of the

House by Members of certain political parties.

I would also like to join some of the Members who referred to the exemplary and
illustrious work of the Election Commission of India. The House may be aware that in
Indonesia, some 250 people were killed while counting the votes. It has happened in the
recent past only. Therefore, I think, we need to compliment the Election Commission of
India for the kind of efforts they have put in to ensure free and fair elections. Sir, [ was
hoping that the issue of electoral reforms will be taken to the broader level and the big
picture will also be discussed which is about democratic reforms and political reforms.

But, unfortunately, those points are missing. Sir, in this discussion also, people are
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influenced by the recent elections and the verdict in the recent election only. There is
the feeling that we have missed the bus this time. I think we need to rise above these
partisan considerations and take a broader view. We must have an analysis of the big
picture about the democracy in India, the quality of democracy in India, the ability to
deliver in the current democratic model that we have adopted. I was happy to know that
some of the Members of the House also referred to the Proportional Representation
System. I may also bring this to the notice of the august House that it was during Atalji’s
time that the Venkatachaliah Commission was appointed. They gave a wonderful report
which is available on the internet. But, unfortunately, those who are sitting on the
Opposition Benches today, that time assailed irresponsibly the entire report and it was
not even allowed to be discussed. Sir, those were the democratic credentials of these
people that they did not even allow that report to be discussed in this august House.
Although, the report is there, many of the recommendations in the report are worthy of
consideration but unfortunately you refused and you closed your eyes to that report.
Sir, I would also like to put forth here, that there are only three moot questions; why
do we require reforms? What kind of reforms do we require? How can these reforms
really be translated into reality? Sir, these are the three questions and I am trying to
respond to these three questions in a structured manner. Sir, let me bring it to the notice
of the House also that the Government of Atal Bihari Vajpayee, introduced a very
significant electoral reform, for that matter, which was about the Rajya Sabha elections.
Sir, it was for making the Rajya Sabha elections more transparent and more accountable.
At the same time, the upper limit that was put during Atalji’s regime, with the cooperation
of all the Members of the House, the capping of the Cabinet Member strength was also
a significant political reform which was also introduced during Atalji s regime. I would
certainly start my submission by paying tributes to Atal ji for his very significant and

historic contribution in strengthening Indian democracy.

Sir, the challenges are many and they go beyond the electoral reforms for that
matter. For example, there are 1,700 plus political parties in our country. Such a bumper
crop of political parties is there. Does it not make us sit and think about it? Any person
can just walk into the office of the Election Commission and have his or her party
registered? Should we not have a more stringent mechanism to screen the very motivation
behind those who are going and registering their units as political parties? At the same
time, there is no well laid-down mechanism, regardless of several recommendations by
several commissions, to de-register a political party, which, I believe, is the need of the
hour. Why should we have so many political parties? This also has brought in the

element of de-ideologization of political parties. Sir, democracy is about what? Democracy
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is about element of choice. If you have different colours before you, if there is white
colour, yellow colour, green colour, then there is a choice. But if political parties start
behaving alike, start working alike, the electoral college, the electors, the voters do not
get any choice. How can they select between parties behaving in a similar manner
because of de-ideologization of political parties. Unfortunately, today, there are very few
political parties which are run on the basis of ideologies. Most of the political parties,
let me very humbly say, without casting any aspersions, are basically dynasty-driven
political parties. Those who are members of those parties will also have to introspect
on this. Was this the reason that you are there in the political party? Was it simply to
carry the flag of a particular dynasty? What was the point which drew you into the arena
of political functioning? It was some ideology. But with the passage of time, unfortunately,
the element of ideology evaporated and I would appeal all those parties to reinstate the
element of ideology and free themselves from the dynasties which basically are governing

the political parties today.
MR. CHAIRMAN: Please conclude.

DR. VINAY P. SAHASRABUDDHE: Sir, let me make only last three points and then
I will conclude. Sir, there was some discussion about simultaneous elections. Even
beyond this House, people have been discussing this great idea which has been there
in discussion as a part of political discourse in our country. With folded hands, I would
request the entire political class not to look at this idea as a partisan idea. This is not
a BJP idea. This is not the idea of the hon. Prime Minister, Shri Narendra Modi, I mean,
he does not have the ownership of this idea. This idea has been discussed on various
platforms, and, by various commissions, it has been endorsed. So, please have an open
mind. Don’t look at it with a prejudiced, pre-conceived idea, and, if you choose to look
at it with a clearer mind, I believe, you would be able to see the reason and the rationale
behind the simultaneous elections, or, if you want me to put it in different words,

‘minimum cycles of elections’, if you choose to like that.

Therefore, Sir, the idea behind simultaneous elections is to save on our resources,
our human resources, our time resources, and, the kind of election time that we are

spending, the kind of governance time that we are spending.
MR. CHAIRMAN: Right. Please conclude.

DR. VINAY P. SAHASRABUDDHE: I believe, time has come that we have to do

away with it. We will be able to take care of governance. There were references to Code
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of Conduct and its impact, and, also, perhaps, you will be able to take care of party
building, which is so very essential for a vibrant democracy. With these words, I, once
again, appeal the political class to look at the idea of simultancous elections in a more
unprejudiced manner, in a manner without any prejudice, without any coloured-opinion

and without any pre-conceived notions. Thank you, Sir.
MR. CHAIRMAN: Thank you. Now, Prof. Rajeev Gowda.
PROF. M.V. RAJEEV GOWDA (Karnataka): How much time is there, Sir?
MR. CHAIRMAN: You have two minutes’ time.

PROF. M.V. RAJEEV GOWDA: In that case, I will focus entirely on solutions. Sir,
our challenge is to face the cost of democracy. It costs money to be a politician, to run
a political party and to run political campaigns. Our electoral process that deals with this

aspect is fundamentally flawed. How do we fix this? This is my focus.

On the expenditure side, the issue of electoral expenditure caps is something that
is really hypocritical. Every candidate spends much more than what is actually allowed.
Former Prime Minister, Atal Bihari Vajpayee once said that every politician starts his
career with a lie because he submits a fudged account to the Election Commission. This
is not the way we need to build a democracy. The important thing is to either make those
caps realistic or to ensure that caps are removed. Why? Because this will ensure that
the whole expenditure is transparent. Under the current system, the expenditure is driven
underground, and it rewards the people with black money and the ability and network
to spend. That has resulted in criminalisation of politics and all other kinds of negative

outcomes that we have already seen.

On the other side, Sir, how do we raise funds? One of the solutions that has been
proposed is public funding or state funding of elections. Let me suggest how that
should be done. But before that, I want to address an objection that is often raised.
People say that there is already so much expenditure, why should the taxpayer also pay
for it? The basic point, Sir, is that some candidates spend a lot of money. And I am
suggesting that we should get rid of the cap. But to be a competitive candidate, you
only need to spend a certain threshold of expenditure. There is some minimum level of
expenditure involved in being a competitive candidate. You don’t have to spend as much
as the otherside. That amount needs to be available to every single citizen of this
country. And that is possible through state funding. That state funding is possible and
can be worked out in a couple of ways. The justification, of course, is that we need a

cleaner polity and that is a public good. And public goods are usually financed, like
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national defence, through taxes. We don’t have a great culture of individual contribution

to political parties or to candidates like other countries do.

When you look at state funding, there are two ways to do that. You can create a
National Election Fund. It is not going to cost very much. You have enough resources
in this growing economy to be able to allocate resources to clean up the system. One
part of it, or maybe half of it, can be allocated to political parties for their historic
performance. You give each party one hundred rupees per vote that they have gained
and let this be allocated to the district or the constituency level party office for use in

the next five years for political activity. This has been proposed by others as well.

The second part, Sir, is to give individual candidates and political parties an
opportunity to raise money through small contributions from a large number of people
and this amount can be used to match that. This encourages grassroots democracy and
ensures again transparent and open funding. These are the ways in which you can take

electoral reforms forward in a constructive manner.

And the last point, Sir, is that electoral bonds have proven to be a farce and they
are counterproductive to democracy on the grounds of lack of transparency. They don’t
allow us to understand who is giving money and what they are getting in return. That

needs to be abolished right away. Thank you very much, Sir.

MR. CHAIRMAN: Thank you, Rajeev ji. It was very constructive. Dr. K. Keshava
Rao.

DR. K. KESHAVA RAO (Andhra Pradesh): No, Sir.

MR. CHAIRMAN: Shri Ripun Bora, just two minutes. I don’t want to leave the
North-East.

SHRI RIPUN BORA (Assam): Thank you, Sir. Due to paucity of time, I will only make

a mention in points.

On electoral reforms, my first point is this. For the candidates, we have a ceiling
of expenditure. In the same way, for the political parties also, the ceiling of expenditure

should be fixed. And that should be done through state funding. This is one.

Two, appointment of Chief Election Commissioner and other Members of the

Commission should be made through a collegium.
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Three, there should be an autonomous regulatory body at the Central level, at the

State level and at the district level to oversee free and fair poll.

Four, the print and electronic media, the Government-run media, TV, radio, social
media, including Facebook, etc., all that should be brought under an autonomous

statutory corporation three months before the declaration of election.

Finally, five, the electoral process begins with the preparation of electoral roll.
Defective electoral roll also vitiates the whole process. Recently, we have got an example
from Madhya Pradesh where issue of several lakhs of fake voters came up. Therefore,
the correct electoral roll is also one of the parts of the process of electoral reforms.

Thank you, Sir.

MR. CHAIRMAN: The BJP is withdrawing its speakers though they have time.
Now, the Minister, Shri Ravi Shankar Prasad, to respond.

2} I TiHY uTE: AU HEIGY, 98d B IR W, 9gd 8 Adeaiel [aud W,
9gd & 9fd g9l g5 © | H A oNd 3METeT Sl Bl S Siud Ried STt @,
S YU A1ed St B, A U1 M T Ared Sit B, S e e [5e o
P, ST S IS ST BT, 37 S, RIS S b1 IR 94 [l &1 9ga sffvegs
PRl g, 8 o i W, I AR ¥ ouel ard vt €

W, Ugel H B SR 3ieqder=d PR Al § | IR-GR HR DI AL Fq1
D 989 Bl T AT & | IRA DI ARG ¥ H T 3R NTep gonm o1 o5 Joob b
g, AP AT O 3R 1, Al 9gd 989 $ dI8, I8 Y 83Nl (b Fgie & A=y
1 T Albll3eh BT | R, 989 g3 & dlc @1 fReR fhae! fear Sl ggd
SN AT O o femgRar | Al WeR el €, Al B/l dlbd s & "ecd Bl WHSH 3R
Sl o1d H 39 e H < & BrgA WA b vy H =wEl P} IET g, Al A P A
§ 9ga a9 ¥ <. IoE gTE, Ufsd SareRdrd A8, WRER U, A TS,
ST, YIRTG S HR AUl BT WM BRAT A18dl § | SeIH $el b < &AM AeH!
Pl dlc &1 P JATBR Fel R <% & R B g 1 AR FHerm |

AR, 3MST 70 AT 91 < & w1 Rfd 82 <9 &1 M diex I8 ol & &
# 30 ae Bl drbd W g @I AR dadd APl g, H AU dic Bl drbd A
et o =iar a1 T o urdl @l bs 6 AT oW A 'R WHhdl gl AR, THh BRUI
S A UP 9gd & faTHar ofs Tl WY, H IS9P Aef of fh ud f&F die | #,
UH UQe & HAar M, @ ot &1 #d o {6 g6 R | ofel g1 A1y, oifdd
9 QY H AN A, Sh &F b AN 7 B! A Al [HT H S, O S=i
I HRA & ARG @ | I8 Adhdd <¥ B Sredl 7, Sl [IT9ar Rl g,
gAdGT BH IffWFET BT ARyl
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AR, AMBdH Bl U 3R a1 8- Sil, BRAT BT 8| $s g1 8¢ &, d IR
H EVM WR JeT I dle | 31 I8f R TP a1 Jarl Sed] § b 39 < H 9ga
TS HH BT &1 2019 & A H 91.1 IxI$ died ¥, T fF 67.47 We 7 dic
f&am, S ®I®! high turnout T 3R 10,35,928 main polling stations o |

AR, 93l 39 BSA Bl ddn gY 98d T4 8l I8l § b 61.30 HRIS QIS turnout
g3, s_\“lﬁ A Female voter turnout 3TTST b T 29.24 Eb?ﬁ—_s’highest T 31k Male turnout
31.49 HRIE 71 39 <9 # AR Ifeaf, TARY A1, TR 98 goul & | g dic
T W € SR I¥ & 9qad # 9gd uificfiue @R @l €

AR, S8l b EVM &1 |aTd €, § 39 W) [GRR A [ I arean | § fawz-ar
IR G| 1999 & d1& A 4 Al q4T A AR 122 AT b g1 EVM 4 8T
21 3@ I8l W g Udh Halel So ©l R L A ' S §1 R WRd &
g HE EVM ¥ &9, @ Sid 1 3R AR AIEGTEC S, " STRgetsT argd S
gdl & geg HA EVM 9 @, @1 EVM 1% &, 3R SgT #8al St &1 9k EVM 9
URe e B qwF #A 1, Al EVM 81d €, 3R R H AR amuedl e gl
EVM ¥ g8l IR WR&R 9N, =& J41 a9, d EVM 3% 21 oFR gaRr A3 fooe
Rrar St @1 urei EVM & Qe &1 sweep @Y, I EVM S1& & IR H 31f¥ad d=al
g, DMK did very well there. 37" HUF Uit S EVM ¥ $B H2HI Ugel A US,
BUNTE SR ORI # Sifll, d EVM 1% 8, of 8FR < EVM ¥ R+ Ardl
B g4, A EVM R4 8, I8 BH-91 I ¢, I8 AR G981 4 78] Al 21 ...(gem)...

MR. CHAIRMAN: No slogan.

SHRI T.K. RANGARAJAN: Sir, ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: I am not yielding. ...(Interruptions)...
SHRI T.K. RANGARAJAN: Sir, EVM is... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: I am not yielding. ...(Interruptions)...

MR. CHAIRMAN: Rangarajanyi, please. ...(Interruptions)... You are a person from

an ideological political party. Please follow the rules.

it T 9ipY UAIS: HEIGY, WX hdd -1 Hedl & b IoHide Afaedr i drs
gl & 5 €7 eFR Mudl EVM ¥ $a1 fR1y 7, 1 oY % dad I {5 &9 39
EVM & result ®1 IUIc T8l Y1 3R SERT deic & 9 dIic BRIy, &F H3l AT &
#=t &l @911 This hypocrisy, I am sorry to say, this double standard, ultimately,

impinges upon the credibility of the polity of the country.
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TEIeY, del T & e A & favy @ Sern| # 9gd fawmar 9 e dard
qeT, U] Ggd ol 9 &, B ANl < T Fgd AT § | S Bl GRaw fHr
gag | HE I T8l a9 ARy, dldbdd R BIAT 82 It is choices [ fhad w1y H
<3 QR T ¥ 1971 H AR B [G9F & Iq9 1 Bl T A7 H IH T
Uodt o, #9 Afced g fHar on 1 U HRA drel o1 SS9 HI R-RIT BT T4,
el |9 91 IS ©, S9 AT IHBI WBIISE] I8 Abd © 3R A1 I8 el Pel b MU
Tad fRaT| oFR 99 9HY SfeRT S 9 ey & dels el AR Tsie oidl,
S P JART| 9Y 1962 W IR AN ¥ BR g, Al 9 T8I g A7 AT S
T TNW S8l bl Uit & manifesto H sedition BT WA B Bl g1 Bl Sl & 3R
U 91 manifesto § IET SR €, A ghs-gdbs 1T @ w9 fear g, a1 <9
DI ST Bl I8 TT PR BT ATHR 7 & < fead g § R §1 R <
¥ voters T IE TI fHar for vRT @ Grew, St W A F T H GREG 7, A 5%
IE A BT AP 1 3T MY RIT IR & AR MMTDI TR R 81 afeT?

ABIGY, 319 Hel AT f& media BT manage fHIT T, social media BT manage fHam
T H QR BT w3 & WU A el Wl uiE Al B BR Gl g SR AT Wh W]
@I 3R H9 publicly Facebook @I @&l & f& I will take action 31X next day S8
apologise fHIT| ST Cambridge Analytica g, S& #9 & R ifcd faar, I 3@
STare AT feAT | 319 CBI S9&! S+HRNT &) &l &, Rl 39 data BT misuse fhar
AT H 37T, T BISH & A 9gd (a9l H He aredl g (& we shall never allow

the abuse of Indian data by foreign powers or foreign companies. 1 31U data
protection law @1 @1 I8 €| § MUP] M1 d18dl g & a8 onfl =i 4 3k 89 Seal
g 99 o S|

HqEI5d, § TP g1 91 HeAl AEdl g [ R §F I b Aqisi I gl BIel
s € 6 9 Y & ad 9 ORI 8 U, T 9 Facebook & data I URTM &I
SIG? HUT B & Q9 & AdQIIsH &1 39 UBR W AYAM AT 91 P, Jaifd 9
9gd WSIER §, YISl 8Y & AR < DI QI FEIR Bl WS & | R S oA
P BNt TR® 9 TN F BT § AT U e8] IR HAUIHRRT AT 9918 TS,
Ig SHIF WX S, dIal UG HHA, YRS 98 I H YEdl off, d S S
<@, I9Y 9 gaIfad gl AT e 99, oR I Ugdl, R fdSTell Ugdl SR
digital payment ¥9-TTid Ugdl, 3NR SH-89 AlSMT a-Tid H Ugdl, df = o &
At I e g @ wa g W e ik ' A1 St @ WReRr W e | S
39 UHR | AT BT ARHR 8, <IfhT S0 P a1 dsl-de! d1d hal o I8l &,
$Oh IR ¥ R & 9gd oedl ¥

TRy, § 7' dEd A qd g T & A Sfe Red Stof &1 R EVM
H Bl Sl § SR 99 B8 & HER &9 &1 9 EVM @ BE od §, 99 4 EVM
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F1 fR1E FRd 81 HEVM R TR ¥ 918 | 31, dfbd 98 SWRdl fewol agd
St ol a8 H9 BR Al

AEIGY, 31 Hel AT fF a site has given these kinds of feedings, A+ @4l g3l
AT IAT Gt gAT| B S site BT Igd ARG UG TEl A | HY 39 IR A UgS
A w1 § 5 VAl 9ga AR sites TeAddl & | S site B G @erd 8, A U site AR
2 - TNN World website S &1 ®aT T, ofad H press conference §s o & the
entire Indian EVM machines are liable to be hacked. SHd dT&, SE demonetisation TX
HET A1, 34 BIFSY TR, (A - IqPT &1 SUANT {opar, H AT BT A4 81 M, <l
T M UF SRIGR B RUE 2, Sl credible T 8, I¥d AR TNN World website,
TSThe IS FATS gl X8l &1 I8 a8 website 8, A I8 4T A1 41 &1 3T PUl
HYh website 3R studies B I1d T B WY, O ST BRI oW #, W fawy Iemw
MY, S W AN §| W, § Fqd Ul $4IgH @1 [q9g SSrl g1 3 <o # 35 lakh
ballots control units 3iX Eﬂfﬂaﬁﬂ Zl W, 39 IR H RGN U Sod ©, ofeT §
JATST A SMRART &I e Ho o =M R a9 gA1d #R1Y 8, 9Rd &
IH GG DI AT AT 11’\& givrn # 8 Y& €1 You go to African countries, you go
to any other country, &%, 30 ¥l AT H S0 € IR <@d © & wRA & dAlddis
URURT, A= UfhT 3R AlddiNd UREIR Bl Y1 G appreciate PR &1 & |
S @ B8R §, SA®! W 39 919 &I appriciate BT AIRY, Ig WAUS ST 2|

IR, ¥ 3 BT W A o b1 A S| Who are the consultants of the entire
EVM Eco System? Professor TDT Sahani, Professor, IIT Delhi, Professor Rajat Moona,
Director, IIT Bhillai, Professor A.K. Agarwal, IIT Delhi, and Professor Dinesh Kumar
Sharma, IIT Mumbai. #- ST T &1 {17 A AT gelaei-ad HRPex & & § R
% SH-AM FeY ¥, they do not charge a single farthing for giving technological back
up to the entire EVM system for the sake of the Indian Democracy. 9%, =1 Sl &TH
far 2, 98 Wi g1 W, el T & SEE & 'S dicd § a-adT wEl TR
g, d@l BIC H T FEI T 2| H BIEIBIST doid g, S del og? H drad
g & 9RT § g1 9Y, S9feTY Karnataka High Court, Kerala High Court, Madras High

Court, all the High Courts have repeatedly said that this is a completely safe and secure
technological system which is giving good results. ¥R, I oe¥e 3ieX €1 S I <N
gidite & Y gum dIc U F R $9F U 9 0 fF dele YR Bl REER
DI, A1 GUH DI T 7 QM Ada] Pl Rorae (67| MUD! I8 AH & b SBi
FEl & ddiie &I d1sy| oMy dAud & wU H 8% 94U 991 § |d dfll & g 8¢
UMG-UTY S | W), A8 AUD! A © H 39 BrSW H 20 Wil %81 g, 39 H 99
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BI9W H Il AT g, H W o7y € o fhael SHMERT | didite faved 1 $r b
=l

WR, § U 91d el AR AR TS 91 ArS] Arel R qHeE Ul ggd S
2 f& in this whole EVM system, we need to understand two things. One is, malfunctioning
by the card. It is replaced. The other is hacking, and regarding this, I want to assure
the House,— I have detailed discussions with the Election Commission people—, till
date, not even a single specific complaint has been brought to their notice whereby it
could conclusively proved that the voting was for A and the recording was for B. There
is a proper provision in the Rule itself, whereby, if you have any problem, you go and
tell the presiding officer. The presiding officer will call the other polling agents there,

and thereafter, he will enable you to press the button again. ¥, ¥id complainants 3¢
3R Al B [ERT AP faar 7 R 98 Rjee oWl W), *RT Wlell I§ Hedl 2

f5 ot a1 fauer oo 991 gs9 k@l R € O R € 9 oI 9gd § 919 T
AR, H AT 9gd fI7HaT 7 39 |ed H I8 bl A b sHR ygT HA S 7 U
a1 der | I='IA 2014 H Sid & 915 $8l A7 fb 3 WeR Rl & forg |afia
2| I|IF Sl Pel, 98 d9gd Hel $el, Fild 2019 B Vaeie o Wial & SR
gS Tl 3 W&l 7 Nl IR 98 7, Fifs ITH B @7

TR, &9 V- &l # Y, S8l 89 9gd PHGIR & | H I &3 b1 AW T8l o,
AIfh 3R U &3] H HHel BIY BR Y8 SISAT 3 961 &, dl I8 el d1d 8| BN
M I UNIE g 7 9gd 99! 9 del | 9 uew 9 89 AN o §, 98l g
graT o1, #9 off oruel A g ¥ B Y @I M| F matric T PR F A6 g W
JoT o1l IR, 8 TS & b AT P iR FEl BIdT o1, STef ol gl derar o,
&l chasing &l Bl & - g oI U X &I 919 & o 7ia § 7% 7 1 gar ol
AN fauer & @ @1 9rEd 22 R E) g9 & T 9 600 @ W2 WY, I§ A8l
BIFT ITf8T 3R 35T What is the basic asset of this EVM? 394 aifes Reiae g1 gl |
TR doic R R T8 ' | iR a8 gl I8 safae T8 gkt w®ife
TH B B H B FEC I €, SAMIY MU ¥ 81 B Adhd | gAfTy # 31ud
A U& 3R data 91 AT8AT & | I8 data §9 A& H A, I§ I 98d ST © |
R g1 H, S AR ARALY. g |ed F gann, 6 sen die ve ue |,
BT T b & H SR HUR BT T & WA R 2, dlb IHD! manipulate B
A | Manipulate &Id ballot paper @1 reject {1 fHaT STaT oM | ¥R, S data €, § a7
& AT G arg M | The winning margin was less than the number of votes rejected
when the ballot paper was there. In 1962, 45 Lok Sabha seats; 1967, 104 Lok Sabha seats;
1971, 52 Lok Sabha seats; 1977, 38 Lok Sabha seats; 1980, 38 Lok Sabha seats; in 1984-
85, 45 Lok Sabha seats; in 1989, 60 Lok Sabha seats; in 1991-92, 60 Lok Sabha seats;
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in 1996, 64 Lok Sabha seats; in 1998, 70 Lok Sabha seats; in 1999, 74 Lok Sabha seats;
so many Lok Sabha victories was of a margin lesser than the votes rejected. After EVMs
have been introduced, there is not even a single case because there is no rejection of
any voting in this technologically advanced era. Sir, this is the age of technology,

technology is power. This is the age of communication, communication is power. 3R

Wtechnology%WﬁWﬁWWﬁWﬁﬂﬂ?ﬂ?,ﬁ@mﬁﬂﬁ
w1 R 8, Feh AR A Ao, idid gid eled sie gl B8 3 dedl ) aer
€, U8 WHSHl ARy |

W, 39 IR ARd & AdQIRI 4 2019 & gA1d H Y HAA H A a1 2
d g8 9 991 faTgar 4 91 181 g 9 5l ) Jerfewht 7€ ax @1 g el
gdum &1 foRlg fan, 9 |99 R 7Y, without exception, @7 I8 Gfa0T WIRA & AT
SR ARA Bl o/ § urdl & BM W 9 H gAAT §, d 84N PRIGAl ded & (b
MY S, $© AN B9 ANl & RIA e €, Al 3esT ol & | H1 yBT & a i 9,
dql B Pel fF IH IR dIc dedl B WX, AN Sl UHR &1 $B WX H4 349
BSE H W ST B Iresl 91 B, 9l | H S99 fa9Edr 9 Mg o o e 59
S B8R & BRUN B AMGR] F FHIET B | He1 T fF R gaeh & g9 6
TN T W 9 Y| W), 9gd AT 9R ¥ f6 AR 9 &M BRY, S @
fasar Siife, e @ a1q HRY, SHar smud! g | i 7q IRT 8k wWReEH,
YFAID AR A Y| A 39S o HF 1 WX, $O AN Bl g9H 4l I T,
FB Al & AeLfeutlt dv @ 9 Bkt 7, @ I8 Ua e vy 2

W, # $9I0H & N H fRAR ¥ ga1 f&an, 3@ VVPAT W &1 821 & | 1 would

like to be corrected again, Sir, so that I can take that issue with the Election Commission;

their officers are here. When they say they have not received a single complaint that
the voter was voting for ‘A’ and the recording was in ‘B’. I have explained seven

instances.

Sir, now I come to the second issue, ‘one nation one election’. 39 TR vy W)
TGl B H AT IMURT 87 YD AIqH & 6 HRT 3fTole gAT AT, A1 1952 A g1
UH A BT AT| 918 H 1971 H ST S 7 Ugd gAME w11, SEd 9§ 98 IS
7| R &S S8 el # e |91 W Y Mgl e 831, mid-term poll 31T |
H 59 AF-aR RO <A1 ARl &1 PO AN 1 AP 9 e, Il G bel | R
g Weals © A1 el (e [l g e @ gArd 8l al Model Code of Conduct ¥
<9 # N €SI 82 3o Sl 8Y OFE ®, ol 8% OE o 8 SR dferrg
BT golde B, SHd Iy W v S B 71 a1 SR uew & forg s feam T,
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arl do not do it, it may impact covertly or overtly the elections in Tamil Nadu and vice
versa. SN fosfl WY faur w1 @1 gA@ Bl €, A Vb YR W oW Bl g
governance 8! U€ Il &1 fBY second, sheer expenditure part of it. X, 3o #
A ARG 48 W8d B a1 BT R qHAT SBT3 9 8 USIeeRy, 9 8
3MSYUH, IAEUY 3R We Afdd & USR], a8 Ugrs &, Sox &I, <R &,
SAFERI | YAd BRI & AT T81 PRI & | AT AIqH & [ 39 <2 H & ARI dresd
g, R 99 100 A6 9§ FW T | W, MUA 98 AdGH S <@l 81, Hel o0mad
Uce @ ysIfedl H 7, SiEl R u@ diex g1 98 ff 3 weifier uge W a1 e
TEH] d8l dP UYgad ©, dlih 98 dic & Fh | There is a need to celebrate the great
commitment and hard work of these officers. ¥%, &I ¥ AT X FI 27 o9 el
UeY # A BIAT 2, O S9H Rt 98 & teiiert & T8 o €1 S fog 9w
I 3T observer ST &, [AS ¥o/d &, IPS USTd &, $96H <RI & IAfTHRT Ao T,
THUfeaR & MfIHRI Ao € | 3AfeTT purely from practical, pragmatic point of view

gl T BT St B

W, TP 91d A YU Sff 4 IoTg | Sei- ggd 3res] Wvl e {6 s §H
“One Nation One Election” @I d1d &<« &, dl there is need for one electoral roll. I&
a1 S8l 9gd Wel del gl H W oue I A g AN B B (B s =
# g fAuR B &1 v 8 | $9h fTT TP prescribed format BIFT A1RT | 379 gHT
d SRl | A $RA ©, Al Bs AN Sl S@ 81 ¢ AT b1 8, IB T R
@ SR Tl

W, A Uh 91 AR | AT quws St Sl Bel, § Sbl 91d A 9gd HeHd

g | Sir, election, after all, is the festival of democracy. Election, after all, is the celebration

of democracy and therefore, while insisting upon the purity of the model code of
conduct, we should ensure that the character of the festival should not be lost. § ST
T IETERVT AU IAGHT | M| AR, UEl T Y3 NI AS YT BT GART TG
G| 39 §HY H SIRIES & YART o1, 91§ H AR araRa it W1 98f & guRd
g &1 g8f 2007 ¥ AN WRHR s M| BogHl A A-IdIel ST IRAT ST &, §HA
Fel & g8l U@ g1 9 <fT |11 9% 99 T, o S ®El, “Sorry, it is
a forest. You have to take clearance from the State Forest Department.” 894 I8 of forar
3R Pl fh 3@ ar e fB I="M ®&T, “Sorry, the path is also a National Forest.
You have to take the clearance from the Government of India.” 3% F¥T &7 d&f PIfTeT
@1, 10 f&T 81 7Y, 99 g9 HET {6 U1 )1, 39 R B g R QI SR Y9 QT

AR, W] Phacl J& PEAl & [ IR S, $iS T, g FHIel, 7 Adap]
M AT HRY, <if A7 I8 fdaR At S & b this festive character of democracy

should not be lost. I very strongly feel that the time has come for ‘One Nation One Poll’.
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We must discuss it with an open mind. On behalf of the Government, I wish to convey
with all earnestness that we don’t have a closed mind. Maybe we can come to a proper
conclusion. Find a way out. As Bhupenderji said, everything will not be in one go. WX,
39 37T Ig SRIY o ol fIem a91 & A9 TS gU| U= Si 'l gl 92 3ifsen
d gId gUI $B WM 918 99 SIRGe # 'h, fR sRamnm # g entel A ot
g ANl I e, Nl | [d8R H BRI, SUY Use fdeell ¥ g1d B |
Therefore, election cycle is a cycle which has no stoppage. It keeps on going alarmingly.

Do we not need to think, reflect fF STHI HH AF FeAU?

AR, election funding B a1 I8 3T & $Hb aR H § Fal HAT A& & | I8
q gEd HH Tl B T WX, B9 RIGWR, 2016 H registration of electoral rolls
wel 1960 H °S fBAT 3R /b norms BT simplify fHAT| R BF 21 FRER, 2016
BT conduct of election rules BT ooT fHaAT| STH electronic transmission of postal ballot
B BH AN WRHAT AT 7 37U, 2017 BT &9 A 1961 H oo AT, Form 2A
# oS fBarl it is mandatory for the candidate to disclose the income of self and his
spouse. SAd I1€ T Income Tax wed # o9l fhar| I9d &I fpar g9 a8 foan
f& 3ma faFT account payee cheque & UiHe &l &R Fdhd | §1 AIH ATH I Udh UHR
A B W & Corporate sector I AR regulate BT DI BIRT HI | If you have to

give money to a political party so that you can claim exemption from the Income Tax

Act because the party’s donation is exempted, you must have to pay only and only by
account payee cheque or draft as the case maybe. 10 3fdeR, 2018 P B AN T FHET
f 319 W9 candidates 377 R dependents & AT 7T T fcoT gam fop Id!
SIHH RN 52 d18 H 26 SIaR], 2019 B latest Form 26 1 =51 b, [ &9
o 9 el f& IT return of the candidate , 37T 37U=-370+ spouse ® IR H IO
nomination form # &l <Y, ST MUY U IT return § AST €, so that there is no

mismatch. In the last three years we have taken so many steps. It is not problem of

Section 29C. Sir, Section 29C was made a part of the law in 2017. It got support from
this side and also from the other side. I was checking whether that side had put any
objection. There was no objection. Therefore, when you take up an issue and take one
stand at the time of debate and other stand on other occasion, it is not correct. I really
appreciate if others have done it. Sorry. They had enough majority in 2017 to block
Section 29C in this House. They could have sent it to the Standing Committee or Select
Committee or could have done more scrutiny. But, nothing was done. So, when the issue

comes, you pass it most willingly and voluntarily and when there is a debate, you start
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raising issue. Sir, this is something which is not to be appreciated. %, ¥ fdcpa 9
I P WHRA g b I8 $1 g9 iR R @1 guE T8 8 ARy, dfed 89§59
S F GG AR AIGIAsI B GRYFT B TP 10 BT TN BAT Ay | ISl |
& A ggd AR I dle B Bk w) I8l g1 59 yew A # anan g R
UY ¥ ARALYL 7 St ofd €, SR UQY, W UQY, IoRYIM, BNTe, A B
Uel WX U §. ORI UHIY U¥ 81 Webd ©, § fbdl &1 7 el o | 3R 31y
98 9 AURI &, SS9 HH $ Afld ©, Al AU J=I A3l 81 99 Aol | AT
TdH U B A1 1= A1 T2 o €, fJumass an ¢adt 99 T B | 98 WRd & dAlhdd
@ 9gd IS A &1 W), Gl e © (P S@ H usdr o, 9 URI & U 98d a9
Tl geRgafere, I don’t wish to name him. He was a respected top industrialist. He

contested Lok Sabha election thrice from Rajasthan. He contested once as an independent
and twice from a party and lost on all three occasions. Whereas, constituency from
which he was contesting, he also had many factories. Al 9, T & AIHdH B 3A
A BT &9 WIHRAT AT fF AR AU Igd WA &, Igd O1GT 8, AMID] STa
U & SRR | UIfad ®, 1 ST U §X SR § 1 I8 SMal wEs el St &
UeT § sHIfeTT SMRft ®, S9!l Aell, SHMGRT 3R < & Iy B &=+ &I &Har &l
g ®7 | 98 sHiferg omft B ey oft BRY| fHas smus! #91 fHar 22 But, Sir, I do

take the point that we need to take further steps for freeing elections from the scourge

of money power.

W, Fg g Sl 4 Bl g 91d Rl €, O 39 dive B WiRiad @1 82 You
can take only from State Bank. It is for a fixed period. And, any party can take it at the
national level, not at the State level. There are a lot of ‘dos’ and ‘dont’s.” When they
take, the entire account is before the banking system. @l Ul 9 72 & f& My
unknown source & d8f UHT T S| 3@ F© ANl B UNT & gHal fhaar W T
ar # gfcrpR bRl g1 WX, 39 WX Y3 Ub Pbel bedl 51 1984 H @ BH I 2
g T, G 9 AN BIC A Gl I, uret @ gad | ued # x| off, O va fiF
TS ARH T | BH AN gedl Wibe H g g J| BARI Ul & Yo war A1 A
| H STH1 A T Al | HEl 10 UY e, Bl 20 ¥ fel, A HEl 50 U
firet | BIP in 1977 was part of the Government. T STg 9849 gl Y| Ue PR
= el fd JAl, Ul el Bl AAgd BRAL A | W SN SR gH 2 WOl Al 2
& A-ID 20 BUY Sl & | WX, € PEM W AN H 98 9 P gl a1 § faue
B B & 9Tg, Sa f Ul urdl BT AOgd BRY| T HI 1 40 AT qD AR
PO bP Al U B Bl HAT &1 3G 3R AT U & AN S & b dioml 3R
TTEIT B SFAMTE H I AW 9¢ V@1 ¥, A BH g9d UIY Aol 9 @Sl g A1y,
dl JAMUHT U R BT IS ©, WY, T Y3 WS H A6l oMl gl oifbd B, [ do

understand that there is a need to further plug the gaps as far as funding is concerned.
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I am open to suggestions. I would appreciate if the Election Commission is also open
to suggestions. ¥R, H U 31¥H AR F© I el dIad UT &l §, dAlD A sub
Jjudice €1 T have got the entire order where they have been asked to give details of
money received through the electoral bonds. So, when the Supreme Court is examining

the matter in detail, it will be completely inappropriate on my part.

Sir, I would mention 2-3 points in conclusion. AR 3 S, IS 7 proportionate
representation @I 1 @ | Sir, I seek your indulgence. Mr. Raja is a very good fried of
mine. When I was going through the results, I was amazed to find that the four seats
which Left have won are all from the State of Tamil Nadu. I realized then that there were
leaders from the Left Movement, from Marx to Lenin to Stalin, I don’t know whether
those names have done some wonders in that State. But, anyway, good luck to you.
We wish you well. Don’t talk of proportionate representation, let me tell you as a well-
wisher. At one point of time, my friend Raja’s party was the principal Opposition party
in Bihar. When I was in jail during J.P. Movement, we used to debate with the people
of AISF. Where has that fire gone? Reclaim that fire; reclaim that support, and come to
the legislature in a more substantive way. That’s the best way out. ...(Interruptions)...
Thank you. I am happy that I am, at least, able to ignite fire in you. Sir, proportionate
representation is an issue that has failed in the world. Maybe, it is there in smaller
countries. India is a vibrant democracy. Let’s accept it. Work hard to win the support

of the people.

Sir, I think, I have covered most of the points. But still some of the points are left
out, I think, it is not the last debate. This debate always happens one or two times every
year. I am most willing to. But, yes, let us celebrate the commitment of the people of
India who love Indian democracy and give meaning to and maturity to it. Thank you,

Sir. ...(Interruptions)...

MR. CHAIRMAN: Now, Message from Lok Sabha. Secretary-General.
...(Interruptions)... Message from Lok Sabha. ...(interruptions)...

SHRI DEREK O’BRIEN: Sir, [ want a clarification. ... (Interruptions)...

MR. CHAIRMAN: That’s not a practice. ...(Interruptions)... You know that.

...(Interruptions)....

SHRI DEREK O’BRIEN: The hon. Minister just asked ... (Interruptions)... I want a

clarification. ...(Interruptions)...
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MR. CHAIRMAN: He did not ask you. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, at the initiation of the debate ...(Interruptions).... He
started the debate on EVM vs. paper ballot. ...(Interruptions)....

MR. CHAIRMAN: What is this that you are saying? ...(Interruptions)....

SHRI DEREK O’BRIEN: Sir, I am just telling him the three points that he did not
start. ...(Interruptions)... Sir, he did not touch on three very important issues.

...(interruptions)...

MR. CHAIRMAN: No; no. Message from Lok Sabha. Secretary-General.

...(Interruptions) ... Nothing will go on record except the Secretary-General.

SHRI DEREK O’BRIEN:*

MESSAGE FROM LOK SABHA — Contd.
The Dentists (Amendment) Bill, 2019

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business Lok Sabha, I am directed to enclose the Dentists (Amendment)

Bill, 2019, as passed by Lok Sabha at its sitting held on the 3rd July, 2019.”

Sir, I lay a copy of the Bill on the Table.

SPEICAL MENTIONS — Contd.

MR. CHAIRMAN: Now, the permitted Special Mentions. ... (Interruptions)... Dr. T.
Subbarami Reddy — Hon. Member not present. ...(Interruptions)... Shri Sanjay Raut —

Hon. Member not present. ...(Interruptions)...
it P AT (T ) I8 9 8 IE T A R B T 27 . (=THH)...

MR. CHAIRMAN: No; no, please. We have had enough discussion.

...(Interruptions) ... Please, please. ...(Interruptions)... Mr. Derek, this is not the way.

*Not recorded.
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[Mr. Chairman]

Please do not raise your voice. ...(Interruptions)... Do not raise your voice.
...(Interruptions)... That’s over now. ...(Interruptions)... Please, nothing is going on
record. ...(Interruptions)... Please, do not obstruct others. ...(Interruptions)... Please;
this is not the way. ...(Interruptions)... 1 am not entertaining any debate or discussion
on this issue. ...(Interruptions)... This is not going on record. ...(Interruptions)... This
is unparliamentary. ...(Interruptions)... This is not the correct way. ...(Interruptions)...

This is totally unparliamentary. ...(Interruptions)...
SHRI DEREK O’BRIEN: Sir, we are staging a walk out in protest.
(At this stage some Hon. Members left the Chamber)
Demand to ease norms of repayment of Education Loans

DR. R. LAKSHMANAN (Tamil Nadu): Hon’ble Chairman, the amount of loan
disbursed in education sector is increasing year by year. As per the data released by
Indian Banks’ Association (IBA), the amount of loan sanctioned in education sector is
3 14,005.70 crore as on 31.3.2018.

Rising tuition costs have made education loans a necessity. As per revised Model
Educational Loan Scheme prepared by the Indian Banks’ Association (IBA), the repayment
period starts after one year of completion of course. The actual duration of course is

considered as repayment holiday.

In this regard, the RBI has issued guidelines which permit banks to engage agents

for recovery of all loans.

If a student fails to get employment after one year of completion of his course, it
becomes difficult for him to repay loan. The campus employment opportunity has
become so dim that only about 46 per cent of the students who graduated from
Government and private engineering colleges across the country in 2016-17 managed to
get a job placement. The employment opportunity for other professions, including
Medical Profession is also not that much satisfactory. As this trend has continued for
many years, the NPA in education sector has reached a level of 9 per cent. In order to
ensure repayment of disbursed education loans, Banks are adopting coercive steps to
recover the same. Unable to bear the coercive steps, many students had taken an

extreme step of ending their lives.

Therefore, I urge the Government to take immediate steps to ease the norms for

repayment of educational loan by students.
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Demand to reinstate the Madrasa Modernisation Scheme and

release the pending funds immediately

it I gehTer gAT (STR U<R): HEIGY, a9 1993 H HRAAY H HGRHT SMEHIHR0]
IS AT Bl T oI, AN JeuRiRAd T & gedl Pl WRURNIG e & e
MY R1e U IS T Ah | 39 e & fol¥ HIad Ud WRIRAGD ATl &
Rieepi @1 FRIfRT &1 uraem fham T o | 39 Siavid Hae Iraar & edl & fag
6000 BUY TFAT WA ARAAT & Rierel B FRIfRT TR 12000 3UY HT REH HRA
RBR gRT TS fham ST Y87 1| 59 AT BT oY AR 3MMyd FH1eAT dlel Jeax9
& AETH W U d URART & ge@l Bl el T8T ol a9 2014 | YRA WRBR §RT
39 He}Wl BT 39S b AT AT 1 el STR USY H T 1100 BRIS SUT
BRI Bl &1 2 | TR A JIRY & & AR F ofhR HGI™AT IYFTHIBRT ATST]
PI WY TBTA B qAT THRT GARIRT 2NE fTad DY |

Demand for developing proper storage facility for

foodgrains in the country

it foor urer Rie R (SR Q) ABIGY, < H BY 9 WSRO & Sfud uded
& WG H ARGl T SIS WM Bl SNl 2| 3R FH IS B YRET el adid A
gl dl 10 FRIe ge@i B @FT Rgarn S A6hdr €1 S § AR HSRUT B ]
8.5 PRIS ¢4 & | 71 ©d dlel el HI &HAl 7 RIS 1 AR Gl ARHA F g
THHY I BI &AAT 1.5 BRIg <7 DI & | ol Aral # i § 157 oRg S 3T
el 7 ¥ T, SEal $9d 5 89R d-e A &1 & Ruic & aR, 39 ay
TSI, BRATOM SR 78 Jo? # 18 O b 287.17 WG <7 g Bl WBRI WG g,
o 4 P 184 dRg < I Il M ol H UeT g1 I' U AR faww ¥ fF
28 FRIS T IFMT IATET B Tl I H HRIG 19 BRIS ANl DI JAT Ao el
et urar | offecferan & ve 9y & foaen g Ue1 g1 § U1 faeT @ oo el &
fore fS1a9 M @ JMATIHAT &, A AR <Y H dxalg & ol 2

3T Heled, H 3MUd AEAH W WBR ¥ IAWUE PRl § (b S & HSRU &
T T Me™ g9 B 89 JodT BRIAT Y, Al {BAM] Bl 3R TS B aRara!
A TA YT W AR ATl Pl gErT g

Demand to issue separate funds for the Sansad Adarsh Gram Yojana

it femR gare fAve (TR USw): "8Gy, AiNe sneel UM AT § i @1
FATIT [qPRT URARIT &, IR W & a1d & 6 59 Ieed 31 gfd & (7 I8 Jror
URY B T3 off, 99 & IWME H T B UM H IE AT BRIR T8I 81 T JEl
T AT & TEd AAG] DI AUH-310 AT &F H WS O ¥ gdd IH gl
®1 faprT =1 BT ®, Wi qAS] B Al & d8d d BT TIT bR Bl Th
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e A 9eadl €, SAfIT 9 I99 A X ofd § O% o guic e MY & dgd fea
ST ET €, 98 39 99 OGN &9 & o™ & v ugdl € e € 8k SR
| wie eel um A & dgd 9afd a1 wanin Jen, 9e & dEl W)
Teh ORE U oY &A1 Sl &1 U A Afe qR b g 1 faebr 037 =ai+a |ive
aeel UM W Wd WX @, a9 W 9ata M @ Qe 78 81 U, g-ifa |e
Jee I BT fIe™T 2T ' U1 T €1 SRIId & dR WX AT P wedal aRToTeT
AE AT AT &F B o o ar Refq wrw g et

Id: A & HIEH A A7 § {6 WRAR A M A AT b dgd ST
F e ORI B R R & a9 9™el gR wafid 9iag aest a9 & faera
DI St aRGeU @t 8 o, 98 AHR wU o Ad |

Need to amend terms of reference of 15th Finance Commission
according to 1971 Census and not 2011

SHRI PRABHAKAR REDDY VEMIREDDY (Andhra pradesh): Sir, India is a Union
of States and resources raised by the Union Government belong to the nation. They are
meant to be deployed between the Union and the States to meet their needs arising from
constitutional assignments. Indeed, article 270 for sharing Union taxes is recognition of
the fact that for reasons of comparative advantage centralized collection of tax is
necessary, but the proceeds do not entirely belong to the Union and must be shared

with the States.

The Government of India constituted the 15th Finance Commission. The point of
contention here is one of its Terms of Reference. The fifth Term of Reference says, “The
Commission shall use the population data of 2011 while making its recommendations”.
Earlier Commissions used 1971 Census data as the criteria for revenue devolution, but
the 15th Finance Commission was asked to take into account the 2011 data for devolution
of resources. This means, States with more population would get more funds. This
would place performing States like Kerala, Karnataka, Tamil Nadu, Andhra Pradesh, etc.,
at a disadvantageous position as they have implemented population control programmes
better than other States. Hence, if there is any disruption in their finances, it would
adversely impact the finances of all the States and the Union. I strongly feel that
reframing the Terms of Reference of the 15th Finance Commission is imperative to
strengthening the federal structure of the country on the one hand and to re-inforce the

unity and integrity of the nation on the other.

Hence, I request the Government of India to ask the 15th Finance Commission to

take into account the 1971 Census, and not the 2011 Census, for devolution of funds.
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MR. CHAIRMAN: Shri R. Vaithilingam — hon. Member not present. Shri Manas
Ranjan Bhunia — hon. Member not present.

Demand to look into the revenue loss to the Government and suffering of

employees due to temporary closure of Jet Airways

it dorr Rig Ry o 8 faoetl): weley, | SMUdT eI qUTdhid et
®Y A g% gU Olc UIRAY &[G H P HRAT AR | $AD g Bl b Holawny
S8l WRBR Bl AR JHAM S TS 8] &, g8l 3 A&H Bl Ihld FTHATAI
BT AHAT FIAT T8 V8T T BARI B WA § dRISNIR Y HHAR] -8 Bl 3IdHY
@l IR T Ud Amenm W MRl ¥ WeR # "% <@ @ 21 R Ry wu |
Gl Y, A1 Yde Qg 3TUdel U ARdl Al YHId §U1 PO ST Bl ga]
IRGIR & HIEGH I U feq g BT Herd) 8, Rifep 39 HHaRAT BT s 6 A8
H 99 ¥ dfd T8 & RO AT TR-GRAR B ATeH-UTe, Jedi d Rien 9 dfed
BT, 7 & A1 WReY Aeel WHfad goot T8l BY UM, S9dl 8 RO IET §
ST QIRAT & U 127 BT ¥ 3R 655 S I ART Bl off, Ry Uoel faxiy
¥ ¥ 27.19 fAferad U= 3R 3,32,025 ST S @l galls dI g, T 23,958.37
IRIS BUI B AWM gg | A€, 2018, P SCIAR SIic TR 6 PRIS ST
URITRT 1 Gells HRal AT, Sl 379 [l GaRelrss &l f&ar M1 & 9899 60% &1 a3
ST JHAM T 7,200 TS T I WRA TR HI 81 81 2| 581 d& fqasiiy
ISM B I B MY, Al AFAFG: T ISR ST &1 I 9 8RS0 AfaRad
U TR QAT U I8 ©, O oM SmeHt & U 20,000 IRIE IW BT R TS
RET €1 o § bg ARPR A AN HRAT § (P a8 TWeY PR 5 FHWAT B FHTE
|

it uTafey; AR AR, | W S fAvy S8R T, 98 ER AW § 1 Q9
# ol F19 BY © | SHUY UBel, discussion & GHI, $V AR A HEl AT b Rod
W gAd ¥ Ugel 99l 81 @I8Y, gAd & a6 Aell R A, #9 | s fawy
TR 3R ¥ed § Uh IR Idi 8 ST, dl BT I8 AR /AT H reforms TR I&T

Fal HRTS | SF €, some people have really made a very good contribution with regard
to reforms and also made very constructive suggestions from this side, that side and
also from the middle Benches. I am thankful to them. If some people want to explain why
they have been defeated and all, I don’t think this is a forum for that. This is not the

forum.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, there is a practice in this House that

we seek clarifications, particularly when there is a discussion.

MR. CHAIRMAN: Keshava Raoji, that is over now.
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Dr. K. KESHAVA RAO: This is a practice. Ever since you have come, you are trying
to say that this is not being allowed. Otherwise, earlier, we had a practice that after the

debate we used to seek clarifications from the Minister.

MR. CHAIRMAN: But not in every debate. That is not the practice. I have extended
the time also because I wanted ‘Others’ to be given time. I have also given time to
‘Others’ beyond the time which was allotted to them. This is the point which has been
raised by small parties — small parties in number, not small in size. It is a matter to be
discussed. Why it has been going on like this for the last 30, 40 years. I was also here
in this House, earlier, even as a Member. The time allocated for Short Duration Discussion
is two-and-a-half hours. Out of two-and-a-half hours, parties, according to their strength,
get this much of time is not decided by me or by the Deputy Chairman. It has been the
practice over the years in this House. Suddenly, if, now, we say that this is wrong; we
will not agree, what can I do? You all sit down together, discuss it, and evolve some
broadly accepted, consensus formula. We can think about it. But, now simply because
your time is given as per your strength, if you start making an accusation, that is not
fair. Secondly, once I declare that the debate is over, again, raking up that issue is also

not fair.
The House stands adjourned till 1100 hours on Thursday, the 4th July, 2019.

The House then adjourned at fifty-two minutes past six of the clock
till eleven of the clock on Thursday, the 4th July, 2019.
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